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LOK SABHA 

Tuesdall, August 18, 198118r4V4no. 27, 
1903 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

OBITUARY REFERENCE 

MR SPEAKER: HoD. Members, I 
have to inform the House of the sad 
demise ot Shri N. Keshavaienlar w.ho 
was a Member of the First and se-
cond Lok Sabha during 1952-62 .from 
Bangalore City Constituency of the 
erstwhile Mysore State. 

, 
An active social worker, he ,Jervod 

the Bangalore Municipal Council for 
four terms, first as a member and 
later as its President. He was the 
first elected Mayor of the Bangalore 
Corporation in 1960. 

A veteran freedom fighter, he suff-
ered imprisonment during the free-
dom struggle. 

He was deeply Interested. in the 
welfare of Harljaua and President, 
Harijan Sevak Sangh. 

An active parUalltentarian, he ev.iu. 
ced keen interest In Lok Sabha pro-
ceedings. 

He passed away at Bangalore OD 
19th July, 1981, at the ap of 78. 

We deeply mourn the loss of this 
frletld aod I am. SUre the HOUle wID 
jOin IDe in convey-in, our condolences 
to ~ ~ ed :fam.U1. 
181T ~ 

The House may stand in silence for 
a short while to express its sorrow .. 

The Members then stood in silence 
for a short while. 

ORAL ANSWERS TO QUESTIONS 

Demuad tor a Permaaeal Beach of 
Bombay High Coart at Aaraacabad 

-21. SHRI UTTAM KATHOD: Will 
the Minister 01 LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) is it a fact that there is a 
great demand from the Bar Council, 
Legislators, Members of Parliament 
and the Government of Maharasbtra 
to estabUsh_a permanent Bench ,01 
Bombay High Court at A ~  
and 

(b) if so, what is the reaction of 
Government in the matter.? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) De-o 
mands have been made and the Go\·· 
ernment of Maharashtra has sent a 
proPOSal that a permanent Bench of 
the Bombay High Court be establis-
bed at Aurangabad. 

(b) The matter fs en,aging the 
attention of the Government of Indict. 

Smu UTTAM RATHOD: May 1 
request the hon. Minister to explaia. 
the meaning of "The matter is engag. 
ing fhe attention of the Government 
of India". Last time, Shri P. V. Narsi .. 
mh, Rao, had explained to us the 
meaning of 'under conSideration'. 
'under active consideratio!?' etc. There 
has been a demand for the last 10 i(i) 
12 years that there should be " pet-
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manent trench of Bombay ro,h Court 
at Auran,abad. Last time, while 
inaugurating the budget session, the 
Governor of Maharashtra had said 
that by 15th August, they would be 
opening a permanent bench of toe 
High Court at Aurangabad. May 1 
know at what stage does the ~  

stand now? 

SHRI P. SHIV SltANKAR: So far as 
the question of State Government tak-
ing up the issue is concerned, the drst 
time that they took up toe issue waS 
in 1977. Later on in 1978 as al90 
in 1980 the State Government had 
taken up this issue. There was diver-
lence ot opinion so far as the st" te 
Government and tlfe olher constd.J-
tiona1 authorities were concerned. The 
matter bas since been resolved. The 
State authorities have agreed; the ('on-
stitutional authorltles namely the Phief 
Justice, Bombay High Court a8 a130 
the Chief Justice of India have agreed 
now. We have taken up this isSlle 
and we are considenng this issue ill 
juxtaposition with the demands in the 
other states so that the matter could 
be brought to fruition once and for 
all. That is the position. 

SHRI UTTAM RATHOD: How long 
will it take for tne Government to <10 
the needful? 

MR. SPEAKER: You want to pin'Doitlt 
him? 

SHRI P. SHIV SHANKAR: Tile 
difficulty with me is that I have never 
been an astrologer 1D my life. 

SHRr EDUARDO FALEIRO: It 
would be all right for the Governm.eDt 
to say that the question of settin, up 
a bench of the Bombay Hidl CouIt in. 
Aurangabad is under consideration. 
But there is one bench of the Bom:Jay 
High Court, about which the Govern-
ment has already taken a decision nnd 
a BIll has already been passed by this 
House; It coocerns settin, up a be'1ell 
of the Bombay High Court in Goa. 
That is the only part of the country 
which does not have tlie beneftt 01 a 
High Court and has a very antiquated 
and absolutely outdated Judicial Com .. 
misSioner's Court. 

MR. SPEAKER: Do you mean every 
place should have a High Court bench? 

SHRI EDUARO FALEIRO: No. Every 
place need. not and ihould :lOt have 
a High Court bench, but every 
place should bave the benefit of a 
High Court and that is what we d) not 
have. 

Now, Sil, the Bill having been pas-
sed by this House, may I know when 
the Govenunent intends to get this 
legislation through Parliament, and 
what is more important than legislation 
when will Govemment have the l-ench 
in Goa installed? 

SHRI P. SHIV SHANKAR: Sir, the 
Hon. Member may kindly recall that 
the Bill was passed by the House. It 
was slated for discussion io the Rajya 
Sabha in the last Session. But my 
colleagues who deal with the economic 
problems had precedence over me w·th 
l'eference to their Bills, as a UHlult of 
which my Bill was shunted down and 
even now today'. business will also 
reveal that tms Bill is slated tor (.' is-
cussion in the other House. The D1G-
ment it is passed by that House, I am 
sure that the President will give his 
assent ancl we will go through with 
the matter. 

SHRr CHAN'DRAJIT YADAV: Sir 
one question arises from the reply of 
the Hon. Minister. He said that there 
are demands from other states also, 
and the Government has to think in the 
context of the demailQs of other btcltes 
also. 

MR. SPEAKd: Why don't ,you re-
quest him for my place also? 

SRRI CHANDRAJIT YADAV: Sir, I 
am pleading for your place also. In. 
my question, therefore, 1 would liko to 
know (1) whether the Government ot 
India or the Law Ministry has JeclC:ed 
on certain basic principles or Qn ~ 

tain criteria for opening new branches 
of Hilb Courts in different states? 11 
this had been decided, (25 whether this 
is also a fact that in UP there has 
been a long-standing demand to Olien 
a bench of Allahabad Blah court i1l 
Meerut? I would Uie to bOW tto~ 



the HoD. M1'D18ter a. to what 1. the 
position about opeDiD, a beDCh. 111 
Meerut?' 

SHRI P. SHIV SHANKAR: SIr. it Is 
very dimcult to Ax criteria In matters 
like this. beCause sometimes these ~  

mands are put forth qn the basis of 
emotions, sometimes OD nationalistic 
basis tak'ng Into consideration realities. 
So, while it is difftcult to lay dowJ1 
(:lear-cut criteria, Govemment on thdr 
part go to consider t1iese issues on the 
merits of each case; and they too tKe 
into consideration the views ~  the 
Constitutional authorities apart ".rom 
the State Governments viz., the Chlef 
J'ustice of the Higb Court, the Chlet 
Justice of India. We J'iace belore 
them all the facts and they exp -ess 
their views. All these are juxtaposed 
when the Government takes Its own 
decision on the merits of the case. 

Now, as regards the Question of a 
bench at Meerut, tlie position;s that 
shortlyo-when I say shortly, it may not 
take more than three to four days-we 
are announcing the personnel for tbe 
Commission. 

Sir, the Hon. Member may recall at 
the end of the last Session, I had 
made a Statement in this House teat 
We had decided to appoint a Commis-
sion because from many districts 1£1 the 
Western UP the demand was that the 
bench should be located there. In 
Allahabad, an agitation started that 
there should be no bench at any other 
place. 8"0. as a result of this and in 
order to see that a harmonious app-
Toach is taken so far as the Centre is 
concerned, we decided to set up a 
Commission anC! I came forth with the 
Statement at the end of the last ~ 
slon; and within three to four days I 
win be announcing the personnel of 
the Commission so that they can go 
into the issues in the larger context. 

News.ltem • "FaUlty dam will drowD 
Thermal 8taUo .. " 

·22. SHRI KRISHNA PRATAP 
SINGH: Will the Minister of ENEBGY 
be pleased to state: 

(a) whether,bts attention has ~  

lav.iter! to a aews-ltem wblch appeared 

6 

in the weekly BUtz, dated the 23m 
May, 1981 under the beadin, '4Fau.ity 
dam. will drown thermal station"; and .. 
(b) if so, the reaction of Gove1"DlD8nt 

thereto and the steps taken in the 
matter to save 450 crore Super-Ther-
mal Power station at Durgapur? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): fa) Yes, Sir. 

(b) Maharashtra State Electricity 
Board have issued a clarification which 
also appeared in the Blitz issue of 6th 
June, 1981 that the report in the ear-
lier issue dated 23rd May, 1981, WP S 
unfounded and no danger to the dam 
was apprehended. All possible steps 
have been taken by Maharashtt"a state 
ElectriCity Board to enslire the soutv.l .. 
ness of the d~ n as well as the COll-
structiOn of the dam. 

.. par SRn'I Nt: ~ ~ 
~~  ifi' ~  itl i(1'(t' !W ~  

~ i , f" i(ast n~ ~ if(t 
~~ 'fT ••• 

• PI' 11m fq: ~ ~~ .. 
~tt ilT$l.f t ~  ~ 0;,:«" t ~ ~  .. 
;rr( t~ ~  .. \If itfc f(Cf\i ij ltd 
~ ~ t ~ t  ~ lACIE(W'lCit 

t ~ ~t  33* ~  q"'( ~ ~  

IIfr ~ \f ~ ~ =arrtf:t 
lIT I ~~ fc:q)i if ~ t  .(f qlff t 
~ ~  t ~ itfr lff!f"(l1'twf ~  

pT t. I.t( ~~  9-12 F€r At ~ 

,,) tFfr ~ i.\{ if{t t 'ifr< t ~ 
~  l{t(qf «r ~e ~  {l;' ;If 

~  , , ~  ~od iftd ~  

~  ~ a f",1 ~  \\11: t~ t 

aft 'ifR 'l'N:r ~  ~  ~ cv<rt , 
qr;t(Y? 
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THE M.INISTER OF ENERGY (SHRI 
A.B.A. GHANI KHAN CHAUDHUBI): 
Normally. th18 Is the responsibility 01 
the State electricity boards. Normally, 
we do not send our experts, unless 
they ask for them, because in that c •• , 
there may be confbct. We want to 
avoid that. But this case is quite 
clear. I understand from the Maha-
rashtra Board, and they bave liveD the 
impression, that there is nothinl wrong 
with it And I can assure the HOD. 
em e~ that It the sltuatlon demands 

it. we will send our experts. 

.. PI Rm "" : ~~ ~ • ~ wni ttf\' ~ _ ;h 
m1t $fIt t ~~ t l';{ ~m iIft 
~ wit 'it t: 7.Cr i((T ~ ~~  ~~ 
.... r t ~ ;,-{t ~  t, lfrf-i(f{ 

~ '"' t ~~ ~ 1fT(f t=f\' trt t ? 
~ iI'Rt' iftf 1Il1i !('QGtiG6 (UI ~e ij t 

1fJ;rft? 

SImI A. B. A. GHANI KHAN 
CHAUDHURI: I have a detailed re-
port on this I don't want to take the 
time of the House. I am satisfied. 

Agreement with USSR fOr Extraction 
of Oil and Gas ill india 

·23. SHRI JAGDISH TYTLER: 
Will the Minister of PETROLEUM. 
CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether India and the Soviet 
UniOn had fmtered into any agree-
ment for ~ 1000g .. range plan for the 
extraction of oil and gas in India; 

(b) whether gep-physical pros-
pecting has already started under 
the terms of the agreement; 

(c) the salient features Of the 
agreement along with Information 
as to Whether ally new method. for 
oU extraction have ~n ellvisa.«tC!; 
and 

(d) whether 
MCeSlary and 

India will receive 
sophisticated equip-

ment like rigs, elc. for this purPeaep 
under the agreement? 

THE :MINISTER OF STATE IN 
THE MINISTRY OF PETROLBUlt 
CHEMICALS AND FERTILIZBBS 
(SHftI DALBIR SINGH): (a> to 
(d). A statemEmt is placed on the 
Table of the House. 

Statement 
(a) Yes, Sir. In pursuance of the 

long-term programme Of econonuc. 
trade and scientific and technical 
collaboration between USSR and 
India dated March 14, 1979 and in 
conformity with the Agreement on 
economic arnd technical cooperation 
of December 10, 1980 betweE:'l1 the 
two countries, negotiatlons were held 
in Indla during January 12 to 19. 
1981 between the Soviet and Indian 
delegations headed by Deputy Min-
ister of Oil Icdustry, USSR and 
Chairman, ONGC. In the course of 
the negotIations, decisions were taken 
to further develop collaboration in 
the field Of exploratIon and produc-
tion of 011 and gas. 

Cb) No, Sir. 

(c) The sal1ent features of the 
agreement dated 17-1-1981 arrived at 
during the negotiations between So-
viet and Indlan delegations are •• 
follows: - I ft! 

1. The organisations of thf! two 
sides (India and USSR) would study 
the possibility of expansion of co. 
operation in the field of oil industry 
after finalising the results of the 
Techno-economic perspective' plan for 
the exploration and exploitation of 
oil and natural gas resources in Ind. 
for 1981-90. 

2. The Soviet side would render 
cooperation to the Indian sIde Ie 
execution, in one Of the promising 
on-shore areas in India, to be chosen 
by mutual agreement between the 
Indian IIld Soviet sides, of integrat-
ed work tOJ! oll and gas including 
geo-physical exploration aDd driUmg 
works, elaboratiOn of basic technical 
concepti of development of the cte-
posit and the ~ tt  of produc-
U«m t ~  
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8. The Soveit 814ft would render 
eooperation to the Indian side in 
execution of works connected with 
increase of oil production from shut 
down and. low productivity wells. 

4. During thE:' discussions the So· 
viet side, expressed its readmess to 
render assistance in examining mat .. 
ters in the application of 7}ew methods 
of 011 recovery in one or two oU 
1ieids in India. 

(d) Details in this regard will be 
worked out at the time of finalising 
the relevant contracts. 

. SHRI JAG DISH TYTLER:- The 
written answer which the Minister 
bas glVE!ll, actually replies to all my 
question. But 1 would like to put a 
supplementary question. In our coun-
try, the' deposits of oil and gas are 
about 12.7 billion tonnes on lanei, and 
.a.3 million tonnes on sea shore. Most 
of the agreements which you have 
with the Soviet Union cover only 
areas in WE:'St Bengal and Tripura. 1 
am sure that the expert committee 
which has given a repdrt, that we 
have oil deposits of 12.7 billion ton-
nes, must be' covering other parts of 
the couotry. Which are the other 
parts of the country where oil explo-
rati9n Is going on? 

THE MINISnR OF PETROLEUM. 
CHEMICALS AND FERTILIZIBS 
(SHRI P. C. SETHI): Oil explora-
tion at prf:'Seilt is going on in 
Rokhia in Tripura, where about 25 
Russian experts are working. Then 
in the Mahanadi basin, we are likely 
to start the work: from December 
1981. We are going to take up the 
work in the Godavari where the 
possibility of finding hydro-carbons 
is very great. Apart from that, as 
described in this agreem·ent with the 
SoYiet Umon, tbe' Soviet and Indian 
specialists are drawing up a plan of 
action for 1981-90. During this period 
of ten years, We will draw up a plan 

, with the Soviet experts for taking 
up seismic surveys, geological sur-
ieJ's anet ~ esploraftk)n work in 
various part. of the cOUbt:r)'. 

SHRl JAGDISH TYTLBR: Ther. 
are over 400 wells which, in the last 
80 Itlany years, have been dug; but 
because Of proper maintE:llance not 
being there, and their not being pro-
perly looked after, We are not u.nng 
those wells. Are they looking after 
the wells and repair of the wells 
cover£:ld by this agreement with the 
Soviet Union? 

SHRI P. C. SETHI: There are not 
about 400 wells; there' are about 265 
wells lying idle in tbe Gujarat oil 
fields. Out of tham, some are sick 
units which have 80t to be repaired; 
and for the repair of those sick units • 
we haVe ~te d into an agrt.'Sment 
with the Techno-Expert of USSR. 
With regard to other wells ,they have 
to ~ new stimulation equipment 
etc.; and for that purpose, we ~ e 
entered into a collaboration agree-
ment with Ii Canadiatl Company . 
After this is done, I hope that all th6' 
262 wells whieh are fairly old we!Js, 
which have been producing since 
quite sODie time, will ~ giving bet-
ter results. 

SBRI MADHAVRAO SCINDIA : 
It has been repottect in the Preas that 
the Governmf:'llt have signed an a,-
feemeltt With , bach Company tor 
the exploration aDCI development bf 
Off-shore driWn, facilities. Was th& 
possibility eumined whUe signidg 
an agreement with the Soviet Union 
Of making thiS agreement all embrac. 
ing to include such off-shore activi-
ties as weU? What was the reason 
wh, such oft-abore activities wete 110t 
include'd In the agreement with the 
Soviet Union? 

SHBI P. C. SETHI: As far as thJI 
Is concerned, it does enot form part of 
this question. With C.F.P. we had an 
agreement for the last four years; 
and what has been arriVed at now Is 
only an extension of that agree-
ment with further addition that new 
teehno16Jical know-how etc. to fully 
exploit Bombay High end Satellite 
fields will also be transferred to the 
Indian ttamS of OlfGC. Now the 
CFP has prombrecl that they would 
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be exploring the possibllity ot in-
creasing the crude production of 
Bombay High 8I1d Satellite fields 
from 13.2 million tonnes which was 
the target of ONGC for these fields 
to about 20 million tonnes in ~  

Here the special feature of this ~ 

reement is that we are not going to 
sharE:' any oil with them. 

SHRI INDRAJIT GUPTA· What-
ever may be the points, he must re-
ply to his question. He bas not 
answered his questioo. 

MR. SPEAKER: I think he has 
satisfied bim. 

SHRI INDRAJIT GUPTA: The 
qut'Stion was: why this of! shore ar-
rangement has not been included in 
the agreement. 

SHRI P. C. SETHI: I have answer. 
ed it. As far as this particular area 
of Bombay High is concerned, there 
was already an agreement continuing 
with CFP. As far as exploration in 
the oft-shore area is concerned, I am 
-eorry to say that expertise is avail-
able' which is much better in other 
places. (Intern£J)tio'M) 

SIIKI KRISHNA CHANDRA 
HALDER: The Minister has not yet 
mentioned whether exploration work 
will be taken up in Bokultala, Sun-
4erbans and Galsi which is within 
my constituency in the District of 
Burdwan; whether new technology 
wiD be applied in this area; whether 
oft sbore drilling in tbe Bay of Ben. 
gal wUl be takm up. 

SHRI P. C. SETHI: Accordkl, to 
this callaboration agreement, now 
we will take up along with the tech-
no-expert, parts of 24 Parganas and 
Nadia District covering about 2,300 
sq. Jun. As far as the Diamond Har-
bour Bodra Port Canning area is 
concernE:d, the ONGC will take up 
the work themselves. Therefore, this 
area would also be about 2,500 sq. 
km. In all, in Bengal, therefore, 
these two contracts will be cove.r1n8 
up about 1000 sq. km. 

SRBI KRISHNA CHANDRA 
HALDER: What about Bay of Ben-
gal? 

SHRI P. C. SETHI: It does not 
cover the Bay of Bellgai. 

~ ~ 

+ 
III 24. ri'aa ~ : 

~ I 
ifqr ~  ~tR ~ lliT If{ 

ardR c¢\" prr .=6t fit: : 

(cti) ~~ ~t  ~ ~ it 
\fd1rI";f ~ tt IfI1'f t; 

<til ~~ t ~d if\{;; ~ ~~ 

T 'f4 ~ 1ftr( :Oq'T1f t ~ t. fI1f \1f1fT'l,t 
'er2 ~ Wrif ~~ ~t  1f( sr«rf<d" 

~  \il'Clf; "" < 
(tJ') ~  t ~ it ~  art(r \lllT 

t (fqr ~  -n: ~  ~ m w:4 
t~ ? 

THE DEPUTY MINISTER IN THE' 
MINISTRY OF INFORMATION 
AND BROADCASTING (KUMARI 
KUMUDBEN M. JOSHI): <a> The 
question is under active consider. 
ation. A beginning is being made by 
providing coverage of Asian Games 

in colour for foreign broadcast orga-

nisations. 

(b) Four Nos. of coloured O.B. 

Veos and other allied equipments areo 

being procured for coverage of Asian 

Games in colour for foreign organi-

sations only. There is no proposal at 

present to telecast the Asian Games 

in colour within the country. 

(c) The additional cost of eover-

ing Asian Games in colour will be 
BI. 890 lakbs. 
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....... WMft : ~ t 'f(rl{'l:f, 
~  (r m U,"(f ~ ~~ d t fit) 
ttfW4'I't ~ ~  ~  ~~ br ~t 

t ~  ;it ~  ~  i5\T '(I , I 

• • • (1IIIIIm) . . . ~  ~  it itt 
'SA'i1 ~ ~ it q 1It1,r , ~ ~ ~n  

1ffr 6'C."qi U ~ ~ ~ ft;rq; 5 90 

'1'.. ~ ~ R  .., Ar4'f \iff 

~  ,irfitrtf N«f i( ~ ~~ 
~ (\'Irf ~ ~ ~ q it 

lI'd if1 ~ am l({ \r ~d ~  

~  , ~  ~ ~ d t, Wi 
~~  ~ d ~ 1ftr "'S! .l ? 

• "'" ~ ~ 11'00 1ft emf 
tt~ ~ ~  'fl(r..ff ~  ~ ~ ~ 
ifT( ~ ~  ~ d ~ iIil 1I1f V,iff n t~ 

~~ ~~  tn: I •• ~  .• 

,. tt ,,"= ~ "eft' (. "Wft 
",i) : ~ ;;ft, tt it 'I'tr.ft t, 
~ ~d  t ~ t ~  fcRtftRi 
., ~  t!tft I ~ br ~ ~t  ~  

~ ~ 1ft' qT , , 

-t'I'mWfq: ~ m m 'f,t( 
'1ft 1ft' (Ztfi , 

~ ""'" WIi : IA'iI' ~~ tt~ ifft 
~  t ~ m q,q ~ bI tT ilr4'r 
t: I. : (,....., ... ) •. ~ q it qUtr ~ 
(r " ~  br it: tarN ~ ,ft 
lfidl' t ~ .-<<< "{(1l ~ ~ h 
it; W11l" ~ ~d "" ..,ftt1T V\'( 
Sitr4t it ;r,-r ~  I ".\if "" ~  
"(( t ~ ~ ." tt~  

~ l1r itr 'Iilr 1fr1iif 1ft' 1ft'( 1{ ~ t 
ani ~~ t t  w ... t~ 

W IIfC ~ .iiF '*'< 'Ii ~~ 

;;-tff srt ~~d I, ~  .) ~  ~ 

~  iF) ~  I 

'fat ~ ~ ~  GfJ( " 'fPif 1flr 
~ m ~~ fil'm-awr I ~  
it ~ if1 W'fm ~ ~~ 1fi'Q 'Iff q1ft' 

'fd V At lflfffit: {'f' ~ ~ it #r.r 
t ~ t ~  q"(, ~ t  ~ 

t ~ "tmwf ~ (f ~ t , ~ tt~ 

,'I' ~ t(m"'lt Nci aT 1ft tie 
qfq 11ft \J..f ric ~ ~ lifr f(r 

~ I !If'" ~ ~ ~ ,', At ar ~ 
~  'ilfFf f:rcr«'f'ri'(Qf (Nf ~  iftl .. 

• -ow"",· ~ ~ ~ 
sri" '1f'lr1Jr t ~ ~ tiT srfir ~  ~  
~ ,{ t ? 

,,) QU "'5 : 1i 5(1f"'; ~  ~  

'" t '({f i , ~ ~ fq" if CSt ~  
~  t str< ... ~ ~~ t , 
if t ~ vvfr ~ ci( " ~ 
f, 1:f« it<r S1lin:t t, 1{' 1fqr •• • 
" iF ~  Wi( '€ro ~o it1' n~ 

if ~ ~  ctrttr t sr.rr ~ ~ 1fi) 

t ~ ~ " ~ ~ ~  ~ 
foRr t , trR ~ f.to11t ~ f«4f 
GI'((tT t: ~ ~ it; ~ ,fr ~ wit 
~ ~  fcCNf 'it11{. ~  ~  

~  ~ ,'fR:( ~ Iftlfdl t , 

'" ..... ~ .ftW"\ : 1\ 1ttr ~ 
Ill) t~ iti' fti'q; fPq"c{,?{ itdf i irAr.r 
t(f<r it« 'STf;f 1ft t f1f, 'htf ~ tr. 
eft 0 ~ w br. tift," 3Ifr ~ ~  1:(t-

~ N«f 3fT ;r" ? ~~ ~~  
Iff. ~ ~ ., fir«lrr ? 

.rt .... : V'f'( WA t ~  

III'Rlr t m ~~ ft1Irift',r " "e11ft 
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~ 1ft ~  1').'i, it; ~ tt .i 1ft 
'1'(11' {lfrf I ~~  ~  ft.;(,fa'tff etc 
".. ttm I ~t  ~ t ~ fCifufi 
~ ~ \lTer ~  t(;('irc.., '1, ~ ~ 

~ ;it iii' I t ~ ~ ~  ~  

~  m ~ ~ ~ fc\k:;; ~~  ~  

Vi@t ? 

... ~ : q'ar ~  illtfcffr 

If.;rr ,",mer 7.ir tt{T ~  ~ fi.r;" 
t~ Giim IIil ~  erRir I 

"'" ~ ri : q t ~  
~ t~ t tm ~ ~ 

fir .,4T q it 't4Trf R~ -a-r.ra 
'fmr t m ~ ~ ~ ttifT t~  

qWt t I 
SHRI LAKSHMAN MALLICK: 
What. is thea proposal of the Govern-
ment to fully utilise the OB vans 
after the' Asian GaDies? Has the Gov-
erament an,. proposal to extend the 
TV centre at Cuttack and Sambal-
pur to cover remote areas of Orissa? 

SHRI VASANT SATHE: The OB 
vans would deftnitely be utilised 
after the Asian Games. The propo-
lal is to utilise them first in the bor-
der areas where today there is a VIr-
tual TV invasion as it were On our 
side from olltside countries which 
have colour TV. So, we will first uti-
lise them in the border areas. As far 
as Cu'ttack alld ~  are can-
cerned. the matter of having a full-
ft.edged studio and link-up is under 
active consideration. We shall defi-
nitely have it in mind. if ,. 

DR. SUBRAMANIAM SWAMY: 
First of all. I must express my sur-
prise that in this country when we 
have shifted from propeller planes to 
jet planes and from mechanical cal-
culators to electronic calculators, we 
should ftght shy of switching over 
from black and white to colour TV. 
t am tully in support of the move to 
bring in eolour TV. But tbiI Go","-

'II 

ernment makes tall promises but 
does not fulfil them. They t~ted by 
saying that this will happen but it 
has not hapPt:'Jled. May I know 
whether it is a fact that the Gov-
• ernment has set up a SUb-committee 
to examine this question in the Min-
lstry, who are its membE:Ts, what is 
its scope and whether they have 
Invited global teaders for import of 
vans from abroad for the purpose ot 
Asian Games and if so, which al'e 
the companies and which are the 
countries from whiCh tenders have 
been received? 

SHRI VASANT SATHE: I am 
thankful to the hon. member for hill 
progressive viE:'Ws. 

DR. SUBRAMANIAM SWAMY: 
All my views are progressive you 
accept only some of them! 

SHRr VASANT SATHE: There 
are exceptions. So far as this matter 
is concerned, there is all inter-minis. 
terial working group which is loing 
inlo the whole question. It will take 
a few days.. As far as letting OB 
vans are concerned, they have to be 
got thrOUgh nas8cD. The maner is 
already being processed. 

DR. SUBRAMANlAM SWA'MY: 
Have you invited tenders? 

SURI V ASANT SATHE: It is for 
them to invite global tenders. which 
is the normal practice. The,r will in-
vite global tendeors. When they are 
invited, I do not know which com-
pany win make an offer. That stage 
has not yet arisen. 

it ~ '""'" : $I'Sti_ ~  
" ~  iilFitiT ~d  t ~ .... I 

'"'""...... "': '""''' ~  
~ Wltr n~ ~ t, ~ Wfq' 
~ ~ ~~ , 
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~ 1f'(rctJf : '(\''f m • ~ 
m ~ t , 

~ WIRPf t.: ;tT ~ ~ 

~  '1';4)) 'fA ~  ~ ~ t , 

"" n~~ ~ : q'Sli« q'(Rl( J 
iItr ~  t' 'fA q"( ~  !lIT 

-qr t m 1l b GrRiC i, iro ~  

~  \tf't 1f;) t t ~ t l 

MR. SPEAKER: I would like to 
make it clear that at present tberfJ 
are 527 Members in tbis House. It is 
impossible to eaU everyone who 
raises his hand. I try to distribute 
the time equitably. The hOD. Kem-
bers .ust cooperate with me in this 
respect. I do Dot have special attrac-
tion for anybody. All thEt Members 
are equally respectable to me. So, that 
should be borne in mind. 

SHRI INDRAJIT GUPTA: Are we 
supposed to raise our hands in order 
to catch your eyes? Or are we to 
rise in OUr seata? 

MR. spEAKER: I have not chang .. 
ed anything. 

SHRI INDRAJIT GUPTA: How 
do we catch YOllr eYes? 

AN HON. MEMBER: Mr. Gupta is 
expert In that. 

BelMK't .. Site 8e1ectioD CoDUDittee 
re.aldia, settiDg liP of reftaeries 

-20. SHRI CHIRAN.TI LAL 
SHARMA: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERs be please:d to refer 
to the reply given to Ullstarred Ques-
tion No. 8053 on 28 APl'il, 1981 re-
•• rdiDa Reftaery in Baryana State 
&lid state: 

<a) whether Government have 
tdftee coftifdered the report of. Site 

Selection Committee regarding loel .. 
tion of reftllery in North-West re .. 
eion; and 

(b) if so, the decision taken for 
selecting the site fOr the location of 
the refinery? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) Yes, Sir. 

(b) A final decision is expected. 
shortly. 

SHRI CHIRANJI LAL SHARMA: 
Will the bon. Minister kindly tell 
when the report of the-Site Selec-
tion Committee was received. how 
many places and which places have 
been recommE=Ddeci by the Site Selec-
tion Committee in order of priority? 

SHRI P. C. SETHI: The E¥Pert 
Committee actually recommended 
six sites. The,t were Karnel, Kuru-
klhetJ:a, Saharanpur in the North anc1 
Salaya. Goa and Mangalore in the 
South-west. Out of these, the Minis .. 
try, after cOllsidering the report, an-
nounced in this House' that Manga-
lore and Karnal would be suitable. 
But since then the Planning Com-
misslc)n and the Ministry of Fin8llce 
have raised the question that before 
a final decision is taken in this mat-
ter the cost ot transportation, time 
factor, time limitation of altemaiW 
locations should be taken into con-
SIderation. Therefore, vari'lus other 
sites were also taken into con-
sideration. At present, they are being 
studleq. We will be in a position 
to take a final decision in this matter 
very shortly. 

SHRI CHIRANJI LAL SHARMA: 
Will the hone Minister kindly speci-
fically state by what time this dee!-
sion js likely to be taken? What is 
the estimated cost likely to be lacur-
red On the project? How much pe.-
riod the project will take for com-
pletion? Will Kamal be selected for 
this project as was told by the hon • 
Minister Of StatE:' in the Ministry df 
Pett-oleum anci ChemieW in ~ 

to my supplementary question on aa 
earlier occasion? 
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SHRI P. C. SETHI: As far as the 
cost of laying the pipeline is con-
cE:'l"ned, Karnal would reqUll'e about 
Rs. 24.47 crores. Kurukshetra-
Bs. 27.35 crores, and Saharanpur 
about Rs. 34.61 crores. As far as the 
cost of the refinery is concerned, 
whether we put it up in this area or 
that arE:'8 it will be the same. Man-
galore would require about Rs. 233 
crores, Goa Rs. 234.5 crores and 
Salaya Rs. 227.5 crores. Salaya was 
abandoned, as it was considered too 
near the border. Therefore, at pre-
sent Goa and Mangalore are under 
consideration. 

• fiRam wrw IIQW : ~  

~  ttft ~ iffi=I' ~ T(r tfr (fit' "" 
~  it ~t ~ 1tit t ~~  

Ail« "'...,. vrr I ~ ~ ~  \if{{( tr'f 

~ ~ !fIT ~ ~~ e  if(t t, 
'(<< ~ .. '" ~ eFt ~ iti ~~~ 
it Iflrf t1['1 t( \jff;f ~ 't{ t ? 

SURI P. C. SEmI: After the 
questions were raiSed by the Plan-
ning and Finance Ministries three Ctr 
four sites, includinB Sawa! Madbo-
pur, were considered. Ultimately, it 
was decided that the final selection 
would lie betweE'll the sites I have 
mentioned 

SHRI K. LAKKAPPA: The Gov-
ernment of Karnataka has ~n 
urgin, for a long time the location 
of the refinery at Man,alore. All the 
data and the reports which have been 
l'6quired by the Government of Wia 
have been fUrnished by them. In 
fact, discussions were held at the 
highest level on W. question. If 
therE:' are any bottlenecks on the 1m-
piementatioD of the project; at Man. 
galore, raised by the Planain. or 
Finance Ministry, will the hon. Min-
Ister a!lsure us that he will have aD. 
wrly discussion with these Minls-
vies to lee that the earl)' implemen-
tation Of this project at Mmplore Sa 
made feasible? 

BHR! P. C. SETHI: The Working 
Group is considering these thiags. As 
soon as we get the report from the 
Working Group we would be expe-
diting the establishment of these-
grass root refineries, because they 
are very much needed, in view of 
the fact that our production pro-
gramme in the Sixth Plan has been 
raised. Therefore, we arE:' going to 
have these grass root refineries es. 
tablished as early as possible. As 
I said, Mangalore is being consider-
ed along with Goa. 

MR. SPEAKER: Next Question, 
Shri K. T. o m ~nt  Next 
Question, Shri R. P. Gaekwad-
absent. Shri R. N. Rakesh-absent. 
Next question Shri K. A. Raj an, Shrl 
P. K. Kodiyan-absent. Remarkable. 
Next question, Shri A. C. Das. 

Survey by 011 India Ltd. In Orissa 

·30. SHRI A. C. DAS: Will the 
Minister Of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas. 
ed to state: 

(a> whether It is a fact that the 
survey conducted by the Oil India 
Ltd. in the Coastal belt of Orissa has 
remained. incomplete; 

(b) whether it is allo a fact that 
the drilling of oil which had started 
earlier has also stopped; 

(c) if so, the reasons thereof; 

(d) whether Government havE:' any 
proposal to complete the programme 
of Geophysical and Seismic surveys 
to assess the oil drilling prospects In 
its 6800 sq. km. of petroleum exp1o-
ration licence area in coastal Orissa; 

(e) the progress made so far in 
the matt&r; and 

(f) the details thereof? 

THE MlNISTER OF STATE IN 
mE MINISTRY OJ' PETROLEtJII. 
CHEMICALS AND BRTIJ.TZII!BS 
(SBJU DALBIR SINGH): Ca> No. 
Sir. The Aeromapetle III1'9'eY .... 



SII Oral AHI1D81" SRAVANA 27, 1903 (SAKA) Oral Answer, 

completed in 1978 in the onshore part 
at the' Mabanaeli Basin, Orissa. The 
Seismic Survey is expected to com-
mence by September, 1981. 

(b) No, Sir. Since no drilling has 
been done' in the onshore area 10 
far and it can be undertaken ooly 
after seismic survey and other in-
formation reveal drillable prospectl. 

(c) Does not arise. 
(d) Yes, Sir, as given under parts 

(a land (b). 
(e) The seismic survey is expect-

ed to start by September, 1981. 
(t) Oil India Ltd. has slgned a con-

tract with Geophysical Service Inc. 
of USA to cooduct seismlc surveys 
in the onshore Mahanadi area for 
2400 line kilometres over a period 
of 18 months. 

P"ft v;rrr( .. (or ~ ~ : 'iftifl'ir if 
q'di ~d  t fitf ri ~ t if t~~ 
;:ril ~~ t • t;«Cfi( ~~ ~~  \iil'a'i 
t fq;"( i(';:e: if1'< ~~  ~  t, ftn< 
~~ f.:t1c.if iii'1a"( t m-< ~  ~ if1< 
~  \ifffi"f t t ~ t  fiR-Eft 4iI\) ~~ Ifi'IJf 

1ft) ~ t W< iJJ41 ~ ~ Cffr 
t ~ t t \iftif a'cl1 ~  ctTflI' 'f<r 
~ (1 GrRlT t a'if tAl ~ qyq' ri 
~ ctTftf 11)) G(f" ~ 'fir fii;m: 'ITo( 
-q: t ? 
THE MINISTER OF PETROLEUM, 

CHEMICALS AND FERTILIZERS 
(SRRI P. C. SETHI): Sir. as far as 
the work in this area i. concerned, on India took up the Mallanadi 
Well No.1 which was spudded in on 
30-1-1980 aDd was drilled to a depth 
ot. 2,740 metres. This well did not 
produce any results IIld so it had to 
be abandoned. Then the second well 
was taken up, which was spudded in 
on 6-7-1980 and was drUled to a 
depth of 3,8&0 metres. But this weII 
also did not produce hydrocarbons 
on testing. Therefore, this weD was 
also abandoned. The Goverament, 
after that, approved Ou.,'s proposal 
to invite fore1g:D specJaUat eouul-
tan_ to eval.uattt ~e e nt data aa 
eouequ.atl7 two aperts from Xc-

Cord USA were called in India and 
they' submitted a preliminary report 
of thf:ir findings. Based on this report 
Oil India is examining the possibi-
lity of entering into an agreement 
with McCord, USA, for carrying on 
the subsidiary work in this area with 
their collaboration. 

-t ..m """ UI: ~ 
-qror, ~ if ~  qa-f t ftft:tr 
ii(4f'r.r i( rn \3fie-r ,:( ~  pr '"' 
a1 ~ ~~t  ~d  I' fit; m ~  
ifi'T ri ~ ~  it; t ~ ~  ~  

~~~ ~  -<if t ? 
... ~ : ~ t ~  'Irr .1l 

~ ~ ? 
SHRI P. C. SETHI: After the 

aeromagnetic survey is carried out, 
then the seismic survey is carded 
out 0Il1y in those areas where there 
IS a possibility of finding hydro:.r-
bons, and if the data collected from 
the sei!.mic survey is encouragi 11. 
then onlr drj)J.iJ" g operations are 
startpd in those 8t'eas which are iJ"-
dieative in this respect. 

DR. KRUPASINDHU BHOI: The 
Soviet ships have been engaged for 
purely exploratiOil work, and they 
have found ancient formation and 
hydrocarbons in the- Bay ot e~  
and Mahanadi basin. They have 
pointed out 5000 square kilometres 
Of oil potential by on-shore seismic 
survey. But this particular area Is 
the victim of several teams eD.Iaaed 
either by Oil India or by the De-
partment of Petroleum and Chemi .. 
eals. First they have enaage-d Carb .. 
ber, Ltd. and Carnivelselva ship. of 
USA origin in that particular area 
for exploratory drilUng. But UDfor-
tunately, 81 I mentioned aeveral 
times of the floor of this House, USA 
had sabotaged the programme. The 
premier organisation of the ONGC 
who have found hydro..:arboDS by 
their aeromagnetic and seismic sur-
vey should be entrusted with produc-
tion-oriented exploratory work be-
caUSe Oil India has less expertise 1;Or 
on-shore exploration. So, why shollY. 
not the USA people who have been 
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entrusted with the job be dispensed 
with and the work entrusted to 
ONGC? 

SBBI P. C. SETHI: Sir, may I as .. 
sure the hon. Member that wherever 
there is a possibility of flIlding 
hydrocarbons whether it il by on 
India or by ONGC, we shall not leave 
any stone unturnecl in flnding out the 
oU wherever it is possible, and there-
fore, Oil India has been doing their 
best in this part of the country and 
whell atter spudding two wells they 
have not been able to establish the 
possibility ot hydrocarbon&, they, as 
I have stated, invited the foreign ex-
pert parties for tl1is purpose and the 
overall E:xpenditure in this conllec-
tion is going to be about Rs. 12.05 
crores and I am sure that Mabanadi 
basin which is said to be full of oil 
would be utilised. 

~ 1I51nft ~ ~ : • Ii«\' .If 'llIT;r::rT 'ifrt"" r fiI; firtTT 
.. ~  f"'''' it ~ ;it "iRI'Tn vn, 
~ trrtt ~~ t Iffr;r \r ~  ~  IIit ? 
tr(t tf( !A'rt(<< ~ ~ ~ ~ tR  

t rn .. 1j, ~  ~ it ~ t ~ I 
MR. SPEAKER: The main qUE-S-

tioD relates to Orissa and Dot Bihar. 

SBRI P. C. SETHI: The question 
I'elatea to Orissa only. If the hon. 
l\hmber puts a separate question, I 
shall deal with it. 

SRRI CHINTAMANI PANI-
GRAHl; Is the Minister aware that 
in the Chilka Lake area also there Is 
possibility to locate oil? WiU explo· 
ratic»n be extended to Chilka Lake 
area? 

SHill P. C. SETHI: Exploration 
and actual drilUn. will be take up 
ol'lly after the seismic survey report 
is aVailable. If the data indicates the 
Jl")Ssibility of hydrocarbon in any 
... ea, whether it is Chilka Lak-e area, 
Ot' any other area we will take up 
qJ)loration. 

SBRI M. RAM GOPAL RlCIJDY : 
The Minister assured the Bouse that 

he wlll not leave any atone unturned. 
I want to know how many stones he 
bas turn(tc:L so far and how mucth 11 
left. 
MR. SPEAKER: Do you want to 
know how many have been left un-
turned? 

~ II\T ~ qIi tnQ1W 

• 31. aft PI' .. Crii: I!fl(I' 

~  .. , "m'IA ~ 'riw 1fefi ~~ trdTit 
~ m ~ fit; : 

(1fi) am ~  am ~  br 
1If\' R ~d  U ~ t m tt"t ~ 
trTr ~~d ~ ~ ~ q( R ~ t 

fim' ~ t; 

( .. ) ~ ~  m- mni1r 1tiT 

~d  ~ it; IRT ~ ( ac:T finM 
~ "" it ~ '1'I'Zlrd q"1" fitidlfr ~~ 
1f.1T 8ilIl ..rr 'If ; ~  
(q) ~~ ITU ~  ~  ifiT cttt 
~ WTliTa ;r 1f)ri\" ~ r"Wr ,n 11ft 
~d '1l'rir ~ R;ir lf7.4i ~ ~ ~ q 
t ? 
THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM. CHE-
MiCAlS AND FERTILiZERS (SHRi 
DALBIR SINGH): (a) to (c). A Itate-
ment is laid on the Table of the Houstb. .. 

Statemeat 

(a) The demand for soda ash in 
1980-81 was estimated to be 6.30 lakh 
tonnes and ia 1981-82 at 6.80 lalth 
tonnes. As a,ajnst tws demand. the 
production in 198()"81 was 5.63 I ak.b 
tonnes and in the first fou.r months of 
1981-82 (Apnl-JUly) 2.09 lakb. toones. 
The production in the first four months 
of 1981-82 was biaher than that in the 
o ~e ond n  fOur months of 1980-81 
by 24.7 per cent. If the trend con-
tinues, it is likely £tiat the production 
would meet the requirements df the 
country. Soda Ash is now easily avai. 
lable in the mark.et at prices more 
or less on a par with the manufac .. 
turers' price. 



(b) Soda Ash Will in short supply 
durina UIe yean 19'18, 1979 and earb 

1980. In order to a\lJDlent the avall .. 
ability, import of soda ash waes placed 
under Open Genei'altJcence {CGL) 
with effect from 14-1-1979. The value 
of soda ash imported in 1979-80 was 
Rs. 20.85 crores. Import statist1" for 
the period subsequent to March, 19'80 
are yet to be publ1shed. Once the 
data are complled, they would 'be 
published in the Monthly Statistics of 
Foreign Trade of India (Volume 11), 
copIes ot which are available in the 
Parliament Library. The imports $11-
tributed in a great measure to 1 be 
lowerinc of tile open uarket price from. 
the very lugh levels it had reachei. 

(c) Though soda ash is not subject 
to statutory control, Governrment are 
Informally monltOring the production 
and dlstribution ot soda asb. lmporl 
would be reculated taking into ac-
count tbe availability and demand. 

• '" ... "' .. : q"(t( ~~ t fiti 
1{Trd ~~ ;fro ~ iftfd' ifi ~~ 

~ 

~  ;t)iif ifiT ~ ~ ~ if (l-dT t, 
~ r 'f17.trd ~~  fiPn iiIT'I'T 
~ I lRfT ~ ~ ~~  it 
~  ~ fiti1Ir t Ai 1980-81 ~ 

4 q'R if ~ ~ CfiT ~  24.7 

Si"tm'"d qT t I ~ it 'lit ~ ~ 

~ ~~ t("{ fiAi' ?tT f m 1ft' W41T 
1 til a' t) ~ t, ,",iT WCflT ~d ;:r 
W en ~ ~ 'fiT INT """' t ? 

'i1t\4.", ~ m riw 
~ (4ft"", .... ~  : ~ ~  atr 
fiJ\8'ift' ~  1 978-7 9 ~ (r, wcm 
~R t  ~~ ~ '" R ~ ~ 

~ ~~ it: riA ~ m ~  

~ lj\' 1'f'mf t'f Iff I IA1I' ~ t  ~ 

mt!t;:r .. 11T ( ift,. ..... it ~ aft 
~  q W\' 1Rft t I m~ .. 3600 

-.rq 1Ifzo ~ 1 &78 W 'It "'" 1979 if 
~ ~ 3000 .,it 1tRf ~ ~  ~ 
... ~ ""'" 2900..-. 

1Ifif !:tt tf'( m ~  e:, "'" 1jq;ft '"' 
'I'II''f1I' ~R  ~ t, m" ~ '1"( 
1lT"IlT if fiA) ~  t I 'fi1' ~ flri4'r<fiTlr 
t ~ t~~  ~m ~ q'( ~ ~m 
~ {wrt-i fifqf \il1it ~  it'(f I q ~ 
~~  

~ ~ f{ it 1:J4I' • I ~ t  

~ crrWl' ~  • t ~ ~~ ~A  
fiNT ~  it q if m~  it ~ 

~ I ~ ~~ ~ ~  I, irwi 
~ ~ 1\tRJ ~~~ t  ,i t ~  

W SfR't (m-r t ~ ~ ... c« 
Wf«_Wi"', ~ ~ 'fiT ~  q t "' 
1If'1'( ~ ~ ~R ctft ~ ~ ~ 
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ttfq' . q'l' RIft ~  t, ~  ql' br if 
~d ~m ~  f1A;' l1T_t I .J .. 

SHRI INDRAJIT GUPTA: I 'NO'Jld 
like to know from the hoa. Minister 
whether it is not a fact that the pro-
duction of soda ash in the eountry is 
virtually a monopoly of four bil b'.ls-
ineas firms and, if that is so, whether 
be will kindly name those four firms 
which are producing the entire Elroduc-
tlon of soda ash in this country frJ 
whether it is not a fact tbat they &fe 
interested in seeing that the imports 
are DOt allowed at all so that they 
can make the maximum proftts out of 
the protected market. Is this not a 
fact and is he keeping them. very much 
in mind to see that, for exam "PIe. as 
happened in the caSe of automobile 
industry, these few manufacturers ~ 
not be allowed to exploit the domestic 
market entirely and keep on j ackinl the 
prices? 

SHRI P. C. SETHI: As far as the 
manufacturers are concerned, MIl 
Tata Chemicals had a production ('apa .. 
city of 3,60,000 {onnes. It has been 
further expanded to 5 lakh toUl'e80 
The expansion has been granted and 
they are progressing w:th the expan-
sion scheme. The second party is MIs 
Saurashtra Cbemicals, Their origi-
nal capacity was 60,000 tonnes. They 
have been given an expansion of 1 
lakh tonnes, malong a total of 2,60,000 
tonnes. 

SHRI INDRAJIT GUPTA: That Is a 
Birla concern, I think. 

SHRI P. C. SETHI: Yes, Tata and 
Birla both are there. This firm Is 
now producing 2,30,000 tonnes and the 
capacity will go upto 2,65,000 +onnes. 
The third party is Mis Dharangadhac-a 
Chemicals. Their capacity is 65,000 
to\1nes. 'They have not come up tor 
any expansion. The fourth party is 
M/ s Orissa Cements Ltd. Their capa-
city is 39,600 tonnes. 

. . 
Apart lrom the expansion which has 

been granted to' Tata Chemicals and 

Saurashtra CheDiicalst in order to . 
diversf'ty the productiOll of soda oab 
also in the public sector, we have t.iven 
licences to Andhra Pradesh for 1,20,000 
tonnes; Punjab-66,OOO tonnes; Tamil 
Nadu---66,OOO tonnes; Gujarat--3 lakh 
tonnes and Hlndustan Fertillsets, 
Haldia-60,OOO tonnes. Therefore look-
ing to tbe fact that the present installed 
capacity is 6,94,000 tonnes in the pri-
vate sector, the public sector produc-
t·on of 6,12,000 tonnes is being had. 

SHRI NIREN GHOSH: Is it a fact 
that MIl Tata Chemicals because of 
their mal-practices against small silt-
con manufacturers, deliberately cut-
tailed production in order to squeeze 
those manufacturers out of the markei 
and, precisely in this period, though 
they deUberately lowered production, 
their assets have mounted to astrono-
mical ftlUres? If that is so, I want to 
know whether the Government would 
conduct an inquiry into the matter and 
see that they do not indulge in such 
mal-practices. 

SHRI P. C. SETHI: I will have Brst 
of all to verify wnether the fact. re-
lated by the Hon. Member are correct 
or the facts which I Dave got are cor-
rect. 

SHRI NIREN GHOSH: I haVe given 
the facts. 

SHRI P. C. SETHI: I am given mY 
facts which I have aot. According to 
my facts, the Tatas were produc1nl 
about 83 per cent in 1979. They pro-
duced about 88 per cent of the instaUed 
capacity in 1980 and in the first seven 
months of 1981 their production is 109 
per cent and, therefore, it cannot be 
said that they are deliberately curtail .. 
ing tbe production. However t as far 
as tbe expansion is concerned, thdr ex-
pansion is tied up with the doubling ot 
the railwaY line In that part of the 
country. About half the work has been 
done and ~ soon as the other ¥aH 
the work will also be done, I lhlnk the 
expansion w:U be ~ eted  
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Power hoIeet. 

.33. SHRI ARJUN SETHI: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether Central Govemment 
bave received reports trom ... ctt,rtalD 
States regarding ine unsatisfactory ftn-
ancial conditions, bad management, dis-
trtbution losses and inability to c"m-
plete power project. and expansion 
schemes in stipulated time and budget 
provisJons; 8Ild 

{b) if so, the reactlon of Central 
G,ovemmen.t in this .regard? 

THE MINISTER OF STATE TN THE 
MINISTRY OF ENERGY (SHaI VIK-
RAM MAHAJAN): (a) and (b). The 
Central Government Is aware of the 
problems of the State Electricity Boards. 
Whle the prime responsiblUty for 1m. 
provement in the perormance of the 
State Electricity Boards rests with the 
):;tate Govemmenfs, the Central Go-
vernment bave iSSUe<! guidelines from. 
time to time to improve the worklna of 
the State Electricity Boards. These 
guideUnes cover, in.te,. aUia, improve-
ment in the financial performance of 
the State Electricity Boards. through 
betterment of plant and eQ.uipment and 
Increased capacity utilisation, raU.>na-
Hsation of tariff structure, control over 
manpower and inventory and bettet' 
project manaaement. Emphasil has 
also been laid on peduction ot traJlS.. 
mission and distribution losses through 
balanced investment on generation, 
transmission and distributiOn and im-
plementation of system improvement 
schemes. 

SHRt ARJUN SETHI: I would llke 
to know trom the hone M.lnIster-
whether it is a fact that apart from 
this mismanagement and unsatisfactory 
working, in some cases scarce materi-
als like cement and steel are the main 
hurdles for the tlmely completion of 
the Project. 

If so, what measures Govemment Ja 
taIqqg to solve the problems so that 
the poWE'r problem in the country is 
. overcome? 
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&SHUI Vl'KRA'M I\IAHA.tAN: So far 
as cement and steel is concerned, 
we from the side of the Cetdral C'"..ov-
ernment. help them in procurlq spe-
cial quota and by this system, we have 
been successful in doing away with 
constraints. 1'herelore, there lS 110 
~e  obstacle which is the main 
cause of delay. 

WRITTEN ANSWERS TO QUESTIONS 

lDIIsteaee on MBTP CoDQtaJdea to have 
)R'ior aPproval lor ModerJII_tloa 

-26. SHRI K. T. KOSALRAM; Will 
the ~ te  of LAlv, JUSTICE AND 
COMPANY AFFAIBS be pleased to 
state' 

(a whether the insistence on MRTP 
companies to have prior approval for 
modenllsatlon and for getting the 
balance equipments to achieve the 
production level upto the licensed capa-
city has hlndered the production In.-
crease; 

Cb) whether 10 v1ew of the fact that 
under the world-wide inftatlonaTY 
spiral. the value of assets will natural-
br 10 beyond 25 per cent lImit by 
Buch modernlsatlon, - Government pro-
DOse to allow modernisation if the pro-
duction is not to go beyond licensed 
capacity; aDd 

(c) U not, the Ieasons for the lame? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHItl P. 
SHIV SHANKAR): (a) Under the 
extant provisions of (Section 21) the 
Monopolies and Restrictive Trade Pra-
4tices Act. 1969, if, a modemisatlon 
proposal results in accretion to value 
of assets ot the 'QndertakiDg by 25 per 
c:ent Or more, the undertakiDfl concer-
ned Is required to obtain prior appro-
val ot the Central Govemment. In 
case, however, accretion to value of as. 
Bets is less than 25 per ceut. 110 prior 
approval under the MRTP Act Is l'f!-
Qulrea. Since every effort js made 
to dIspose of such modernisation pra-
'Dolala requiting prior approval under 
the J.UtTP Act within the quicket pos-
mble time, 1& canont be .ald that the 

reQuirements of obtainlDI prior up. 
proval. in cases where t~ accretloa to 
the value of assets of tbe UDdertald:IU 
is 25 per cent or more, has hindered 
growtb of pl'OdudioD. -

(b) and (l:). The H1jh Powere:l 
Expert Commitee on C"ompanies and 
MRTP Acts (Sachar COJJUUl1,tee) 
which submitted. Its report In Auaust, 
1978. has, inter-aliG recommended 
that such modernisation proposals re-
sult:ng In accretion to the value of 
assets of the una.rtiIdn,. by 25 per 
cent or more, but unaccom.PBD1ed by 
increase in licensea/ approved capa-
city by not more than 215 per cent or 
mgre should be exempt from tbe pro-
visions of the M}l,TP Act. This and 
other recommendations of the Com-
mittee tor amenftments to the MRTP 
Act are UDder active conaiderat181l of 
the Govemment. 

Eberg,. Developmeat ProP-RIDDle 

-27. SHRI R. P. GAEICWAD: Will 
the Minister of :tNlRGY be pleued 
to state: 

(a) whether it is a fact that 
energy developPlent programme has 
not been able to keep pace with the 
demand and there bas be&n no sub-
stantial increase in the leDerating 
capacity; 

(b) the details of the short-term 
and long-term measures to achieve 
faster growth in power out-put: 

(c) the steps taken to expedite the 
commissioning ot on-going projects; 
and 

(d) other steps being taken to 
meet the growing demand for power 
in the cOl.Jntry? 

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHANI KHAN 
CHAUDHURY): (a) to (d). A state-
ment is laid on the Table of the House. 

The installed generating capa-
city in the country haa grown at 
a rapid pace. bavinJ almoft doubled 
durin. the decade 19'11_1. yet, on 
account of Iteepl,. lncreuln8 deDUIftd 
for power, there have bee!) vaniIlJ 

dep-eea of Ihortaaes 1D. dJftereDt ..... 



Th- shortage has been due mainly to 
delays in commissioning ot new pro.. 
jects and o~t m  performance of 
uistin, thermal power atatiena. 

In the short-term. measures, focWl 
is On improvement of performance of 
thermal power stations through:-

(i) Constitution of teams of 
technical experts to prepare and Im-
plement time-bound renovation and 
betterment programmes tor major 
power stations; and 

(ll) improvement in the quantity 
and quality of coal supplied to 
power stations. 

The long-term measures including:-
(i) Planned addition of new 

generating capacity of 11,666 MW 
during the Sixth Plan period and 
of new generating capacity to meet 
the requirements beyond 1985; 

(ii) improvement in systems of 
project management and construc-
tion monitoring' at both Central and 
State levels; 

(iii) strengthening the arrange-
ments for training of technical per-
sonnel at all levels; and 

(1 v) development ot regional! 
national grids in order to tacUitaw 
:flow of power from slD'plu. to 
deficit areas. 

1317 LS-2. 

Treads JleveaIecJ bJ EIeeUoas 

·28. SHRI R. N. RAKESH: Will 
~e Minister ot LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

<a> whether it is a fact that the 
most striking trend about eleetioDB is 
that while the total electGrate has 
gone up in most of the constltueacles 
(Lok Sabha and Assembliet> compared 
to the last elections (in 19'17, 1978 and 
1980) the total votes polled is less 
than in the previous elections; 

(b) if so, whether Government have 
conducted any study in this regard; 
and 

(c) if so. the details regardiDg the 
votes polled in the recent by-election 
to Lok Babha as well as in AssembUes? 

THE MINISTER OF LAW, JUSTICli 
AND COMPANY AFFAIRS (SHRl 
P. SHIV SHANKAR): (a) to ~ 
A comparative statement showing the 
number Of electors, votes polled and 
percentage of voting in the bye_elec-
tions to Lok Sabba and State LegIsla-
tive Assemblies with election held in 
1977, 1978 and 1980 is placed on the 
Table of the House. No study in thil 
regard Ibas been conducted by Govern-
ment. 
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Eerala State H)rdro Power Projects 
A:walfaDc Ce:atres Oe&l'allee 

-29. SHRI Ie. A. RAJ'AN: 
smu P. K. ItODIYAN: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether it is a :fact that the 
Earala Government has submitted 
proposals for ten hydro-power pro-
Jects in thr state in the current Plan 
lor the 'Un;on Government's clearance; 

(b) if 80, the names ad other 
Cletails of the projects; 

(c) whether it is a taCt that the 
Union Government have given 
tlearance for 34 projects ~ o~ 

states but none in Xerala. and 
Cd) it so, the reasons therefor? 
THE MINISTER OF ENERGY 

(SlIRI A. B. A. GHANI KHAN 
CHAUDHURI): (a) to (d). Tbe 
Project Reports at 8 multl-purposel 
hydroelectric schemes have been re-
ceived from the Government of 
Kerala. Out of these schemel, 
Kallada hydroelectric scheme (2X7.5 
MW) has since been cleared by the 
Central Electricity AuthOrity and re-
commended to the Planning Commis-
sion tor an investment decision. 

The present positiOn regarding the 
remaining ., multipurpose{hydroelec-
trio schemes is given in the Statement, 
laid on the Table of the House. 

Stat .... eat 

Scheme lnataUed 
capacity 
(MW) 

I. Lower Periyar • S X 60 

a. Karapara-Kuriar- 95 
kutty Multi-pur-
pose Project 

Estima-
ted cost 
(Ra. in 
crores) 

nate of 
receipt 
of 
project 
report 

4 

19'19 

Present status of project report 

5 

Project report has been examined 
in Central Electricity Authority/ 
Central Water Commission and 
Deptt. of Power and comments 
sent to the project authorities. 
With a view to expedite the process-
ing of the scheme, project authorities 
were requested to depute their 
engineers to eEA and CWO for 
discussion. The project engineers 
have now come for discusaionI. 
The project will be cleared after 
the project feature. and cost esti .. 
mates are finalised. 

The project report c::xamined in J 
CEA/CWC and comments were 
forwarded to Project authorities. 
In spite of the repeated requests 
replies to these Comments Are 
awaited. Being a multi-purpose pr0-
ject, the project would have to be 
first approved by the Technical 
Advisory Committee of the Plann-
ing Commission. Thereafter, the 
power portion would be considered 
by the Central E1ectridty Autho 
rity. _ 
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g. Manantbawady 4 X 60 
Multi-purpose Pro-
ject. 

4. Kuttiyadi Augmen-
tation Scheme 

~ Paudiar Pwmapu- 51 X 95 
aha TaUnce 

s .. 

IgOo 

511'95 

5 

The Project has been examined in 
the CEA/CWC and Deptt. or 
Power and comments has been 
forwarded to the Project authorities 
in Nov., 1980. While replica 
to some of the comments have 
been received in March, 198 J • 
replies for other are still awaited. 
AI. the project involves the west-
ward diversion of waters of Manaa-
thawady river. a tributary of Kabini 
(Cauvery 5Basin) for Irrigation 
and Power generation, the inter .. 
State aspects of this project would 
need to be resolved. Being • 
multi-purpose project, the project 
would have to be cleared first by 
the Technical Advisory Committee 
of the Planning Commission. 
Thereafter, power portion would 
be considered by the Central Elec-
tricity Authority. 

The Project report has been exami-
ned in CBA/CWC and commenta 
has been sent to the Project autho-
rities. Replies to certain comments 
received recently are under 
eu.mination. The project involves 
westward divers on of waters or 
Karamanthodi river, a tributary 
of Kabini in Cauvery Basin, into 
Kuttiyadi basin to augment the 
power generation at the existing 
Kuttiyadi Power House. The inter-
state aspects of the scheme need 
to be resolved. The scheme would 
be considered. for tecbno-economic 
cl earance after the inter-state 
issues are resolved and project 
features are finalised. 

The project report has been examined. 
However, the scheme, as proposed" 
would utilise the regulated discharge. 
of Pandiyar Punnapuzha HE Scheme 
of Tamil Nadu, which has not 
been sanctioned 80 far. The Tamil 
Nadu Scheme involves inter-atate 
issues which are to be resolved 
before the scheme could be consi. 
dered for clearance. The Pandi .. 
yar Punnapuzba Tailrace (Kerala) 
could be considered for dearance 
only after a decision on the 
implementation of the Tamil Nadu 
Scheme is taken. 
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----------------------.--------------------
6. Silent Valley . 2x60 sa· 00 1971 The project has been cleared by the 

Central Electricity Authority in 
Feb., 197q. However, in view or 
the serious reservatitms «1'1 eII'ed 
by Environmt:ntalists ana 'Bcolo-
pts all over the World, the mattel' 
IS under re-examination. 

7. ~n tt  Hydel 750 
ProlCIICt 

565. 15 April. 
# The project report is currently under 
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S.., .. Fet1War ....... at P .... 
deep, OJ'issa 

-35. SHRI K. PRADHANI: 

5MBI CHINTAMANI JENA: 

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that the 
Public Investment Board has cleared 
the proposal for setting up of a three 
lakh tonn~ phosphatic fertilizer plant 
at Paradeep in Orissa; 

(b) if so, the details regarding its 
estimated cost and production and the 
time when it is likely to 'Start 
functioning; and 

(c) the progress made sO far in this 
regard? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) to (c). 
After approval by the Public Invest-
ment Board, Government have decided 
to establish a phosphatic fertilizer 
plant at Paradeep in Orissa. The 
plant will have a capacity to produce 
652,000 tonnes of diammonium phos-
phate (300,000 tonnes of PliO Ii) per 
annum and will cost about Rs. 184 
crores. The work on the project is 
expected to start in November 1981. 
The pIa nt will go into commercial 
production by 1985. 

Rise in Prices of Petroleum Products 

·36. SHRI MADHAVRAO 
SCINDIA:: 

SHRI B. V. DESAI: 

Win the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that the 
prices of petrol, cooking gas, kerosene 
and other petroleum products have 
been considerably increased with 
effect from 11 July, 1981; and 

(b) if so what are the details 
thereof and' the reasons therefor? 
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THE MINIS'RR OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETH]): (a) and (b). 
The prices of petroleum products were 
increased to the extent as shown in 
the statement laid on the Table of the 
House. These prices !have been 
revised keeping in view the steeply 
rising costs of a greatly expanded oil 

S.No. Product 

1. Motor Spirit (MS-83) 

2. Kerosene 

3. H.S.D. 

4. A.T.F. 

5. Naphtha (For Ferts.) 

6. Naphtha 
(For Non-Ferts.) 

7. Furnace Oil 
(Per Ferts.) 

8. Furnace Oil 
(For Non-Ferla.) 

9. L.P.G. (Domestic) 

exploratiOn. and development pro-
gramme, the t n ~ strain on the 
balance of payments and the need to 
moderate the growth of demand for 
petroleum products and to promote 
their economic and efficient use. As 
a consequence it will also assist in 
alleviating the bud,etary deficit to-
some extent. 

Statnn,nt 

Selling Increase Current 
Unit per ceiling 
(S.U.) S.U. selling 

w.e.f. pria-s 
11-7-1981 ex-

storage 
Bombay 

(in Rs.J (in &s.) 

KL 530 5438.01 

KL 150 1544.93" 

KL 320 2649.55 

KL 335 3871.85 

· MT 352 1723.31 

MT Nil 2792.00" 

· KL 235 1274.06 

· KL 235 2424.()6.. 

MT 333 2633.9s.. 

(Rs. 51- per Cylindr-r 
of 15 Kg.) 

*Bxchuive of excise/custom!! duties which will be charwed extra at applicable rate. 
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DaD), ProdncUoll In Bombay Ri,h 

·37. SHRI CHRISHTOPHER EKKA: 
WIll the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) the current average daily pro ... 
duction rate of oil in the Bombay 
HIgh; 

(b) whether it is a fact that the 
ONGC has recently o~ oned a 
central process platform in the nor-
thern part of Bombay High field; 

(C) whether ONGC has proposed to 
instal sa:ne oil production and process 
platforms in the·next few years; 

(d) their total number; and 

(e) what will be the average daily 
production of oil after installation ot 
the new platforms in the next few 
years? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI) : (a) The 
average daily production in July was 
137,566 barrels per day. 

(b) Yes, Sir. 

(C) Yes, Sir. 

(d) and (e). It is proposed to in-
stall thirtten plaform by the end of 
May 1982. 

A plan is being drawn up to install 
another sixteen platforms by May 
1983. The requirement of platforms 
fOr subsequent years is under ftnalisa-
tion. After the installation of all the 
necessary platforms in the Bombay 
High area the field is expected to pro-
duce at i\ rate of 340,000 BOPD lD 
1D82-88. 

Crisis In Alcohol Based Industries iD 
West ReDp} 

·38. SHRI INDRAJIT GUPTA: 
SHRI NIREN' GHOSH: 

Will the Miruster of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether Government are aware 
that the alcohol based industries in 
West Bengal are in dire crisis because 
of shortage of alcohol; 

(b) if so, whether it is because of 
the Maharashtra, Bihar and Uttar Pra. 
desh State Governments refusal to 
supply alcohol allotted to the State bY 
the Central Molasses Board; 

(C) if so, the details and what action 
bas been taken by the Union Govern-
ment thereon; 

(d) whether the West Bengal State 
Government bas requested the Centre 
to import some industrial alcohol in 
view of the situation; and 

(e) if so, the details and Govern-
ment's reaction thereto? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRr P. C. SETHI): (a) Yes, Sir. 

(b) and (c). A Statement is placed 
on the table of the house. 

(d) Yes, Sir. 
(e) In order to improve the avail-

ability of alcohol, it has been decided 
to permit actual industrial users to 
lmlXlrt alcohol either directly or in .. 
directly through their associations, on 
the basis of licences to be issued on a 
case to case basis. 

statement 

The current alcohOl year 1980-81 
(December-November) is a ditftcult 
year with supply of alcohOl and 
molasses falling cons.lcierably short of 
the demand. The Central Molasses 
Board had estimated that in the cur ... 
rent alcohol year 1880-81 tbe avalla, 

biUty of alcohol .Is Ukely to be flOG 
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lakh litres only as a,ainst a likely 
demaDd, of 5116.19 lakh litres. In the 

. context of the ovem.ll shortage, the 
availability position in a deficit State 
like West Bengal with a large indus-
.. 1 demand fOr alcohol and very 
little .lcobol production, is !:nore acute 
than in other states. So far 2lt.5 
lekh litres were allocated from the 
surplus States to West Bengal. Of 
this ul1ocatkm, 165.5 lakh litres are 
from Uttar Pradesh, 28 lakh lItres from 
Bihar and 26 lakh litres from Maha-
r.asbtra The Government of West 
Bengal 'had reported that upto the end 
Df Jul¥, 165.44 lakh litres were re-
e ~ fr.om surplus States, of this/ 

4.20 lakh litres were received from 
Bihar and 161.24 lakh lit res from Uttar 
"PYad.esh. In addition, 80,000 tonnes 01. 
-MOlasses were allocated to West Ben-
gal of which 30,000 tonnes were from 
Maharashtra 25,000 tonnes from 
uttar Pradesh and 25,000 tonnes from 
Bihar. Maharashtra has agreed to li!.-
lease the entire quantity of molass,-,. 
The Government are persuedlng the 
tftditionally surplus states like Uttar 
Pradesh Bihar and Maharashtra to 
spare additional quantities of alcohol 
atld molasses to deficit States like 
West Bengal. 

Demand aad AvaUabiJiiy of 
Fertilizers 

*89. SHRI CHITI'A MAHATA: 
SHRI MOHAN LAL PATEL: 

Will the Minister of PETROLEUM, 
"CHEMICALS AND FERTILIZERS be 
. pleased to state: 

(a) what is the estimated productIon 
of fertilizers during the current year; 

(b) what is the estimated import of 
fertilizers during the current year; 

(c) what is the estimated demand of 
fertilizers during the current year; 
~ d 

(d) how Government propose to 
me Itt the scarcity of fertilizer during 
'the current year? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) The .esti-
mated production of fertilizers during 
~  is 32 lakh tonnes of Nitrogen 

and 9.25 lakh tonnes of P 3 0 
15 

(b) and (c). It WOuld not be in 
the public interest to disclose the pre-
Cise estimates of demand and import 
of fertilizers. 

(d) Damestic production and im-
ports between them are expected to 
meet the demand in full aDd no gene-
fal scarcity is anticipated. 

Purchase of Jack-Up Rigs 

*41>. SHRI SATISH AGARWAL: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the Oil and Natural 
Gas CommissIOn has placed orders 
f·.Jr the purchase of t.wo Jack-up 
Rigs; and 

(b) If so, when was the order 
placed iVith what company and at 
what price? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRr P. C. SETHI): (a) The ONGC 
are purchasing 3 more jack-up rigs 
fur their offshore drilling operations . 

(b) FOr 2 jack-up rigs the ONGC 
has plaCed an order on MIS. Robin 
Shipyard, Singapore on May 25, 1981 
at a price of .$ 44J)3 million per rig. 
Besides a letter of intent bes also been 
issued recently by ONGC On MIs. 
Hitachi Zosen, Japan fOr the purchase 
of another jackup rig at a price of 
Jap. Yens 8.&73 billion (equivalent to 
$ 45.33 million at the exchange rate 
of $ 1 = Yens 220). 
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Execution of Thein Dam as C •• trat 
Project 

201. SHRI R. L. BHATIA: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether the Centre is consider-
ing the desirability of taking up 
execution of the Thein Dam Project 
as the Central Projeet: 

(b) if so, the stage at which the 
matter stands at present and the steps 
being taken to take up its early 
execution in view of the pressure put 
up by the beneficiary States; and 

( C) how far there has been an 
escalation in the estimated cost of the 
project on account of its being linger-
ed on for the lac;t so many years? 

THE MINISTER OF STATE IN. 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (a) Does not 
aris(! at present, as the project is be-
ing executed by the punjab Govern-
ment. 

(b) Does not arise. 

(C) Due to the inter-state issues in-
volved, the Project eould not be taken 
up fOr execution earlier. Consequent-
ly, the cost of the project has 
escalated. The latest updated tenta-
tive estimated cost. as intimated by 
Punjab Government is lts. 489 crores. 

Microwave system at Asansol 

202. SHRI MOHAMMED ISMAIL: 
Will the Minister of COMMUNICA-
TIONS be pleased to state the pro .. 
gress made so far about the Micro-
wave ~m at Asans01? 

'ftIE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA_ 
TIONS (SHRI KARnK ORAON) : 
Asanaol is already connected with the 

.. tional communication network 
through the following microwave 8YS .. 
tem: 

1. Calcutta-Asansol 4 GHz "'''ide· 
band microwave system. 

2. Asansol-Patna 4 GHz wide-
band microwave system. 

3. Asansol-Kharagpur 6 GHz 
narrowband microwave systett1. 

4. Asansol-Katihar 4 GHz narrow ... 
band microwaVe system. 

5. Asansol-Dhanbad 7 GHz nar-
rowband microwave System. 

6, Asansol-Singharsi 7 GHz nar-
row band microwave system. 

In addItion, Asansol-Dhanbad 6 GHz 
wideband microwave scheme and 
Asansol_Raniganj-Durgapur narrow-
band mlcrowave scheme are under 
eXecutIOn and are likelY to be comple_ 
ted In 1983. 

Films certified for commercial screen-
ing 

203. SHRI A. NEELALOHITHA ... 
DASAN NADAR: Wlll the Minister of 
INFORMATION AND BROADCAST-
ING be pleased to state: 

(a) the details of films certified for 
commercial screening in India, Lang-
uage-wise during the lut three calen. 
dar years; 

(b) out of them, the number of (1) 
Adults only films, (2) Children'S filmS,.. 
and (3) Others; and 

(c) the period for which the right 
for such commercial exploitation of 
films is valid in their cases; 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHB): (a) I..anauage. 
wise break-up of Indian feature Alma:. 
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certified during the calendar year. 1978, 19'79 and 1980 is as follows: -

Language 

HindiJUrdu 

Asaamese 
Badaga 

Bengali 

Bhojpuri 

EnglIsh 

Gl.\iarathi 

Kannada 

K.onkani 

Malayalam 

Manipull 

Marathi 
Oriya 

Punjabi 

Tamil 

Telugu 

Tulu 

Nepalese 

Total: 

(b) Films which are considered 
suitable fOr public exhibition restrict-
ed to Adults only are granted 'A'. 
certificates. Films which are consider 
ed suitable for unrestricted public 

"U' cert) fieates 

TOTAL 

exhibition are granted "0' certifica-
tes. Break-up of Indian feature films 
granted 'A' and 'U' certigcates during 
the calendar years 1978, 1919 and 1980 
is as follows:_ 

1978 

65 

554 

619 

1979 

126 

588 

714 

1980 

168 

574 

742 

(c) Censor certificates issued by the Board of Film Censors are valid for 
.a period of 10 years. 
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PrOposal to 1leD4 Employees of Coal 
MID.,. abroad 

204. SHRI K. P. SINGH DEO: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether his Ministry has a pro_ 
posal to send abroad the employees 
and labourers working in various coal 
mines of our country to learn modern 
technique; 

(b) if so, the total number of labou-
rers and employees from Talcher Coal 
Mines of Orissa proposed to be sent 
abroad; 

(c) whether some of them will be 
sent a broad every year for getting 
modern-training; 

(d) the names of the coal mines of 
the foreign countries where such train. 
ing will be provided; and 

(e) the details of the scheme? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Yes, Sir. 

(b) Two miners, one mechanic and 
one electrician fI'om Talcher coal-
field are likely to be sent abroad dur-
ing the next six months. 

(c) Depending on the assessment of 
the requirement of exposure to mining 
conditions abroad, employees will be 
sent out for training from time to 
time. 

(d) and (e). Determination of spe-
cific mines is dependent on particular 
training needs and facilities availa!>le 
as adjudged by the coal mining autho-
rities in foreign countries. It is, there· 
fore, not possible to furnish the names 
of the mines. A decision bas been 
taken to send forty six mine workers 
in 4 groups to UK, France, West 'Joer-
many, Australia and USSR led by a 
few officers. The purpose is to ex-
PoSe the mine workerjJ to modern min_ 
ing methods and conditions, the qua-
lity of working Ufe of miners and the 

role of miners in management. The 
training component includes visits to 
dift'erent types of mines, mining tram-
ing centres and mining villages. 

Forwarc1bq of appUeatiODS tor joba 

205. SHRI KAMLA MISHRA 
MADHUKAR: Will the Minister of 
ENERGY be pleased to state: 

(a) is it a fact that the applications 
from Engineering deputationists are 
entertained and forwarded for higher 
jobs/promotions etc. whereas the 
applicants of C.S.C.S. who are on 
deputation are deprived of this 
facility; 

(b) who is responsible for this dis-
crimination among various categories 
of employees; and what action has 
been taken to ensure equal oppor-
tunities for all deputationists belong-
ing to different services; 

(C) details of employees/officers of 
the C.S.C.S. cadre who are on deputa-
tion to his Ministry and heir applica-
tions for further deputations/promo-
tions/higher posts were not forward-
ed by the concerned administration 
sections during the last tWO years; 
and 

(d) what action is proposed to be 
taken against such defaulting officers 
who are taking whimsical decisions in 
contravention of the rule of equality 
before law? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (d). 
Decision regarding the forwarding ot 
applications of persons belonging to 
Central Secretariat Clerical Service is 
taken after taking into consideration 
the conditions of eligibility and all 
other considerations relevant in the 
matter. This is in line with the ins-
tructions issued by the Department 
of Personnel and Administrative Re ... 
forms from time to time. 
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JlOII-UttIIu1toa Gl lDd_rIaI Lleeaees 
bJr Drug Compaldes 

206. SHRI S. M. KRISHNA: Will 
the Minister of PETROLEtn4, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the Drug Companies' 
failure to utilise industrial licences 
bas created a serious imbalanc ~ b"t-
ween the demand and supply of basic 
life-saving and other drugs; 

(b) if so, which are these Compa-
nies-both In the private (including 
FERA Compames) and Public Sector. , 

(c) steps Government propose to 
tackle the situatlon and stimulate in-
vestments in the crucial field of 
drugs; 

(d) whether there are serious gaps 
in the avallablhty of drugs as hap-
pened recently durmg the outbreak 
of Conlunctivities in various parts of 
the country partIcularly in the Capi-
tal when the vanous brands of anti-
viral or anti-bacterial eye drop<; were 
not available; and 

(e) whether Government propose 
investigatIng into these gaps and take 
steps for their availaeility in sufficient 
quantity and to check the tardy 
growth of the industry and reduce 
dependence on the import of basic 
drugs/formulations? 

THE MINISTER OF 
THE MINISTRY OF 
CHl1MICALS AND 

STATE IN 
PEROLEUM, 
ntRTILIZERS 

(SHJU DALBIR 
No, Sir. 

SINGH): (a) 

(b) In reply to part (a) ot Lok 
Sabha Unstarred Question No 9028 
answered on 28-4-1981 it was indi-
cated that 45 industrial licences issued 
during 1-1-1972 to 30-8-1977 were 
unimplemented as on Au,ust. 19'79. 

The position of tbele indUitrial ltceIi-

ces has been reviewed and it is found 

that as on 31-7.1981; 20 out of.5 Uoen-
ces are yet to be implementecl. De-
tails of these licences are given in ibe 

attached stateJ:nent. 

(c) The pro.res. in the implemen-

tation of non-implemented induttrial 

licences and leUers of intent, is cons-

tantly monitored. In cases where it 

is established that the companies COll-

concerned are not interested in im-

plementing the ~me  action is taken 

to cancel/revoke the industrial aP-

provals The capacity thus released 

would be approved in favour of new 

entrepreneurs. 

At the same time steps are being 

taken to grant additional capacities 

for manufacture of bulk drugs and 

formulations in the public sector and 

in the Indian sector. For this purpose 

a large number of industrial licences, 

letters of intent and registration with 

DGTD have been approved during 

the last three years. 

(d) and (e). The availability of 

essential and life-saving drug formu-

lations is monitored on a weekly 

basis. There are no widespread or 

continwnc abortalea. As per lateat 

reports, shortages of certain btadds 

of products were reported but equiva-
lents of these formulations are e~ 

teeny available. As reg"" non-n'IIll-
ability of Opthalmic ~ tt  In 

the floOd. Ait areas, instructions were 

issued to concerned companies manu-
facturing S1:1Ch preparatiObl to __ 

I'lift their IOods to deli area,.-
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It ••••• ." 

SI. No. Name of the Company No. and date of 
Induatrial Licences 

I t~m of manufacture 

2 

1. MI •. T'hemi. Chemicals 

2. MIs. Themis Orgasyn 

3. MIs. Dey.Se.Chem 

4. MIt. Themis Cheimcals 

5. MIl!. Unlchm 

Name Capacity 

3 4 S 

L/22/47S/73-Ch.IIJ Indomt'thacin 8 tonnes 
dt. 30-7-1973 

Clofibratf' 2 t"nn", 
• elL: J94(74) Amitriptylint" 2(0 Kg 

dt. lS-S-1974 

elL: 384(74) Nitrofurantoin and 24 tonnt's 
dt. 10-12-74 ita derivatiVf'S 

elL : 20S(7S) 
dt.23-6-75 

• elL: 231 (75) 
dt. 3-7-75 

Dipbt"llyJ Hydan- 10 tonnes 
toin and its deriva-
tives 

Prothionamide 

Ethionamide 
Dimeth ylsl10une 

2 tonnes 

8 tonne'! 
30 tonnt"s 

6. Mil. Mehta Pharmaceuticals elL : 369(75) 
dt. 1-10-75 

Paraceta'fl101 100 tonnt's 

7 M/l!. Euophoric 

8. ~  IDPL 

9. MIs. CIPLA 

10. Mis. Uni-aankyo 

11. MI •• Fairdeal 

12. MI.. Searle 

13. 'MI', Suhrid GeiSV 

14. M/f. Premier Drugs • 

IS. ~ en  
lcalWarlts 

Limited 

• elL: 407(7S) 
dt. 31-10-75 

elL : 425 (75) 
dt. 20-11-75 

• elL: 23(76) 
dt. 27-1-76 

elL: 69(76) 
dt. 29-5-76 

elL: 166(76) 
dt. 21-4 .. 76 

• LIL: 321 (76) 
dt. 2S-8-76 

• CII.: 355(76) 
dt.23-9-76 

• elL: 410(76) 
dt. 12-11-76 

CIL : 450 (76) 
dt. 21-12-76 

----..... --..... --------..... 

Analgin 

Chloroquin 
Phosphate 

Sulphamethox} 
Pyridazine 

Clomiphene 
Citrate 

Human Chorionic 
Gonadotrophin 

Salbntamol 

Diosgenin 

Clofazimine 

Pyrazinamide 
Xanthinol 
Nicotinate 
Propranolol 

Dapsone 

100 tonnes 

20 tonn"s 

20 tonnes 

SOO ~  

6000 Mill. Uni. 

60 Kg. 

Stonnes 

2 tonne. 

S tOMea 
10 toonea) 

3 tonnea 
15 tonnet 
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-----
2 3 4 5 

16. MIs. Ranbaxy OIL: 79(77) Phenobarbitone 20 tonnes 
dt.26-2-77 

17. MIs Premier Drugs CIL : 84(77) Ethambutol Hcl S tonnl"S 
dt. 1·3-77 

n t ~ 25 tonnes 
18. Mis. IDPL CIL : 109(77) Empty Hard Gela-

dt. 30-3-77 tine Capsul("s 400 Million 

19. MIs. Tamil ~ d  Dadha Cn. .. 171(77) Transfusion 6 lakh bottle1l 
dt. 12-5-77 Solution" 

20 MIs Dey-Se-Chrm ILS No. 106 (76) Chloramphenicol 53 tonnes 
dt. 25-3·76 PalmItate 

207. ~ (l'U.EiI( mflit CfllT 

wrr.n ~ ~ qift ~~ ~ t ~ 

~  ~~ ~ : 

(ill) ~  ~o t ~ ~  

ifi Cfi4;:rrft:it <it ~ n  {j tfiTf srfafitfa--
~ 12 "I't CJi) ~~~ f;r;.rr 'fr , 

(11') ~  ~  ffi' CfllT 'aOi'fl ;f.'r"{ 
~ ~  ifqT lifT, 

~  ~  ~  (i'r ~~  ~ i(rff 
~  t; ~ 0 

(ff) ~~ ~ Cfi'T ~ q"( ~  

t~  ~ ? 

I'A' ~ ~ ¥ten ( •• ~ 
Wli) : (ifi) $fT"( (_). ~  ~ 

~  WTQ;r if ft:t;o1ft;rf4l'et 
~ 'ft t:-

1. t~ arfffT ar. (lfR ir ssn:r 
Cfl"f'{'" CIlT ~ ~~  iti ~ f&:.,faTif 
~ ~ it' ~  ~ ~ QrU<1.-

( 1) ~ ~ Of,.q:;rrroif 'lil ifl;:;<6 CfiT 

~ ~  if ~  J 

( 2) ifllkrfuif t ~ ~ ~ ~  

it; ~ f.,f!r ~ ~ ~ if) ~  

ct1"Ut ir ~  
G\ 

( 3) ~ m it; to~ o~~o ~ ~ 

~  ~  ;r &RViT; 

( 4) ~ ~ ifi ~ if ~ lf4l' ~~ 
~ iIlT ~  ~  

( 5) ~ arTi QCfri, ~ t  tfiT ~ ~  

t:I iflTi=lT I 

2. t ~  ifil ~n  m ~~ t  

;; ~  ~~  q'( FRfq ;rOJ,( ~  fro 
Q'1mS eA' t ~ ~ ~  ifif 
~~ ~ ~ t  CfiT ~ ~ ~ 
'fiT ~ I 

(11') t~ Jt?r ~ ~~ ~ 

wrfifa f;dlr it: ~ ;tft rJt'fT " -wruif 
itt ~  1Ii1 ~ " i "I1r WI'WII' 
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ProvlsloD 01 8.P.O . alo.pIth p.c.a 
la every PaDcha),at (VII"'e) 

26!t. PRoF. NARAIN CHAND PA-
ltASHAlt: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) whether there is any pro,-
ramme to provide B.P.O. alongwith 
P.C.O. in every Panchayat (Village) 
of the country during the Sixth Five 
Year Plan; 

(b) if so. whether Government 
propOSe ensuring the availability of 
stores and staff for this purpose as It 
would also require the installation 
and enxpansion of anum ber of sA,XeJ 
in the country; 

( c) if so, the outline of the Plan, 
giving the number of such B.P.Os. 
p.e Os. to be provided circle-wise for 
each of the 16 circles of the country; 
and 

(d) if not, the reasons therefor and 
the steps proposed to be taken to pro-
VIde these two facilities of postal and 
telecommunications during the Sixth 
Flve Year Plan! 

THE MINISTER OF STATE IN' 
'THE MINISTRY OF COMMUNICA-
TIONS (SHRI 1CARTIK ORAON) ~ 
(a) No, Sir. 

(b) and (el). Question does not 
arise. 

(d) Postal-During the Sixth Five 
1! ear Plan 8000 post offices are propo-
sed to be opened in the rural areas 
of the country nd~  the norms pres-
cribed in August 1978. A post oftlce • 
opened in a Gram panchayat villap 
provided there is no post office within 
a radiua c)f 3 Kms of that village-aDd 
the propotetl J)bSt oftlce wfil earn 8lI 
income to the e t~nt of 15 per Cent 
Of the estimated cost of tift! post oftlce 
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in the normal rural area and. 10 per 
cent Of the estimated coat in the tri-
bal/backward areas. In the case of other 
vlllaies of the -country, a population 
condition of 2000 in the normal areas 
and 1000 in tribal/backward areas hils 
been prescribed. The population con-
dition of 1000 for tribal/backward 
areas can be made up of a single vil-
la.e or a cluster of villages within a 
radius of 1.G Kms. It would thus be 
ReD that Gram Panchayat villages 
have been given a concession in re-
Mard to population condition and it is 
likely that a sizeable number of Gram 
Panchayat villages may have a post 
offtce each during the Sixth Five Year 
Plan if the two conditions mentioned 
above are fulfilled. 

TeZe-Com.-It is proposed to 
extend telecommunications facili-
ties to about 20,000 places in 
the rural areas of the coun-
try during the Sixth Five Year Plan. 
While some of the Panchayats (Vil-
lages) may qualify under the present 
policy of the P&:T Department for 
provision of telecommunication faci-
Dty others may not. 

Vaeaat posts at Ratuagirl Radio Sta-
tion 

210. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of IN-
FORMATION AND BROADCASTING 
be pleased to state: 

<a> how many C.G.1. posts at 
Ratnagiri Station of All India RadiG 
are stUI vacant, for how many 
~nt  and the reasons; 

<b> are Government aware that 
there is no Accountant or Head Clerk 
appointed at Ratnagiri Station of AIR 
and if so, the reasons and since when 
tbe posts are vacant; and 

(c) why the appointments were 
IIOt made and how the oBce work is 
tunctiollinc without an accountant' 

TBB MINISTER OF INFOlUlA· 
'nON AND BROADCASTING (SHRI 
VASANT SA'l'HE>: <a> NODe. 

(b> and (c). One post of Actolill":' 
tao.t/Head Clerk has been vacant since-
24-1-1981. Orders transferring the-
Head Clerkl Accountant trom All India 
Radio, Nagpur. against this "/aeaney 
were issued and the person was reliev-
ed on 13-3-1981. He has not yet. 
joined C:uties at Ratnagiri. A senior 
most Clerk Grade I has been looking 
after the work of Head Clerk/Accoun-
tant. 

Film 011 Exodus of Indians 

211. SHRI SONTOSH MOHAN 
DEV: Will the Minister of INFOR-
MATION AND BROADCASTING b; 
pleased to state: 

(a) whether Mauritius had approa-
ched India fOr making a film on the 
exodus of Indians to the Indian Ocean 
Island during the 19th Century: 

(b) if so, what facilities and assist-
ance Government of ?ndia propose to 
give to Mauritius in this regard; and 

(c) the details thereof? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) to (c). The 
Minister for Information and Broad-
casting Mauritius, had during his re-
cent visit to India, discussed with 
the Chairman and the Managing Di-
rector of the N.F.D.C., the question 
of co-production of a film on the his-
tory of Indians, who migrated to Mau-
ritius in the beginning of the 19th 
Century. The discussions were of" 
a preliminary nature. A detailed. pro-
posal together with synopSis/script UF 
yet to be received. 

212. SHRI R. R. BHOLZ: Will the 
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleuect 
to state: 

(a> whether it is. fact that Mathur. 
Reflnery, which was to be commis-
sioned in April, 1980, has not been 
commissioned as yet; 
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(b) the reasons fOr this abnormal 

4elay and what efforts were made tp 
Gvercome the fad\)rs responsible for 
delayeci execution of the project; 

(e) total amount spent on this re-
.finery so far and how much is the cost 
.escalation due to delaY in commission-
ing of the Refinery; and 

(d) by what time the refinery is 
.eltpected to be commissioned now and 
whether the work is going according 
10 schedule? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) Yes, 
Sir. 

(b) The main reasons for delay in 
'the commlsSlomng of the project SInce 
April, 1980 are acute power shortage, 
undue delay in supply of equipment 
and materIals by indigenous vendors, 
1::ontinuous labour unrest experienced 
by the contractors at site, etc. VarieUs 
steps were taken by the Government 
to overcome the factors responsible for 
the delay. Inter-ministerial meetings 
were held to expedite the supply from 
public sector undertakings, private 
contractors and vendors were urged 
to speed up the deliveries, diesel 
generating sets were installed to over-
come the problem of acute power 
shortage, etc. 

(C) A sum ot Rs. 229.71 crores has 
been spent on Mathura Refinery pro-
ject upto 30th June, 1981. The revised 
'CQst estimates approved by the Gov-
-ernment in May 1979 came to Rs. 192.32 
'Crores. The extent of escalation in the 
'Cost of the project on account of the 
deJay in Its commissioning has not 
been precisely quantified yet. 

(d) As per present indications a 
part of the Refinery is likely to be 
~omm oned by October 1981 and it 
'WOUld be fully CO!1lmiHionea by the 
!lld of 1981-82. 

213. SHRI HARIBAR SOlU:N: WlU 
the Minister of PETROLEt1K, CBEIO-
CALS AND FERTILIZERS be pleased 
to state: 

. (8) the number of wells in Bom,ba7 
High began production in 1980; 

(b) ~o  many more wells in Bom-
bay High are expected to begin pro-
duction in 1981; 

(c) the steps taken So far in this 
regard; and 

(d) the details thereof? 

THE MINISTER OF PETROLEUM 
CHEMICALS AND FERTILIZERS 
(SHRr P. c. SETHY): (a) 11 wella 
were put On production during calen-
dar year 1980. 

(b) 15 wells have already been put 
on production and an additional 13 are 
lIkely to PUt on production by the end 
of calendar year 1981. 

( c) DrillIng for addItional wella 
(13) is in final stage of progress and 
acbon has been taken to commission 
the Platforms on which these wells 
have been drilled. 

(d) The eleven wells PUt on pro-
ductiOn during the calendar year are, 
two wells of pletform NI, one well of 
platform NK, three wells of platform 
SA and fiVe wells of platform. SB. 

The wells already on production 
durmg 1981 are three welJs of platform 
NL, one wen of pJatfurm SA, one 
well of platform NK, four wells of 
platform NP, four wells of p}"ltform 
NJ and two wells of platform NM. 

The wells under drilling which are 
likely to be put on production before 
the end of the calendar Year 1981 are 
five wells of platform SI, five wells 
of platform SE alld three wells of 
platform NM. 
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Telephone Service in Delhi 

215. SHRI K. MALLANNA: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether it is a fact that every 
year at the start of Monsoon the tele-
phones parhcularly in the capital go 
OUt of order Or found dead; 

(b) if so, whether it is also a fact 
that G..:>vernment have decided to pro-
vIde concrete ducts far the telephone 
cables of Delhi to protect them from 
monsoon damage; and 

(C) if so, the details rgarding the 
plan of Government in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a.) Yes, Sir. 

(b) Yes, 8"11". 

(e) It. cmJe duet scheme of 306.39 
rOJde ~  at aa eaUmated cost 
01 RI. 4.88 ct'ores .. been sanctioned 
for Delhi 

78 

F ..... lor DeveloJNae.' of .... I aad 
T.eJe.ooRJmllDication Services ill Tri_l 

AUas 

216. SHRt GIRIDHAR GOMANQO: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether his Ministry has evolved 
separate policy aIld programmes in 
Sixth Plan periOd for tribal areas Qf 
.the cowntry; 

(b) if sO, what are the policies and 
programmes with regard to postal and 
telecommunications for tribal )TeBS; 

{c} whether the circles have A ~ 
the programmes of tribal areas aecord-
ing ;0 the 8ltidelines and asked the 
funds for the same; and 

(0) if so, the funds released by 
his Ministry to the circles in the 
year 1980-81 for tribal areas postal 
and telecommunications develop-
ment, State-wise Or circle-wise? 

THE MINISTER OF STATE IN 
THE MIN {STRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(a) Yes. Sir. 

(b) POSTAL: Post Offices are 
opened in the tribal and backward 
areas of the country under the libem-
lised norms. A post office in a village 
in the tribal areas is opened provided 
there i" no other POSt office within a 
distance of 3 Kms. of that village and 
if that village has a population of 
1,000 singly, or in 6 cluster of villages 
within a radius 1 ~ Kms, The popula-
tion condl tion is much more liberal 
than the normal rural areas of the 
country where a population of 2,000 
is prescribed for the village where a 
post office is proposed to be opened. A 
post office in the tribal areas is opened 
even when it is expected to" earn an 
income to the extent of 10 per cent of 
the estiMAted aost 0" the POst cace. 
11'1 the nCUl'mal rUFI1'1 areas an expec-
tation Gf at least 35 per oeBt bas beeD. 
prescribed. 

!hIftq the ~ ..... .peeIII ..... 
Iftlasts hes been labi -- t~ opening dt 
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post omeea in the tribal and backward 
areas of the country. It is proposed 
to open a 100(1 proportion of POlt 
ofllcea in the tribal and backward 
.areas out of the total argat of 8,000 
tor the whOle count!')'. 

TELECOMMUNICATION: Apart 
from the special emphasis in expan-
sion of telecommunicatio"l in the rural 
and backward areas, the Central vil-
lage in 8 tribal area will qualify for 
provision of telecommunication facility 
if a cluster of villages within a radius 
of 10 Kms. has a total population of 
2,500 only pro.vided that no two long 
distance public telephones shall be 
opened on this baSis within a ndial 
distance of 10 Krns. Public telephone 
facilities are expected to have con-
siderable expansion in the tribal 
areas during the current Five Year 
Plan. 

(C) The Circles have been em-
powered to sanction proposals accord-
ing to the guidelines and norms. 
Necessary funds are made available to 
them annually. 

(d) POSTAL: Funds are allotted to 
the Circles annually for the various 
postal schemes including the scheme 
far opemng new pOSt offices in rural 
areas. Funds for openmg post offices 
in tribal areas are also included 
therein. 

lELECOMMUNICATIONS: The 
Funds are made available in the form 
of lump-sum grants to the Circle for 
all the works including those in the 
tribal areas. 

LlnklDIr of CanDinl' with Calcutta by 
STD 

217. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COM-
MUNICATIONS be pleased to state: 

<a> whether the P&T Department 
have ever considered the desirability 
of Hnking Canning-Headquarters of 

the" Sunderbaq in West Benpl-b,. 
81'0 with Calcutta; 

(b) if so, the outeome thereof aDd 
if not, the reasops therefor; aDd. 

(c) what measures Government 
propose to take to imprQve the tele-
communications in the backward area 
of Sunderbans during the current 
Plan? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(a) The desirability of linking 
Oanning by STD with Calcutta has 
been considered in the long term plan 
of the Department. 

(b) The present exchange at Can-
ning is likely to be replaced by an 
auto exchange of appropriate type in 
the next FiVe Year Plan and STD is 
expected to be provided thereafter. 

(C) The P&T Department hQs plans 
to improve the telecommunication 
facilities in Sunderban areas by pro-
vision of additional long distance Pub-
lic Telephones, Combined Offices and 
Telephone Exchanges progressively. 

Opening of New Post Oftlces in the 
Country 

218. SHRl SUBODH SEN: Will 
the Minister of COMMUNICATIONS 
be pleased to state the number of post 
offices opened during the last one year 
in the country, State-wise details 
thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
During the year 1980-81, 2,222 post 
offices were opened in the country. 
State-wise details thereof are given 
in the attached statement. 
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No. 
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3 .. 
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7 
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10 

II 

12 

13 

14-
15 

16 J, 
18 

19 
20 
21 
!2!2 

23 
124-
25 
26 
127 
128 
29 
go 
31 
32 

33 
34-

.... 1 .... 

81.' ...... Ni" ;"r/Je,' tdfiM' .... 4urifl, 1980--81 
"! 

Name or the State/Union Territory 

Andhra 

Bihar 

Delhi 
Gujarat 

Daman 
Diu 

Dadrit. Haveli 

Jammu &. Kashmir 
Kerala 
LakshadwC'c-p 

Mahe 

Kamataka 
Madhya Pradesh • 

Maharashra 
Goa 

Assam 

Aunachal Pradesh 
Manipur 
Meghalaya 
Mizoram 
Nagaland 
Tripura 
Punjab 
Himachal Pradesh 
Haryana 
Chandigarh 
Orissa 
Rajasthan 
Tamil Nadu 
Pondicherry 
Uttar Pradesh 
West Bengal 
Sikkim 
Andaman &. Nicobar Islands 

TOTAL 

No. or post 
ofticea opened 

during 
1980-81 

34 I 

18g 

24-

91 

148 
~  

218 

59 

5 
10 

19 
13 
6 
5 

27 
81 
9 

. 2,222 
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Use of Aleohol as Fuel 

219. SHRI BALASAHEB VIKHE 
PA,TIL: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILlZEBs be pleased to refer to the 
reply given on 26th June, 1980 to 
Unstarred Question No. 1754 regard-
ing substitution of alcohol for petrol 
and state: 

(a) what are the recommendations 
of the Inter-Departmental Committee 
set up by his Ministry to examine the 
use of aloohol as fuel in admixture 
with motor spirit (Petrol); and 

(b) what assessment has so far been 
made by Government about the feasi-
bility of such admixture? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) and (b). 
The Inter Departmental Committee set 
up by this Ministry t.:, examine the Use 
of alcohol as fuel in admixture with 
motor spirit (Petrol) had recom-
mended that a mixture of 20 per cent 
alcohol and petrol could be success-
fully used as fuel in IndlLlll passenger 
Yl,hlcles. Though the technical feasi-
bility of blending of alcohol with 
pet'ol has been established, it is not 
po.,sible to pursue the programme at 
prescnt, due to the inadequate availa-
bility of alcohol. 

Introduction of Colour TV on 
Experimental Basis 

22Q. SHRI MANMOHAN TUnU: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a> whether his Ministry has a pro-
posal for the introduction of colour 
T.V. on experimental basis; 

(b) if SO, when this proposal is 10-
ing to be tmp'lEDi&Jltec1. ami 

(C) the details thereot! 

rJlIIE MINISTER OF INFOBKA-
'lION AND BROADCASTING (SHRI 
VASANT SATHE): (a) to (e). The-
question is under active considenltion. 
A beginning is being macLe by o d~ 
ing coverage of Asian Games in colour 
for foreign broadcast organisations. 

221. ~~ : iflfT -' ~  
t ~ ~ ctt ~  iJIi'iT ~ 

~  ~  fCl'rq" iffT t~ 1111" 
t~  .qa ;tT ~  ij inr if 
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~ 

(.-) ~~ ~  (f) ~~ ij ~  

efiT srfu OtIfCffi ~  ~  f.t;CI;fl ~  

~ ~~ ~ Ql (qr 
... ~  : (Cll) \iff ~t I 
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131 t ~~ ~  I 
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Assets of Somani Group of Companit"S 

222. SHRI BHOGENDRA JHA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
refer to the reply given on 14th April, 
1981 to the Unstarred Question No. 
7340 regarding assets of Somani 
Group of Companies and state: 

(a) whether the information pro-
mised about the Somani Group of In-
dus.tries has since been collected; 

(b) if so, details thereof; and 

(C) Government's reaction thereto?' 

'DIE. MINlSD:B. O.F LAW. JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a.) 
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The information promised has been
collected and Implementation Report
sent to Department of Parliamentary
Affairs on 13-7-1981.

(b) and (c). No complaints of vio-
lation of Company Law by Somany
Group of Companies have been receiv-
ed. However, minor violations or
section 211 of the Companies Act
were reported in the Inspection Re-
port of 2 companies of this Group
and the companies were warned to
be more careful in future. No allega-
tions of any illegal and fraudulent
action by this Group have been receiv-
ed in the Department of Company

- Affairs.

Purchase of Chloramphenicol by In-
dian Drugs and Pharmaceuticals Ltd.,

223. SHRI SIDBHU SOREN: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state;

(a) whether it is a fact that the
Public Sector Undertaking IDPL has
not lifted its entitlement of Chloram-
phenicol from the canalising agency;

(b) whether it is also a fact that
IDPL Rishikesh has recently floated
a tender for purchase of 16 metric
tonnes of Chloramphenicol directly
from the market; and

(c) if so, what is the reaction of
Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH); (a)
State Chemicals and Pharmaceuticals
Corporation of India Ltd., (CPC)
have intimated that the IDPL units
at Rishikesh and Madras have not
lifted the full quantity of Chloram-
phenicol Powder, allocated to them
for 1980-81 and 1981-82 (Up-to-date).

(b) Yes Sir.

(c) The action of Indian Drugs
and Pharmaceuticals Ltd. in pur-
chasing Chloramphenicol Powder

direct from the market is being exa-
mined.

Settlement of cases for issue of re-
covery schedules of property claims

224. SHRI R. K. MHALGI: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) what special efforts are made'
to settle the remaining 195 cases for
issue of recovery schedules of proper-
ty claims of persons from Ulhasnagar
(District Thana) Maharashtra;

(b) what is exact position af pre-
sent; and

(c) when all the remaining cases-
are expected to be finally settled?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K. THUN-
GON); (a) to (c). To expedite dis-
posal of cases in which recovery sche-
dules are to be issued by the Settle-
ment Wing, it had been decided in
consultation with the Government of
Maharashtra, that instead of follow-
ing the normal channel of correspon-
dence which is time consuming, such
cases be finalised by deputing local
Teams alongwith the relevant records
to the Settlement Organisation, and
recovery schedules collected on the
spot.

In so far as 195 cases of Ulhasnagar
are concerned, scrutiny of these cases
has' revealed tha t in most cases the
particulars furnished are incomplete I
incorrect. The programme for the
visit of the Team was fixed in early
August, 1981. The Team has, how-
ever, not yet arrived. The -Additional
Collector, Ulhasnagar, has been re-
minded in the matter. Meanwhile,
the relevant files etc. have been kept
ready in the Settlement Organisation
to ensure expeditious finalisation of..
these cases.
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225. SHRI K. RAM.AMURTHY: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) the number of accidents that 
have been reported during transpor-
tation, storage, handling and use ot 
liquid petroleum gas cylinders; 

(b) whether every gas cylinder is 
not bemg checked as stipulated un-
·der the Gas Cylinders Rules, 1940; 

(c) whether handling and testing 
of gas cylinders is not according to 
the stipulations of Indian Explosives 
Act, 1884; and 

(d) if so, the remedial steps being 
taken to remove the deficiencies? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILI-
ZERS (SHRI p. C. SETHI): (a) 
A total number of 76 accidents in-
volving cooking gas (LPG) cylinders 
has been reported during the year 
1979-80 by the Department of Explo-
sives. 

(b) to (d). All L.P.G. cylinders are 
checked as stipulated under the Gas 
Cylinders Rules, 1940, framed under 

"thE' Indian Explosives Act 1884. A 
few of the accidents mentioned above 
have been reportedly due to the mal-
functioning of the valves used in LPG 
cylinders while the others have been 
due to negligence/i'lliranee of the 
untraIned deliverymen/mechamcs en-
gaged by the LPG distributors, while 
handling the cylinders. The oil com-
panies have already taken steps to 
switch over to the new type of valves 
prescribed by the Indian Standards 
Institution. They are also ensuring 
that the distributors employ only 
well-vained mechanics and delivery-
men. 

strike III Siqareal Ooallelda 

226. SHRI SAMAR lVIUKHEBJD: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether he is aware of tJle 
months old strike at Singareni Coal 
flelds; .and 

(b) if so, what steps have been takeD 
for implementation of the agreements 
reached with management? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) At present 
there IS no strike in S.C.C.L. 

(b) Information is being collected 
and will be laid on the table 01 the 
House. 

Restructuria, of D.V.C. 

227. SRRI BASUDEB ACIIARYA:-
Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government have bken 
a decision to restructure Damodar Val-
ley Corporation; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The 
question of restructuring Damodar Val-
ley Corporation with a view to making 
It more E'ffective is under examJ.nation. 
A final decision has not been taken yet. 

Bombay BiB Gas-Based Fertilizers 
Plant lor private Sector 

228. SHRI ANANDA PATHAK: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleas. 
ed to state: 

(a) whether it is a fact that at least 
two of the proposed six Bombay Hilh 
gas based fertiliser plants will go to 
large industrial houses in the private 
sector; and 

(b) the reasons for not permlttina 
the existing publie ~o  nd~ t  ~  
tQ take the proposed ,as-besed n~  



WtIMeR A"""en SBAVA"'NA 27, 1903 (SAKA) Wrifln A ..... er' 

l'l'HE MDIISTEB. OF STATE IN THE 
MINISTRY OF PETROLEUM, C.HEMI-
CALS Ali)) FERTIUZERS (SHRl 
DALBIR SINGH): <a) and (b). The 
Si:Jlth Five Year Plant provides for set-
tinl' up of 8 new nitrogenous fertiliser 
plant inciudin& 6 gas based plants. In 
order to reduce the burden on Budge .. 
tary resources, it is proposed that 4 
plants will be set up in the public sec-
tor, 2 in the co-operative sector and 2 
in the private sector. No decision has. 
however, yet been taken about the 
ownership of the proposed gas based 
fertilizer projects. 

ProdIlctiOD aDd Import of LUi; SavinI' 
Drup 

229. PROF. RUP CHAND PAL: Will 
the Mimster of PETROLEUM. CHEMI-
CHALS AND FERTILIZERS be e~ 

ed to state: 

Ca) whether the drugs and medicines 
produced in India are sllfficient to 
meet the demand inside our country; 

(b) whether India imports Lif,.! Sav-
ing drugs and medIcines; and 

(c) if so, from which countries aud 
the total amount of foreign exchange 
involVed in 1980-81? 

THE MINISTER OF STATE IN THE 
r MINISTRY OF PPETROLEUM CHE-
MICALS AND FERTILIZERS '(SHRI 
DALBIR SINGH): (a) and (b). There 
are some life-saving drugs like Chiore-
quin Phosphate Dapsone, Ethambutol, 
Tetracycline etc., where the indigenous 
productton is not sufficient to meet the 
demand of the country. .tnd hence 
drugs have been imported to meet the 
demand. 

In respect of medicines, there are 75 
finished druse preparations, life saving 
drugs and anti-cancer drugs, specified 
in List 3 of Appendix 10 in the Import 
Policy for 1981-82 which are allowed 
to be imported ~de  Open General 
Licence. to meet the demand. 

(c) The countries from which im" 
ports of life savine dru,s and formula-
tions (medJcines) were made include 
USSR, H-.ar;y, Bw.aria. Romania. 

China, U. K,. France, italY. Portu,al. 
Spain, Switzerland. Federal. Republic 
of Germany, USA, Japan to etc. 

The c.i f. value of imports ot d.ru&1I 
and medicines made during the year 
1980-81 is Rs. 112.80 Crores. 

on kploratloD by Forelp COalpaales 

230. PROF. AJIT KUMAR MEHTA: 

SHRI RAJNATH SONKAR 
SHASTRI: 

SHRI SUBHASH ~ A RA 

BOSE ALLURI: 

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
peased to state: 

(a) whether it is a fact that the 
areas for oil exploration reserved for 
the ONGC are proposed to be made 
open to foreign companies; and 

(b) if so, details thereof stating the 
reasons therefor? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FER1'ILIZERS 
(S!lRI P. C. SETHI): (a) No Slr. 

(b) Does not arise. 

011 Exploration in Bombay High b, 
by Forelp Companies 

231 SHRI SUDHIR GIRl· Will the 
Minister of PETROLEUM, CHEMI .. 
CALS AND FERTILIZERS Le pleased 
to state: 

(a) whether any foreign conlpany 
bas been authorised to take pad in the 
Dil exploration in the Bombay Hi,h; 
and 

(b) if so, the terms and condition.· 
laid down to be followed by such com .. 
panies? 

THE MINISTER OF PETROLEUMt 
CHEMICALS AND FERTILIZERS. 
(SHRI P. C. SETHI): <a> No. Sir. 

Cb) Does Bot ariM. 



232. SHRI N. E. HORO: Will the . 
Mfbi.tet' df LAW: JUSTtCE AND COM-
PANY AFFAIRs be pleased to state: 

(a) whether it is a fact that the Elec .. 
tion Commission positively favours in-
clusion ot the expenditure incurrE'd by 
.Political Parties. JJriends and sympa-
this'ers to help the candidate& in the 
limit of election expenses: 

(b) whether the Election CommiS-
sion aIst) realises that only that expen-
dituM ",hich the pontIea} t~e  spend 
on political training alld which has no 
relevan.'e with any particulRr consti .. 
tuency should be kept out of the 
election expenses; and 

(c) if so, what are the other sugges-
tions Election Commission bas m:lde to 
amend the rues in thlS e~ d  

THE MINISTER OF LAW, .JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANKAR): (a) and (b). The 
Ei.ection commission has recommend-
ed that the expenditure of !)olitical 
parbes, atleast that part of it WhlCh is 
spent in the furtherance of the pros-
'Peets of a particular candidate, shOuld 
be deemE'd to have been incuned or 
aLlthorised by that candidate. 

((.) Tihe other major recommenda-
tiOlH in this behalf made by the Elec-
tion Commission are as und"er:-

(1) The period of disquahficatlon 
for failure to lodge the account of 
election expenses should als., be foX-
tended from three years as at present 
to five years as in the ('ase of some 
other d ~ t on  which would 
keep such disqualified persons out of 
the electoral battle at least for one 
general election. 

(2) The procedure laid down under 
the law (for the examination of cases 
of candidates who make default in 
complying with the statutory requh'e-
ments J"ePTding ftlling ~ o nt  of 
~ e t m expenses) should be ebang-
ed as follows:-

(i) Tl'iIi C!lbcJlldate "At» baa hot 
'flltd his ael10uat tit .J.eiDUcM. ekt)Cl\-
should t m t ~  ineut the dis-
qualifteab1)ll o~ ctintew6lil eMct10ltS 
for tlve years from the date oil wtrieh 
the account 01 election expenses is to 
be tiled; 

(ii) In the case of elected candi-
date, such. disqualification should not 
take effect tilJ after the expIry of 
three months from the Jate of his 
election and if. for reasons to be re-
corded by the Commission, the Com-
mission removes the disqualification 
01 such person on his application and 
later filing of the return of his elec-
tion expenses, the dlsqualificatlOn 
should be deemed to !have betm not 
incurred by such candidate; 

(hi) The Commission should have 
the power as at present to remove or 
reduce the period of disqualification 
incurred for non filing of E"lpction re-
turn; 

(iv) The Commission should have 
power to scrutinise the returns of 
E'lection expenses to see that they 
have been correctly renderen &nd if 
!lot the persons on ~ ned should 
incuc disqualification 
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234. smu HANNAl'f lV1l1LLAH: 
SHHIMATI G'EET-A I'IUKHER-

.lD: 

Will the Minister of R ~t 
CHEMlCAL AND R ~ be 
pleased to state: 

(a) requirement of alcob.,l fGr West 
Bengal every month; 

(b) how much was supplied to W<."st 
Bengal during the last one year month. 
wise; and 

(d steps taken by Government to 
improve the supply? 

THE MINISTER OF PETROLEU:\1, 
CHEMICALS AND FERTILISERS 
(SHRI P. C. SETHI): (a) The Govern-
ment of West Bengal. have reported 
that the State's monthly requiren,ent of 
alcohol 1S 50 lakh Htres 

(b) In the current alcohol year 
1980-81. (December-November) 2195 
lakh litres 01 alcohol have so far been 
allotted to West Bengal. In addition 
80,000 tonnes of molasses ha'\'e also 
been allotted to West Bengal. The 
Government of West e ~  have re .. 
ported that upto the end of July, 165.44 
lakh t e~ of alcohol e ~ received 
from surplus States. The month-wise 
receipts are as follows: 

Lakh litres 

January, 1981 15.99 

February, 1981 14.87 

March, 1981 6050 

April, 1981 31.70 

May. 1981 21.40 

June, 1981 10.98 

JUlY, 1981 10.00 

---
Total 1(;5.44 

(c) GOftrQmeM aTe maklq effort. 
to see if the traditiona11,)r surplua states 
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like Mabara.htra aDd Uttar Pradesh 
could spare additional quantities of al-
cohol and molalses to deficit t ~  

such as West Bengal. In order to im-
prove the availability of alcohol in the 
current alcohol year, it has been decid-
ed to permit actual industrlal users to 
import alcohol, either d ~ t  or in-
directly through Associations, on the 
basis of licences to be issued on a case 
to case basis. 

Government Waver. on site for Reftn-
erles 

235. BHR! CHINTAMANI PANI-
GRAHl: 

SHRI JANARDHANA POO-
JARY: 

Will the Miniser of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state 

(0) whether attention of GO\ ern" 
ment has been invited to the news Item 
published in the 'Indian Express' of 
15th June, 1981 under the captlOn 'Gov-
rnment wavers on site for refineries'; 
and 

(b) if so, the reaction of Government 
to it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI-
CALS ANt> FERTILIZERS (SHRt 
DALBIR SINGH): (a) Yes, Sir. 

(b) Government fully COnsclOUS 
of the need to auam-ent reftnina capaci-
ty in the country to match the future 

requirements. A decision on the loea· 
tiOD of the proposed Dew Irall root re-
fineries is expected to be taken short-
ly. Action has alreaC:y been initiated 
for mcreasine the capacity of BPCL at 
Bombay, HPCL at Visakhapatnam, 
Kadras Refinery Limited and Co-
chin Refinery. The Mathura Refinery 
is expected to be commissioned during 
1981-82. 

TV Sets Purchased by Deihl Adminis-
tratioD 

236. SHRr ATAL BlHARI VAJ-
PYEE: Will the Minisher of INFORMA-
TION AND BROADCASTING be pleas.. 
ed to state: 

(a) it is a fact that 116 T.V. sets 
were purchased in 1979-80 for Rs. 3 
crores by the Dehi Administration to 
be insalled in Jhuggi Jhonpari areas; 

(b) is it also a fact that out of them 
only 45 were installed by the D.D.A. 
N.D.M.e. and Labour Comnlissloner 
and the rest are being UtilI seri by un-
authorised persons; 

(c) names of the bustees where T.V. 
sets were installed and also the details 
of action taken about the rest of 71 
sets; and 

(d) average cost of a T.V. set and 
details ot the expenditure? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI VA .. 

SANT SATHE): (a) During the year 
1979-80 only Rs. 2,90,050.45 lakhs was 
spent by the Delhi Administration on 
the purchase of 116 T.V. sets. 

(b) and (c). The q.etails of utilisa-
tion/lnstallation of 116 TV sets are 
liven in the list attached. 

(d) The averale cost of TV set of 
'Urvashi' Model of U.P. ElectronJes 
Corporation is Rs. 2,570 inclUSive of 
assessories and taxes. 



S. No. Name of the locality 

I J ahangirpuri 

II Wazirpur 

3 Noli Basti 

4: Khyala (Ph. I, II, III) 

5 Chaukhandi 

6 Hasthal 

'7 Pankha Road 

8 Pandu Nagar 

q Naraina 

10 ~  G. Road 

11 Al1pur Block 

12 Kabir Ba.,ti 

13 1\1.1ta ~ nd  Road 

14 P",,'lchaY<l.t Ghar (Hiran 

~ Gdul Puri 

.6 N.lnd Nagari 

17 N f'W Seemapuri 

18 ~t t"lllapuTi JJ Colony 

H) Sec lampur (Ph I-IV) 

20 K.l1yanpuri 

21 Kkhripur 

22 Trilokpuri 

23 Dak .. hinpuri 

24 'D' Puri Extn. 

25 Kbanpur 

26 Tigri 
~ 

27 Madangir JJ. 
28 Kalkaji JJ . 

19 Garhi 

1317 ~ 

'

No. of TV sets 
installed 

Remarks 

Delhi Developllftl A.ulh09'i4, 

Kueha) 

10 Nos. 

3 Nos. 

I No. 

5 Nos. 

3 Nos. 

!Z Nos. 

I No. 

I No. 

:z Nos. 

4: Nos. 

II Nos. 

1 No. 

I No. 

II Nos. 

I No. 

I No. 

I No. 

1 No. 

3 No. 

3 Nos. 

3 Nos. 

4: Nos. 

S Nos. 

I No. 

a Nos. 

sa Nos. 

a Nos. 

IZ Nos. 

I No. 

Handed over to Education Deptt 
Delhi Adrnn. ~ 

Handl"d over to thf' Director 
(Slum & JJ/DDA) 
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(I) ~  (9) 

So Sriniwaspuri I No. 

Sl Sunlight Colony sa Nos. ,. Chirag Delhi Village . . • NOI. 

IS Swtanpuri • S Nos. 

H Naqloi Ph. II S NOI. 

IS Naqloi Ph. III 1 No. 

16 Jawalapuri · 1 No. 

17 Madipur · • NOI. 

se Shakurpur . · 1 No. 

TOTAL 85 NOI. 

(13 TV Sets have bcea kept as spare). 

S. 
No. 

Name of the Locality 

I Kidwai Napr (E at D) Blocb 

• AlisAl\i Community Hall 

S Panehquin Road Community Hall 

... N.D.M.C. Moti Bagh Hoapital 

No. at TV .. 
IDltaUecl 

• S NOI. 

• I No. 

I No. 

•• NOI. 

5 Working Girls Hostel (Netaji Nagar) . I No. 

6 Sukrit (Children Home) Golf Links • J No. 

TOTAL • 9 Nos. 

(Site for location uf 6 TV Sets have not yet been fialised) 

Labo", De/Jartment, Delh, Adminutratio., DllIti. 

1 Labour Welfart> Centre, Basai Darapur I No. 

$t l ... hour Welfare Ct.ntrt: Karol Bagh I No 

9 Lubour Wdfare Ct'ntrt'. Azadpur . I No. 

TOTAL 3 Nos. 

100 

Remarb 
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237. SHRl CaITTA BASU: Will the 
:Minister of LAW, JUSTICE AND COM-
PANY A7J'AIRS 6e pleased to state: 

~  whether it is a faet that the work 
of Calcutta High Court was being 
handicapped because of several posts 
-ot Judges remaining vacant; 

(b) it so, what steps have since been 
taken to flU the vacancies; and 

(c) the reasons fOr the ie-lay in til-
ling the vacancies? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (81IRI P. 
,SHIV SHANKAR): <a> to (c). The 
sanctioned. strength of the Calcutta 
High Court is 40 Judges. The number 
'Of vacancies was 10 on )-4-)981. 3 
,Judges have thereafter been appOinted 
with etrect from 1-6-1981. Delay oc-
curred in their appointment as there 
were differences between certain COD-
stitutional authorities who hod to be 
consulted under Article 217. After 
protracted. efforts to resolve differenceB, 
"these 3 appoffifrilents could be made. 
A few more proposals have been Ie-
'Ceived from State authoritJes in the 
meantime. 

.ProPGSai to ProfessioDalise AIR aDd 
TV. 

238. SHRIMATI KISHORI SINHA: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether there is any proposal to 
professionalise the AIR 'lnti TV De-
partments by inducting a professional 
u.s Secretary in the Ministry; 

(b) if so. what are the details there-
of? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) AIR and Door-
darshan are already headed by profes-
sionals. There is no proposal at pre-

sent to induct a professional as ~
retary in the Ministry I)f InformatioD. 
and Broadcasting. 

(b) Does not arise. 

Maa.ufaeture by Aromatics Projeet, 
CochiD 

239. SHlU V. S. VUAYARAGHA-
WAN: Will the MiDister of PETRO-
LEUM', CH&l'4ICALS AND FJaTILI-
ZERS be pleased to state: 

(a) whether it is a tact that dec1alOD 
has been taken by Govemmant tlaat 
only Benzine will be produced in the 
Aromatics Project pl"OJK)8ed. to be ... 
up in Cochln; 

(b) whether it IOes contrary to the 
recommendations of the Technical 
Committee; 

(c) if so. the realODS therefor: 'and 

(d) whether the original declsion 
to manufacture Parasylen and Drtho-
sylene also in this unit will be adhered 
to? 

THE MINISTER OF PETROLBUM, 
~ A  AND FERTILIZERS 
(SHRI P. C. SETHI): (a) It has beeD 
decided to let up an aromatics unit at 
Cochin. The PeasiblUty ;Report for the 
production of Benzene is under pre-
paration . 

(b) to (d). There was nO earlier de-
cisiOn to manufacture Para-xylene and 
Ortho-xylene at this site. 

Power Failul'e in Rajasthan and its 
Impact on Production , 

240. SHRI RAM SINGH YADAV:. 
Will the Minister 0[ ENERGY be plea-
sed to state: 

(a) whether he is aware that durinl 
last one year the'te \vas constant power 
failure in Rajasthan and that the in-
dustrial and agr'cultural production iu 
the State was conscquenUy paralysed; 

(b) if so, what steps have been takeo 
by Goverlll1lent to improve the power 
supply in the State; and 
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(c) whether Government propose to 
compensate the loss or datna.es caus" 
ed by power failure in industrial and 
agricultural production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY: (SHRI 
~RA  MAHAJAN): (a) During tbe 

period August-November 1980, the 
power supply position in Rajasthan was 
bY and lat"ae satisfactory. However. 
during December 1980 to July 1981, 
Bajasthan has been facing some power 
shortage when the RAPP units went 
out on forced outages. As a result of 
~ e e outages, the State had imposted 
~dtne o ~  cuts on various categories 
of consumers due to which Industrial 
production was affected adversely to 
some extent although other factors like 
labOl!r, raw materials etc". also afl'ect 
the industrial production. However, 
utmost priority was given to agriC'ul-
tural pump sets in the matter of power 
supply. 

(h) Effort were made to render 
maxirnum assistance to Rajasthan 
from thl" Central Sector/Badarpur 
Therma] Power Station as well as 
from nr>ighhOllrll1g statc!-, to the extC"nt 
possible. 

As n long t.prm me ~ e  an addi-
tional generating capacity of about 498 
MW j-; f'xp('cted to be udd('d to Rajas-
than System during the period 1980-
85. In uddition, Rajasthan will also 
get . benC'fit,; from the Centl"{l} Power 
Projects to be c',1mmissioned during 
the' year 1980--85 in the Northern 
Re~ on  

(c) All efforts are made by Govern-
mf1lt to keep damage due to non-rl"lai-
lability of power, to a minimum. 

Creation of Election Fund 

241 SHIn GHUFFRAN AZAM. 
SlinT R. L. BHATIA. . 

Will the Minister of LAW, JUS-
TICE ANn COMPANY AFFAIRS be 
pleased to state: 

(a) whether it is a fact that the 
Election Commission of India had re-
commended creation ot an e1ectloD 

Id.f' 

fund fbr tn n~ n  electiotis and ISsu-
ance of identity cards to Voters; 

(b) if so, the response of Goernment 
theteto; and 

(c) the estimated capital outlay in-
volvf>d in the iII'lplementation of these 
two reforms '1 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHRI SHANKAR): (a) to (c). The 
Election Commission haS proposed the 
setting up of an elecion fund of 
rupees onE" hundred crores over a peri-
od of five years for the following pur" 
poses: 

(1) Revision of electoral roll:;. 

(2) Conduct of Elections. 

(3) Storage of election materiHI 
and records. 

(4) Issue of photographed dent t~ 
Cards. 

(5) Payment of subvention to J.oli-
tical parties. 

The recommendation forms part 0' 
comprehensive proposals for electoral 
reforms which are under considt-:at· on. 

Total Production of Chemical FertiIi-
zt"rs at the end of 6th Plan 

242. SHRI SUSHI! .. BHATTACHAR-
YA: Will the Minister of PETRO-
IJEUM, CHEMICALS AND FERTILI ... 
ZERS be pleasd to state: 

(a) the target of production" of chemi-
cal fertilizers at the end of 6th Flan: 

(b) whether there is any hope t() 
fulfil the target; 

(e) what will be the consumption ot 
the same during the said period; and 

(d) the amount of imports expected 
and their valuation in rupees? 

THE MINISTER OF STATE IN THm 
MINISTRY OF PETROLEUM, CHJDo 
MICALS AND FERTn.IZERS (SHRJ 
DALBIR SNGH): (a) to (c). The esU-
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ltlated CPQsUIJU)tion and :D"ouo$lon of 
e~t e  117 19a4-81 is ~ !allows:-

~ t on 
Production 

(lakh tonTl6s) 

N'trosenous 
------------
60.0 

·H·!Z 

--~

(d) The gap between production 
and expected consumption is met 
through imports. No firm figures of 
valuation in rupees of imports can 
be given 8S these would depend 
upon the prices prevailing at the 
hme of imports. 

Findings at (1) National Productivity 
~  an4 (Z) Petreleum Conser\'atiOD 

Research Assoelatlon 

243. SHm A. T. PATIL: Will the 
Min,ster of ENERG Y be e~ ed to 
state: 

(a) whether Government have exa-
mined the findings in the study of (i) 
National Productivity Council; and 
(H) Petroleum Conservation Research 
ASSOCiation recently concluded in con" 
nection with the utilisation and waste 
of energy in India; if so, what are the 
prinCipal findings; and 

(b) what steps Government propose 
to take (i) to remove 4efects in and/ or 
10 mproye planning, nd ~t  equip-
mE"nts quantity control on pumpsets, 
engines and. cooking stoves and (ii) to 
fiod alternating rel$ources of energy 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKllAlVI MAHAJAN) (a) and (b). 
The main findings of the study con-
ducted by the National PrOductivity 
Counci 1 are as follows:-

1. The performance of thermal po-
wer stations can be :mproved by 
using beneficiated coal. Thi,s w{)uld 
also lead to reduction in transpo-
rtation cost. 

~  ~e e i$ signi11eant potential 
lor t ~  the ~e  cwsump-

~ 

tiem per unit of flutput in varioul 
industries by resorting to more 
m~ n t~ n o e  and impl'ov" 
ing ilxisting plant and machinery. 

3. There is scope for reduction in 
use of furnace oil in industries by 
implementing better house keePinl 
measures, :mproving storaee and 
handling practices, improving 
steam utilisation, etc. 

4. Savings of high-speed diesel in 
transport sector can be I1Cllieved 
through better fuelling slstem, 
proper driving practices and q,n-
dertaking regular maintenance. 

5. Tnere is SCOPe for ener8Y con· 
~t on in the agricultural sector 

through careful selection of pump 
sets. 

6. Energy cons<'rvation in domestic 
sector can be achieveQ through 
designing and commercialising 
morc efficient kerosene and cook-
ing gas stoves. 

7. Imbalances in regional demand 
and supply of power can be cor-
rected by proper planning of 
t n~ on losses. 

8. More E'tforts arc needed to propa· 
gate the idea of energy on e ~

tion among the p{>ople. 

The main findings of the studies 
conducted by the Petroleum Conserva .. 
tion Research Association are as fol-
lows:-

1. There is n ('onsiderahle scope for 
saving of fuel in the energy sec-
tor by proper storage and hand-
ling, monitoring oi combustion 
conro) nnd introducti'<>n of W9.ste 
heat recovery devices. 

~  Savings in thf" transport sector 
are possible by adopting o'f pro-
per driving habits tmd improved 
m:lintenance practices. 

3. Savings of diesel use in alricul" 
tural pump-sets can be achieved 
through selection of appropriate 
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pumps, proper foot-valves and 
pipel:ne configuration. 

4. In the domestic sector. efticiency 
of stoves and lanterns can be im-
proved. 

Various measures bave been linder-
taken by Government in implementing 
the above .suggestions. Some of the 
principal measures are as follows.-

1. Action has been taken to ~ t  
washeries and beneficiation pla-
nts in various coal mines in or-
der to improve the quality of 
coal. 

2. Action has been taken for pro-
per integration of the various 
State Grids, strengthening of 
regional load despatch centres 
and execution of extensive net-
work of high·voltage transmis-
sion lines to promote optimal 
distribution of power and utili-
sation of generating capacity. 
System improvement schemes 
are also being implemented in 
order to reduce transmission 
and distribution losses. 

3. Changing of existing machinery 
requires a lot of capital invest-
ment and is difficult to imple-
ment in a short period (jt time. 
However. in the establishment 
of new plants efforts are being 
made to employ latest technolo-
gies to the extent feasible. 

4. State Electricity Boards have been 
advised that agricultural Cvnsu-
mers should be persuaded to 
buy pumps with proper power 
Lactor and effiCiency. 

5. The Central !Electricity Authority 
has taken up with the State 
Electricity Boards the issue ot 
implementing various conserva-
tion measures. Many of the 
ElectriCity Boards have initiated 
action in this direction and spe" 
cial com:;ervation cells have been 
set up by them. 

6, D'scusslons havE" been initiated 
by the Goycrnment with the 
Asociation of Indian Engineer-
ing Industries regarding iden-
tification of areas of energy 

cOl.lservation in industry and 
measures needed for rmoting 
energy conservation. 

7. A scheme for financing mdustries 
for replacement of old and in-
efficient oil fired boilers with 
modern efficient bOilers has 
been launched. All inefficient 
boilers will be replaced in a 
pbasCd manner. 

8. Indian Oil Corporation (R&D 
Centre) have developed Kero-
sene stoves and LPG stoves of 
higher efficiency. These are r,oW 
being marketted in a big way. 

9. Industries are being encouraged 
to incorporate waste heat reco" 
very devices and to provide for 
co.generation of power, where-
ver feasible. 

10. The Petroleum Conservation Re-
search Association have taken 
up a massive educational prog-
ramme to create awareness am-
ong the people of the various 
factors whiCh can contribute to 
more efficient Use of petroleum 
products. 

11. Workshops and Seminars are also 
be:ng conducted by them for 
propagating various conserva-
tion mea.cmres. Printed literatu-
res on aspects or conservation 
have been brought out which 
are being distributed. 
Government are also taki.ng me-
asures for intenSifying l't!search 

and development in the area of 
new sources of energy and com-
mercialis'ng such of these new 
sources which are in a mature 
stage of development. 
(a) In the field of solar energy, 

R&D work in solar thermal 
applications and soler thermal 
technologies are being inten-
sified. Simultaneously field 
level are- being taken up in the 
lar technologies at a national 
level are being taken up in 
the Sixth Plan. 

(b) About 80,000 b!o-ps plants 
have already been installed. 
Durlng the current Plan pe-
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riod, it is expected tha t 4 
lakhs additional bio-gas plants 
would be estabUshed 

(c) R&D work is also bein, car-
ried out in hamessina wind 
energy for pumping of water 
fOr irrigation purposes . 
Several prototype wind mills 
have been set up and are pre-
sently undergoing perfor-
mance monitoring aDd evalua-
tion. An experimental project 
for power generation trom 
wind has also been set up. 

(d) In the field of Geo-thermal 
energy, 2 pilot investigation in 
the Parbati and Puga valleys 
are under implementation. In .. 
vestigations aTe also goinl on 
to locate other promosin, geo-
thermal areas. 

( e) Government are also under-
taking investigations and 
studies in the Gulf of Kutch to 
establish the feasiblity of 
gnemtion of power trom 
ocean tides. 

Price Hike for Petroleum PrOducts 

244. SH,RI JYO'PIRMOY BOSU: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether OPEC has made any 
price hike; and 

(b) if not, the reasons for thiD 1a. 
test price hike for petroleum products? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI p. C. SETHI): (a) No, Sir. OPEC 
hdS not made any increase in their offi-
cia] lcontract sellina prices for crude 
oils since ~  1981. 

(b) The prices of the petroleum pro--
ducts have been revised w.e.f. 11-7-1981 
keeping in view the steeply risinJl[ costa 
of' a greatly expanded oil exploration 
and development programme, the con-
tinuina strain on the balance of pay. 
ments and the need to moderate the 

growth of demand for petroleum. 
products aIld to promote their econo-
mic and efficient use. As a conse-
quence, it will also assist in alleviatin, 
the budgetary defiCit to 80me extent. 

Clalm fOr Damages from MIS. PAzer 
Pbarmaceutical Company for Oyer-

charges in Sale of Antibiotics 

245. SHlU RAM VILAS PASWAN: 
SHR1 RASHEED MASOOD: 

Will the Minister of PETROLEUM,. 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that fQllow-
ing Indian Prime Minister's recent ad-
dress to the World Health Oraanila-
tlon Assembly accusing Western druJ 
manufacturers of proftteering from life 
and death in Third World countri ... 
the U.S. through an Act thwarted 
IndIa'S claim for damages from Pfizer 
Pharmaceutical Company on account 
of over charges in the sale of antibio-
tics to the Central and Soote hospitals 
in India; and 

(b) if so, details thereof and reaction 
of Government with regard thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) and (b) 
No. Sir. The Prime Minister'S address 
had no connection w:th the case or the 
amendments. Attempts to move such 
amendments have been going cn for 
a long time. Amendments to ~ t on 
4 of thE' Clayton Act (US Anti-Trust-
Laws) wer: i!hsed by the US Senate 
on 9th July, 1981. These amendments 
were to (a) debar foreign Governments 
to bring up law suits against US com-
panies if similar Anti-Trust laws ~ e 

not in vogue and enforced in their 
own te ~to e  and (b) to limit the 
damages to single damage so as to 
bring foreIgn Governments part with 
the US Government. When these am" 
endments were e n~ ronsidered in the 
Senate taking Into account the reports 
on the discussions In the Senate and 
the posslblllty ot tbe amendment be-
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Ing passed, in consultation with the
Indian Embassy and the concerned De .•
ptts. a decision was taken to accept an
out of court settlement. The final ce..
cree of the court is awaited.

Oil Exploration in Bombay High by
Foreign Firms

246. SHRI RAJESH KUMAR SINGH:
Will the Minister of PETROLEUM,'
CHEMICALS AND F~TILIZERS be
pleased to state:

(a) whether it is a fact that Gov-
ernmnt propose to open to fereign
companies Bombay off-shore area ;(or
oil exploration when the area was re-
served fOr ONGC;

(b) if so, the reasons for change in
earlier decision taken by Government;

. (c) the names of the foreign com-
panies which have shown interest in
oil exploration in the Bombay oIT.•
shore area stating their terms and con-
ditions for oil exploration; and

(d) the decision, if any, taken by
Government in the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETH): (a) No, Sir.

(b) to (d) Does not Grise.

High Court Bench for Saurashtra
Region

247. SHR'I UTTAMBHAI H.
PATEL:

SHRI RAMJIBHAI MAVANI:

Will the Min .ter of LAW. JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) wheher it is a fact that the Law
Minister has received a letter dated
2Bth May, 1981 from some Members of
'Parliament from Gujarat for a High
Court Bench to be provided in the
Saurashtrn Region;

Written Answers

(b) it so, the details thereof;

(c) the action taken on the said de-
mand;

(d) the outcome thereof; and

(e) when the said bench will be pro-
vided?

THE MINISTER OF LAW, JUS ..
TreE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) to
(e) A letter dated 28th May, 1981 was
received by me from Shri Ramii Bhai
B. Mavani in which he requested that
a Bench of the Guiarat High Court
may be established in the Saurashtra
region of Gujarat. No proposal has
been received from the State Govern"
ment in this regard. Any connsidera-
t.on to the matter can be iiven only
on 'receipt of a proposal from the
State Government.

Uniform Accoulltmg Procedure for
Electricity Boards through Legislation

248. SHRI AMA.R ROYPRAOHAN:
Will the Minister of ENERGY ee plea-
sed to state:

(a) whether the Centre has decided to
enforce uniform accounting procedures
for the State Electricity Boards through
legislation; and

(b) if so, what are the details in
this 'regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHR1
VIKRAM MAHAJAN): (a) and (b).
While there has been some discussion
on the need to introduce through legis"
lation, uniform accounting procedures
for the State Electricity Boards, no
final decision has yet been taken.

)

Proposal to Set Up Ethylene Based
Petro-Chemical projecas

249. SHRI HIRALAL R. PARlVrAR:
Will the Minister of PETR'OLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:
(a) whether Government propose to

set up ethylene based petro-chem ~cai
(



pl'gjafta a' it ~o  pf ~  Rs. 2,000 
.crare.; 

~ ~ ~ e  it ~  a ~~  that th,e 
petro-chemical experts ~ e ~e ~ 
doubt whether the country wID be able 
to absorb this huge quantity of L.D. 
P.E. and H.D.P.E. and there is a fear 
that the unsold Ptn(l unused stocks 
would prove a liability; 

(c) whether it is alao a fact that the 
domestic price of LD.P.E. would be 
Rs. 18,000 a tonne as against Rs. 6,000 
per tonne in the international market; 
and 

(d) if so, the reaction of Govern-
ment thereto? 

THE ~R OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) It is proposed 
to set up two Gas Cracker Complexes, 
one in Maharashtra and the other in 
Gujarat, to produce ethylene and 
down-stream products. Details includ" 
ing cost estimates are being worked 
out. 

(b) Demand estimates for LDPE and 
HDPE hae been considered; tl1e copa .. 
cit'es to be established are expected to 
meet the indigenous de~d  In the 
eVE'-nt of the production being more 
than the internal requirement, the 
surplus may have to be exported. 

(e) Btnd (d). The prevailing domestic 
price of LDPE is higher than the in-
ternational price. The ~te n t  onal 
pric, of such materials changes from 
time to time. 
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Power Projects in Bihar Runninl' 
Behind Schedule 

251. SHRI B. D. SINGH: Will the 
Ministel of ENERGY be pleased to 
shte: 

(a) which of the power projects in 
t ~ State of Blhar are runn ne behind 
schedule stating the period for which 
thsE's projects have been delayed and 
thE' reasons for the delay; 

(b) the estimated escalation in the 
cost of tke projects as a result there-
of; and 

(c) the measures taken by Govern-
ment to ensure their completion accor-
dtllB to revised l$chedule to 3vo1d lur-
ther cost escalation? 



THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and (b). 
The following table indicates the ther-
mal projects under construction in 
Bihar under Bihar state Electricity 

1t6 

Board. The table shows the original 
dates 01 commissioning, the dates of 
commissioning currently expected, the 
original sanctioned cost and the revised 
estimated cost. 

---------------
s. No. Name of Project Capa- Commissioning Schedule Estimated Cost 
No. city 

(MIW) Original A.. now 
expected 

Oirginal 

~  
Revised 
COlt 

------------------------------
" g8!Z0 1 Baraun! Unit-6 110 ~  ~ 

A Barauni Unit-7 110 9/81 4/83 

~ o  

3764 

3 Patratu Unit-9 110 917 4/831 

Unit-IO 110 3/78 9/83J 
11500 

5 Muzaft'arpur Unit-l 110 ,f8A II/Sf}. 

Unit-2 110 1/83 5/84J 

7 Renughat Unit-I 6/8S 6/86)1 

n t ~ 6/68 6/87»'1------- -----------
The Koel Karo ~ dro Electric Pro-
ject (6x115 MW + lx20 MW) which 
was sanctioned in 1976 for an ~ t m t
ed cost of Rs. 15704 lakhs is now to 
be executed in the Central Sector (by 
the National Hydro Electric Corpora-
tion). The revised estimated cost of 
the project, (including certain trans-
mission lines and interest during cons-
truction) is Rs. 444.67 crOrE"s. 

The main reasons for delay in com-
missioning of projects are one or more 
of the fol1owing:-' 

Inadequate provislon of funds 

2. Delay in land arquisition 

3. Inadequate site invE"stigation. 

4_ Delay in ftnalisation of engineer-
ing of project. 

5. Delay in 
for auxibary 
contracts 

pla('t'ment of order 
equipment I award of 

6. Delay in supply of equipment 
by various suppliers. 

'1. Shortage of key construction 
materials. 

8 Delay in Civil Works. 

9. Non-sequel}tial supply of main 
plant and equipment affecting erec-
tion. 

10. Unhappy industrial relations. 

(C) In order to speed up the commis-
sioning of the power projects cons-
truction monitoring directorates have 
been set up in the Central Electricity 
Authority (CEA) to closely monitor the 
various artivities of the projects. Co--
ordination and review meetings are 
regularly held in the CEA with the 
proJe('t authorities equipment suppli-
ers and manufacturers, construction 
agencies etc. etc. A close watch is 
kept on all constraints tor corrective 
action. CEA's senior officers visit pro-
ject sites and take up the matter with 
the appropriate authorities for remov-
ing the bottlenecks. Review meetings 
are also held in the Deptt. of Power 
for appropriate action with the state 
Governments as well as at level of 
the Union Government. Meetings of 
power Ministers of states at the level 
of MinistE'r of Energy, have also been 
beld at national and realonal levels at 
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which the commissioning of new and 
ongomg power projects was closely re-

e ~d for taking remedial action. 
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FunctiOlliDc of Telephcme Service iJl 

Delhi 

253. SmI A. U. AZMI: Will the 
Mmister of COMMUNICATIONS be 
pleased to state: 

(a) whether it is a fact that there is 
no improvement whatsoever in the 
functIoning of the telephone service in 
Delhi even after its affairs having been 
subjected to severe criticism in the 
last sessIon-rather it has gone down 
since thE'n assuming a serious propor-
tion; and 

(b) what l)teps are proposed to ren-
der an efficIent and flawless service to 
the subscribers ensuring smooth func-
tioning of telephones, courteous be-
haviour Of the staff and proper and 
accurate billing of telephones? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a) 
No, Sir. 

(b) The following steps have been 
takE"n to improve functioning of tele-
phone in nelhi: 

(i) Replacement of old exchange 
equipments; 

(ii) Pressurisation of junction and 
primary cables with dry air and use 
of jellY-filled distribution cables; 

(iii) Laying of cables in ducts to 
prevent damages; 



(tv) modernisation of the network 
:by Il\troductlon ot electl'onic ex-

~e  

(v} ~~e t Of ~ n 
",ire..f} by ~ e  wires in bou.se wir-
tng. 

e e ~ne e to~ are imparted 
'training in behaviour and public rela-
iipnl. Thttir ~ A t n  with sUbS-

~~n ,re n to ~ qn $.ple b,sis 
and those found discourteous are suit-
ably advised for corrective action. 

Bills are issued through computer in 
which a swt.bIe programme avoids 
billing errors. 

Demand aDd avaDabUiIy of Fertili-
zer 

254. SHRI TRILOK CHAND: 

SHI\l CHANDRAIlilO PRA-
SAD ~A  

SHRI CHHOTEY SINGH 
YADAV: 

SHRI RAJNATH SONKAR 
SHASTRI: 

Will the Mini$ter of PETROLEUM, 
~~ A  AND FERTILIZERS be 
pleased to state: 

(a) whether 19J10-S1 fertilizer pro-
duotion target has not been achieved; 
and 

(b) if so, the sh()\1fall in the 1980-
81 fertilizer production target stat-
ing the main constraints in achiev-
ing the target? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH (a) 
Yes, Sir. 

(b) Tbe fertilizer production during 
1980-81 fell short of the targets by 
about 5.86 lakh tonnes _ of nitrogen 
and 0.09 lakh tonnes of P20$ mainly 
due to inadequate availability of 
feedstock and inputs, power cuts, 
equipment breakdowns and labour 
problems. 

~  

PropoeJs l'8Jardinl" shOOUDI 01 FUm 
.. GatldIaljl 

256. f:a,OF. MADHU DANDAV-
ATE: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) what is the progress of the 
shooting of fhe film on Gandhiji ; 

(b) how much expenditure has 
been incurred so far; 

(e) whether more financial assis-
tance beyond the limit prescribed 
earlier will llave to be gjven Qy tpe 
Governmeont to expedite the comple-
tion of the work of the fUm; and 

(d) when is the film on Gandhiji 
lIkely to Qe feleas.ed for screening in 
various theatres? 

THE MINISTER OF ~

TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) The shooting 
ot the film has been largely complet-
e4. Only two scenes are required to 
be shot in September 'October, 1981. 

(b) Amount of Rs 5.132 crores has 
so far been spent on prductin of this 
film as on 30-5-1981. 

(c) No, Sir. 

(d) The film is expected to be 
ready for release by end of March, 
1981? 

~  ~  ~ ... ,,111, ~ 
f«" q:q .i-q'11fi n. .... . ... .. 

;:aU4i"'i4 
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259. SHRI JITENDRA PRASAD: 
Will the Minister of PETROLEUM, 
CHEMIC.At.S AND FERTILIZERS be 
pleased to refet tb the reply given to 
Unstarred Question No. 6729 on the 
7th April, 1981 regarding S8hctibn of 
Petrol pump at Rohru, Simla and 
state: 

(a) the latest progress made in the 

matter 01 selection of site for the 
retail outlet and the time by which 

it will be installed; and 

(b) the steps proposed to be taken 

to ensure that minimum possible time 

is taken for observing the procedura! 

formalities by the Indian Oil Corpora-

tion so as to avoid any more delay 

in thE' installation of retail outlet at 

Rohlll, Simla, Himachal Pradesh? 

THE MINISTER OF PETROLEUM, 

CHEMICALS AND FERTILI-

ZERS (SHRI P. C. SETHI) : 

(a) The selected dealer for the re-

tail Qutlpt dealershIp at Rohru in 

Himachal Pradesh has not been in 

a pOSItion to arrange a suitable site 

for the outlet. In the meantime 

the State Government of Himachal 
Pradesh has advised the Indian Oil 

Corporation Limited to modify the 

site of the outlet to Rohru-Sawara 

Road for catering to demand of main 

traffic coming to Rohru from vario-

us locations in the State. 

(b) Action is now being taken by 

100 to withdraw the felter of intent 

issued to the selected deaier and fin-
alise the dealership afresh as per 

laid down, procedure. 
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:260. SHRI M. RAM GOPAL RED-
DY: 

SHRIJANARDHANA 
POOJABY: 

Will the Minister of PETROLE-
UM, CBEMICALS, AND FERTILI-
ZBRS be pleased to atate: 

(8) whether Government are hav-
4q • second thought on the setting 
up Of on reftDieries in Karnataka 
and Kamal; and 

(b) if so, the reasons therefor? 
THE MINISTER OF STATE IN 

THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SBBI DALBIB SINGH (a> 
and. (b). The nport of the Site sel-

-eetlon Cemmittee, constituted for 
the purpose of locating the sites for 
the e t m~nt of two new re-
fineries is still under consideration. 
A decision is expected to be taken 
shortly. 

LOII8eII of Iiit.F.D.C. 

261. DR. VASANT KUMAR PAN-
Drr: Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) whether it is a fact that the 
National Film Development Corpora-
tion is running into huge losses since 
its comment'ement; 

(b) if so, the details of the year-
wise accumulated losses; 

(C) whether there is any proposal 
to make up the accumulated losses; if 
so, the details thereof; and 

(d) the steps the Ministry propose 
to take to less run the corporation 
in profit? 

THE MINrSTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) No, Sir 

(b) to (d). Do not arise. 

NOD avall.blUt,' of ute savID. drap 

262. SHRI E. BALANANDAN: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state: 

<a) whether he is aware of the 
non-availability of some of the life 
saving drugs in the market since MIs. 
Pftyer Limited a leading American 
drug multinational has closed down 
three of its key departments; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PZTROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH (a) 
and (b). Government is aware that 
MIs. Pfizer Ltd. were closed down 
for some time in the past due to la-
bour unrest and thereafter their pro-
duction was affected adversely due 
to an industrial relations problem. 

Government monitors the avalla-
bility of essential and life-saving 
drugs on the basis of the reports re-
ceived every week from the State 
Drug Controllers. ZOllal Offices of the 
Central Drugs Standard Control Or-
gemsatIon. PeriodIc shortages of the 
following drug formulations, manu-
factured by Mis. Pfizer Ltd. were re-
ported from some parts of the COUll-

try, but in these cases, the following 



equivalent brands were reportedly avaUable:-
-------------_._--

Drug formulations Manut&ctired by 
MIl. Pfizer Ltd. in I01't IUPply. 

(I) Dlabeneae Tablets 

(2) PAS GnnuJa 

(9) IlOna Tablets 

<.) Oombiotic 

(5) Fenocin 

(6) Becoaulca 

Eqivalent brand aftilab\e 

Diabigon Bengal chelDlca1s Diabikyn (POI) 

PAS Granules (Biological Evaua) 

IlOkyn Tablets (Warmer) Nydnaid 
Sarbhai ) 

StreptopeniciUin Injection (HAL), and 
(IDPL) DiscryJticin (Sarabhai) 

PencilJin V Tableu (HAL) 
Cristalen V Tablets (GIqO) 

• Deplex (Dey'.) 

.------------------------------.-----------------------------------
Wherever shortages of specitlc 

brands are reported, the manufac-
turers of those branda as well all 
-equivalents are advlled to relieve 
aucb shortages by rushJng supplies. 

BeI1l1arUBaUoJa 01 lrre&'Ular LoP.G. 
CoaaectlOll8 

263. SIIBI NARAYAN CHOUBEY: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that lut 
year 10,000 applications were receiv-
ed from the Northern region alone 
for regularlsing all irregular L. P. 
gas connections; 

(b) if so, the details; 

(c) whether subsequently the de-
cision to regularise irregular con-
nections was withdrawn; 

(d) if so, the reasons; 

(e) how many of the irregular con-
nections were regularised; 

(f) whether CBI was asked in May 
this year to find out the source at 
supply of irregular gas cylinders; 

(g) whether any report has been 
Teceivedj 

(h) if so, the details: 

< i) whether any tralllPOrter was 
involved in supplyins unauthorised 
cylinders; and 

(j) if so, the detan. and action 
taken? 

THE MlNISTEB OJ' P&TROLE-
UM. CHEMICALS AND J'D.TILI-
ZERS (SlIRI P. C. SZTHI) :-
<a) to (e). Yes, Sir. The detaill 
of the unauthorised cooking gas 
(LPG) connections regularised by 
the Northtrn Regional Offices of the 
oil companies are given below:-

Indian Oil Corporation about 30,000 
Ltd; (Dec. '80 to July' 81) 

Hindustan Petroleum Corporation Ltd, 

Hindustan Petroleum Cor- about 
poration Ltd 1500 to De<> '80 

The scheme was withdrawn by the 
Hindustan Petroleum Corporation Ltd. 
after December, 1980, though the In-
dian Oil Corporation is continuing 
to regularise unauthorised LPG con-
nections on a very restricted and sel-
ective basis, to prevent malpractices. 

(1) No, Sir. 

(g) to (j) Do not arise 
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264. smu M. V. CHANDRASE-

KHARA MURTHY: 

SHRI SANAT KUMAR 
MANDAL: 

SHRt BHIKU RAM JAIN: 
Will the Minister of ENERGY be 

pleased to state: 

(a) whether it is a ~t that the 
entue capital went in dark on 20th 
July. 1981; 

(b) if so, whether In the saDle 
month the darkness occurred tWlce in 
the capital; 

(c) if so, what were the maIn rea-
sons for that; 

(d) whether any enquIrY was con-
ducted; 

(e) if so, the findmgs of the same; 

(1) whether power shortage still 
contmues In the country anJ alsu lfl 
DelhI; and 

(g) what achon Government have 
been consIderIng to Improve the 
power supply In DelhI and the coun-
try? 

THE MINISTER OF ST'ATE IN 
THE MINISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN) : 
(a) Due to grid disturbance On 20th 
July. 1981 at 7.4fi J'1\1: the genera-
tIon at IP and Badarpur Power Sta-
tions went down and affected power 
supp1y In SODle parts Of the city 
whIch are fed from these power sta-
tions. However, power supply to 
the areae, fed from 220 KV Grid Sub-
Stabons of Mehrauli. NaJafgarh, Ni.-
rela, Patparganj and Rohtak Road 
was only marcinally affected. The 
restoration of power supply to the 
affected areas had started from 8.05 
p.M. anti completed by 9.06 P.M. Thus 
supply of certain areas was affected 
only from 7.45 P.M. to 9.06 p.M. 

(b) TAM fti 110 other break 
down of power supply affecting Delhi 
(excluding local breakdowns of 

power suPPlY). 

(c) The break down of power sup-
ply on 20th July, 1981 was reported 
to be caused by the grid disturDance 
due to overloading and tripPing of 
some of the main transmission lines 
from Dehar /Ganguwal. 

(d) and (e). Members (PS), Cen-
tral Electricity Authority has been 
asked to investigate into the matter 
and the report is awaited. 

(f) There IS an overall power 
shortage of about 10 0 12 per cent 
In the country. Normally, there is 
no cner gy shortage In Delhi but 
there is a shortage of peaking capa-
city. However, due to outage of 
some generating units at IP and/or 
Badarpur power station, there is 
sometImes shortfall of power avail-
abIlity to tully mept Delhi"s power 
reqUIrements, WhIch arc then met 
by aSSIstance from the nighboulmg 

t ~o  theln GIld 

(g) In addition to the measures 
taken to lmprove power generation 
from IP Station and Badarpur pow-
er stations, one more unit of 210 
MW is expected to be commissioned 
by December, 1981 at Bndarpur pow-
er station. Proposals for installa-
tion of a new unit of 67 MW at Raj-
ghat o ~ House and two more 
umts of" 210 MW each at Badarpur 
are also receIvmg attention 

A number of steps haVe been tak-
en/and ar£> being taken to improve 
power availability in the country. 
These measures include: 

(i) Addition of about 19,666 MW 
of nt!!w generating capacity 
during the period 1980-83. 

(ii) Maximizing generation from 
the existing power stations. 

(iii) Ptoper management of load 
demand by staggerln, of 
load etc. 
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VlPlaaee 8Qu4 In Coal Mbies . 

265. SHRI PIOUS TIRKEY: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether Government's atten-
tion has been drawn to the news ap-
peared in 'Janyug' dated 29th July 
that removing corruption Govern-
ment are going to order for a Vigi-
lance Squd in Coal ne ~ 

(b) if so, what are the complete 
details in this regard; 

(c) the reasons why this steps has 
not been taken earlier in this mat-
ter; and 

(d) what is the approximate es-
timated loss in Coal Industry during 
ihis year? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN): 
(a) Yes, SIr. 

(b) With the increasing demand 
for coal as an energy source, the role 
()f the Vigilance Organisations in the 
CO!:l1 companies has assumed greater 
SlfnificancIJ. A number <>f new policies 
particularly in the field of distribu-
tIon have been introduced by Gov-
ermnent. The policy of free sale 
of coal has been introduced and a 
number of dumps in the consuming 
areas have been opened. The coal 
companies have been asked to en-
sure that the system works effective-
ly without any harassment to the 
consumers. For this purpose, they 
have been instructed to steamline and 
strengthen their viligance organisa-
tions so as to make them more ef-
fective instruments for fighting cor-
ruption. They have been asked to 
set up vigilance teams consisting of 
Officers from the Marketing and Vigi-
lance Departments of Coal India 
Ltd. 

(c) Steps had been taken earlier 
t? have separate Vigilance Organisa-
tions in the coal companies and to 
trtrengthen them. Formation of 
1317 LS-s. 

Special squads is also aimed at Itep-
ping up the preventive viailanee 
work. 

(d) Since the major portion of the 
current financial year 1981-82 is yet 
to be over, it is not possible to give 
any estimated figures of loss or pro-
fit. 

Separate ehaDn_ for\ broadcasts .". 
AlB of local, regloual aDd NatiODai 

interests 

266. SHRI KAMAL NATH: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to 
state: 

(a) whether Government have de-
cided to introduce separate channels 
for broadcasts by All India Radio of 
local, regional and national interests; 

(b) if so, the salient features 
thereof indicating their locations. 
cost involved and the time by which 
these will start functioning; and 

(c) whether a ny of these broad-
casts will be via satellite? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) and (b). The 
existing AIR Stations even now 
cater to the requirements of local, 
regional and also national interests 
through a suitable programme mix. 
However, it has been decided to set up 
a national channel with a 1000 K. W. 
Medium Wave transmitter at Nag-
pur. 6 local radio stations are also 
proposed to be set up in Kota (Raj-
asthan), Dipu (Assam) , (Keonjhar 
(Orissa), Sholapur (Maharashtra), 
Adilabad (Andhra Pradesh) and 
Nagercoil (Tamil Nadu.) 5 new ra-
dio stations are also proposed to be 
tolet up in Tura (Meghalaya), Gang-
tok (Sikkiml, J'amshedpur (Bihar), 
Agra (UP) and Madurai (Tamil Na-
du). The provision included in 
the Plan for these projects which. 
except tor the national channel pro-
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posed at.Nagpur, are expected to be
completed during the Sixth Plan
period are:-

(i) National channel in Nagpur. 890' 00. lakhs
.»

(ii) 6 Local radio stations

(iii) 5 New radio stations.

• 3°0'00 "

. goo' 00 "

• Likely to be Commissioned at the
beginning of the next Plan.

(c) The day to day programmes
under the fixed point chart for the
stations will not be broadcast via
statellite. However, after the com-
missioning of INSAT-I in 1982,
there will be scope for individual
AIR Stations to relay via the satel-
lite, the programmes from the AIR
Stations, Delhi, Bombay, Calcutta and
Madras, through the net-working plan-
ned by the AIR.
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Hi~h Court Bench at Hubli, Karnataka

268. SHRI F. H. MOHSIN: WiPll the
Minister of LAW, JUSTICE. AND COM-
PANY AFFAIRS be pleased to state:

(a) how many requests for addi-
tional High Court benches have been
.recelved by Government;



(b.l what are the criteria tollowed in 
~dt  1he""'sfty cit. a4ditional 

Blah Coun bendles; 

'c) wiletber Kar..-take Gowmment 
have reeently decitW to have an addi-
tional HiD. Couri bench at HubU-
Dbarwar to cater to the needs of North 
Kamataka; and 

<til. whether the KaL"nataka High 
Court has supported the necessity? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANKAR): (a) The following 
proposals for e t ~ent of benches 
have been received from the State Gov-
emments:-

I. V ttar dt ~  

2. Mahara1htra. 

3. Karnataka • 

4. Kerala 

5. T .lmil :-.ladu 

C. TripllI'" 

• A Ben('h in \Vt'<;tf'rn 
V.P. 

• Aurang.lbad 

• Huhli-Dharwnr 

· Trivandrum I 
Madur4i 

• A t ~  

(b) No specified cri.tf"ria arc ples-
cribed. The proposals made by the 
State Governments for the establish-
ment of Benches are consiae:ed keep-
ing aU aspects in view. 

(c) Yes, Sir. 

(d) The posltion is being ascertain-
ed from the state Government. 

Development of "the Post and Tele-
graph service ia. Lehriasarai-Dar_ 

bhaD,. 

26D. SImI HA1UNATH MISRA. Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether it is a fa('t that the 
township Lehriasarai-Darbhanga i::> the-
headquarier.s of f1 Commissionary and 
its population is more than a lakh; 

(b) whether it is ~ a fact that tAe 
facilities tor Postal .mae have !'ll!tt 

under.one any change for better dur-
tna 6e last S'eve'ftil-8ecattes:; 

(c) whether taking into consideration 
on "the new status of the townatdp as 
'head'quaTters of a commissicnrary, ee-
tabishment and functioning of two 
Universities and a large number ot 
other educational in'S'tltutions, existence 

. of quite a number of Central Govem-
ment Offices and so on, it is proposed 
to suitably extend and de\'elop the 
Post and Telegraph services in the 
townshW. 

(d) if so, what lb the proposal for the 
proposed extension and development; 
and 

(e) if thele is no proposal. the 
reac;ons for the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ~ A  
(SHRI KARTIK ORAON): (a) Yes, 
Sir. 

(lJ) No, Sir 

(C) and (cl). 11. hns Leen asr:ertained 
that adequate postal and telE'graph 
facilIties have already bee.' proVided 
to the township according to its needs. 
No extensio1l of P05:ts and Telegraphs 
services are preposed for the present. 

(c) POSTAL: Lehariasarai has 
a Head Post Office to cater to the needs 
of the township. The work telating to 
Darbhanga has been bifurcated by 
upgrading the Darbhanga Towns Sub 
Post Office into a Head Post Office dur-
ing 1980-81. several Town Sub Post 
Offices have also been opened in 
Laheriasarai in the recent -past to cope 
up with the increased postal traffic of. 
the township. 

TELECOM: One central telegraph 
o'tft'Ce is located at Laheriasarai and a 
Combined Office is working in Dar-
bhanga town. The existing telegrapb 
traftlc at Darbbanga town (iOt's n#t 
just.ify its conversion into a Depart-
mental Telegraph Office. Existing taci-
lities are as per departmental norms.. 
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New ThenDal/Bydel Power Projects 
tor Ba.fas1Jwa 

270. SHRI DAULAT RAM SARAN: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether there are any new 
schemes for thermal/Hydel power pro-
jects for the State of Rajasthan; 

(b) if so, details thereof stating the 
financial implications involved; 

. (c) the period likely to be taken in 
the executIOn of the schemes; and 

(d) the total power likely to be 
generated by these projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir. 

(b) The following four power pro-
jects in Rajasthan have been sanc-
tloned and are presently under cons-
truction. 

Name of the scheme 

I. Mahi (Hydro) 

InstaUt>d 
capacity) 

2. Annopgarh Ca.nal (Hydro) • U 

S. Kota (Thermal) • 220 

4. Kota Extenl>tion ~t n  • 420 

~ The following provision hao; L("en m l.li(' in 
'the Sixth Five Y car Plan on the above 
generation scheme'!: 

Project Outlay 
in the 
Sixth pJan 

(Rs. in lakhs) 

r. Mahi (Hydro) Stage-t & II • 481!l 

e. Annopgarh Canal (Hydro) • 

3. Kota Stage-I (Thermal) 

•• Kote Stage-II (Thermal) Extn. 

506 

8500 

12000 

(c) AS per tlie present indicattonl. 
Mahi l{ydro-electric project is expected 
to be commissioned during 1983-84 cnd 
complete benefits from the project 
would be available from 1984-85 on-
wards. The Annopgarh Canal H.fdro 
Project is expected to yield be,netJts 
from 1985-86 onwards. The two units 
of the Kota TPS are expected to be 
commissioned in 1982-83. The first unit 
of the 1{ota Extension scheme is sche-
duled to be cOmmissioned in 1985-86 
and the second unit in 1986-87 . 

(d) In addition to the four power 
projects mentioned above, Rajdsthan 
would get a share from the Dehar Ex-
tension and Pong Extension projects 
of the Beas Project which are schedul-
ed for commissioniI;lg in the 6tb PlaD. 
Rajasthan would also get a share in 
the 2000 MW Singrauli STPS, vrhJC'h IS 
a Central Sector Project and whose 
IOOO MW (5 y 200 MW) is expe('ted tf) 

be commissloned during the 6th Plan. 
In all, Ra]aSflian would get 'l totRI 
benefit ot additional generating capa-
city of 925 MW from the on going and 
sanctioned power projects lndudlng its 
shure in the Debar ano Pong Exten-
Slon ProJects. In addItion, from the 
ultJrnate capacity of 2000 MW of the 
Singrauli STPS, Rajasthan would get 
300 MW. 

Settinl" up of HIgh Court Benches 

271. SHRI QAZI SAL'EEM: Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleasel to 
state: 

(a) whether it is a fact that (, emands 
are being made during the last five 
years from various States and the 
public to have a high court bench in 
various districts and regions of \ arJous 
States; 

(b) if so, the details thereof; 

(c) whether Government have Teo-
ceived memorandum and representa-
tions in the matter; 
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(d) if so, the details thereof; 

(e) how many benches of various 
Hlab Courts have been opened dUIlng 
the last five years and the narnes of 
places thereof; 

(f) how many benches are under 
consideratlOn to be opened in larillus 
States and the details thereot; and 

(g) wh"at are the criteria and policy 
of Government for opening High Court 
benches? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI p. 
SHIV SHANKAR): (a) to (d). A state-
ment (N.. I) giving the required in-
~m t on is attached. 

(e) A bench of Uie Rajasthan High 
Court was established at Jaipur on 
31-1-1977. 

(f) and (g). No specific criteria are 
prescribed. The proposals made by the 
State Governments for the estalish-
ment ot Benches are considered keep-
ing all aspects in view. The position 
of the proposals made by the State 
Governments IS indIcated in state-
ment II. 

Statement I 

Reprellentation'J/Momorand.l3,nd dc-ma.nds 
havr' bl"l"n ffildl' bv the \)t,\tt'<; .md Vd.rious 
S("ctiol1s of the pC'op1\' dllllllO: thf" la'lt five 
years ~ n~ m'llTllv flu tIL· C',l<Lbh,hmcnl of 
Permanc-nt Be-neht''! at th,. p1.1C(,'i inrlkatcd 
below:-

I. AU .... habad • \V(·.,terrl Uttar 
Pr.l.desh/Mef'1"nt. 
GO! akhpur. Agra. 
llar("illy, Bulanda.,h-
ahal, ('te. 

2. Andhra Prade-sh. Guntur, centrally 
locatt"d Southern 
c1i .. tricts of A. P. 

3· Bombay 

4· Calcutta 

5. Cauhati 

6. Gujarat 

· Aurangabad, Punt'. 

· North Bengal 
(Siliguri), A ~ 
Islands. 

• Agartala. 

· Rajkot. 

,. Himachal Pradesh Mandi, Hamirpur. 

a Xaranataka • Hubli or Dhatwar. 
BclpWD. 

9. Kerala • Trivandrum, CaliCUL 

10. Madhya Pradesh Bhopal, Raipur. Rewa 

II. Madras . Madurai, COlmba-
tore, Cudflalore. 

12. Punjab & Haryana Amritsar. 

. Sambalpur. 

Statement II 

The position of the proposals 
received from the State Governments 
fOr the establishment of permanent 
Benches is indicated below:-

(i) Establishment of a. Bench of 
Kerala High Court: 

The State Government sent a pro-
posal for the establishment of a Bench 
of the Kerala High COurt at Trivan-
drum in September, 1971. They were 
addressed in July, 1973 for completing 
certain statutory consultations. The 
State Government intimated in June, 
1978 that the matter was still engaging 
their attention. No communication 
has been received from them there-
after. 

(il) Establishmen of a Bench of 
the Madras High Court: 

The State Government sent a pro-
poSal fOr the establishment of a Bench 
ot the Madras High Court at Madurai 
in September, 1977. After carrying 
out certain consultations which were 
required to.) be effected, the Chief 
Mmister of Tamil Nadu again proposed 
in July, 1980 that a Bench of the 
Madras High Court may be set up at 
Madurai. In this connection, some 
additional information was called 
from the State Government which is 
awaited. 

(iii) Establishment of Benches 01 
Bombay High Court: 

In January, 1977 the then Chief 
Minister, Maharashtra, propesed the 
e t ~ent of a permanent Bench 
at Aurangabad. The State Govern-
ment were requested, to clII'l'Y out 
certain consultations. The State Gov_ 
ernment 'UI •• ted in AprD, 19'18 that 
two Benchea of Bomba,. Blah Court 
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might be e.tablished, one at Auranga-
bad anti mother at Pafte. Hmrever, 
in ita communication date.tl 28th 
FebJK1U)'" 1981, the State Government 
have intimated that a BenCh may be 
set up at Aurangabad. The matter is 
under consideration of the (JoverD-
ment of India. 

(iv) t ~ ment Of a Bench of 
Allahabad High Court fo-r the 
Western Diatricts of Uttaf" 

Pradesh: 

The state Government have made 
l'ecommendation to the Government 
of India that legislation be undertaken 
to establish a BenCh for the western 
districts of Uttar Pradesh comprised 
tn the Commissioner's Divisions of 
Garhwal, Meerut, Agra, Moradabad, 
Bareillyand Kumaon. They have left 
the decision auout the seat of t!le 
proposed Bench to the Government of 
India. They have further requested 
the Government of India to look into 
the matter from all aspects and take 
necessary actIon. The Government of 
India have decclded tt.) set up e three 
member Commission to consider all 
aspects arising out of the demand for 
constitution of a Bench for the western 
districts of Uttar Pradesh and the 
various aspects of the recommenda-
tion made by the State Government. 

(v) Establi8'hment of a Bench of 
the Gauhati High Court at 
Agartala: 

The Chief Minister of Tripura has 
requested that a permanent Bench of 
the Gauhati High Court may be este-
bUshed at Agartala. The Chief Justice 
ot the Gauhati High Court has made 
arrangements under section 31 (3) of 
the North-Eastern Areas Reorpnisa-
tion Act, 1971 by which a JUdge of the 
Gauhati High Court is available all 
the time at Agartala. A Division 
Bench is constitutt!d when considered 
necessary. ThE' Chief Minister, how-
ever desired that a permanent Bench 
~  sectiOn 31 (2) of the North-
Easterll Areas Reorganisation Act, 
19f1, may be establiebed. The load 
of ~ wodt at Agartala· does 1iot justifY 

a permanent Bench under section 
31 (2) ot the' said Ad. 

Suctlon_ Po8ts 01 Dllfereat Cate-
gories for Postal OrpuJaatiOll in 

9It.a 

272. SHlU :aASABEHARI BEHli3A: 
Will the Minister cf COMMUNICA-
TIONS be pleaSed to state: 

(a) whether the postal organisation 
in Orissa is functioning with ade-
quate strength as per yardstick laId 
down in this behalf; 

(b) the number of sanctioned posts 
in Class I, Class II, Class III and ~  

IV as on 31st July, 1981 and the num-
ber of them against whoen persons 
were actually working in Orissa; .Ild 

(C) the number of persons on leave, 
class-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(a ) to (c). InformatIon in respect vf 
(a) to (C) is being collected from 
P.M.G., Bhubaneshwar and the same 
will be placed On the table of the 
House as soon as received. 
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Consumption of Petrol aDd Diesel 

275 DR, KRUPASINDHU BHOI: 
Will the Mmister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(Q) what is the quantum of petrol 
and dIesel consumed by raIlway, in-
dustry and transport sector separately 
during the last three years; 

(b) what is the 'total amount Qf 
foreign exchange likely to be spent b7 
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Oover.nment tor import of crude oU 
during the current financial year, and 

(C) what steps Government propose 
to take to control consumption of 
petrol and diesel bv the transport 
sector SO as to save valuable foreign 
exchange? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 

Railways • 

Industry inc1udmg agnculture 

Road Transport 

(SHRI P. C. SETHI): (a) The total 
consumption of motor-spirit (petrol) 
and High speed Diesel (HSD) durIng 
1980-81 was about 1.52 and 10.3S 
million tonnes respecetively. Accord-
ing to a recent estImate the broad 
percentages of consumption of HSD by 
railways, industry and transport sector 
during the preceding three years are: 

1978-79 

9'2 
21' I 

697 

Percentage of Total 

1979-80 

8 4-

iG [ 

65 5 

1980-81 

8", 

25 6-
66'0 

Figure, in respect ofconsumptton of petro I are not available. 

(b) During this year approximately 
Rs. 3,677 crores are likely to be spent 
on the import of about 15.9 million 
tonnes of crude at the prevailing level 
of prices. 

(c) The steps taken to contlol con-
sumption of petrol and diesel by the 
transport sector inclUde advisIng State 
Governments on imposing speed limlts 
on vehicles and controllIng vehIcles 
having smoky exhausts, initiatmg 
studies fOr attaining greater effiCIency 
in dIesel run vehicles, developing 
training programmes fOr drivers with 
a view to effect oil economy orgams-
ing private lleet operators' ~o o  
in fuel econQmy alld advising Central 
Ministries in effecting savings in con-
sumption of petrol In staff cars. 

BepJaeement of old Telephone Direc. 
tory 

278. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whe\her it is " fact that tele-
phone directories older than 1977 issUe 

..are not being replaced by P.IIT. when 

presented to them by those who for 
some reasons could not get them re-
placed In time; and 

(b) If so, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(a) Yes, SIr. 

(b) The latest iSSUe of telephone 
directory IS nOl"!J1al1y Issued on pre-
sentallon of the did dlrectory along-
WIth the renewal coupon fixed in the 
old dIrectorY, except In case of D1Vi-
siona! DIrectorIeS where only the 
renewal Coupon is requIred. These 
instructIons are printed on the Direc-
tory Renewal Coupon 

Mis. laipur Sugar Company 

277. SHRI C. T. DHANDAPANI: 
Will the Minister of LAW, JUJSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state: 

(8) whether the present Manalina 
Director of MIs. Jaipur Sugar Com-
pany has applied for the approval of 
her contm-nce as M:anaein. DIrector; 
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{b) i1 so, when the application was 
made by her; 

(C) whether the approval was 
granted to her; 

(d) if so, when; and 

(e) if not, the reasons? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SmVSHANKAR): (a) Yes Sir. It is 
however, presumt!(i that the name of 
the company in question is The Jey-
pore Sugar Company Limited. 

(b) The application made by the 
company on 31st May 1978, was 
received in this Department on 
12-6-1978. 

(C) No Sir. 

(d) Does not arise. 

(e) A number of complaints have 
been received against the proposed 
reappointment. Certain matters con-
nected wIth them are also pending in 
the Courts. Consequently, a final 
decision has yet to be taken on the 
proposal of the company. 

seUla. up 01 Diesel BecepttOll Setl 
to Televise PI'opammes In remote area, 

278. SHRI MOHD. ASRAR .AlD4I:D: 
Will the Minister of INFORMATION'" 
AND BROADCASTING be pleased to-
state: 

(a) whether Government have 
:formulated any scheme for the setting 
up of Diesel Reception Sets to televise 
programmes to targeted audience in 
remote areas; 

(b) if so, the full details thereof; 

(c) when these Diesel Reception 
Sets are likely to be set up and where 
(State-wise) and in what number; and 

(d) the makes and particulars of 
these sets (manufactured by Govern-
ment Undertakings or private manu-
facturers) and the price of a Diesel 
Reception set involved? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI 
VASANT SATHE): (a) to (c). Direct 
Reception Sets (and not DIesel Recep_ 
tion Sets) are proPOSed to be provided 
in the designated districts under the 
INS AT Scheme. These sets are pro-
posed to be installed in the electrified 
villages in the districts of the following 
States: 

State Districts No. of st't'l. 

Andhra Pradesh Kurnool } 15000 
Hvderabad 
Mahboobnagar 

Orissa Bolanlilir } 1500 
Samba.lpur 
Dhenkanal 

Bihar Ranhi 

~ 
1000 

Palamau 
Singhbhum 

Mal,arshtra Nagpur } Bhandara 140° 
Chandrapur 

Gujarat R~ ot } Jamnagar 1100 
Jooaga) 

Uttar Pradesh Gorkhpur } 1500 
Azamgarh 
Basa -----

TOTAL 8000 

---
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The eme nt t ~ »tOl1'amme 
win be taken up iQ two phases and 
the 1Int phase Will c.over the Sixth P._ Altriod ill wbiQh 2,000 set. are 
~ to be provided. 
(d) ~  two prototypes are 

being purchased from the Electronics 
Corpol'6ion of Indi_. a Government of 
India Undertakin&, at a cost of about 
lls. 1.,000/-each (excluding installa-
tion charges). Fw'ther purchases will 
be made depending upon the evalua-
tion of the prototypes. 

~  for AmendmeDts to MRTP 
Act 

279. SHRtMATI GEETA MUKHER-
J'BE: Will the Minister of LAW, 
·JUSTICE AND COMPANY be pleas-
e'(! to atata: 
I 

(9) whether Government propose to 
~end the Monopolies and Restrictive 
'hade Practices Act with a view to 
enabling big houses then modernisa-
tion; and 

(b) if so, the detai, thereof? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI p. 
smv SHANKAR) : (a) and (b) 
Under the extent provisions of (Sec-
tion 21) the Monopolies and Restric-
tive Trade Practices Act. 1969, If n 
moderrlisation propoS'S1 results in 
accretion to value of assets of the 
undert'lking by 25 per cent or more, 
the undertaking concerned is required 
to obtain prior approval of the Centra] 
Government. 

The High Powered Expert Commit-
tee on Companies and ·MRTP Acts 
(Sachar Committee). which submitted 
its report in August, 19711, has ~nte 

alia, recommended that such moder-
nisation proposals resulting in accre-
tion to value of assets of the under-
taking bY 25 per cent or more, but 
unaccompanie<J by increase in licens-
ed/approved capacity by not more 
than 25 per cent or more shoUld be 
exempt from the provisions of the 
MRTP Act. This and other recom-
mendatioDS 01 the Committee for 

1UlUtn.c\J1Q!eak to ~ ~ Aft ere 
under active conaideratieQ. Qf .. 
Government. 

Reorl'aDisatloD. of SOD, aad Drama 
~ .•. 

280. SHRI SUBHASH CHANDA 
BOSE ALLURI: Will the Minister of 
INFORMATION AND BROAD-
CASTING be pleased to state; 

(a) wbether a proposal is under con-
sideration of the Government to reor-
gamse the field units like Songs and 
Drama Division and publicity Ulllts; 
and 

(b) if so, what are the main features 
of the proposal and a flnal decision il 
likely in the matter? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI 
VASANT SATHE): (a) and (b). No 
such proposal is under conSIderation 
at preo;ent. However, an Advisory 
Comm ttee has been constituted to ad· 
vise the Ministry of Information and 
Broadcasting on various matters rela· 
ting to policies and programmes ~ 

lating to the Media Units under its 
adminic;trative control. One of the 
terms of reference of the AdvisorY 
Comm ·ttee is to advise the Government 
On structural changes in the various 
m~d  organisations under the 1\1inis-
try of Information and Broadcasting 
to bring about ereater professional 
efficiency and improvement in the 
quality of pe'rformance of the media 
in response to w:de ranginll national 
requirements and aspirations. 

UptiI nOw no recommendD.tions have 
bern made by the Advisory Commit-
tee in this regard. 

Loss fOr Import of Oil 

282. SHRI GEORGE FERNANDES: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state' 

(a) whether Government have seen 
the report in the ''Business Standard" 
of July 29, 1981 about the massive loss 



sustaifned by the *th'ellllfed in t~e 
contract siped by his Ministry fOr 
the import of oil during last year; 

(b) if 10, wbetll«' ~t bave 
taken steps to recover the loss by 
negotiating with the concerned parties; 
and 

(C) if not reasons therefor? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
iSHRI p. C. SETHI): (8) Yes, Sir. 

(b) The contract entered into was 
!or the supply of High Speed· Diesel 
only. Payments have been made accor-
ding to the contract. 

(c) Does not Ilrise. 

Propesal to change some of the 
Telephone Exchange of Delhi 

283. SRR'! It. L. P. VERMA: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether Government propose to 
(:hange some of the telephone exchan-
ges ot Delhi which are not giving pro--
per service to customers; 

(b) Whether Government also pro-
pose to import some telephone 
exchanges; and 

(C) if so, the details thereof? 

THE MINISTER OF STAN IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) It is 
proposed to replace life.expired ex-
changes in Delhi not on account of bad 
service but due to higher roaintenance 
effort required on them. 

1-8-81 ctt ~  ~~ ~ 
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(c) Details are aa lollb..,-__ 

A total of 10 exchanges with cllPacity 
of 1,00,000 lines are proposed to be 
impotiNd. OUt of tbe8e ~ _cfaan •• 
of 10,000 lines is for replacement of 
existing life-expfred exchange. 
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100 per cent Electrification of Vidisba 
and Raisen districts of M. P. 

286. SHRI PRATAP BHANU SHARI-
MA: Will the Minister of ENERGY be 
pleased to state: 

(a) whether o e n~ent are cO.lsi. . 
dering to cover Vidishh and RaiseD 
districts of Madhya Pradesh for 100 
per cent e e t t on~ 

(b) if so. the details thereof; and 

(C) by what time this work 'Jhall 
be completed? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENERGY (SHRI VIK .. 
RAM MAHAJAN): (a) to (c). No pro-
posal has been received from the 
MadhYa Pradesh Electricity Board for 
covering cent percent electriftcation 01 
villages in Vidisha & Raisen Districts, 
There aTe in all 70883 viUqes In 
Madhya pradesh and on the basis oJ 
report received from Madhya Pradesb 
Electricity Board, 25,400 viDales cona-
titutia'lg 36 per cent haVe been electri-
fled till the end of Marcil, IB.l. TJ:a. 
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position 01. village electrification in Vidisha & Ralsen districts is al folloWl: 

----------------------- ---------.---------------------------
Raisen 
district 

Vidisha 
district -------------- --------------

(I) Total No. of \I Ubgl'S 1510 

(2) Villages reportrd eJ('ctnfied upto 31-:3-1981 

(3) \ l11AIi;;'e"S covered for t lectrification under REC sanctioned 
Scheme!) (not yet ckctrified) 

----------------. ---------_._---
Both the a hove districts are covered 

under the Revised Minimum Needs 
Programme. The level of village elec-
tllfication in those distnct is expected 
to reach upto 50 per cent by the end of 
March, 1985, 

Proposal to Expand capacity of 
Hindustan antibIotics Limited 

287 SHRI AJIT KUMA,R SAHA: 
Wlll the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZIERS be 
pleased to state: 

(a) whether Government are think-
ing to expand the capacity of Hindus .. 
tan Antibiotics L'mited, to produce 
morp bulk drugs in the country; and 

(b) if so, the reaction of Govern-
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI-
C' ALS AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) and (b). Hindus-
tan Antibiotics Limited (HAL) are 
alrC'ady manufacturmg a number {'If 
bulk drugs and they prOpose to expand 
the activity during the 6th Plan. Some 
expansions are already under imple-
mentation, and other proposals by 
HAL will be decided on the basis of' 
techno-economic feasibiJities estim'lted 
demand, already approved' capacitiE:'s 
etc. 

Manufacture by Drug CompanIes 
under doubtful validity of licences 

288. SHRI KUSUMA KRISHNA 
MURTY: Will the Minister of 
PETROLEUM, CHEMIALS AND 
rER'l'II..I2ZRS be pleased to state: 

(a) how many instances of drugs 
being manufactured under authorisa-
tiOn of doubtful validity by MIs. 
Pfizer, Glaxo, Warner Hindustan and 
May and Baker have come to the 
notice of Government; 

(b) whether it is a fact that the 
release of canalised raw materials bas 
not been stopped to these companies 
pending final decision; 

(c) What were 'the basis for taking 
action against MIs. SKF, Indian 
Schering, Hoechest etc., and the rea-
sons for not taking action against the 
above companies; and 

(d) how many Intent letters/in-
dustrial licences have been issued to 
firms mentioned in (a) during the 
last three years, company-wise, date-
wise with the names of items and 
value of the licence? 

THE MINISTER OF STATE IN 
THE MINISTRY OF R ~  

CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) to (c). 
Information in respect of these parts 
has already been furnished in reply 
to Lok Sabha Unstarred Question 
No, 9803 on the 5th May, 1881. 

(d) No Industrial Licence has been 
issued to any of the firms referred to 
in Part (a) during the last three, 
years. However, during this period, 
one Letter of Intent each has been 
issued to MIs. Pfiz4tr Limited and MIl. 



SI.No. ~ of the L.I No. & Date'" 
Compay 

1. MI.. Pfi7tt Ltri. LI:383(80) 

21-8-80 

2. MIs. Glaxo Jab'!. Ltd. Lt :768(80) 

18-12-1980 

L.I.=Letter 01 Intent 

P.A.=p,.r Annum 

S.E.=Substantial Expanlliwn 

-------_._---_. 
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Manufacture of Soda Asb by Mono. 
poly Houses 

290. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be please to state: 

(8) whether it is a fact that Soda-
Ash, wnich is a.n essential commodity 
of mass consumption by millions of 
Dhobies and poor housewives, is 
manufactured bY "Monopoly Houses"; 

(b) whether it is also a tact that 
there had been cyclic shortage, under 
production price hikes, hoarding and 
black .... arketing in Soda AIrb.; 

(c) if so, whether Government pro-
'POSe to conduct an enquiry to end 
black-ma1."keting and monopoly pro-
duction of Soda Ash; and 

(fl, if Dot, .. naoas 'lhlltl\CDrf . 
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'lHB ilItfJeTilR 01' 'MTRQWll:TM, 
CJ:ta!ICAI,S AND FR\';fILI2;EM 
(S'HRI P. C. SETHI): <a> Soda Ash 
is manufaetured by '1d/s. "Tata Chemi-
oa1I Ltd.. X/8._ Saurasbtta Chemicals, 
MIs. Dhrangacibra Chemical Works 
Ltd .• and MIs. Orissa Cements Ltd. 
~  Ferti,li?ers) who are all regis-
tered under this MRTP Act. 

(b) Soda Ash was in short supplY 
during the years 1918, 1919 and ~  

1980. As a result of the steps taken 
by the (1overnment, the availability 
has improved and soda ash is nOW 
easily available in the market at 
prices more or less Or a par with the 
manufacturers' price. The open mar-
ket price Of soda ash which was as 
high as Rs. 3600 per tonne and was 
ruling at RS. 3000 per tonne for more 
than a year has declined to Rs. 2100 
to Rs. 24'00 per tonne. The High 
Powel ed Committee under the Chair-
manship of Prof. Gopal Tripathi 
which was appointed by the Govern-
ment to look into the problems of 
soda ash could not gather any posi-
tive evidence of cyclical trend in ;oda 
ash shortages. 

The capacity utilisation in the c;oda 
ash industry during the calendar 
years 1979 and 1980 were 87.5 1)er 
cent and 81.4 per cent respectively. 
The capacity utilisation during tbe 
first six months of 1981 is about 95 
per cent. In comparison to the capa-
city utilisation in other industries and 
keeping in view the constraints faced 
by the manufacturers it cannot be 
said that there is deliberate under 
utilisation Of capacity. 

There has been increase in the 
Price ot soda ash which, according to 
U. manufacturers is due to increase 
ia. the cost of raw m.aterials, inputs 
aod transport. 

The Govern.ant eets the lists of 
alletmen1s made by the manufac-
tuftrs of soda ash to industrial '"On-
aumers ani" passes 'hem on to State 
Governments for veriAoation and 
necessary action. No repOrt has been 
MCeIve4 .... any State Governmeat 

ing. 

(c) ad (d). A Uilh Powered Com-

mittee on Soda Ash headed by Prof. 

Gopal Tripa1hi submitted its report in 

J\lly, 1979. Government have already 

taken action on the recommendations,. 

of this Committee. Hence, Govern-

ment do not propose to conduct an-· 

other enquiry at this stage. 
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Separate companies fOr cOllllllUelaJ 
wings of AlR and T.V. 

293. SHRI V'IRBHADRA SINGH: 
SHRI HARIHAR SOREN: 

WJll the Mmlster of INFORMA-
TION AND BROADCASTING be 
pleased to state:: : 

(a) whether It is a fact that Gov-
ernment propose to set up separate 
companies for the commercial wing 
of AIR and T.V.; 

(b) if so, what are the main fea-
tures of the proposal; and 

(c) the progress made so far and 
the time by which the proposal fa 
expected to be made? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SaRI 
VASANT SATHE): (a) After consi-
deration, Government have decided 
that the Commercial Services being 
looked after by a separate Divisicms 
of the All India Radio and Door-
darshan would make way for the ax-
pansion and efficient functioning or. 
the Commercial Sefvices and that 
there is no speciftc advantage to 10 
in for a comJ)Qny like set up. 

(b) and (c). Do not ariae. 
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iN.. ... JAI HAliAIN' BOAT: 
Will the II1DIIte.r of INJ'ORXATION 
AND BBOADCASTING be pleased to 
state: 

<a> whether it is a fact that .tat! 
artist.. of All India RAdio have be.-
come permaraent Government 8e1'-
vanta; , 

(b) it so, what are the details in 
this regard; and. 

(C) the number Of Scheduled Tribe 
staff artistes who have become Gov-
ernment servants, State .. wise lIgures?' 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): <a> No, SIr. 

(b) and <c). Do not arise. 
T.V. Centre for e ~ 

296. pROF. P. J. KURIEN: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) steps taken so far to bring 
Kerala under Television net work; 

(b) the expected time by which the 
construction of Trivandrum television 
is expected to be completed and the 
transmissioD started; 

(c) the districts in Kera!a proposed 
to be covered by the Trivandrum 
television transmitter; 

(d) whether Government of Kerala 
and "Ke1tron" have submitted. a 
proposal for estabUsbin, tour trans-
tn{tUng stations in Kerala with a 
single common studio at Trivandrum 
so that the entire State would be 
covered; and 

(e) whether Government will 
examine tbi, proposal so that the en-
tire Kerala can be brought under 
television? 

THE MINISTER OF INFORMA-
TION Alm BBOADCAS'l'ING (SHRI 
VASANT SATRE): <a) A TV Centre 
at 'l'rlv*iJttruIft ~ lis beIDa set up In 
Kerala dUl'lng the VI Plan period. 

(b) and (e). TV o.atre Trivan-
drum II ~ to '* ecmiplet«l by 
1317 LS--6. 

1 ........ 'J!'bW"wt&cover whole 01 the 
Trlvanclrum. D1Itrict aDd about" per 
cent Of Qullon d.Ittr1ct. 

(4) -Yei,' t ~ 

(e) Due to constraint on resources, 
it bas been possible to include a pro-
po.al for eatabUabment of a TV Cen-· 
tre at Trivandrum only in the-I current < 

Plan. 

BzpeDdJtare OD .aunatJoa by N.T.p.e: 

296. -SHRl B. R. NAHATA: Will 
the Minister of ENERGY be pleased· 
to state: 

(a) what is the total expenditure 
of National '!'hermal Power Corpora-
tion on generation of power during 
the last three years in its various 
projects, what is the cost per unit 
of National Thermal Power Corpora-
tion, what is the percentage of cost 
per unit on coal, transport, service 
and interest during this period; and 

(b) what is the Plant load factor 
(PLF) of National Thermal Power 
Corporation during the last three 
years and what are the causes of 
this PLF? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): <a> and <b). 
As none of the thermal projects of the 
National TBetmal Power Corporation" 
are as yet in operation the question 
does not arise. -

States' view. on reeoDl.1lle1ldaUoa of 
Bajadba,.akSha CoDllDlttee OD Power 

29'1. SRRI B. V. DESAI: WUl the 
Minister of ENERGY be pleasect to 
t t~  

<a) whether moat of the Statell 
have not yet communicated their 
views on some of the major recom-
mendaUons Of the Rajac1hytaksha 
Committee on power which had direct 
bearblg on the functioning ot the 
State Electricity Boards; 

(b) -if eo, whether several remin-
ders of the Cen1:nr had not evoked 
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any. :f:espimse from the state {lovern. 
ment so far; 

eC) whether the Prime Minister 
was asked to intervaa-e in the matter 
in .1uly, 1981; 

(d) if so, whether any directive 
was issued by the Prime Minister to 
the concerned States; alld 

(e) jf so, to l¥hat extent res,poDse 
from the States has been drawn after 
intervention by the Prime Minister? 

THE MINISTER OF STATE IN 
THt MINISTRY OF ENERGY (SHRI 
VIKRAM MAHJAN): (a) and (b). 
Replies have been received trom 
some of the State Governments on 
the recomendations of the Raja-
dhyaksha Committee Report. Some of 
the'l!f!Commendations have also been 
discussed in the Regional Power 
Ministers' Conference and the CQns-
ultative Committee meeting of the 
Ministry of Energy. The State Gov-
ernments have desired to be given 
more time to enable them to send 
their views and suggestions. 

(c) ,to (e). Question does not arise. 

Gro,.th rate of power supply and. 
Demand 

298. SHRI B. V. DESAI: Will the 
Miniater' Of ENERGY be pleased tu 
state: 

(8) whether it is a fact that a sur-
vey was conducted recently and it 
was found that the growth rate of 
power supply outstripped the growth 
rate of eStimated power demand in 
India in 1980.81; 

(b) if so, wheiher this had let to 
a power deflcit to 12.6 per eent from 
I6.1·per cent in 19'19-80; 

(c) if so, whether it is also a .fact 
that'the power deficit was smaller ift 
seven States and higher in fO\U; 

(d) if so, what are the States 
where tlle shortage bas been and 
what are the States where the in-
ere8tJe .. there; and 

(e) the main reasons for the same 
and steps being taken to improve !he 
po.dfton? ' 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM. MAHAJAN): <a> aDd (b) 
Th& growth rate of power supply was 
lbiaher than the growth rate of esti-
m t~ energy requirement in the 
country during the year 1980-81. But 
the power shortage in the country 
during 1980-81 was 12.6 per cent as 
against 16.1 per cent during 1979-80. 

(c) and (d). The energy shortage 
during the year 1980-81 was more as 
compared to the energy shortage 
during the year 1979-80 in 5 statesl 
Systems, namely, UP, :Madhya Pra-
desh, Bihar, West Bengal and DVe 
while in the remaining States and 
Systems. the energy shortage during 
1980-81 was less than the energy 
shortage during the year 1979-80. 

(e) The main reasons for the energy 
shortage in the country are inade-
quacy of instaned generating capaC'ity 
and the comparatively unsatisfactorY 
performance of the Thermal Power 
Stations. In order to improve the 
power availability ill the country, the 
following steps have been and are 
being taken:-

(i) An additional generating 
eapaeity of 1968 M W is program-

med to be added durina the per:lod 
of 1980-83. 

l'ii ) Number of stepS have been 
taken to improve the operation aDd 
maintenance of existma thermal 
power plants witli a view to maxi-
ndsing gen.ratlon from the existing 
installed capacity; these steps bi-
elude: 

(a) assistance to tlae state 
Elec:trid.ty Boards to UIldertak!e 
Plant betterment programmes 
anel better preventive mainte-
nance achedqle: 

(b) ideawr.c.tion ot de8cleDc:y 
in desica Of equipmea_ ad ~ 
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ina up proaramme of their recti-
1lcation and :repJacf!ment; 

(c) arranging t me~ supply ot 
spare parts 1rom fildlgenous and 
foreign suppliers; 
(d) supply of adequate quan-
tity of coal of right quality. 
Defaulting collieries are bei,ag 
identifled and the reo-presentatives 
Of power stations posted there 
for joint sampling. Coal com.-
panies have been required to In-
tensify band picking of stones, 
shales and other extraneous 
materials so as to improve the 
quality. Coal companies have 

also been advised to instal port-
able/permanent crushers at mines 
and undertake appropriate coa) 
beneflcation progratnmes; 

(e) undertaking training "2ro-
grammes for engineers and tech-
nical personnel entrusted with 
the operation and maintenance of 
power stations; and 

(f) accelerated addition of new 
generating capacity in the sys-
tem. Detailed monitoring of thE-
construction schedules of all the 
on going projects is being under-
taken to ensure expeditious com-
pletion of the projectlJ. 

Provision of 'leleeommanicattoa in 
Rural areas 

299. SHRI B. V. DESAI: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether a change in the present 
policy of o~d n  telecommunications 
facility in the rural areas strictly on 
the basis of the population bas been 
recommended by a task force of the 
P&T Department; 

(b) 11 10, what are the other sugges-
tions made by the task force; 

(c) whether it is also a fact that a 
majority of the v11laps in several 
states will miss the faclUty if the po-
pulation of the VDlaps 18 the sole cri-
terlOD; 

(d) if so, to what extent this is true; 
and. 

(e) whether in view of this, Govern-
ment have rejected the proposal or it 
is still under consideration? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA .. 
TIONS (SHRI KARTIK ORAON): (a) 
Yes. Sir. 

(b) It has been suggested by the 
Task Force that the present policy, 
based on population, for opening Long 
Distance Public Telephones without re .. 
gard to renumerativeness should be 
amended also to meet the objective of 
providing access to a Public Telephone 
within 5 Kms of most habitations. 

(C) Yes, Sir. 

(d) The State-wis.e position is given 
in the attached statement. 

(e) No, Sir. The proposal is stin 
under consideration. 

Stateftlent 

Percentage of villages which will not be 
covered by the present liberalised policy. 

~ on village population for opening Long 
Distance Public Telephctnes (LDPTs) without 
considerations of renumerativenCSl. 

I. Himachal Pradesh 9"7% 

2. Madhya Pradesh 98'0% 

3. Orissa 98"2% 

4, J8tK . gG·3% 

5. Assam 96"3% 
6, Rajathan. 94'9% 

7. u. P. 94'7% 

8. Bihar 92 .4% 

9. Punjab 9 J ·5% 

10. Kamataka • 9 1 '5% 

II. West Bengal 90. 0 % 
12. Maharashtra Sg·7% 

13. Gujarat 8'·7% 
140 Haryaua 73' !Z% I,. Aodbra 79·S% 
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16. Tamilnac:lu 

17. Kerala 

J 8. Rat of Indiar 

19. ALL INDIA 

6g'6% 

1-8% 

97. 6% 
gQ'6% 

Sapply of power fI'8ID .laaltra Beas 
Power Vomples 

300. SHRI R. L. BHATIA: Will the 
Minister of ENEllGY be e ~d to 
state: 

(a) whether the Punjab has been 
lately denied its full quota of power 
supply from the Bhakra-Beas Power 
Complex resulting in great cut in elec-
tricity supply throughout the n ~ 

(b) if 50, tbe reasons therefor; and 

(c) what steps Government propose 
to take to remedy the situation? 

THE MINISTER OF A ~ IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (a,) to (c). 
The releases of water to meet the re-
quirements of the partner States tn-
cluding Punjab. are determined 'peri-
odically by the Technical Committee 
which comprises members from t ~ 
partner States. Power generated 
through these releases of water are 
made available to Punjab and other 
partner States in their respective 
shares. 

QuaUt,. of Programmes telecast by 
Amritsar Television Centre 

301. SHRI R. L. BHATIA: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether he is aware that at pre· 
sent viewers of Amritsar Television 
StatiOn are critical of the POOr quality 
of various programmes telecast by it· 
and • 

(b) if so, what steps he proposes to 
take to make this T.V. Station more 
effectiVe and powerful and its pro-
gramme mGre attractive and pOpular? 

TiQ:' kmlS'l'ER olP INI'OlUtIAftON 
ANb" DOADCASTING (SBRf VA .. 
$ANT sATHE): (a) There hal been cr!-
t ~ ~ .eU as appreclatloo of the 
programmes telecast by J'ullundur I 
Amritsar T.V. Station. 

(I)) ·Improvement of programmes is 
a COIltinuous effort and due note is 
tallen of the viewers' criticism in 
effecting improvements. 

Installation of retall outlets by 011 
Companies In Haryana 

302. SHRI CHlRANJI LAL SHAR-
MA: Will the Minister of PlETRO-
LEUM. CHEMICALS AND FERTILI· 
~  be pleased to refer to the reply 

gIven to Unstarred Question No. 9782 
on 5th May, 1981, regarding setting up 
of petroleum pumps in Haryana and 
state: 

(a) whether on Companies have fina-
lised plan of 1981-82 for putting up 
petrol outlets; aDd 

(b). if so, the details thereof? 

THE MINISTER OF PETROLEUM. 
CHEMICALS AND R ~ R  
(SHRI P. C. SETHI): (a) Yes, Sir. 

~ Oil. Companies have planned to 
open ftfteen petrol pumps/diesel pumps 
at various places in the State of Hary-
ana as under:-

Ambala city Punhana 

Faridabad (NH) Mohinderprh, 

Rori Dhardra 

Godhwala Namp Teju. 

Pilukhera Sinoll 

Can,swa Jethlana 

UkJana ChaUla 

Babalgarh 
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303. SHRI CHINTAMANJ JENA: 
WlU the Minlater ot DtlI8GY be 
pleased to state: 

(a) whether it is a fact tbat the 
Union Govemment bave warned the 
State Electricity Boards that they ean-
not depend on Govel'llmeDt subsidies 
to tide over flnancial crisis created by 
bad management, diatributlon lOlles 
and inability to complete projects and 
expansion schemes in stipulated time 
and budget prcwilions; 

(b) whether states have also been 
told to mobilise their own reSOUrces 
tor the expansion of their schemes; 
and 

(c) if so, what are the details re-
garding the suggestions made to the 
states in tbis regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a;) to (c). 
The financial performance and the 
problems of the sEBs have been a 
matter of concern to the Central Gov-
ernment as well as to the respective 
State Govemments. 

Delays in the timely execution and 
commissioning of projects, under-utni-
sation ot the existine generation capa-
city, high transmission and distribu-
tion losses and unremunerative tari1fs 
,in respect of some catelOrles of consu· 
rners have, inter-alia affected the over-
all performance of the SEBB. The finan-
cial perfol'lQ.aQ.ce aDd problems of SEBs 
are being received periodically ano re-
medial action being taken to improve 
the efticiency of the SEBs. 

While some SEBs have been earning 
profits. &f. late many SEBa have re-
ported current financial Uquidity prob-
lems leadina to di1Bculty on their part 
in makIna timely payments fOr essen-
tial inputs. These problems were re-
viewed at a conference of the SEBs 
and other aenlor ofBc1als on Ju17 17, 
1981 and specific guidelines were iSBUed 
to the SESs to minimise delays in prO-

jed eoD8truetion aDd Improve the 
financial and eperational eftlc1eDCl' • 

It was also inte,.-a.Uc&, BUllested that 
the SEB8 shOuld adopt a rational tariff 
structure tbat would fully take into 
account the direct and fndireett coste 
ot generation, tranamiaJion .and distri-
bution of electricity and a1Bo provide 
for a I'eIllODable rate of retum that 
woulci be neceuary to meet the pow-
inC needS of power development pro-
aramme that is belnlit undertaken. The 
SJtBa were also requested to aep up 
the realization of revenue arrears to 
adopt unltonn accounting practices. 
expedite ftnaUsation ot their annual 
accounts and initiate measures to bring 
in greater protessionalization amon,g 
the various cadres of their personnel. 

UpgradinC of Branch Olllces to the 
status 01 £.D.8.0s. 

304. PROF. N,ARAIN CHAND 
PARASHAR: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) whether Government J».awe 
decided to uPSrade such Branch Post 
O1Dces td the status of Extra Depart-

'mental Sub-Oftlces as are provided 
Public Can Oftices in them in order 
to accelerate the provision ef postal 

,facilities and also to enSure a longer 
dUration of postal aDd teleeom. 
aervices to the people of the rural 
areas; 

(b) if so, the number of such 
Branch Post Offices upgraded to the-
status of Extra Departmental . Best. 
Offices on this score du.riRg 1980-81 
in each State; and 

(c) whether it is proposed to con-
tinue this procedure so 88 to ensure 
the facilities in the Sixth Five Year 
Plan? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA. 
TIONS (SHRI KARTIlC ORAON) : 
(a) Yes, Sir. A decision to this enect 
was taken during 1978. 
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(b) The details of Branch Post 
Omces upgraded to the status of 
~t  Departmental Sub Post Offices 

on account of provision of Public Call 
t ~ during 1980-81 in each State 

is given in the attached statement. 

CC) The scheme of upgrading 
Branch Poat Offices to the status of 
EXtra Departmental Sub Post Offices 
both on the basis of workload and on 
tne basis of provision of Public Call 
Oftlces has been kept in abeyance 
since March, 1981 as the whole q'les-
tion of upgradation of branch post 
Oftice& into Extra Departmental Sub 
Post OfJices is under.oing a review 
by a Committee of Senior Oft\cers of 
the Department. The question of 
continuing this scheme during the re-
maining years of the Sixth Five Year 
Plan will be decided after the Com-
mittee's report is receiveci and a de-
cision thereon is taken by the De-
partment. 

statemeDt 
No. of Branch Pose Officel upgraded to 

~ Elttra DeparcmentaJ Sub POit Office during 
1980-81. 

S.No. Name of the State/Union 
1'crritory 

I. Andhra 

2. Bihar 

3. Delhi 

4. Gujarat 

5. Daman 

6. Diu • 

1. Dadra &: Nagar HaveJ1i 

8. J It K 
9. Kerala 

10. Mahe 

I J. Labhadweep 

12. Karnataka 

13. Madhya PradeIh 

No.Up-
Bfaded 

411 

6 

92 
1 

1 

26 

92 
I 

301 
214 

3 

------------ --
14. Mabaraahtra 

~  Goa . 

16. Assam 

17. Arunachal . 

18. Meghalaya. 

19. Manipur 

20. Mizor..-n . 

21. Nagaland 

22. Tripura 

23. Punjab 

24. Haryana 

25. Himachal Pradesh 

26. Chandigarh 

27. Orissa 

28. RaJasthan 

29. Tamilnadu . 

3O.Pondichen'y 

31. U. P. 

32. West Bengal 

)3. Sikkim 

)4. Andaman A Nicobar Island . 

138 

21 

140 

15 

13 

8S 
410 

3 

129 
17 

Seitbw .., 01 ~ for Petro1e .. 
.................... Pr ..... , I'aJliab 

~ 
305. PROF. NARAIN CHAND 

PABASlIAJl; WiD the MIDi_tier of 
PETROLEUM. CHEMICAIB AND 
FERTILIZERS be pleased to state: 

• (a) the D8IDeS at the places iD Binua-
chat Pradellb. Punjab and liarypa. 
.. here the opeNnl of petroleum 
pumPs .. d COOkiDg ... apndes bay. 
been saJleti.oneci: 

(b) tlIe I18I1Wt8 of ~ amoDir tbem 
wMre the allotments h.ve beeD made 
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alonawitb the names of the partiesl 
concerns. to whom they have been 
allotted; 

(c) whether in somes cases com-
plaints fOr wrong/unjustified rejection 
of applIcations have also been recelvea; 
and 

(d) if sOp the nature of the com-
plaints received and the number o( 
cancellation ot the application in case 
of each such place? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a). The names 
of places in Himachal Pradesh, Punjab 
and Haryana wbere oil companies haVe 

initiated aCtion fOr putURg up pettotl 
diesel pumps- aad cookina ,as agen-
cies against tiieir 1980-81 plan ;\re 
given in the attached statement. .. 

(b) Since selection of dealers I 
distributors is yet to be completed, 
details in tills regard are not readdy 
available. 

(c) and" (d). Some complaints alleg-
ing irregularities in the selection pro-
cedure including wrongful rejection of 
applications have been reeeived. The 
matter bas been referred to the c.on-
cemed oil company lor enquiry .and 
rejpOt't and. pending ~ enquiries 

furtber ~t on bas also been stayed In 
a few cases. , 

s.ateaaeat 

Petrol/Diesel Pump. 

Cookilll au 

Himachal 
d~  

Jwalamukhi 

Simla 

Narkanda 

Bilaspur 

Nil 

-------,-------------------

Punjab 

Daburji 

Karamsar 

Chabheranwala 

Jalal 

Mda-Rawalpincli 

MauJrrarh 

Ja.a.abad 
ICarherf 
C1baUlf"lwar 
Malian 
R.alpuear 
Tlaapa MaDC!i 
~ 

Ludhialla 
JuU1IDdur 
Amrit ... 
Pero.epur 
JIh"hada 

~  

Haryana 

Aharwan 

Kanena 

Dha .. arh 

Hathin 

Huanpur 

Keorak 

AmbaJe 
KanW 
YalDUDaD&lar 
Outpon 
Pari_bad 
BhiwAlai 
Rohtak 
Panipat 
Soaepat 

'II 

., 
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308. PROI'. NAIIAIN CHAND 
PARASHAR: Will the MiDiater of 
COJOlVNiCA'fIONS. be pleued to 
.state: 

<a> the total number of post offtces 
propo8ed to be opened durin. the Sixth 
Five Year Plan In the eO\lDtry circle 
.IWi8e; 

(b) whether the criteria of popula-
tion anAi/or distance are proposed to 
be relaxed 80 aa tQ speed up tbe ex-
pall8lon of postal network in the rural 
areas dUring this period; and 

(c) the likely date by which every 
Panchayat Village win have at least 
one BPO withIn its Jurisdiction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) 8,000 
post offices are proposed to be opened 
during the Sixth Flve Year Plan !n the 
country. Targets for the Circles are 
fixed annually accordmg to their re-
quirements. 

<b) No Sir. There is no such think-
Ing at present. 

(c) It C8lnot.. be foreast at this 
stage. 

Proare8s of Film 4-.Jawaharlal Nehru· 

307 SHBI A. C. DAS: Will the 
Mmlster of INFORMATION AND 
BROADCASTING be pleased to state: 

<a> whether It is a fact that the 
script! of 4Jawaharlal Nehru' to be 
produced jointly by Sovi4!t and Indian 
film makere has .been APproved by the , 
film consultants; 

(b) if so, the prol1'ess made So far 
1n the proouetion of the fUm; and 

(e) by wlalcb year it is expeeted to 
be released? 

THEMINtSTn OFINFORMATION 
AND BROADCASTING (SHRI 
VASANT SATHE): ta) t() (C). The 
sc..ript of the documentary film. 'Jawa-
aarlal Nehru' and other details are to 
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be ftDaUaed in CODsu!tatlon ·'With the 
Soviet side. The proc:ludion of the 
AIm wUl be undertaken .lnlv after' ba-
lilation ot tllese detallL • 

Selle .T to PIM'lde L-tor c-tfac-
tIoa of Oaeaaa Balls .. ..ral/l1d1aa 

... at7 .an.. 
308. smu A. C. DAB: 

SHRIMATI SANYOGITA 
KANE: 

Will the Minister ot INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether it Is a fact that the 
Nabonal Film Development Corpora-
tion bas fonnulated certam schemes to 
provide loans for constructmg cinema 
haUs in rural/urban and city areas; 

(b) if so, the maximum amount of 
loan to be given to each cinema house 
constructed in the rural/urban and 
city areas; 

(C) whether necessary guidelines 
have baem sent to the state FIlm 
Development Corporations and the 
State Governments to expedite the 
implementation of this scheme; and 

(d) the details thereol? 

THE MINISTER OF INFORMA nON 
AND BROADCASTING (SHRI 
VASANT SATHE): <a> Yes, Bir. 

(b) Subject to the following mone-
tary limits, loans to the extent cot 50 
per cent of the actual cost of the pro-
Ject (excluding the cost of land) are 
given by the Corporation fOr construc-
tion of cinema theatres in rural, semi-
urban and urban areas. 

(i) Rural areas Rs. 1.00 lakh 
,ii) Semi urban areas Rs. 3.00 lakhs 

<iii) Urban areas Rs. 7.50 laltha 

(C) No IUldeUnes have been sent to 
State J':l1m Development Corporations 
or State Governments to expedite 
implementation of NFDC's Scheme for 
loans for ciDema construction. How-
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.... tile IQ'DC bal beeD able to eDlilt 
the co-G.PtJ'atioll 01... St_te FUm 
~t CorporaUoDJ aDO. State 
o~ me te fOr Ita lebeme. 

(d) Arranpment. between NFDC 
.. d some of the State Film Develop-
meDt CoQ)OratioD8/Slate Government 
are a8 unCier:-

(i) Film Development C01"J)Oration 
01 Orissa (FDCO) 

Loans are eiven to entreprezwurs by 
NFDC witb repayment guaranted by 
the FDCO. 

(Ii) TtumZ NacLu Theta.t7'e COTPO'I"a-
tion (TTC) 

The  loan amount wiil be shared 
equally by NFDC aQd TTC However, 
the share of NFDC wlll be guaranteed 
uy TTC. This arrangement is aiwaitmg 
the approval of Tamil Nadu Govern-
ment. 

(iii) V.P. ChaZchitra. Nigam (UpeN) 

Here the NFDC will gi ve n~ to 
UPCN agaInst default ~ n ntee of 

UP Government. 

(iv) AndhTa Pradesh FIlm Develop-
ment Corporation 

Same as for 0) above. 

(v) West Benga' Govern.ment 

The loan amount will be shared 
equally by NFDC and the State \3ov-
ernment. 

The NF'DC is pursuing the nll .. tter 
witb other state Governments/State 
Film. Development Corporations 

VJlIacea. ill )[eoajUI' 4Istrict (OrIssa) 
eleetrl8ed darlq 19 ... 81 

309 SHR;llIARlHAR SOREN: Will 
the :Minister of ENE!tGY be pleased to 
state: 

(a> the total. DUJflber of viDales in 
tbe Keonjbar district of Orissa which 
have been electrifted durin, 1980-81 
under the Rural Electrification Pro .. 
8tamme; 

(b) w1letber GoverDment ha.,. • pro-
posal to alve top priority to ~  
the tribal villa_ when 8uch ~ 

are implemented; and 

(c) If 80, the total Dumber of tribal 
v1l1qes of Keonjhar dlsttlct propoled 
to be electritled duriq the year 
1981-821 

THE MINISTER 01' STA"TE IN THE 
MINISTRY OF ENERGY (SHRI VlK-
RAM MAHAJAN): (a) Out ot the total 
of 2009 inhabited villaees in Keonjbar 
district, 771 villages constitutil1l 38.4 
per cent work electrified as on 31-3-
1981. During 1980-11, 76 villa,es were 
electrified in the district. 

(b) The State Govemments/State 
Electricity Boards are primardy res-
ponsible for formulation and execu-
tion of rural electrification schemes. 
The Rural Electnftcallon Corpolabon 
has been providing financial assistance 
at conceSSlonal rates 01 interest and 
softer norms of viability for lnral 
electrification scheme in the 1ribal 
areas to .enable the state Government! 
State E1ectncity Boards to electrify 
these areas expenditiously. As a hlatter 
of policy, atleast 15 per cent of the 
total funds allocated by the Planning 
Commission to the Corporation under 
its normal and Revised Minimum Needs 
Programmes are earmarked for tribal 
areas. The regional oftlces of tbe Cor-
poratIon also render necessary assist-
ance in fonnulation and implementa-
tion of the schemes particularly in ttL. 
backward areas includine tribal areas. 

(c) 85 villages are proposed to be 
electrified in Keonjbar district in 
. Orissa during 1.881-82. 

8m qw lilt ~ tn: ~ ~ 
Wtftf 'R ~ t ~  wi .. 

310 • .t. ~ tq : ~ 
~  ~ ~ ~ 1Rft 1f{ 
1mA' 1Ifr pn ~~ ~ . 

(.) ~ ~ ..., iti ~ ~
~ 16Iif ~ ~  it; ~ ~ 
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• 
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Vli\ ... ifl Qi'( mf$tatft ~~ 1m 
lA'i1I'T6' mfWfifiT If7T ~ AlI.rT ;rRfr t 
m srcmrtT Rl'lI'r ~  t I ~t ~ 

ifi' ~~ ~ ~ if lAA'aT< ~ cm-q;,,\, 
~ W'1' ~m e: ~  1980 it: ~ 
atl' m~~ CI"Ifr ~  ctr;srr;f\' t I 
~ ~ 1111' ~~ t\' ~ tR ~ m ""'6 
if7T ~ ~ (cq 11) it; "mtGfJ 
trtfef., it ~ m  A71ff ~~  n ~ 

srRrzrt ~ ~ d  it ~ ,T1f; I 
1.fit1 ~m ~  ~ o'i(\'o ~ 0 ~ ~~ ~ 
t, !A'6': 11« ~ "iii! • ~A mWT ~ 
iI7f !A'TImI' ~ ~ ~ Vtt t ~ 

it;' ;mr ~ tm 1ImrT ~ m  ()tIT ~ 

\3'W ~ t~ ifrW trftumr ~ ~ 
~o  ~~ it ~~~ ~ ~~ -air ~  

it ~ ;rtf ~ I ~  " 

1979-80 IAn: 19,0-81 it ~~  

~ ~  ~ '" Vf'.I'RI -.. WiP!t t ~~ 
~  q)1 .. t ~ iii) ~ ~  

m ~ n ~ ~ ;1ft ~ t) 
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til • "'* ..... if "('I ..... 
( .... in ..... ) ~  ~ ~ 

"lU \i ...... ~ ~~ ()" m)i ~ st 
t ~~~ ~ ~t  * 
m ii t, ~ ~  ~ nit ~ 0 

1118'" ~ it ............ fiir.n ~ 

t t ~~  d ~ "'" ..rrt 1ft f{qit 
~  ii(Y IC t I 

(.) ~ ~ q;If ~ 1ff)' d '"')tt Itlr 

~R r .... "irt-iArcr t:-

-----------

1 ~  <i l' rria' t ~  I ~ ~  

2 ~ R ~ ~~  ~  ftorfitn, it'1:it-{ 

3 tt\i ~ q-r ~  ~  ~t 

4 ~~ ~  

5 ~~ ~ ~ t  

6 ~m (Slim) f\"l'N!W-, 'R'MR"r 

7 .,. ~ ~ t  ~ 
" (1ft ~ ~ ~ m) 

35,00,000 1£0 +f",.r am: 
j 73,48,000 ~o  ~~ 

37,97,600 q 0 tt~ ~~  

62, 76,375 1io+f .... ~ ~~ t A ~ 

7,48,000 qo ~  iii, 

37,20,000 ~ ~ iir( 

36,49,000 qo ~ ~~ 

~~  .... ~ 2 5 stfim\: -"t -, qo) 

1 t~~  ~~  ft:rfi:t-h, ~ ~R ~~ ~~~ 

2" ~ ~  ftril1-a, ~ 57, ~ ~ 
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• "PUms" 08 the ute of trl.1s 

312". SHRI GIRlDHAR GOMANGO: 
Will the MinisteJ: of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether the proposed production 
. URil,. for production of file 16 MM films 
depictlng the cultural, social and 
economical Ute of the tribals of -dJf-
ferent regIons and States are already 
established; 

15,37,OOOqO ~ IFJ, 

(b), if so, the States, Beliona and t ~ 
areas aDd the tribal cemmunltiel SE'lect-
ed fOr production of documentary 
ftlma on them 80 far; and 

(c) the themes selected and -the 
lanlUales to be used in ftlms apart 
from the commentary therefor? 

THE MINISTER OF INFOB.MA'tION 
AND BROADCASTING (SHRI VA-

=: ~~ ~n e ;:,opo!!ctm: 
be set up at Calcutta (covering Eastern 



W"*" Auu.,.. SRAVAMA 2'1, 1101 (SAKA) Writt. Atilthn 

Re,cion) and BaDlalore (cov..eriaa 
SoutlJem B8Ilol1) ~ expectecl to atart 
functlODlna. by about November, 
1981. 

(b) ~ prodUCUOD centre in EaIterD 
Redq.p will produce films in B.gall, 
Ortya, Asaamese, 'Manipuri and other 
Regional and Tribal Dialects of the 
Eastel'tl RegioD. fie Production Cen-
tre in Southern ltegion will produce 
films in Tamil, Telugu, Kannada, Mal-
ay-alam and other Regional and tribal 
dialects ot the Southem Region. Some 
of the 16 mm films will be 'Produced in 
tribal elfaleds depicting their lite and 
cultu.re. 

(C) The themes fo be used for pro-
ductii!l.of the 16 mm films are still to 
be ftnabsed. 

Action for disposal of pending cases 
in various eourts 

313.SHRI GIRIDHAR GOMANGO: 

SHRI BAGUN SUMBRUI: 

Will the Minister of LAW, olUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state: 

(a) is it a fact that very large num-
ber of cases are pendina for disposal in 
different courts of the States and 
Union Territories including Supreme 
Court; 

(b) if so, since when the cases are 
pending and the totar number thereot 
(latest figure) State-wise; 

(c) the steps taken by the Centre 
and the States for quick disposal of 
cases; 

(d) tbe reasons and difftculties faced 
by the courts for disposal of the pend. 
ing cases; 

(e) whether bis Ministry have allked 
the States to solve the dUBcultie, by 
providing the required facilities of the 
law courts in their States and Inform 
the Centre in this e d~ and 

(I) keeping in view the above state 
of affair., whether his Ministry pro-
POse a revolutionary change in adminls-
tratloo of justice in the country? 

TIlE MINISTER OF LAW, JUSTICIl 
AND ~ ~A~  (SlUtI P. 
SHIV SHANKAR): (a) and (b). The 
number of cues pendlq ill tbe 
Supreme Court aDd the varioUi Blah 
Courts as OD 31-12-80 and the period 
fo%' whicll thee cases are pacifq is 
given in the statements at An.nexures 
I Ie II respectively. [Placed in Libr-
arY. See 1{o. LT .. 2632/81j. The num-
ber of cases pending in the subordi-
nate courts is given in Annexure III. 
[Pl.Clced in Libra",. See No. LT-
2632/81]. The period wise pendency 
of cases in respect of subordinate 
courts is not available with the Gov-
ernment. 

(c) Steps taken to reduce the pen-
dency in courts are indicated in An-
nexure IV. [Placed in Library. See 
No. LT-2632/81). 

(d) and (e). The Law Commission 
examined the problem of delay and 
arrears in trial courts in their 77th 
report and delay and arrears in Hiah 
Courts and other appellate courts in 
their 79th report. Both these reports 
were laid on the Table of the House. 
There are many complex reasons lead-
ing to delay in the disposal of cases 
and in the accumulation ot arrears. 
Amon, them are procedures and inade-
quate number of courts and court 
buildings. 

As most ot the recommendation .. of 
the L.'\w Commission are required to 
be implemented by the State Govern-
ments and the Hiah Courts, theae re-
ports were sent to them for takins 
necessary action. 

As recommended by the Seventh 
Finance CommiSsion, certain states 
and Union Territories are being pro-
vided with grants by the central Gov-
ernment under Article 275 agP"eCatlDg 
to Ra. 24 crores specifically for the es-
tablishment of 538 additional ~  
and criminal courts. 

(f) Reforms are a cOIltinuous and 
not a one time process. 

Microwa'Ve Link betweell Capital. of 
]luUa aDd BaDI'Iadesh via CalDutta 

314. SimI CHRISTOPHER EKKA: 
Will the Minister ot COMMUNICA-
TIONS be pleased to state: 
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<a> whether Government have a 
propOsal to make a microwave link 
between the two capitals of India and 
Banpdesh tria Calcutta; 

(b) if so, when this proposal Is 
goin, to be implemented; and 

(e) the detaiIt. abdu,t ~ agriee-
ment made in this connection between 
India and Bangladesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
'(SHRI KARTIK ORAON): (a) No, 
Sir. However, a transborder micro-
wave system between KriSnanagar 
:CIndia) and Chuadanga (Bangladesh) 
was planned. fOr linking the existing 
networks in the two countries. 

(b) The trans-border microwave 
link has been completed and formally 
commissioned on 19-5-81. 

(c) As per the understanding 
between India and Bangladesh, cost of 
equipment on tbe Indian side would 
be borne by the Indian Administration 
and the cost of equipment in Bangla-
desh would be borne by the Bangla-
desh Administration. It was also 
mutually agreed to augment initially 
the existing manual circuits and pro-
\Tide in future semi-automatic/auto-
matic working facility between the 
two countries. 

OpeniDg of New Branch Post Oftlces 
and PubUc Can OfJlces ill 0r.iIIIa 

315. SHRI CHRISTOPHER EKKA: 
Will the Minister of COMMUNICA-
'!'IONS be pleased to state: 

(a) whether Government have a 
proposal to provide adequate postal 

and telephone facilities to o~ 

States during the Sixth Plan period; 

(b) if so, whether more new Branch 
Post Offtces and Public Call Offices 
are proposed to be opened in Orissa 
during the above plan period; 

(e) the total number of Branch 
Post OBlces aDd Public Call Oftlees 
are going to be opened in Sundargarh 
District of Orissa; and 

(d) tlhe details thereof? 

THE MINISTER OF STATZ IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK OMON): <a> Yes, 
Sir. 

(b) Yes, Sir. 

(c) Total number of branch post 
offt.ces proposed to be opened in 
Sundergarh Distt. during the Sixth 
Plan period is not ftnaUsed in advance. 
Proposals are ex&11'li.ned from year to 
year and approved it found justifted 
as per departmental norms. 

Branch Post Oftlces in '1 villages 
have been opened during 1980-81. 4: 
more branch ROst oft1ces have been 
approved for o en n~ during the year 
1981-82. 

31 public call offlces are proposed 
to be opened in Sundargarh I)iAt. of 
Orissa during the Sixth Plan period. 

(d)· Dl$ails of ~t ofttoes opened 
in 198()..81 and those approved for 
1981-82 are given in attached State-
ment-I. The detaUs of public call 
oftices proposed are liven in attaehe4 
Statement-II. 
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Name of the viUapa whose Branch 
Post Ofiicca were Opened duru. 

1980-81. 

1. Go,Pinathpur 

2. Hamarimunda 

3. Ganaapurgada 

4. Gilli 

S. Barghat 

6. Sindl"ga 

7. Kanakjhorc 

Name. or vitia ... · where branch post 
offices are apprOved fot opening during 
the year 1981-82. 

1. Kasada 

2. Bhutuda 

3. Kuanm1lndra 

4. Bandhabhuin 

Statemeat-D 

D6tdils t.if Pul1lie Cdll Of/WI 

1. Mahulpada 17· Kenkuda 

2. Saraara 18. Sahaj 

3. Ruguda 19. Birbira 

4. KhunfAlaon 20. Manjbapada 

S. Jarada 21. Rajpur 

6. Bimalgarh 22. Karamdihi 

7. Tikayatapalli 23. Gopalpur 

8. Jansdihi 24. Garjangjor 

9. Sole 25. Gundianihi 

10. RaghunatbpalU 26. Baudega 

It. Buda 17. Kiltjilkella 

12. BaDki 21. Birinptoli 

13. JbU)JaRi 29. ¥aoJalpur 
14. lC.utunia 30. Saraipalli 
15. La.i .. 31. Laikera 

It. Pucbara 
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J'ltee Sale of ........ 

318. SHRI CHRISTOPHER EKlCA: 

SHRI NAWAL KlSBORE 
SHARMA: 

WUl the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether Government have a 
proposal to introduce free sale of 
kerosene and for ~ abolition of Con .. 
trol system; 

(b) if so, when such proposal is 
going to be introduced; 

(c) whether free sale Of kerosene 
will also be introduced in various 
States; and 

(d) the progress made so far in the 
implementation of the above proposal? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a> Proposals 
of this nature have been received in 
the Ministry. 

(b) to (d). Various related issues 
such as the overall indigenous availa-
bility of kerosene from the refineries, 
quantity to be imported; likely in-
crease in demand as a result of liberal 
release. possibility of diversion ot 
kerosene for adulterating diesel 
because of the appreciable price 
differential between these two pro-
ducts and the difficulties likely to be 
faced in reverting, if necessary, the 
system of controlled distribution at a 
future date, have to be gone into 
before any flnal decision is taken. 

Supply of Eleetrielty by D.V.C: to 
OriBsa 

317. mnu CHRISTOPHER EKKA: 
Will the Minister of ENERGY be 
pleased to state: 

<a) whether it is a fact that the 
Damodar Valley Corporation has been 
supplying electricity to Orissa; 

(b) if so, what is the total of 
electricity supplied so far (from May, 
1981); 

(c) what 11 the daily .v .... I1lPPly 
and for how man,. hours does the 
Damodar Vatley CorporatiQn supply 
electricity dally; and 

(d) the detaila thereof? 

'tHE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHBt 
VIKRAM MAHAJAN): (8) Yes, Sir. 
Sir. Damodar Valley Corporation has 
been supplying electricity to Orissa 
since March, 1981. 

(b) Total quantum of electricity 
supplied from May to July, 1981 was 
3172 MWH. 

(C) and (d). 

May'81 

June '81 • 
July'81 

Daily 
average 

Supply. 
(MWH) 

21!; 

10 

136 

Daily 
average 

duration 
of supply 
(Hours) 

10 

0·5 
6·!; 

Formation of National Grid Corpora-
tion 

318. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of ENERGY 
be pleased to state: 

(a) whether there is any proposal 
under consideration of Govemment 
to set up a National Grid Corporation; 

(b) if so, its broad outUnes and 
when it is likely to come into beinl; 
and 

(c) whether it would cover the 
eastern relion. particularly West 
Bengal also? 

THE MINlSTER OF STATE IN THE 
MINISTRY OF ENERGY (SRRI 
VIKRAM MAHAJAN): <a) The pro. 
posal to set up a National Grid Cor. 
poration bas not yet been finalised. 

(b) and (c). Do not arise. 
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Capital PJuaced IDto Dal'kness 

319. SHRI SANAT KUMAR MAN-
DAL: 'Will the Minister of ENERGY 
be ple'lsed to state: 

(a) whether the Capital was plung-
ed in complete darkness On the 20th 
July, 1981 evening as all but one 
power unit tripped due to some 
trouble at the Panipat line of the 
Northern grid. 

(b) whether power generation of 
DESU has also considerably fallen 
down; if so, the reasons therefor; 

(c) what long-term measures are 
being taken to stabilize power produc-
tion not only by the DESU but by the 
Badarpur Unit as also the uninter-
rupted supply from the Bhakra sys-
tem and prevent frequent break-
downs in the power supply in the 
capital; and 

(d) whether the Bhankra-Beas 
Management Board has recently 
decided to restrict power supply to 
Delhi, as it had "been drawing "1luch 
in excess; if so, how the matter is 
proposed to be sorted out once for 
all? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Due to 
grid disturbance on 20th July, Hi at 
7.45 pM., the generation at IP and 
Badarpur Power stations went down 
and affected power supply in some 
parts of the city which are fed from 
these power stations. However, 
power supply to the areas fed from 
220 KV Grid Sub-stations of MehrauU, 
Najafgarh, Nare1a, Patparganj and 
Bohtak Road was only marginally 
affected. The restoration of power 
SUpply to the affected areas had start-
ed from 8.05 PM and completed b, 
Q.06 PM. Thus supply to certain areas 
was affected only from 7.45 PM to 
9:06 PM: 

1317 LS-7 

(b) The Power generation of DESU 
has ,gone down On aecount of ..em. 
of the machines requiring mora 
maintenance of the equipment and the 
inability of the station authorities to 
take out the machines for mainten .. 
ance when due, due to pressure of 
meeting the demand of the systems. 

(c) Both long term and short 
term measures have been and are 
being taken to imprOve the power 
generation from. IP Station and 
Badarpur Thermal Power Station. 
TheSe measures include preventive 
maintenance availability of spare 
parts etc. Moreover. one more unit 
of 210 MW' at Badarpur is expected 
to be commissioned by December, 
1981. As a long term measure a 
proposal of instalaltion of new' unit 
of 67 MW at Raj ghat Power House 
and two more units of 210 'MW each 
at Badarpur arc receiving attention. 
As regards power supply from Bhakra 
System, Delhi is not a partner in the 
Bhakra Project but assistance is taken 
from Bhakra system during periods 
of need for more power to the extent 
feasible ~o e  Similarly, allY 
surplus power available in the IPj 
Badarpur Complex is pumped into 
the Bhakra Power System. 

(d) BBMB has recently indicated 
that drawal of power by DESU may 
be limited to one million units per 
day over a period of time, except 
during periods of the emergency or 
multiple outages etc when-ever 
higher assistance to the extent feasible 
could also be considered. With the 
improvement of generation at IP and 
Badarpur, there may be nO need for 
drawal of power from Bhakra 
system. 

Request for Raise in Price of AlcohOl 

320. SHRI BALASAHEB VIKHZ 
PATIL: Will the Minister of 
PETROLEUM CHEMICALS AND 
FERTILIZERS be pleased to refer to 
the reply given to Unstarred Question 
No. 7383 on the 14th APril, 1981 re-
garding reVising of alcbhol price and 
state: 
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(8) whether Government have 
taken any decision about raising the 
prices of alcohol as demanded by the 
alcohal manufacturing industry due 
to aU round rise in prices; 

(b) if the what are the details in 
this regard; and 

(c) if the answer to part (a) above 
Is in the negative when a decision IS 
likely to be taken? 

THE ~ R OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) to (C). 
The price of Alcohol was last revised 
in August, 1980 by an Amendment to 
the Ethyl Alcohol (Price Contra}) 
Order 1971. Subsequently there were 
representations from distillers for a . 
further increase in the price. These 
representations are under - examina-
tion bY the Government. The Bureau 
of Industrial Costs and Prices (BICP) 
'WnS requested to conduct the cost-
price study and based on the nd n~  
of t lle study a decision will be taken. 

Sm'\,ey by Amel'iean Firm for n~ 

Oil in Jammu and Kashmir 

321. SHRI BALASAHEB VIKHE 
PATIL: 

SHRI HARINATH MISRA: 

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether Government have 
asked a U.S. firm to provide consult-
_ney in deep drilling and tele-metric 
Siesmic Survey fOr exploring 011 ~ d 
gas in Jammu and Kashmir; 

(b) if so, what is the name ot the 
firm and the details in this regard 
(including the terms and conditions 
on which the Ameriean firm has 
agreed to work): 

(c) the names of place where the 
survey is to be conducted; and 

(d) whether the O.N.G.C. could not 
undertake this type of job and if so, 
the reasons therefor? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(Shri P. C. SETHI): <a) No, Sir, 

( b) Does not arise, 

(c) Telemetric seismic surveys are 
planned to be conducted by ONGC 
near Samwal in Jammu and near 
Jawalamukhi in HimachaT Pradesh on 
contract basis. 

(d) Telemetric seismic survey is a 
recent technology which has not been 
used in India so far. ONGC is neither 
equipped for such types of surveys 
nor has the requisIte experitise at 
present. 

Number of Cities and Towns in O .. ~  

Provided STD Facllity 

322. SHRI LAKSHMAN MALLICK: 
Will the :\h.1ister of COMMUN1CA-
TIONS be pleased to state: 

(u) .... be number or citiel=l and towns 
in 01 issa where STD facilitier; nave 
been pt ovided; 

(b) \\ hcther there is any scheme 
to connect all the major cities in 
Orissa 'slth the STD system; and 

(c) if .30, thE' details thereof? 

THE :,UNISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) The 
number of cifies and towns in Orissa 
where STD facilities are provided is 
four. ~ 

(b) No, Sir. 
(c) Does not arise. 

Plan to connect all distriet headquar-
ters with state capitals by STD 

323. SHRI LAKSHMAN MALLICK: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether Government have for-
mulated a plan to connect all District 
headquarters with the State Capital b, 
STD serv:ce; 

(b) if so, districts in Orissa whicll 
are yet to be linked witls STD; and 
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(0) tbe sebeme drawn UP for tb1l W ~  it P rmr em if\i' 'ft t , 

... work? ~ ~ 1lqq n ~ firct.fi:t it: 
THE MINISTER OF STAT») IN THE "l1(rr( it' ~ .,.. n ~ \j(T-cr 
MINISTRY OF COMMUNICATIONS ~ ~  .;, • 
(SHRI KARTIK ORAON): (a.) Yea, .Vt IIff ifih. SAlWI1I' ~  .. I 
Sir. The linking of the all District 
Headquariers with the respective State 
Capital by STD has been included in 
the long term plan. 

(b) The district headquarters In 
Orissa which are yet to be linked with 
the State capital by 8TD are-

1. Balasore 2. Boiangir 

3. Dhenkanal 4. Chatrapur 

• S. Bhawanipatna . 6. Kconjhar 

7. Korapur . 8. Paripada 

9. Phulbani . 10. Purl 

11. Sambalpur .  . 12. Sundcrgarh 

(c) The installation of. a trunk auto-
matic exchange at Cuttack is included 
In the current Plan proposals. The 
aoove district headquarters will be 
progresEively provided with STD 
facilities by linking them with 
the Cuttack Trunk Automatic excban-
Ce after the local telephone exchange. 
at these' places are replaced by auto-
matk exchanges of appropriate type 
and theSe places are linked by reliable 
"transmission medium with Cuttack 

"'""'.,. ~ "" 'Iri\' 
fiInn WPIT 

324 •• p" ..... qfi. ~ WWt't 

tfr.ft q: GfOr.l .,;r ii'tT ~ ~ f<t: : 
~  arqf iw it M'l'"f ~~ t  

J a'fT ~ ~~ «ttO.n ;t 1I'i1r art" t fcti 
~ t t ~~  ~ ~ \jfWJ .mTllft 
• ~ ~  q'( ~  \IInW ~ ~ 
'Ir6 fitrrn "fTa-~ 
(.) ~ tt, '" ~ 1m 

~ ...rt it IfJfT firafq fi;rIn , ? 

w..n ... if """ """ (..t 
...... ~  ~ t  

Coal supply to .. teel plants and ther-
mal plaDts 

325. SHBI MANMOHAN TUDU: 
Will the Minister ot ENERGY be 
.leased to state: 
(a) whether bis Ministry a're aware 
of the shortage in tbe IUPPly of coal 
in 1980-81 to the various steel plants 
.,nd thennal power stations of the 
country; 

(b) whether it is a fact that the Coal 
lndia Ltd. has enhanced its ooal sl&pply 
this year; 

(c) if so, the total tonnes of coal 
supplied to various steel plants and 
thennal power stations in the fi'rd 
quarter of the current financial year; 
and 
( d) the details thereof? 

THE MINISTER OF STATIE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) The .'\vail-
ability of non-coking coal in the 
country during 1980-81 was adequate 
to meet the requirem.ent of all con-
sumers including the thermal power 
stations. However some shortage 
was felt by on ~e  due to inade-
quate availability of transport capa_ 
city to reach coal to the consumers. 
There was some shortfall in the avail_ 
ability of coking coal tn the country 
due to uncertain law and order situa-
tion, shortfalls in wagon supplies to 
washeries and frequent power inter-
ruptions in the cOal fields of Bengal-
Bihar which are the prifuary produ-
cera ot coking coal tn the country. 
(b) he supply ot coal India Ltd. 

has increased iI), the current year. 
In QUarter Ending June 81 the des-
patches of coal from. Coal India Ltd. 
were 24.79 million -tonnes as agaiDIt 
2223 million tonnes in the sam. 
periOd last year i.e. an increase of . 
over 11 per cent. 
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(c) and (d). Coal India supphed to 
the thermal power stations in Quar-
ter Ending June '81 19.79 million 
tonnes of coal as against 8.48 
million tonne. in the same period last 
,.ear i. e. an increase ot 16.2 per cent. 
Similarly Coal India supplied in Quar-
ter Endmg June' 81 2.76 m.t of coal, 
as charged to the Ovens, to Steel 
Plants as against 2.52 m. t. in the same 
period last year i. e. an increase of 
9 per cent. 

IDtroduction of improvements in tele-
communieatJons system 

326. SHRI S. M. KRISHNA: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether he recently visited 
Japan to study the telephone system 
in that country. 

(b) if so, his impre8810ns gathered 
during the visit; and 

(c) what improvements he propo8el 
to introduce in the e:xisting tele-com-
munications system in the country to 
make it more efficient and effective! 

THE ~ OF STAT. IN TO 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK OMON): (a) Y.., 
SIr. 

(b) The main impression was that 
technology had play,d an important 
role in the rapid expansion and qua-
lity of the telecommunication services 
in Japan. It was also seen that im-
provement in the quality of service 
was an important factor in investment 
decision. 

(c) Tbese impressions are used a8 
inputs in the implementations of 
actions already InUated and for plan" 
nlng further actions for both improve 
men! and expansion of the telecommu-
nication services in India. 

Live coverage of AsIan Games 
327. SHRI JAGDISB TYTLD: 

SHRI N. E. HOBO: 

Will the MIIlI", of INI'OaMATION 
AND BItOADCASTINO be Diea'" to 
state: 

(a) what arrangements are bema 
made b,. Government to .tv. Uve cove-
rale of the Asian Games for local 
and Indian viewrs! and 

(b) the detalla of the special fr.cW-
ties that wilJ. be liven to the Indian 
home viewera? 

THE MINIS'lW.ll OF INFORMATION 
AND BR'OADCASTING (SHRl 
VASANT SATHE): (a) and (b). By 
deployinl OB Vans at different stadia 
arrangements are being made by 
Doordarshan to provide direct telecast 
of major field and track events dUrlng 
ASiad 1982. Besides thlS; the opening 
and o ~ ceremonies will also be 
telecast live. It would be possi-
ble fOr Doordershan Kendras Bom-
bay Madras and Calcutta also to 
relay the live telecast from Delhi 
via P&T Microwave Circuits if they 
are in operation by that time. Apart 
from hVe telecasts specially prepared 
c.apsules containing the day's high-
light will also be put out daily. 

In adcUtion to these, the J'Jlms Divi-
sion will make regular films on the 
Asian Games. whlcb wW be .hown on 
the cinema circuit reJWaTI;y durlna the 
Asian Games and thereafter. 

Mlero-wave Unkln. of T.V. Stations 

328. SHRI .lAGDISH TYTLER: WiD 
the Minister of INFOltMATION ANP 
BROADCASTING be pleased to state: .. 

(a) whether micro-wave linking of 
T.V. Stations in India is in the ope-
rational process; 

(b) whether this would help in T.V. 
Stattona havina mult1-channel progra· 
mmes on extended telecasting time: 
and 

(c) details when WI project would 
be completetd' 

THE MINISTER OF INFOR...'\iA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) Yea. SlI'. 

(b) MIcro-wave cIrculta are Intended 
for exchange of programmes between 
TV .taUODl and foI' feecUq rela7 
transmitters. Questlons of multi-
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ch8!lU1el W9uld arJse e~ more than 
one channel is introduced. 

, (c) The Major trunk circuits are ex-
pected to be completed a8 per detana 
below:-

Delhi-Bombay 

De1hi--Oalcutta 

. September, 1981. 

March, 1982. 

Dc'hi- &inapt . September, 1982. 

Bombay-Poona . May, 1982. 

JuUundur- Amritaar. June, 1982. 

Delhi -MUIIOrie 

Bombay-Madras 
. ~ Already in operation. 
. J 

Hydel pI'Ojeets held. up tlue to lDter .. 
~ state disputes 

329. SHR1: JAGDISH TYTLmR: 
PROF. AJIT KUMAR 

MEHTA: 

WIll the Minister of ENEMY be 
pleased to state: 

SI. Name State 
No. 

~ (r) (a) (3) 

I. Thein PuDjab 

8. ADaDdpur Sahib . Punjab 

. 3. Mukerain Punjab 

4. Klabau (MPJI) . u.P. 

!S. Khara U.P. 

~ 6. Western Yamuna Canal Haryana 

7· Orcha (MPP) M.P. 

8. Paud Iyar -Pmma-puzha Tamil Nadu 

g. ChoJadpuzha . Tamil Nadu 

(a) whether the Centre proposes to 
take over the hYde! projects held ~ 
due to inter-State disputes; 

(b) the number of such hydel pro-
jects and the period for wb1ch thel' 
have been held up due to inter-State 
disputes; and 

(c) the time and expense it would 
take for the Central Government to 
tum these projects into viable units? 

THE MINISTER or STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) As hydro pro-
jects are either held up or retarded due 
to inter state disputes, the CentraJ 
Government has offered to take up 
lucb projects in the Central Sector. 

(b) Details are fumlshed in the state-
ment ap.pended. 

(c) This would vary from project to 
project. But It is Central aovts. objec-
tive tlaat all such projects ahould be 
rendered viable in the shortest possible 
time. 

I.C. Estimated States involved 
(MW) cost (year 

of estitnation) 
RI. crOtes 

(4) (5) (6) 

525 235' 54 (1972 ) Punjab/Hat"-
yana/R.a.jaathan 

134- gS. 16 (lgBl) Do. 

20 7 115· 58 ( Do. 

600 4'9· 8S (1978)· U.P./H.P. 

81 60, 74 (1978) U .P./Harya.na 

16 11.1· 47 (1977) Haryna/U.P. 

90 66·8S (1978) •• M.P.IV.P. 

100 73' 90 (1977) Tamil Nadul 
Kera1a 

60 1.11' 68 (1977) Tamil Nadu/ 
KeraIa 
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I SI S 4 5 6 

10. Nellithorai Tam;l Nadu 50 10' 4 (1974) Tamil Nadul 
Kerala/Karana-
taka 

II. Upper Amaravathv Do. 30 15' 78 (1979) Do. 

12. Shammukha Nadi Do. so SlO ,51 (1979) Do. 

I,. PaDdiyar Punna-puzha Tail Ketala 70 SlI'95 (1978) Kerala/Tamil 
race Nadu 

.... Manantbwady (MPP) Kuala Sl40 69' lSI (1980) Kerala/Tamil 
Nadu/Karnataka 

15. 'Kuttiyadi Aug. Kerala 13' 05 (198o) Do. 

---------- ... ---.--
.N",. : (I> Projects at S.No. I and S hayc been cleared by Central Electricity Authority. 

(g) Construction work on Anandpur Sahib and Mukerain Projects is in progress. and 
construction work on Thein Dam has also been taken up. 

(S) ·Rs. !Z78' 74 charged to power . 
•• R.s. 48. So charged to power. 

~ e  projects Consultancy COl"Por8-
UOII 

330, SHRI JAGDISH TYTLER: 
Will the Minister \')f ENERGY be 
pleased to state: 

(a) whether Government are think-
ing of setting up a Power PrOJ eet 
Consu1tancy Corporation fOr the et~ 
ter handling of power projects in the 
country: and 

(b) if so, the details of the work 
and limitations of the corporation and 
division of wurk between it and the 
Central Electricity Authority (CEA)? 

THE MINISTER OF STATE IN 
~  MINISTRY OF ENERGY (SHBI 
VIKRAM MAHAJAN: (a) and (b). 
Though the Rajadhyakasha Com-
mittee on Power has recommended the 
setting up of a Power Design • Con-
sultancy Corporation, no decision in 
this regard has so far been taken by 
the Government. 

Enquiry against Singhal Land and 
Finance Pvt. Ltd., Delhi 

831. SHRI CHIRANJr LAL SHAR-
MA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to refer to the reply given to 
Un starred Question No. 9815 on 5tb 
May. 1981 regarding Enquiry against 
the Signal Land and Finance Pvt, Ltd, 
Delhi and state: 

(a) whether the Registrar of Com- J 

panies, Delhi has since completed "he 
inquiry into the matter of Signal Land 
aDd Finance Pvt. Ltd. for embezzle-
ment and misappropriation Of the 
Company's :lund; 

(b) if so, the result of the enquiry 
held; and 

(c) the action taken thereon? 

THE MINISTER OF LAW, JUSTIOJD 
AND COMPANY AFFAmS (SRlU 
P. SHIV SHANKAR') : (a) to (c). 
The Registrar of Companies, Deihl. 
had asked the company to produce its 
bookS !records for verification of the, 
allegations made in the complaint re-
ferred to in the Unstarred QuestiOl'l 
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No: 9815 on 5-5-1981 Since the com· 
pany did not produce the said book/ 
rec;o.rds the Registrar has issued a 
notice under Section 234 ( 7) of the 
Companies Act 1956 to the company 
and its directors. The Registrar of 
Companies Delhi also attempted an 
L"lSpection of the books of accounts, 
records, etc., of the company under 
Section 209A of the Companies Act, 
1956 but the inspection could not be 
carried out for non-production of 
records bv the Company. A show· 
cause notice under section 209A(8) ,)f 
the said Act has also been issued by 
the Registrar of Companies to the 
company and its directors. 

Construction of Additional Depart. 
mental Accommodation for Telephone 
Exchange at Charkbi Dadrj (Har. 

yana) 

382. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of 
COMMUNICATIONS be pleased to 
refer tb the reply given to Unstar.red 
Question No. 8913 On 27th April, 19iH 
regarding accommodation shortage in 
Telephone Exchange, Charkhi Dadri 
(Haryana) and state the steps taken 
so far for construction of additional 
departmental accommodation for the 
staff working in Telephone Exchange 
at Charkhi Dadri (Haryann)? . 

THE MINISTER OF S'.rAT,E IN THE 
MINISTRY OF COMJ."\IONICATIONS 
(SHRI KARTIK ORAON) ~ The draw-
ing.!5 fOr the construction of additional 
accommodation have been prepared 
aJ1d. estimate is under sanction. Con-
struction is expected to be completed 
in 1981-82. 

Bo08t1DC Rural EleetrUleation Schemes 
to cover Backward Areas 

333. SHRI R. P. GAEKWAD: WIll 
the Minister of ENERGY be pleased 
to state: 

(a) what steps the Bural Elecrti .. 
fieation Corporation (REe) propose to 
take to t;oost rural electrification 
SChe1MS and forauabl!e yjable. e eet ~ 

fication projects to cover backward 
areas in various States; and 

(b) the details thereof? 

THE MINISTER OF S'tATE IN 'IHE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and (b): 
The Rural Electrification Corporation 
have taken a number of measures to 
boost rural electrification schemes to 
cover backward areas in various 
States. Its loan pOlicies are designed 
to promote electrification in the back-
ward and specially Under-developed 
areas. These provide longer pe,'iod 
of repayment of loans and relaxed 
norms of viability for rural electri .. 
fication projects. Further relaxations 
are allowed in the areas covered under 
Revised Minimum Needs Programme 
and the Tribal Areas. ConsideriDg 
the difficulties experienced by SEBs/ 
State Goveraments in formu.laflfD, 
viable rural electrification projects 
for the Backward and Under-develop .. 
ed Areas on the basis of the criteria 
or financial return hitherto being 
fonowed, the Corporation has recentlY 
decided to examine the viabiUty ot 
rural electrification projects coming 
up for its financial assistance On the 
basis of Economic Rate of Return. 
Under the new method the rural 
electrification projects in Backward 
Areas will have to achieve economic 
rate Of return of 15 per cent and in 
specially Underdeveloped areas 
covered under the RMNP, lo. per cent 
as compared with 20 per cent to be 
achieved in the case of advanced 
areas. The Corporation bas at the 
end of March, 1981 sanctioned 4533 
projects for loan assistance aggregat-
ing B.s. 1497.17 crores for extEmsion of 
electricity in 201580 villages of which 
2182 projects for loan assistance 
aggregating Rs. 928.27 crores are for 
extenaion Of electricity in 1,50,305 
villages in Backward and sgecially 
Under-Developed areas. These Pr0-
jects also provide fol' extension ~ 
electriCity to 20889 harijan bastif"'! 
adjoining the villages already electri-
ft.ed. The loan assistanee sanctioned 
in respect ot the profedl In Back-
ward Areas works out tQ 8J ~ .,.t 
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of the total loan assistance sanctioned (11\) IRI' 11', ~  , f1It P it 
and the number of villages covered 
under the projects constitute 75 per ~ it 'fr.nnrd f,," ~ ~ o o~ 
cent· of the total villages covered it ~  Cii1 r.Frt ~ ~ ~ fir«r ; 
under the projects sanctioned by the 
Corporation. Further, the Corporation 
has set up its regional o1Bces in the 
States and a Zonal O1flce at Calcutta 
to provide formulation &nd imple-
mentation of rural electrification pro-
,ects. 

Proposal to Import Kerosene trom 
Foreip Coaatries 

334. SHBI R. N. RAlCESH: Will 
the Minister of PETROLEUM, 
CHDCICALS AND FERTILIZERS be 
pleased to .tate: 

(a) whether it is a fact that Gov-
ernment propose to import Kerosene 
from foreign. countries to meet its 
demand in the country; 

(b) if so, whether Government 
have made any assessment in this 
regard; and 

(c) if so the details regarding the 
quantity Government are importing 
and how much foreign exchange i8 
going to be incurred In this regard? 

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): <a) and (b): 
Yes, Sir. 

(c) During 1981-82. as per present 
assessment, 1£ is proposed to import 
about 1.B MMT of Kerosene valued at 
abOut Bs. 5'19 crores apprOximately. 
This assessment will be reviewed from 
time to time. 
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BaD on LaUDchiDg of GoVel'DJDeDtal 
SeheD1e8 durlD. Electiou 

336. SHB.I R. N. B.AKJ:SH: wm 
the Minister of LAW. JUSTrCJI .AND 
COMPANY AlTAIRS be pleased to 
state: 

<a> whether there is any proposal 
under the COnsideration of Govern-
ment to ban on launching of GOVeNl.-
mental Schemes d1l1'lq the -.ctIaD 
time and to poyIcIe that ~ 
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parties funds also should be audited 
annually; and 

(b) if so, whether Government have 
also considered the recommendations 
put forward by the Opposition Poli-
tical Parties in this regard? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRs (SHRI P. 
SHIV SHANKAR): (a) and (b) : 
The proposals form part of the com-
prehensive proposals tor electoral 
reforms which are under considera-
tion. 

COllaboration lOr Providiag Techno-
logy fOr Production of Telephone 

Instruments 

337. SURI K. A. RAJAN: 
SHRI K. M. MADHUKAR: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether any steps have been 
taken for collaboration tor providing 
technology for the telephone instru-
ments and for its production in India; 

(b) if so, the details thereof; and 
(c) reasons for such collaboration 

when India has been producing tele-
phone instrument for the last twenty 
ftve years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI lC.ARTIK ORAON) : (a) Yes, 
Sir. 

(b) MI •. Indian Telephone Indus-
tries Ltd., Bangalore in consultation 
with P&T Department, bad invited 
offers of collaboration for manufac-
ture of 1 million telephone instru. 
ments and 1.5 million critical sub-
assemblies of eontemporary design, in 
its two factories at Naini and Banga-
lore. After detailed field trials ot the 
proven models and the technical 
evaluation of tenders received, the 
offers at two foreign companies were 
recommended by a Technical Eva!ua. 
tion Committee conaiating ot experts 
from ReT and lTI. Action for the 
final selection of the Collaborator, lor 

sanction of the Project, etc., is iD 
progress. 

(c) The increasing demand for tele. 
phones can be met only through 
automated precision processes of 
manufacture, to ensure quality anc:l 
economy. AI Indian Telephone Indus-
tries has limited experience/experitise 
In the area of automated m n t t e~ 
it has been proposed to acquire the 
same through a teclhnical collabora-
tion tor the manufacture ot a proveD 
Telephone Instrument of contem-
porary design, suitable for use in the 
Indian Network. 

Oil Production in Bombay High 

338. SHRI A. C. DAS: Will the-
Minister at. PETROLEUM. C:HE:MI-
CALS AND FERTILIZERS be please4 
to state: 

(a) what is the target ot oU pro-
duction in the Bombay Bigh set for 
1980-81; 

(b) whether that tar'et of produc-
tion has been achieved during that 
period; 

(c) if so, what is the exact pro-
duction of oil in Bombay High in 
1980-81; 

(d) whether it is a fact that the 
target of oil productions set tor 
1981-8% in Bombay High is 8.4 million 
tonnes; and 

(e) if so, the steps ta:ten 10 far in 
achieving the production according to-
the target? 

THE MINISTER OF PETBOLBUM, 
CHEMICALS AND n:RTILIZDS 
(SHRI P. C. SETHI): <a) The target 
of oil production eet for 1&80-81 was 
S.2 mmt. 

(b) No, Sir. 

(c) The Production wu 5.0 mmt 
for Bombay Hi8h In 1980-81. 

(d) Yes, Sir. 

(e) To increase the production 
from Bombay High additional plat-
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fOl1DS have been iDltaUed whieh would 
-enable ONGC to produce 8.4 mml 

SettiDl' u.p of FertiUzer Plant at 
Paralllp ill 6th Plan 

339. SHRI A. C. DAS: 

SHRI K. PRADHANI: 

SHRt CHINTAMANI JENA: 
I 

Will the Minister of PETROLEUM. 
~ A  AND FERTILIZERS be 
pleased to state: 

{a) the names and the number of 
Fertilizer units of the country which 
will be commissioned during the 6th 
plan period; and 

(b) the total number of nitrogenoUs 
tertilizer plants and the total number 
-of phosphatic fertiliser plants pro-
posed to be commissioned during the 
.above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBm SINGH): (a) and 
(b). Three nitrogenous ~ t e  

projects, namely Ramagundam, 
~ e  and Phulpur, have been eom-
missioned in 1980-81. During the 
remaining period of the 6th 'Plan 
(upto U184-85), the following 11 
nitrogenous/phosphatic fertilizer ~ o
jects are expected to be commissioned; 
Haldia, Trombay V, Kanpur Expan-
sion, Kandla Expansion, Bharuch, 
Taloja, Thal, Hazira, Paradip, Tuti-
<corin Expansion and Goa Expansion. 
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343. SHRl R. P. YADAV: Will the 
Minister of ENERGY be pleased. to 
ltate: 

<a> whether it is a fact that there 
is a shortage of Hindi staff in his 
Ministry and its attached and sub-
ordinate oftlces; 

(b> whether it is also a fact that 
the Hindi staff of the Ministry lS 
detained several times late in the 
night and also the persons trom the 
attached and other offt.ces are called 
to cope with the work; 

(e) whether it is also a fact that 
the existing Hindi pOsts in the difterent 
formations are not as per the norms 
laid down by the Government in 
April. 1981; 

(d) it SO, what action has been 
taken to creat Hindi posts as per the 
latest norms in all the oftlces; and 

(e) the action taken to save the 
Hindi personnel of the Ministry :trom 
physical and mental over-exertion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHR! 
VIKRAM MAHAJAN): (a) to (e). 
Information is being collected and will 
be laid down on the Table of the 
House. 

Tn.Dsformer at I.P. Grid Sub-StatlOll 

344. SHRI R. P. YADAV: Will the 
Minister ot ENERGY be pleased to 
Itate: 

<a> whetJher it is a fact that the 
power transformer at the I.P. Grid 
sub-station in Delhi has been out of 
order fOr more than a month; and 

(b) if so. the details thereof and 
the aetlon being/prOposed to be taken 
in this relard? 

'1'HB MINISTER. OF STATZ IN THII 
~  OF ENERGY (SHRI 

V'I'KR.AM MAHAJ'AN): <a) and. (b). 
One 10 JlI.VA/11KV transformer in-
8tal1e4 at loP. Grid sub-station hac! .,t c!amaIed on 18-8-1981. The 

damaged transformer is beiDa replac-
ed. In the meantime, the load of thIa 
sub-station is being met from aIter-
nate 11 KV sources. 

Phase AltemaUon liDe ~ for 
colour T.V. 

345. SHBI ABJUN SBTHI: 

SHRIMATI MADHURI 
SINGH: 

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment have decided to adopt the 
Phase Alternation Line (PAL) sys-
tem for colour T.V. in the country; 
and 

(b) if so, the details regardirtg its 
choice and the arrangements for the 
purchase of colour television equip-
ment? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) Yes. Sir. 

(b) Bosed on the technical advice 
given by the Technical Advisory 
Committee, which had appointed a 
Sub-Committee of eminent Scientists 
and Engineers to study this matter,. 
as also the I'ecommenc:lation made by 
the Committee under the Chairman-
ship ot Director, eBERl, Pilani, Gov-
ernment have decided to adopt PAL 
system for colour TV in the country. 
The colour TV equipment to be pur-
chased for the coverage of Asian 
Games will be acquired through 
DGS&D who would be inviting global 
tenders. , 

Rise fa prices of domestle erode ott 

346. SHRI MADHAVRAO SCIN ... 
DIA: Will the Minister of PB'l'RO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) whether it is a fact that pri-
ces of domestic crude oU have been. 
raised by about 300 per cent; 
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(b) i.t so, what are the reasons 
therefor; and 

(c) the details thereof? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRl P. C. SETHI): (a) to (c). 
The onshore and oftshore indigenous 
crude oil prices of Rs. 324.41/tonne 
and Rs. 458.50/tonne respectively. ex-
clusive of octroi, etc prevailing from 
1-4-1981, were increased to Rs 1182/ 
tonne with effect from 11-7-1981. This 
was done keeping in view the steeply 
rising costs of a greatly expanded oil 
exploration and development prog· 
ramme, the continuing strain on the 
balance of payments and the need to 
moderate the growth of demand for 
petroleum products and to promote 
their economic and efficient use. As a 
consequence it will also assist in al-
leviating the budgetary delicit to 
some extent. 

Issue of unauthorised L.P. Gas COD-
nections 

347. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO. 
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) whether any racket relating to 
unauthroised issue of L.P. gas connec-
tions has been unearthed in Delhi 
since April this year; 

(b) if so, the details of the per-
sons apprehended and the modus-
operandi of the racket; and 

(C) the steps taken to liquidate the 
racket? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) Yes Sir. 

(b) and (c). During a raid by the 
customs ofBcials. the rubber stamps 
of 46 LPG distributors ot the Indian 
on Corporation (IOe) and a subs-
cription voucher book were located tn 
a houle in Patel Nalrar in Delhi. In 
this connection the pollce had arres .. 

ted the owner of the house alol,!l 
with the manager of the Indane agen ... 
cY, MIs. Vikas Gas Agencies, New 
Delhi. These persons were alleged-
ly involved in a fake termination 
voucher racket. They were reported-
ly Issuing fake termination 
vouchers from forged termination 
voucher books printed in the names 
of various distrIbutors of lOCo The 
IOC has issued instructions to all its 
distributors to have a thorough scru-
tiny of the termination vouchers 
brought to them and also to verify 
the identIty of the persons presenting 
such termination vouchers. They have 
also been instructed to take action 
for the transfer of connection only 
on receipt of a written confirmation 
from the issuing distributor. The field 
staff of the oil companies have been 
directed to intensify their supervision 
in this regard. e 

Exploration tor petroleum in Ganga. 
Delta 

348. SimI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) whether according to the Geo-
logical Survey of Lndia, the Ganga 
Delta holds rich prOmise of yieldin« 
big reserves of petroleum; 

(b) if so, what steps have been 
taken and are contemplated to ex-
plore and exploit this reserve; and 

(c) what is the outcome thereof? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) The Oil 
and Natural Gas Commission is not 
aware of any such assessment made 
by the Geological Survey of India. 

(b) and (c). Does not arise. 

Deeislou to reduce 011 produetloD by 
organisation of Arab petroleum. es-

o t ~ coantrJes 
349. SHRI KADHAVRAO SCIN-

DIA: WUl the Minister of PETRO-
LEOM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 
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(a) whether Government's atten-

tion has been drawn to the decision 

reported' to have been taken by the 

nine-Nation Organisation of Arab 

Petroleum Exporting Countries to 
reduce crude oil production; 

(b) it so. the details of the decision 

taken by OAPEC; and 

(c) to what extent the supply of 

crude to India is likely to be a1Jected 

thereby during the enc;uing year? 

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI P. c. SETHI): (a) to (c). Re-
ports have appeared in the Press 
about the decision taken by some of 
the petroleum exporting countrIes to 

reduce crude oil production by 10 per 
cent. This will have no effect on 
crude oil supply to India since agree-
ments have already been finalised to 
take care of the import requirements 
of crude oil this year. 

Unit 

IDPL-Virbhadra 
(Riahikesh) 

IDPL-Hyderabad 

IDPL-Gurgaon 
(Million Nos.) 

per.formaaee of IDdiaD »run aDa. 
Pharmaceuticals LImlte4 

350. SHRI INDRAJIT GUPTA: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a) whether Government's attention 
has been drawn to the reports appear. 
ed in the Times of! India dated 29th 
July, 1981 regardina the dismal 
performance of the Indian Drugs and 
Pharmaceuticals Limited (DPL) to a 
public sector undertaking; 

(b) if so, whether it is a fact that 
there is a massive inventory of finish-
ed products and the capacity utilisa-
tion is very low at present; 

(e) if so, the details and reasons 
therefor; 

(d) whether any steps are being 
contemplated to improve performance; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) Yes, 
Sir. 

(b) and (c). The capacity utilisa-
tion during 1980-81 at Indian Drugs 
and Pharmaceuticals Limited (IDPL) 
units has been as under:-

Installed 
Capacity 

. Mlrds 
340 ,000 

• MT!Z435 

Production % cap. 
utilisa.-

tion 

73 

16 



!l2I Written Answers SR.AVANA .7, 1803 (SAKA) Written Aw.s1Uer. ~  

The inventory of bulk drugs and 
~o m t on  as On 1-7-1981 were of 
the order of Rs. 12.3 crores inclusive 
of about Rs. 2 crores meant for cap-
tive consumption and Rs. 17.25 crores 
respectively. The main reasons for 
the above capacity utilisation of IDPL 
Plants are:-

(i) Power cuts and power fai-
lures on many occasions affecting 
the production particularly of Anti-
biotics. 

(ii) interruption and restriction 
in water supply at IDPL, Hydera-
bad. 

(iii) shortage of vltal raw mate-
rIals like rectIfied spirIt; and 

(iv) simultaneously implementa-
tion /modification of the improved 
technology at IDPL, Rishikesh. 

The high in,'entories are due to va-
rious factors l1ke market constraints 
Clnd import arrivals of bulk drugs .. 
in IDPL's productlon programme 
as well as larger dependence of 
the company on institutional sales 
where the demand is greater during 

• the second half of the year. 

(d) and (e). In order to remove 
the bottle-necks of production, Gov-

.ernment have taken up the matter of 
regular supply of power and water 
with the State Governments. The 
Company has already taken various 
steps to bring the excess inventory 
within limits by removing constraints 
and boosting marketing. The produc-
tion and other problems connected 
with IDPL are constantly reviewec:l 

by Government, and appropriate steps 
are taken from time to time. 

SpJiUiDg Coal IDdia 

351. SHRI INDRAJIT GUPTA: 
Will the Minister of ENERGY 
pleased to state: 

be 

(a) whether Government have de-
cided to split Coal India Ltd., into two 
units; and 

(b) if so, the details and reasons 
therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): Ca) and (b). 
The que .. tJOn of leOJ ganisation of Coal 
IndIa LtLl t IS stlll under the conside-
ration of the Government. 

UtilisatiOn of I .. icences by Dru,s 
Firms fOr :\Ianufacture of Bulk Drugs 

352 SHRI INDRAJIT GUPTA: Will 
the MmisLl of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to lay a statement showing: 

(a) whether it is a fact that a num-
ber of industrial licences and letters 
of intent for bulk drugs are not being 

t 

utilised by the concerned drug com- ""It 

panies resulting in the shortage of 
these medicines in the country; 

(b) if so, the details of such licen-
ces and letters of intent issued to 
various companies in (i) private sec-
tor (ii) public sector and (iii) foreign 
sector during the last ten years but 
remained unutilised; and 
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(c) what action Is proposed to be 

"taken thereon? 

THE MINISTER OF STATE IN 

THE MINISTRY OF PETROLEUM, 

CHEMICALS AND FERTILIZERS 

(SHRI DALBIR SINGH): <a) and 

(b). Review of implementation of 

Industrial Licences issued between 

1-1-72 and 30-6-77 and Letters of In-

tent issued between 1 1-73 to 30-6-78 

has been completed. The details as on 

August, 1979 were given in reply to 

part <a> of Lok Sabha Unstarred 
Question No. 9028 answered on 28-.{-

1981. The position about implemen-

. tation of these industrial approvals 

has been reviewed further and it is 

found that as on 81-7-81 the number 
of Industrial Licences and of Letters 
of Intent which are yet to be imple-
mented are as follows: 
(i) Number of un-implemented 

industrial licences. . . 20 

(ii) Number of Letters of Intent 
yet to be implemented. • 23 

Details of un-implemented Letters 
of Intent and Industrial Licences are 
given in the attached Statement 1 and 
II. 

(c) The progress of implementation 
of un-implemented industrial appro-
vals is monitored. Where it is estab-
lished that the companies concerned 
are not interested in implementing the 
industrial approvals, action is taken 
to cancel or revoke the same and to 
utilise the capacity thus released for 
being licensed to new entrepreneurs. 
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Itt. not ... ~ iraID llIIltutrilll Lit:lMU 

SL Name of the Company 
No. 

No. and nate of 
Letter of Intent 

--------------
I 

Item or manufacture 
--Name capacity 

• 5 

-----------------------.... ----------------------------------------
I • Burroughs Wellcom.e • 

SI. Chemo Pharma 

g. G.M. !;wamy 

4. SandolS 

5. CIPI.A 

6. Kothari Plantation 

7. Bengal Chemical & Phar-
maceutical Works. 

8. Smith Kline & French 

g. O.K. Somani 

10. ClDatul 

11. IDPL 

I ~  ttl 
dc. !24'"1-1973 

• 1 (14)/73-Ch. III 
cit. 7-9-1973 

• LI :777(7.> 
dt. 22:.s-1974 

1 J04(74) 
dt. 31-12-197. 

J8S(7S) 
dt. 26-3-1975 

• 643(75) 
dt. 2g-8-1975 

664(75) 
dt. 9-9-1975 

• 583(76) 
dt. 91-1a-76 

· IS(77) 
dt. SlC}-I-77 

TriproUdine ~  leg. 
Hcl. 

N"J&cin 40 Tonnes 
Niacinamide 100 Tonnes 
INH 100 Tonnes 

Salicylic Acid 350 TonnC"s 
Acetyl Salicylic 
Acid go Tonnes 
Methyl Salicylate 50 Tonnes 
Sodium Salicy1att' 50 Tonnes 
Acetic Acid 30 Tonnes 

Intestopan 40 Tonnes 
substance 

Cyclandelate !Z Tonnes 

Calcium Sennoside 190 onne~ 

Scopolamine 
Hydrogen 
Bromide 1'1 Tonne" 
Atropine 
Sulphate & other 
alkaliods 10 Tonnes 

Salicylic Ad' 1200 onne~ 
Acetyl Salicylic Acid 600 Tonnes 

Methyl Salicylate 300 Tonnes 
Salicylal deyhyde 100 Tonne,. 

Nitrofurana 
(Furazolidone, 
Nitrofurantoin. 
Nitrofurazone, 
Furaldadone) 31 Tonnes 
Membrophenhydra-
mine 500 kg. 
Trifluoperazine 600 kg. 
Isopropamide 
~de 4QS kg. 

Empty Hard 
Gelatine CapaL SlOO mill. 

Aminopyrimidinc I!lO Tonnes 

Proc:aine HcI. 30 Tonnes 
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12. Maize Products 

13. Mehta Pharmaceuticals 

14. HAL 

15. KSDP 

16. EID Parry 

I,. Khemka & Co. 

18. Ciba-Geigy 

19. Cibatul Ltd. 

110. Kanjur Bleaching Co. Pvt. 
Ltd. 

s 

• 109(77) 
dt. 10-5-77 

• 137(77) 
dt. 30-5-77 

• 273(71) 
dt. 25..s-77 

• 284(77) 
dt. 11-8-77 

• 197(78) 
dt. 24-7-78 

• 218(78) 
dt. 31"7-1978 

• 220(78) 
dt. 31-7-78 

263(78) 
dt. 1-9-78 

sn. Dey's Medical Stores (Mfg.) 270(78) 
dt. 11"9-78 

RR. Alta Laboratories • 318(78) 
dt. 4-11-1978 

.. 
Aecorbid Acid 
Sod. Ascorbic 
Calcium Atcorbate 

~ Progesterone 

Rifampicin 

Salicylic Acid 
I.P. 
Acetyl Salicylic 
Acid 
Sodium Salicylate 

Chloramphenicol 

8-Hydroxyquinoline 

Sodium Sulpha 
Chloropvridazine 

Acetyl Sulpha 
Chloropyridazine 

8"Hydroxyquinoline 

Sodium Diatrizoatc 

(i) Acetyl Salicylic 
Acid 

(u) Salicylic Acid 

(iii) Methyl 
SaliCylate 

Vitamin C 

5 

250 tonnea 

6·6 tonnes 
2' 5 tonnes 
500 kg. 

I ton 

1000 tonnes 

1000 tonnes 
:zso tonnes 

100 tonnes 

ISO tonncs 

50 tonnes 

Corr. to 5 
tonn~ of Sod-
ium Sule Oh-
loropyri in e 

1)0 tonnes 

2500 kgs. 

2000 TPA 

700 TPA 

360 TPA 

500 tonnes 
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853. SBBl CBI'ITA KAHATA: 
Will the Minister of ENEBOY be 
pleased to state: 

(a) the total estimated power en~ 
I ration in 1981-82; 

(b) the total estimated power dis-
tribution in States in 1981-82; 

(c) whether it is a .fact that there 
are some States where power cuts 
would continue; and 

(d) if so, the names of the States 
and the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and (b). 
The total energy generation in the 
country during the year 1981-82 is 
anticipated to be 1,22,000 MU against 
the estimated total requirements of 
States of about 1,37,000 MU. 

(c) and (d). Though availabiliy of 
power has increased yet States like 
U.P. in the Northern Region, M.P. and 
Maharashtra in the Western Region, 
Karnataka in Southern Region for 
some months and, Bihar and West 
Bengal in the Eastern Region are like-
ly to face power shortage during the 
year 1981-82 and will have to continue 
power cuts of varying degrees. Har-
yana, Punjab, Jammu and Kashmir 
and Tamil Nadu may face shortage 
during some months. Though Guj arat 
will be having comfortable position 
yet it is likely to face peaking shor-
tages and would be able to meet its 
requirements by imposing peaking res-
trictions as at present. The shortage 
of power is mainly inadequacy of 
the generating capacity and due to 
less power output from thermal po-
wer stations due to higher forced 
outages, delay in the stabilization of 
new units and delayed commissioning 
of new units, and continuously in-
creasing demand for power in the ec0-
nomy. 

Tl'aDsfer of Jadpa from one State to 
another 

354. SHRI KRISHNA PRATAP 
SINGH: 

SImI K. T. KOSALR.A.M: 
SHRI MANI RAM BAGRI: 
SHRIG.M.BANATWALLA: 

Will the Minister Of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) the total number of Judges in 
each State who have responded to, 
the Law Minister's circular seeking 
their consent for being transferred to 
other states; 

(b) the total number of Additional 
Judges who are serving in different 
High Courts; and 

(c) how many judges by now have 
been transferred and how many are 
still waiting for transfer? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) and 
(b). Consent has been sought from 

the Additional Judges to their ap-
pointment (under Article 217 of the 
Constitution) as permanent Juag.es to 
outside High Court and not to their 
transfer in which case Article 222 of 
the Constitution applies. So far of the 
49 Judges who are in position 32 have 
given their consent for appointment 
as permanent Judges to outside High 
Court. None of these Judges has 
been transferred. 

Untrue aad offensive .eeae; In ftlm 
'Gandhi' 

355. SHRI SA TUSH AGRAWAL: 
SHRI JlTENDRA PRASAD: 

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) whether it is a fact that Shri 
Pyare LaI, ex-Private Secretary to 
Mahatma Gandhi bad communicated 
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to Sir Richard Attenborough his 
dissent about certain portions of the 
script of the fUm on Mahatma Gandhi 
which were offensive, besides being 
untrue and whether despite this the 
fUm does carry those and similar 
other offensive scenes in it; and 

(b) what provisions are there to 
restrain Sir Attenborough from in-
cluding such scenes in the film-prints 
for countries other than Jndia, which 
were untrue to the facts and offensive 
to this country. 

THE MINISTER FOR INFORMA-
TION AND BROADCAS'J'TNG (SHRI 
VASANT SATHE): (al and (b). 
Shri Pyare Lal had not communicat-
ed his observations on thp script of 
the film 'Gandhi' to the Minister of 
Information and BroadcaAting. Accor-
ding to newspaper reports, his o e~ 

vations were conveyed. privately to 
Sir Rlchar A ttenbrough. Sir A tten.. 
borough has assured this Ministry 
that majority of the SequenC'.rs object-
ed to by Shri pyare Lal, have been 
modified while making the film. 

Bongline at the Kanpur (UP) Tele-
phoDe Exchange 

356. SHRI SATISH AGARWAL: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) has Government'q attention 
been drawn to a news-item published 
in the Indian Express dated June "-
1981 (New Delhi edition pagt 5) 
about the bungling of lakhs of Ru-
pees at the Kanpur (U.P.) telephone 
exchange and alleging incomplete en-
quiry by the C.B.I. in the matter; 

(b) what are tht C.B.I. enquiry 
findings; a"'ld 

(c) whether issues raised in the 
news-itt m. have been enquired into 
by the C.B.I. during ita enquiry? 

THE MINISTER OF STATB IN 
THE MINISTRY 01' COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) Yes, Sir. The C.B.I. investigation 
is still in progress. 

(b) and (c). The CBI inquiry 11 
stUI in progress and their report is 
awaited. 

Bate Structure Qf Radio/'1'Y Com .. 
mercials 

357. SHRI SATISH AGARWAL: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state the changes in the rate 
structure of radio and T.V. commer-
cials, introduced this year and the 
reasons thereof? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHIL. 
VASANT SATHE): In the case of 
Doordarshan, there has been no 
change, so far. in the rate structure 
for commercials during the current 
year, 1981. However, 8' regards All 
India Radio, changeI' in the rate 
strucure fixed in 1975 were made 
with effect from 16-4-1981. The de-
tails of the revised rates are in the 
Annexure. 

The rates had been fixed in 1975 for 
All India Radio. These had become 
unrealistic against the background of 
the over-all increase in prices includ-
in, the increased cost of running the 
commercial service. The rates also re-
quired to be rationalised on the basis 
of the reach of the programmes, pa-
pulation served, urban market index, 
the number of transmitters used. and 
their strength on which the carria .. 
value of the aclvertaementa depend. 
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Rtdu for Spot AdoIrtimnent aU Tim, Clweks. 

I II III IV V 

Time Category Duration BombayJ Ahmedabad Allahabad Bhopal Calicut 
in seconds Calcuttal Bangalore Dharwar Chandigrh Cuttack 

Delhi Hyderabad Indore Patna Jodhpur 
Kanpur ~  Rajkot Ranchi 

-Madras J undur Tiruchira- Srinagar 
Pune Lucknow paJli 

Nagpur 
Trivandrum 
Vijaywada 

---
RI. RI. Rs. RI. RI. 

Super A 1 ISO 110 80 10 60 

Special 10 200 160 120 100 80 

15 300 250 110 ISO 120 

20 400 320 250 230 170 

30 600 450 340 300 250 

---
Super A 7 120 90 70 60 SO 

10 180 130 100 80 60 
15 240 180 ]48 120 100 

20 320 260 200 170 130 

30 480 360 280 240 200 

'A' 7 80 60 50 40 30 
10 110 80 70 60 SO 
IS 160 120 100 80 70 
20 210 140 120 110 90 

30 320 240 200 160 140 
.-r ________ ------ -

"B' 7 60 40 40 30 30 
It() 80 60 SO <40 <40 
IS 120 90 80 60 50 

20 160 130 100 80 10 
30 240 180 140 100 100 

.Witla e fFeet &om 16th April, 1981. 
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Rilla for SJlD1IHIM """.JIIJIeS· 

I II IU IV V 

Dura- Week n~ Week Sun- Week Sun- Week Sun .. Week Sun-
doD in days day days day days day days day days day 
minutes 

-----------
Ra. Ra. RI. RI. RI. Ra. RI. Ra. RI. Ra. 

10 800 1200 600 900 580 870 560 848 530 800 

15 1200 1800 900 1350 870 1300 840 1260 800 1200 

30 2400 3600 1800 2700 1740 2600 1680 2520 1600 2400 
_. ------

NOTBS:- (1) Sponsored programme of films or based on film songs will be charged 30% extra. 

(2) Twenty per cent discount for sponsonhip of concerts of Indian or Western Music 
from Concert Halls. 

(3) Sponsors would be entitled to the normal discount available to advertisers. 

-With effect from 16th April, 1981. 

NorE: Rates are per Spot/Time check, and shall be applied separately for each station. 

(i) Fixed ,pot/Time check .................................. 25% Extra. 

(ii) Special Position ...................................... 25% Extra. 

contract with Bindustan Construction 
Corporation fOr Salal Project 

358. SHRr SATISH AGARWAL: 
Will the Minister of ENERGY be 
pleased to state: 

(a) the terms of the contract given 
to the Hindustan Construction Cor-
poration with regard to the SALAL 
Project; and 

(b) whether the terms bave been 
modified or the total amount of. con-
trat raised now? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and (b). 
In 1977 ?t/f./s. Hindustan Construction 
Company were awarded the contract 
of Spiuwag and Power Dam of the 
Sa1a1 Project for Ba. 185'1.83 laltha. 

DUe to u. \foreseen and serious geo-
technical problems, changes were 
necessitated in the designs involving 
substantial increase in the quantity of 
work involved. MIs. HCC represent-
ed that the original contract was not 
workable. In the light of their repre-
sentation a High Power Committee 
was cOnstituted to negotiate with ~ m 

and recO'!Ilm.end revised rates. As a 
result of this exercise a revised, con-
tract at a value of Rs. 3537.'16 lakhs 
was signed, with the approval of Go-
vernment. The completion date under 
the revised contract has been fixed es 
Septe=nber, 1988. In a further Supple-
mental Agreement, where the value 
has not been changed, the date of 
completion has been .flxed as June. 
1986. 
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BaI1waJ' LIae rr.a .... .., .. 
.JIaDkura via MejIa 

359. SHRI BASUDEB ACHARYA: 

SHRI KRISHNA CHANDRA 
HALDER: 

SHRI AJIT KUMAR SARA: 

SRRI R. P. DAS: 

Will the Minister of ENERGY be 
pleased \0 state: 

(a) whether his Ministry have pur .. 
sued the matter of new railway line 
from Raniganj to Bankura via Mejia 
with Railway Ministry; 

(b) whether the West Bengal Go-
vernml nt have requested that the 
matter be pursued with the Railway 
Ministr y; and 

(c) if SO, what is the result? 

THE MINISTER, OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Yes, Sir. 

(b) Yes, Sir. 

(C) Railways have been informed 
tha t C".Jal traffic 'alone from Mejhia 
may not be able to sustain a rail link 
connecting Raniganj to Bankura/ 
Kharagpur. But such a line, if con-
structed, would permit movement of 
coal by a shorter route to Kolaghat 
thermal power station, Haldia port 
etc. and at the same time develop a 
backward area of West Bengal. 

Theft of Ballot Papers of Lok Sabha 

360. SHRI BAPUSAHEB 
PARULEKAR: 

SHRIMATI PRAMILA 
DANDAVATE: 

Will the Minister of LAW, JUSTICE 
AND ~ A  AFFAIRS be pleased 
to state: 

(a) whether it is a fact that several 
thousand. of ballot papers were stolen 
from the Press/Election office printed 
for the recent election of a Lok Sabha 
Seat (Orissa): ' 

(b) whelher a facsimile of the same-
ballot paper was published in a news-
paper "the Samaj" on Tuesday, the· 
2nd June, 1981; and 

(C) if so, what are the full details 
thereof? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI p. 
SHIV SHANKAR): (a) No, Sir. 

(b) According to the news-item ap .... 
peared i.ll 'Times of India,' New Delhi 
dated 5th June, 1981, the facsimile of 
the ballot paper was published in a, 
newspaper 'The Samaj'. 

(c) Only one ballot paper bearing 
No. 372795 which was rejected on ~ 
count of it being defective was some-
how removed from the Government 
Branch Press, Bhubaneswar, and was 
claimed to be genuine by the Lok 
Dal Party alleging that thousands of 
ballot papers in this manner were in 
the hands of Congress (1) for false 
voting at the- election. On receiDt of 
the complaint from President, Lok 
DaI, Orissa. the matter was referred 
to the Chief Electoral Officer, Orissa 
for enquiry. According to his re'POrl. 
the allegation was found to be ~  
An enquiry through the Crime Branch 
of the state Police has, however, been 
ordered by the State Government as 
to how this rejected ballot paper h ld 
gone out of the Press in spite of tight 
security arrangements. The re-port of 
the said enquiry is awaited. 

Supply of Iadustrial Alcohol to 
Industries 

361. SHRI NIREN ~ Will the 
Minister of PETROLEUM, CHEMI. 
CALS AND FERTILIZERS be pleased 
to state: 

(a) whether several representations 
have heen made for lack of supply of 
industrial alcohol; 

(b) how many alcotbol-based indus-
tries have closed down and how many 
have severely curtailed production; 
and 

(c) what steps Government !viva 
taken to make industrial alcohol ,.valJ.. 
able? 
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THE MINISTER OF PETROLEUM. 
. CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) Yes, Sir. 

(b) According to information receiv-
'ed from State Governments, the plant 
of Alkali and Chemicals Corporation 
of India at Rishra (West Bengal) -",as 
closed down from 26th June 1981 
mainly because of non-availability of 
alcohol. There have also been repol ts 
that the capacity utilisabon of alcohol 
based industries in deficit States like 
West Bengal and Andhra Pradesh is 
low mainly due to inadequate avail-
ability o! alcohol. 

(c) The current alcohol year 1980-81 
(December-November) is a difflcult 
year with the supply of alcohol and 
molasses considerably falling short 01 
the demand. The Central Molasses 
Board had estimated that in the cUJ.'-
rent alcohol year 1980-81. the avail-
ability of alcohol was likely to be ·1200 
lakh Htres only as agamst a likely 
. demand of 5716 lakh litres. The State 
Governments .were requested to in-
creaSe the production of Alcohol by: 

(i) ensurmg that all availahie 
molasses is utilised; 

(ii) promoting the use of khand-
sari molasses for alcohol production: 
and 

(iii) ensurmg creation (by sugar 
factories) of adequate and proper 
storage facilities for molasses. The 
Government are making effects to 
see that the traditionally surplus 
States like Uttar Pradesh, Bihar lnd 
Maharashtra spare the maximum 
possible quantities of alcohol ana 
molasses to deficit States like West 
en ~  In order to improve the 
availability 0 falcohol, it has been 
decided to permit actual industrial 
users to import alcohol either d e~t

ly or indirectly through their associa-
tions., on the basis of licences to oe 
issued on a case to case basis. 

.!I'Uot PI_t to Prodaee Syuthetic Oil 
from Coal 

362. SHRr :SIREN GHOSH} Will t ~ 

Minister of ENERGY be pleased. to 
:state: 

(a), ~~ an3l' pUqt plant has 
been set loU) for producina synthetic 
oil from coal; 

(b) H so, whether it is functioning 
sa tisfactorily; 

(c) if so, whether a commercial plant 
would be put up at Raniganj; and 
(d) it not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and (b). 
~ e Central Fuel Research Institute, 
Dhanbad has set up a half tonne per 
day capacity laboratory pilot pant, fl)r 
generating design data for the pro-
posed 25-tonne capacity coal Hydro-
genation Plant, which has been includ· 
ed in the 6th Five Year Plan Proposals 
of the Institute. A small quantity of 
diesel oil has been produced from t.he 
pilot plant. 

(C) and (d), Government of West 
Bengal had earlier proposed setting up 
of plants for production of diesel oil 
and methanol from coal at Raniganj. 
However, Govemment of West Bengal 
have now modified their proposal and 
proposed to set up a ! million tonne 
per year capacity coal to methanol 
plant in Raniganj Coalfields. This 
matter is now in the preliminary c;tage 
of feasibility study. 

CODstruCtiOn. Of SuPer Thermal Power 
. Plalat at Farakka 

363. SHRI NIREN GHOSH: Will the 
Minister of ENERGY ~ pleased to 
state: 

(a) has the construction of Super 
Thermal Plant at Farakka begun; 

(b) if not, when will it begin; and 

(c) what is the reason for delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Yes, Sir. 

(b) and (c). The question does J10t 
arise. 
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TaIdD. over of AMOCO aIlares ill 
Madras PerilUzers Ltd. 

364. SHRI ANANDA PATHAK: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a) whether Govelnment are con-
sidering to take over AMOCO shares 
in Madras Fertilizers Limited; 

(b) if so, when; and 

(c) if not, the reasons therefol'? 

THE MINISTER OF STATE IN 'TH.E 
MINISTRY OF PETROLEUM, CHEMI· 
CAlS AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) The issue has not arisen. 

Increase in. Power Generation 

365. SHRI B. V. DESAI: Wlll the 
Minister of ENERGY be pleased to 
.state: 

(a) whether hIS Ministry have claim-
oed that the rate of increase in PQwer 
generation has gone upto the month 
~  May 1981; 

(b) if so, whether his Ministry have 
also claimed that not only there has 
been an increase of 90 per cent over 
the corresponding month of the previ-
our year, but also exceeded. the target 
for the month by 3 per cent; 

(e) whether it is also a fact that the 
thermal power stations in the country 
also raised their generation capacity 
during the month 01 May 1981; 

(d) if so, to what extent the increase 
was there; and how long it continued; 

(e) what was the position in the 
month of June; 

(1) Is it also a fact that power short-
.age was felt in many States even dur-
ing the month of May and June and 
in July the position became worse; 
aDd 

(g) if so, what were the States and 
the reasons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and (b). 
There has been consistent increase In 
the generation of power from October, 
1980 onwards. There was an increase 
in generation of about 19 per cent in 
May, 1981 as compared to the genera-
tion in the corresponding period last 
year. The generation in the month of 
May has exceeded the target genera-
tion by about 3 per cent. 

(C) and (d). The Thermal Power 
generation in the month of May had 
increased by 21.7 per cent as compared 
to the thermal generation. in the cor .. 
responding month in the previous year. 
There has been consistent increase in 
the thermal genera bon from October, 
1979 1980 onwaros. 

(e) The thermal generation had in-
creased by 25.3 per cent in the month 
of June, 1981 as compared to genera-
tion in the corresponding month dur-
ing the previous year. 

(f) and (g). Power supply position 
in many States was, by and large satis-
factory. There was however, shortage 
of power during May and June, 1981 
in some States hke U.P., Punjab, 
Haryana in the Northern Region, M.P. 
and Maharashtra in the Western Re-
gion, Tamil Nadu and Karnataka in 
the Southern Region and Bihar and 
West Bengal in the Eastern Region. 
With the onset of monsoon, the power 
supply position improved in Southern 
Region. In July. 80-81 Tamil Nadu 
lifted. all power cuts 

PrimarilY, the shortage in these 
states has been due to inadequacy at 
the gene:ating capacity to meet the 
rapidly increasing demand in the 
States, comparatively unsatisfactory 
performance of thermal power stations, 
early withdrawal of monsoon, during 
the previous year resulting in reduced 
availability of Power frOm the hyde) 
power stations etc. 
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Pa71Deat oIltoyaHles to on ProdaclDg 
t ~  

366. SHRI MOHAN LAt. PATEL: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) what is the rate of royalty being 
paid to oil producing states on oil; 

(b) whether these States have re-
quested for increasing the royalty; and 

(c) if so, by how much and the 
action taken by Government thereto? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) The royalty 
on crude oil and casing head conden-
sate has been fixed at Rs. 61 per tonne 
w.e f. 1st April, 1981. 

(b) Yes, Sir. 

(C) While no speclfic amount hal 
been indicated by the Gujarat Gov-
ernment, the Assam Government have 
asked for a royalty of Rs. 400 per 
tonne. The oilftelds (Regulation & 
Development) Act, 1948 under which 
royalty is fixed provides for revision 
once in four years. However, the 
matter is under examination. 

Production at Haldia Fertilizer Plant 

367. PROF. AJIT KUMAR MEHTA: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that even 
after the completion of the mechanical 
erection work at the Haldia Fertilizer 
Complex. more than a year ago, some 
major units are yet to be commis· 
sioned; 

(b) whether it is also a fact that 
the p:l'Oject is likely to produce annu-
ally only 15 to 20 per cen.t of its antici-
pated tum-over; and 

(c) if so, the details thereof, to-
gether with the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CRE-
MlCAI.S ~ FERTILIZERS (SHRI 

DALBIR ~  (a) Yes Sir. The-
project could not be commissioned due 
to non-a'1'ailability of the required 
power from the West Bengal State 
Electricity Board. 

(h) No Sir. 

(e) The question does not arise. 

Top Positions in Central Electricity 
Authority 

368. PROF. AJIT KUMAR MEHTA: 
Will the Minister of ENERGY be-
pleased to state: 

(a) whether certain top position in 
the Central Electrtcify Authority 
(CEA) have been. going abegging; 

(b) if so, details thereof stating the 
reasons therefor; ana. 

(c) the steps taken by GOvernment 
in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (c). The 
posts of Member (Thermal) and Mem-
ber (Planning) have been vacant from 
1st February, 1980 and 7th AprIl, 1979, 
respecti vely. A candidale was earlier 
selected for the post of Member 
(Thermal) and order of his appoint .. 
ment was also issued. 'tIle candidate. 
however, declined to join the post. 
Since then, further efforts have beeD 
made to select a suitable candidate for 
this post. The proposal is under ad-
vanced stage of flnalisation. 

Similar efforts have been made for 
finding a suitable candidate for the 
post of Member (Planning) also. Cer-
tain names have since been received' 
and the seiection process is in pro-
gress. 

Hydro-Power Project delayed due to 
IDter-State DisDutes on Sharin&, of 

Power 

369. PROF. AJIT KUMAR MEHTA: 
SHRI RAJESH KUMAR 

SINGH! 
SlIRI CHANDRADEO 

PRASAD VERMA: 
SHal DAULAT RAM SABAN': 
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SHRI CHHOTEY SINGH
YADAV:

SHRI NAW.ALKISHORE
SHARMA:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that imple-
mentation of a number of Hydro-
power projects has been delayed be-
cause ofthc Inter-State disputes on
sharing of power; and

(b) the estimated rise in the cost of
the projects anticipated and the steps
taken by the Government to resolve
the Inter-State disputes on sharing of
power to ensure expeditious imple-
mentation of these projects to avoid
further escalation in cost?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) This varies from project to pro-
ject. The Central Government has
taken the initiative in holding discus-
sions with the concerned states with
a view to resolving the disputes. It
has also offered to take up such pro-
jects in the Central Sector, as a possi-
ble solution to the disputes.

L Televising Asian Games in colour

370. SHRI N. E. HORO:

SHRI JAI NARAIN ROAT:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that for tele-
vising the Asian Games to be held in
1982 in colour T.V. four out-door
broadcasting and television vans will
be purchased; and '

(b) if so, the details regarding the
plan of Government in this regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VA-
SANT SATHE): (a) and '(b). Yes, Sir.
4 colour O.B. Vans and some addi-
tional colour equipment is being pro-
cured for providing limited colour

coverage of Asian Games to foreign
broadcasting organisations. This will
enable Doordarshan to provide both
live te.ecast via satellite and pro-
gramme capsules in colour common for
all organisations.

Pel'formance of Telephones in Delhi

371. SHRI N. E. RORO: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government are satis-
fied with the performance of Tele-
phones in the Capital;

(b) whether it is a fact that the
Posts and Telegraphs Department arc
proposing to spend Rs, 30 croreg to
provide concrete ducts fOr the tele-
phone cables of Delhi to protect them
from monsoon damage; and

(c) if so the details regarding the,
policy and programme of Government
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The network efficiency of Delhi
Telephones is not upto the desired
level. Steps are being taken to im-
prove the performance.

(b) Cable duct scheme covering
34.39 route kilometer , with estimated
cost of Rs. 4.36 crores has been sanc-
tioned, This will protect the new
cables which will be drawn through
ducts.

(c) The policy of the Department
is to provide ducts on all major junc-
tion routes in multi-exchange systems.
The 'primary' cables falling en-route
will also be laid in ducts.

State Electrtcity Boards

372. SHRI N. E. HORO: Will the
Minister of ENERGY be pleased to
state:

(a) whether Central Government
are satisfied with the functioning of
the E ectricity Boards in the States;
and
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(b) if not, what are the sugges-
tions or guidelines issued to the State
Electricity Boards in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The working of the State Electricity
boards is primarily the responsibility
of the State Governments. However,
the Central Government through its
various agencies, plays an advisory
role in improving the functioning of
the Boards. Guidelines on the fol-
lowing subjects have been issuc.j to
the State Electricity Boards from
time to time:-

(i) Methodology of maximising
generation from the existing instal-
led capacity;

(ij) expediting commissioning of
new generating capacity through
better project management;

(Hi) reduction of losses in trans-
mission and distribution systems.

Financial crisis in state Electricity
Boards

373. SHRI BALASAHEB VIKHE
PATIL:

SHRI KRISHNA KUMAR
GOYAL:

Will the Minister of ENERGY be
pleased to state:

(a) whether his attention has been
drawn to a press report published in
the Indian Express of July 19, 1981
that the majority of the State Elec-
tricity Boards are on the verge of
financial collapse;

(b) whether Government have re-
viewed the financial position or these
boards;

Cc) if so, what are the details of
the curr ulative loss and profits shown
by eacl State Electricity Board as on
1st Ap· 1 1979 1980 and 1981;, ,

25z

(d) what are the reasons for the
heavy recurring losses incurred by the
State Electricity Boards; and

(e) what other factors have been
identified for the poor financial state-
of these Boards?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Yes, Sir. The financial performance
and the problems of the SEBs hav
been a matter of concern to the
Central Government as well as the
respective State Governments.

Even though some SEBs have" been
earning profits, of late many SEBs
have reported current financial liqui-
dity problems.

From time to time, the Department
of Power has been issuing suitable
guidelines to the SEBs fOr bringing
about improvements in the financial
and the other aspects -of their mana-
gement. The progress of construc-
tion of new projects by SEBs and
their financial and operational per-
formance are reviewed periodically
and remedial measures adopted at
the annual conferences of the State
Power Ministers and on other occa-
sions.

These aspects were also reviewed
at a Conference of the SEBs and
other senio- officials at a meeting held
on July 17, 1981, and specific guide-
lines were issued to the SEBs to
minimise delays in project construc-
tion and improve financial and opera-
tional performance so as to be able
to meet the growing needs of the
power development programme that
has been undertaken.

(c) A statement showing the pro-
fits/losses of the different SEBs as on
April 1, 1979 is enclosed, The audited
accounts of the SEBs fOr the years
1980 and 1981 have not been receiv-
ed.



(d) Delays in the execution and 
commissioning of new projects, 
under utilisation ot the existing gene-
ration capacity high transmission and 
distribution losses and unremunera-

tive tarifts in respect ot some catego-
ries of consumers have. in.ter Clliel,.. 
affected the overall performance of 
the SEBs. 

Statemeat 

Annexure referred to in reply to Part (c) of Unstarred Question No. 373 to bf" Answered in' 
the Lok Sabha on 18-8-1981. 

LOSSES OF STATE ELECTRlCIT1' BOARDS 

(After taking into accounts subventions from GovernmC"nt) 

-----.. -----------------------------
SED 

1. Uttar Pradesh 

2. Punjab 

3. Haryana 

4. Bihar 

5. Oriua 

6. Gujarat 

7. Himachal Pradesh 

8. Andhra Pradesh 

•• 
9. "''1Cerala 

10. West Bengal 

Total 

11. Megbalaya 
(Comulative to and rOT the year ended 31-3-1917 respectively) 

A- Cumulative to 31-3-1919. 
B- For the year ended :41 .. 3·1919. 

X- EatDed profits during the year ended 31-3-1979. 
Punjab-SIlt A.m.Ihra PradeIh- 668 i ICerala-UIS. 

A B 

Rs. lakhs --
42211 9144 

8655 x 

540t 361' 

5294 

4391 1668 

3130 392 

2494 435 

1801 x 

1240 X 

591 129 

15868 ... 12129 

1505 92 



SED 

AUGUST 18, 1981 

PROFITS OF STATB BLBCT1UCI" BOARDS 
(After taking into account lubventiODl from Government) 

--------,---------

1. Maharashtra 

1- Tamil Nadu 

3. Kamtaka 

4. Rajasthan 

S. Mac:lliya Pradesh 

A B 

Ra. lakhs 

7992 1139 

6914 S98 

3964 J463 

1161 1221 

14S8 74 

,--------- - ----------_._--,-------
Total 21939 4495 

6. Assam 
(Cumulative to and for the yc-ar ended 31 .. 3-1978 respectively) 1124 x 

-_.------
A=: Cumulative to 31-3-1979. 

B-= For the year ended 31-3-1979. 

X=- Sustained losses during the year ended 31-3-1979-331. 

Subventions from Government to State Electricity Boards 

For )'C'ar ended 31-3 Total five 

1975 1976 1977 1978 1979 
years 

1. Tamil Nadu 921 532 3140 2169 2641 9403 

2- Bihar 1330 1220 1280 1720 5Sse.,. ,. 
3. Madhy Pl'adesh 501 SSO 810 1070 1906 4837 

-4. Rajasthan 720 1044 1676 3440 ,. PunJab 1712 1429 2141 

Ci. Orissa 320 SOO 670 .500 190 2180 

7. Kerala 290 440 326 500 537 2093 

.8. Weat Bengal 323 6S5 821 1799 
'9. Maharashtra 418 565 70 33 (-)26 1060 

'10. Andhra Pradesh 424 433 857 
11. Gujarat 33 <46 (- )63 4 4 24 

TOTAL 2483 3963 7216 9391 11331 34384 
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The flnancial lnveetment made by the State Government in each at the 

State Electricity Boards .. on Karch, 1979 had been:-

(i) Equity Capital : 
(i1) La ans outstanding : 

Stato Electricity Board 

Uttar Pradesh 

Maharuhtra 

Puqlab 

Madhya Pradesh 

Audhra Pradah 
Tamil Nadu 

G"\iarat 

Hu-yaaa 

Bihar 

Rajaathan 

We.t Bcnpl 

Kcrala 

Oriaa 

Kamataka 

Himachal Pradesh 

Total tor 15 Boarda 

NIL 

RI. Crore. 

1600 

783 

"7 .. ~ 
"'9 
398 
358 
330 
303 

284 

234 

176 

146 
116 

70 

6323 

Accounts of 1978-79 for the rcmaiDiDa three Electricity Boards, vivo thoac of AI.am, 
Mf'Shalaya and Jammu & Kashmir have DOt been received. 

CommualcatiOa IaelUU.. proYided b7 (b) if ,so, detaila thereof? 
Apple Satellite THE MINISTER OF INFOBMA-

374. smu It. P. SINGH DEO: Will 
the MiDiNr 01 INFORMATION AND 
BROADCASTING be pleued to state: 

(a) whether Government propose 
to utilise the communication facilities 
provided by the APPLE satellite to 
introduce more A.I.R. and T.V. Chan-
neJa aDd Inter-link the programmes 
between different A.I.lL and T.V. sta-
tions; and 
131'1 L.S.-D. 

TION AND BROADCASTING (SHBJ 
VASANT SATHE): (a) and (b). 
APPLE is an Experimental Geo-ata-
tionary Communications Technolog 
Satellite. Its objectives are prlmari17 
technological. i.e., to achieve ad d .. 
monstrate competence in desigDiD •• 
fabricating, qualifying and rai8in8 to 
Geo-stationary orbit and managfn. 
inorbit a contemporary three axle ata.. 
bilised spacecraft platform. A n m ~ 
of demonstration-cum-technololical 
~ .... ~~ are l'1'opo8ecl to be coa-



~  

dueted with APPLE and this will in-
clude some limited experiments in 
the demonstration of the satellite 
ca:pa.biUty for radio networking and 
TV networking. 

PariIelpaUoa by forelp 1.rID8.. Oil 
Exploration 

816. SHRI K. ~  SINGH OW: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that all the 
foreign firms who had offered to take 
part in the exploration tOT oil in 
India have claimed a share of oU u 
a pre-condition for their participa-
tion; 

(b) whether Government have 
agreed to their condition; and 

(c) it not, in what way Govern-
ment propose to go ahead with the 
task in a shortest possible time? 

THJI: MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SImI P. C. SETHI): (a) No, Sir. 

(b) Does not arise. 

(e) Every possible effort is being 
made to conclude the negotiatioll8 at 
an early date. 

400 XV LIne betWeeD Taleher aDd 
Ito_hat 

377. SHRI K. P. SINGH DEO: Will 
the Minister of ENERGY be pleased 
to etate: 

(a) whether it is a fact that laying 
of 400 KV linee between Talcher and 
Kolaghat is not progressing well; 

(b) whether it is also a tact that 
Central Government propose to take 
over the task of laying inter State and 
inter-regional power lines in the 
country; and 

(e) if eo. whether any deciSion has 
been taken in this reaard and when 

the Centre would take up the Tal-
eher-ltolaahat line? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) The 400 
XV Transmission Line between Tal-
cher and KoI.aghat was originally 
8Clheduled for completion by March, 
1985. The Talcher-J"eypore pOrtion of 
the line Is now expected to be comp-
leted 'by 198:5-86 and the Jeypore-
Kolaghat portion by 1986-87. 

(b) and (e). The Government of 
India has been extending loans to 
the State Governments for construc-
tion of inter-State and inter-regional 
transmission lines in the country. The 
National Thermal Power Corporation 
and National Hydroelectric Power 
Corporation, the two Central Govern-
ment Undertakings, have also been 
constructing such lines on behalf of 
the State Governments. The Central 
Government is plaYing and proposes 
to play an increas.mg role in this 
field. 

The present proposal is to construct 
the Talcher-Kolaghat TransmissIon 
line in the Central Sector. 

DUBeulties experienced by Indian lan-
rual'e DewS ageDcies 

378. SHRI ATAL BIHAR! VAJ-
PAYEE: 

SHRI SURAJ BHAN: 

W!11 the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state: 

(a) nature and extent of financial 
and other difH.oultiea being experien-
eed by Indian lanruage news agen-
des in India; aBd 

(ib) .taci1itiee and concessions and 
other help extend8d by the Govern-
ment to each 01 them during the last 
one and a halt yeaTS? 

THE MINISTER OJ' INFORMA-
TION AND BROADCASTING (SHlU 
VASANT SATHZ): <a> and (b). The 
buic problem of the laAgu.,. be .. 
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agencies is ensurina financial viabi-
lit.y. As the neWS agencies are in the 
private sector, it ie essentially for 
them to manage their a1!alr. in auch 
a way that they become .,elf-reliant 
and financially viable. However, con_ 
8eQuent to the restoration ot status-

(i) Grants-in-aid 

qUO-ante w.e.t. 14th April 1978, the 
lan,guala new. agencies namely, Wn-
dustan Bamachar and Samachar Bha-
rati, have been given the following 
grants-in-aid on account of Differen. 
tial of Salary and allowances etc., 
etc., and Develogment at Loan:-

(Amount rn R,. Jakhs) 

Name of the agencies Differential Rehabdi-
of Salary" tat ion 
allowance. crant 

Grant for 
develop-
ment of 
new. 
Ier'YJce 

TOtal 

etc. 

~ - ____________________________ ---- - ~ ---

Hindllatan Samachar 

Samachar Bharati 

26.89 
lS.41 

42.30 

".50 
S.25 

7 75 

3.S0 

3 46 

6.96 

14 89 

22.12 

57 01 

II. Developmental Loan (for the' ~ of acquiring t~ e ntt  

Hindustan Samachar 

Sarnachar Bharat I 

Malpractices ill DhaJlba4 Coal Mines 

3'9. SHRI ATAL BIHARI VAJ-
PAYEE: 

SHRI SURAJ BRAN: 

Will the Minister of mERGY be 
pleased to state: 

(a) whether his attention has been 
drawn to a ~ t in the Statesman 
of June 6, 1981 regarding the mal-
practices in marketing system of Coal 
India IJmited and its subsidiary Bha-
lat Coking Coal; 

(h) details of the malpractices men_ 
tioned and their modus pperandi as 
reportedi and 

(0) .upe takeD in 1zhis regard and 
their result? 

(Rot. In lakhs) 

8 SO 
8.50 

17 00 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN)' (a) and (b). 
The alleged main malpractices in 
Bharat Coking Coal Ltd., and the 
modus operandi of the persons doing 
such malpractices as reported in the 
Statesman dated 6th June 1961 are 
briefly as follows: 

(i) cornering of a11 the coal re-
leased for tree sale by 3 coal kings 
in Dhan'bad through their agents; 

(ii) selling of delivery orders in 
the black market although the 
Bihar Government laws prohibit 
transfer of delivery orders; 
(iii) lifting of coal from mines 

with forged document; 

(iv) stealing of coal from the 
mines. M:ners and Contractors en,. 
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aged by Bbarat Cokiq Coal LImi-
ted to tra..'lsport coal from pit heads 
to railway sidings are reported to 
be indulging in this activity. 

(c) Following measures haVe been 
taken to prevent malpractices:-

(i) Vigilance organisation in the 
company is being streamlined and 
atrengtbened with a view to mak· 
in6 them. more effective instruments 
for fighting corruption. 

(il) Vigilance teams of Oftlcera 
from the Marketing and Vigilallce 
Department ot Coal India Limited 
have been set uP. who would be . 
constantly on the move and would 
make surprise checks at collieries 
where sale. of coal u taking place. 

(iii) Government have formulated 
a polley far the rotational transfer 
of of!lcere aUd ataft POBteci in the 
eensitive poaitioNi at :fiXed inter-
vals. 
(iv) To prevent los, ot coal by 

theft, security arrangements have 
been tightened. Fen-cee are being 
put around the' areas where coal is 
stocked. 

(v) Cases of lifting of coal/coke 
.gainet forged documents which 
have been detected are e~  inves-
tigated further by the Central Bu-
reau of Investigation. 

Legal Help to the Poor 
380. SHRI ATAL BIHAR! V AJPA-

YEE: Will the Minister of LAW JUS· 
TIeE AND COMPANY AFFAIRs be 
pleasea to state: 

(a) the amount earmarked for "Le-
gal Help to the Poor" dUling 1980-
81 and d t ~ as to how, where and 
at what levels the money was spent; 
and 

(b) amount stipulated for 1981-82, 
how much 01 It has already been dis-
bUr'Sed and det.u1s of guidelinea for 
its qpendmg" 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P SHIV SliANXAR): (a) The 
budletary provisiol1 tor le,al aid to 

the poor durta., lIMIO-81 ... RI. • 
lakbB. The detaila of expeIldltun are 
as UJilder: 

(i) Salariel RI. 1.76"1 0 30 
(Ii) Travelexpenses Rs. 7,986·00 
(Iii) ExpeUC8 relating to the 

Rttiner up of the office of 
Commi ttee for Implementing 
Legal aid Schemes RI. 1,10,977'31 

(iv) Grants.in·atd Rs. 50.000'00 
(b) The hudget41"Y provision for 

1981-82 is !W. 50 latiJs. AB amount 
of Bs. 1,02,518.8'1 baa been spent al 
on 31st ~  1981. 

The guidelines for expending the 
mODey allocated fOr legal aid to the 
POOr and allied schemes are. in. abort 
that of promoting legal awareness 
amonpt the people; carrying lep). 
services to their doorsteps; promotlDg 
community mobiUsation and rights 
enforcement and public interest liti-
gation; enabling the poor to organiae 
themselves in order to suggest their 
rights by the le181 proce.; mobiliz-
ing the legal profession in the .er· 
vice ot the weaker sections of the 
community; carrying out research in 
areas of law dectmc the poor; pro-
viding the necessary legal aid orien-
tation to the administrative services 
and the Judiciary carrying out BOcio-
legal surveys for evaluating the imp-
lementation of socio'"E!COnomic. legisla-
tion; keeping watch over and acting 
al protector ot the interests of the 
POOr and contributing to the develop-
ment ot poverty jurisprudence; grants 
-in-aid to institutioDs or orgardsations 
involved in the field of legal sE!!'Vice8 
to the pOor on the merit. of the case 
of the institution till the detailed 
norms and procedure fOr such grants 
in aid are finalised. 

Vacancies of Judl"es In High Courts 
.. d Supreme Com 

381. SHRI ATAL BIHARI VAJ-
PAYEE: 

SHRI SURAJ BHAN: 
Will the Minister of LAW, JUS· 

TIeE AND COMPANY AFFAIItS be 
pleased to state: 

(a) number of vacancies 01 Judges 
in ,ach High Court and the $uprtpe 



Court al on .April I, 1180, April 1, 
1981 and July 1, 1981; 

(b) reasons of delay in filling the 
vacancies; 

(c) number of Additional High 
Court Jud,es who were Dot given 
extsmsiop in this regard; and 

(d) number of such judges who 
were informed, of their extension 
when only 3 days or even less time 
remained far their present term to 
expire and reasons of the delay in 
doing so? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) The 
requisite information is given in the 
statement attached. 

(b) Some proposals for fllling up 
vacancies in the High Cour1:!! have 
been received. A majority of these 
has been received recently and after 
persistent reminders to the states. 
All efforts have been made to comp-
lete consultations required under 

Article 217 expeditiously. The State 
authorities are bemg pressed to send 
proposals in respect of. the remaining 
vacancies. 

Regarding the two vacancies in the 
Supreme Court, the question ot filling 
them up is engaging the attention of 
the Government. 

(c) Four Additional Judges were 
not given appointments for further 
terms during the period lst April, 
1980 to July I, 1981. The decision in 
each case was taken after due conSi-
deratIOn. The reasons for which these 
decisions were taken are in their 
nature secret and cannot be dlYulgecL 

(d) During the above periOd not.ifi-
cabons fOr the appointment of 2.8 Ad-
ditional Judges for further terms 
were issued when three days or less 
time remained fOr their terms of ap-
pointment to expire. The delay 01"-
curre-d primarily in the process of 
completing the consultations envisag-
ed in the constitution. 

Statemeat 

Statement '>h ow Ing th( numbt-r of va('anCles of Judgt-s In HIgh Courb and tl.c· Supr(,n1( 
Court .\5 on 1·4.1980, 1·4-1981 and 1-7-1981. 

------- - ------ -
SNo. Ndlltt" of the HIgh Court NUmb<'t of \ aCanc 1(' 'I a .. nil 

1-4-1980 1-4-1981 ~  

1- Allahabad 4 9 J 1 

2. Andhra Pradesh 2 4 4 

3. Bombay - 4 4 

4. Calcutta 8 10 7 
5. Delhi 4 6 
6. Gauhati 3 4 2 
7. Gujarat 2 4 4 

'8. Himachal ~et  1 

9. Jammu " Ka&.bmir 3 1 
10. ~ 1 2 2 



S. No. Name of the High Court 

ll. Kerala 

12. MacDl}i't Pla<i('lh 

13. Madral> 

14. ~  

IS. Patnd 

16. Punjab and Haryana 

17 Rajasthan 

18 Slkkim 

Total 

Suprt"tne Court 

Fazal COmmittee Report 

382. SHRI RAMAVATAR SHASTRI: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether a Ministerial Com-
mittee set up to examine the Fazal 
Committee repOrt fOr restructuring of 
the coal sector has submitted it. find-
ings; 

(b) it so, the details and to what 
extent it haS modified the Fazal Com-
mittee report, and 

(c) the details of decision, it any, 
f.aken thereon? 

THE 'MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (e). 
The report of the Fazal Committee is 
still under the consideration of the 
Government. 

38& • (i'hiRti( WMI\': 'fin -,"" .... , ~ . ~ 
tRI\' q, qTi\' 1ft "" ... fiIr : 

Number Of vacaru:ies as OD 
1.4.1980 1·4-1981 1·7·1981 ------_._. 

2 2 2 

7 7 

4 5 .J 

3 3 

2 11 12 

2 4 4 

3 4 

36 80 79 

-- ----1--"""'f-1-- ~ -1- - -

2 2 2 

~  lftn trl ~~ ~ fcfr 14 ~ 
~n  it;' ~ ~~ rnr ~ ~ 
~ t; 

('I') ~ ~ ~  ~ ~~ ~~  
IRfT t; 

(If) ~ itr ~~ ~~ iti !fliT 
~  t; ~ 

('If) ~ ~ 1ff\" ~ mr 
f1fla'ift t r"", • llR 1 98 0 ~ ~ 
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ProductioD. Tarcet for the Current Year 

384. SHRI CHITrA BASU: Will 
the MiQilt.e.r of ENERGY be pleased 
to state: 

(a) whether it 18 a fact that the coal 
production target for the current year 
has sInce been scaled down trom las 
mt. tonnes to 121 mt. tonnes; tn.d 

(b) if so, the reasODs thereof? 

THE MINlST!CR OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MA.HAJAN): (a) aDd (b). 
The coal production target for 1981-
82 haS been fixed in consultation with 
the Planning Commission at 121 m. 
tunnes and Dot at 126 m. tonnea. 
There is no propoJal to acale doWD 
the target to a lower level. In faet 
t.he target is likel1' to be revised 
upwerct.. .. 

"UJUlerbaDd sale of LPG Cyllw1er" 

385. SHRI RAMAVATAR 
SHASTlU: 

SBRI SANAT KUIIAR 
WAN'DAL: 

. WiU the Minister of PETROLBVII, 
CED:MICALS AND FERTILlZZR8 be 
~ to state: 

Ca) whether his attention has been 
drawn to a news item. captioned "un-
derhand sale of L.P.G. cylinders" and 
published in the Times of India dated, 
Ulth JUly 1981; 

(b) it so, the details; 

(C) the reaction of Government 
thereto; and 

(d) what steps Government propose 
to prevent such frauds occuring in 
future at varioUs places in the 
countrY'? 

THE MINISTER OF PETROL&lJlI, 
CHEMICALS AND FERTILIZBR8 
(SHRI P. c. SETHI): (a) Yes, Sir. 

(b) The news item reters to the 
reported misappropriation of oves 
10.000 cooking gas (LPG) cylinden 
from the Shakurbasti 1Uling plant ot 
the Indian Oil Corporation (lOC) 
during the last two years and the 
allege<.f induction of these cylinder. 
into the LPG markets as unauthorised 
connections. The news item also 
intrr-aha refers to the alleged involve-
ment of a local transport company and 
some 0'1 the IDe o1JlciaJ.. in the 
incident. 

(C) The matter bas been referred to 
the Central Bureau of Investigation by 
the rOC. 

(d) The Oil Companies have been 
given strlct instructions for taking all 
possible steps for the safe custody of 
LPC cylinders and to be vigilent 
8geinst such losses. They have also 
been directed to take stringent action, 
if any of their oftlcials are 'found to be 
involvecl in such cases. 

De1lmItaUOD of Coastitueneies 

886. SHRI CHITrA BASU: Will the 
Miltilter 01 LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 



..,,..,,.. ...... 
<a> whether Qovemmeat Jlave .. 

proposal to reltart deUmltatlon pr0-
cess !oUowinc the recent eaaaue; and 

(b) 11 so, ste))s taken in that direc-
tion'? 

TIm MINISTER OF LAW. JUSTICB 
AND COMPANY AFFAIBS (SBJU 
P. SBJ\7 SHANKAR): (a) The Elec-
tion Commission has recommended 
that articles 82 aDd 170 (3) of the 
Constitution may be amended so that 
while the total number of aeata to 
various States in the House of the 
People alld to the various State Legis-
lative Assemblies may remain un-
altered, the original position of frelh 
delimitation of Parliamentary and 
Assembly constituencies in each State 
and Union terntory after every de-
cennial Census is restored. 

(b) Opinion of the Attorney Gene-
ral of India in the matter has been 
obtained and further action would be 
considered later. 

Loan AmOUDt Sanctioned bY Rural 
Electrification Corporation 

387 SHRI CHITTA BASU: Will the 
Minister ot ENERGY be pleased to 
• tate: 

(a) whether It 1S a fact that upto 
December, 1980 the total loan amount 
sanctioned by the Rural Electric Cor-
poratIon (REe) was Rs 1315 crores; 

(b) if so, the amount t ~ till 
date and the shortfall; 

(c) the reasons for the shortfall; end 
(d) what specific efforts are being 

made 'for taking electricity 1:0 every 
village in the country? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : ca> Yes, Sir. 
The Rural Electriftcation Corporation 
has upto the end of December, 1980 
sanctioned loan assistance amounting 
to Be. 1315.28 crore! for Rural Dec-
trif)caUaa Projectl in the varlOUI 
Satea. 

.. ..... A ..... 

(b) The iDd1v1dual 8C:1'aeIDtB MIaC-
tioned bJr the Corporation are »baled 
for completion over a period. upto av. 
years and. the loan in respect of eaCh 
scheme is disbursed iD illltalment& 
according to the phasing of the con-
struction schedule. Against of the 
loan assistance of Re. 1815.28 crores 
sanctioned upto the eDci of December, 
1980, the actual disbursement amount-
ed to .Bs. 894.09 croret. 

(c) The reasons !for shortfall in 
drawal of loan instalments include 
non-completion of the requirements 
including furnishing of ground water 
certificates, organisatiOIlQl inadequa-
cies of the state Electricity Boards 
and Sub-Optimal progress in execu-
tion of projects in some states. 

(d) Of the total 5,'15,936 villages in 
the country, 2,71,808 villages were 
electrified upto the end of March. 
1981. The remainmg 3,04,628 villages 
are expected to be electrified by 1994-
95 as per the perspective plan pre-
pared by the States. During the Sixth 
Plen period (1980-85), an outlay of 
Rs 1861 crores has been provided for 
rural electrification whiCh Includes 
Rs 11'13 crores under REC programme 
for electrification of about one lakh 
villages . 

Proposed Sites fOr New Fertilizer 
Plants 

388. SHRI V S. VIJAYARAGHA-
VAN: Will the Minister 0'1. PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state. 

(a) whether any final decision hes 
been taken about the sites where the 
proposed new fertilizer plants will be 
set up: 

(b) whether there has been any 
delay in taking a final decision; and 

(c) if so, the reasons thereof? 

THE MINISTZR. OJ' STATZ IN 
THE MlNISTAY OW PBTBOLJ:tJ'K, 
CBBMICAtB .AND P&B'l'JL1Z1IRS 



(SBRI DAIBI1t 8DlG1I): (a) 10 <c). 
[t Ia JaNI''IDiid that the queatioD. re1er. 
to the prO,pOIed addit10Dal liz ..... 
baaed fertWzer plants. A Site Selec-
tion Committee baa been appointed to 
recommeDd, optimum locations Of the 
additional. six ,as-lRsecl fertilizer 
plants. The locations of these fertilizer 
;Jlanls will be decided after the recom-
menaations of the Site Selection Com-
mittee become available. 

Settin.. up of Drul' Units 

389. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of ~Ro

LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(a) whether Government have aDT 
proposal to set up drug manufecturing 
units to manufacture drug formula-
tions; and 

(b) if 10, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALs AND FlmTILIZlmS 
(SHRI DALBIR SINGH): (a) and 
(b). Government thrOUgh the Public 
Sector Drug Companies are already 
manufacturing and propose to manu-
facture a number of drug formulations 
___ either in their own plants Or through 
-rheir Joint Venture Formulation unita 
a lrcady set up or being set up in UP, 
Rajasthan, Orissa, Maharashtra Xar-
nataka and Goa. 

Agreement with French Firm for 
Additional Production in Bombay 

High 

390. SHRI J'YOTIRMOY BOSU: 
'Will the Minister of R ~ 
CHEMICALS AND FERTILIZJ!:RS be 
pleased to state; 

(a) whether a French firm has col-
laboration agreement with ONGC for 
additional production from Bombay 
High; 

(b) It ~ the peUeular. of the laid 
FrenCh tlftn;' . 

(C) deta1la Of the te ~ alid CODdi-
tiona of collaboration aar8ement; aDd. 
(d) why thla collaboration &pee-

ment, particularly when the-ONGC 
has the requisite technical know how 
and resources? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FDTILIZEBS 
(SHRI P. C. SETHI) : <a> Yes, Sir. 
ONGC have entered into an -.ree-
ment fOr availing of the technical 
assistance aDd industrial experience of 
CFP, a French firm, fOr quick develop-
ment and exploitation of the hydro-
carbon reserves of Bombay High and 
Satell te fields. 

(b) CFP is a PQrt ot the "TOTAL" 
group, 8th world Oil producer, the 1Jftt 
French petroleum Company, with 
wide experience in the field. 

(C) The agreement, effective from 
April 6, 1981 is fOr a period of 4 years 
and provides tor payment to the 
French Company, actual costs and fees 
for the transfer of technology and for 
the technical services to be rendered 
by it. 

(d) ONGC has to supplementl 
acquire certain specialised technical 
services/technology of an jntricate 
nature particularly in fields like re-
scrV\1ir engineering, development geo-
logy, conceptual engineering, geophy-
Sics, dz iBm.,. secondary /tertiary re-
coveries trai;"ing etc. for the develop-
ment and exploitation of the hydro-
carbon reserves of Bombay High and 
Satellite fields. 

FlnaDclal belp to Lan.cuage DeWS 
Agencies 

391. SHRI JYOTIRMOY BOSU: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
s1Jate: 

(a) whether it is a fact that 
although the majority Of the popula-
tion read Janauage Dewspapers in the 
country, the Janaua,e news apDCles 
are belDt a1ven VW'1llttle money; 
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(b) it so, on what basis, in view of MOlle,. tp Samaebar &bar.U 
the tact stated above, sueh money J. 
being given; and 

(c) details thereof? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI 
VASANT SATHE). (a) to (c). The 
news agencies are in private sector 
and it is essentially fOr them to 
manace their affairs in a manner eon-
ducive to their growth towards seU-
reliance and financial viability. The 
Government have nevertheless been 
extendine flnancial assistance in the 
form of grants-m-ald/loans to the news 
agencies, including the language ones. 
The quantum. of such assistance is 
dependent upon the size of the estab-
lishment of 1I1e agency concerned and 
the difference of emoluments drawn 
by its employees prior to and ~ te  
the formation of Samach ... 

Further. at the bme of restoration 
of status-qua-ante after the break-up 
of Samachar, grant for development 
of news serviee wac; extended only to 
t ~ language news agencies. namelY, 
Hindusthan Samachar and Samachar 
Bharati. 

392. SRaI JYOTIRMOY BOSU: 
Will the Minister Of INFORMAnON ' 
AND BROADCASTING be pleased to 
state: 

(8) whether it is a fact that Sama. 
char Bharah IS receiving Govern-
ment money fo'£ many years; 

(b) it so, detail. thereof and on 
what account; 

(c) is it a tact that this news en~ 
has not rendered any account tor 
several yearS although they are very 
much requirea""fa 40 .0; 

(d) if so, details thereof; 
(e) If S0, actIon taken thereon; and 

(f) if so, who are the ofIleials re-
sponsible for allowing this serious 
lapse year after and what action 
has been taken against them? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI 
VASANT SA THE) : (a) and (b). 
Consequent to the restoration of 
status-quo-ante after the break-up ot 
Samachar on 14-4-78, Samachar 
Bharati has been given the folloWing 
grants by the Government: 

Name of the Agenn DifferentJ al Rehablhta- Grant for Total 
of Salary and 
allowane«-

tion dt'"velop-
grant mt"nt or 

etc. of the 
employees 

news 
selV1CC 

Samacbar 
BharatI 

In adaitlon a sum Of Its 8 50 lakha 
was sanctioned to the agency in March, 
1979 as developmental loan tor aequir-
ing teleprinters. 

(c) and (d). Necessary uptodate 
accounts in repect of the grants given 
to this agency have been received by 
tlw Governmeat. 

(e) !lnd (f). 1;>0 not arise. 

15.41 3 2S 3.46 22 12 

M. I. C. ~ t 

393. SHRI JYOTIRMOY BOSU: 
Will the Minister Of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleasecl 
to state: 

(a) whedier there is aJJ7 recent 
study (since publieation of we :&e-
port) on the concentratiOn and 
~t on Of od~ in the 

country: 
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(b) if so, what are the details 
thereof; and 

(c) it not, the reasons therefor? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SRRI P. 
SHIV SHANKAR): (a) No such 
study has come to the notice of tbe 
Government. 

(b) Does not arise. 
(C) While Government's curreXlt 

industrial licensing polley (which 
specially encouTages new enter-
preneurs to enter industry thereby 
promoting competition and contribut-
ing in reduction of concentration of 
economic power) is, on the whole, 
working satisfactorily, Government Is 
no4verse to institute special studies 
to study this subject in greater depth 
at appropriate time. 

Shortace of Drugs in t ~ Capital 

394. SHRI RAM VILAS PASWAN: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether Government are aware 
of the acute shortage of drugs in the 
capital particularly P.A.S. medicines. 
Mexafonn. Adelphane and medicines 
for skin diseases for the past few 
months and rise in the prices ot drop 
from 10 per cent to 15 per cent; and 

(b) it so, the reasons therefor and 
the steps taken by Government to 
remove the drug scarcity and to check 
rise in their prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) and 
(b). Government monitors the avail-
ability ot essential and life saving 
drugs on the basis of the reports re. 
ceived every week frOm the State 
Drug Controllers IlIld Zonal omces of 
the Central Drugs Standard Control 
Orga.msation. 

Perlod1e shortages of PAS Granules 
manubdur.t by M/B. P1lzer Ltii., were 
~  from ~ in the racent 

put. The matter was taken up Nitb 
tht! manufacturers who repOrted that 
as they had closed down for some 
t ~ d.ue 'to labour Ulll'est and later 
were affected by gQ-s}ow, their prQ-
duetion and supplies of the above 
formulation were aJfected. SimUarly 
shortages Of Mexaform and Adelp/hane 
were reported from Delhi. The matter 
was taken up with the manufacturers 
i.e., Mis. Ciba-Gelgy who reported 
that they were closed dOWn trom 
OC"liober. 1980 ~ affected their 
production and supplies. No shortage 
ot medicines used for skin diseases is 
TE'ported from Delhi. 

For meeting the shortage of PAS 
Granules, Mis. Bio-Evans the manu-
facturers Of the equivalent formula-
tIOns were ad vised to rush their 
product. For Mexaform.. there are 
other anti-diarrhoeal drugs whiCh are 
reportedly available in the capital. 
The equivalent brands viz Geno-
phan tablets and SerpaIzina t et ~ 
(Gena Products) are available to 

meet the scarCity 01 Adelphane tablets. 

Prices of most price-controlled drugs 
had remained substantially unchanged 
for a number of years. Due to the 
increases in the costs ot raw materials 
etc., it became necessary to revise 
these prices. The prices of PAS for-
mulations have beei\ accordingly re .. 
vised. The prices ot Mexaform and 
Adelrphane tableb are yet to be ~ .. 
vised. 

~e e e ~ e in the Capital 

395. SURl RAM VILAS PASWAN: 
SHB.I S. M. KRISHNA: 
SHRI CHINTAMANI JENA: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) ~t e  it is a fact that more 
than 24,000 telephones in t ~ C4pital 
~ed out or order for a ~ e  
Of clays because ot the very fl.rst mon-
lOOn shower of the season; and 



AUGUItI' 18. lJ81 5180 

(b) if 10. bl view of the past ez-
-perleDce what steps had been taken 
by the Government so far to ensure 
mbdm.um "amale to the underground 
eables dUe to rains to provide un-
interrupted telephone service in the 
capital in such eventuality? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(smu KARTIK ORAON): (a) No, 
Sir. A maximum of 17,300 telephones 
were out-of-order on any single day 
in the month of July, 1981 when the 
rains started. In case of some tele-
phones it took a few days to restore 
service. 

(b) The steps taken to avoid in-
terruptions to telephone service are 
the following:-

(i) pressurisation of main under-
Il'OUftd cables. 
(ii) layinJl of cables t o ~  ducts 
to avoid damages. 

<iii) ftoClding of cable trenches 
before they are closed. 

(iv) use of jelly filled cables in 
the distnbut' on network 

Establishment of Fertilizer Plant in 
Budaun (U P.) 

896. S1mI MOHAMMAD ASHAR 
AHMAD: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a> ~t e  selectIon of sites tor 
the 4,000 crores proJect ferhl1zer Dlant 
bas been finally made in the State of 
Uttar Pradesh by the Site Selection 
Committee; 

(b) whether the survey team ap-
pointed by Government of India visit-
ed several sites in the most backward 
district of Budaun and recommended 
for the establishment of a fertiUzer 
plant in the District of Budaun; 

(e) whether It is the pOlicy of Gov. 
ern:ment to !oea1e such plants in 
backward areas and also where.l the 
CODSUmPtlon of fert1Uzer.iS maximum; ... 

(d) "hen the ftnal approval is 
Ultely to be aceorded for the estabUsh-
ment ot thJs fertilizer plant in 
Budaun? 

THE MINISTER OF Si'ATE IN THE 
MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) No Sir. 

(b) and (d) A SIte SelectIon Com-
mittee has been apPointed to recom-
mend optimum locations of the addi-
tional six gas-based fertilizer plants 
which are to be let up one each in 
Madhya Pradesh and Rajasthan and 
four in Uttar Pradeslh. The Site 
Selection Committee has not yet made 
its flnal recommendations 

(c) The location of a fertilizer plant 
is decidecl upon takiIl,i into account 
factors such as the availability of 
feed stock, proximity to the market, 
demand pattern, logistics and cost of 
transportation of raw materials and 
finished fertilizers and other techno-
economic considerations 

Propohal for fixed Perma.nent Polling 
Booths in the Country 

397 SHRI K MALLANNA WIll 
the Mlmster of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state 

(a) whether It IS a fact that the 
ElectIon CommlsSlon 1'3 of the VIew 
that fixed permanent pollIng booths 
should be set up thIOUghout the 
country to facIlltate poillng at fu-
ture electIons; and 

(b) if so, the detailc:; regarding the 
scheme of Government In this re-
gard? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRl P. SHIV SHANKAR): (8) 
In ita recent report on the General 
Elections to the House of the People 
and Le6isJatlve AaemblJes the :llec-
lion CommJalon baa .tated that after 



the General Elections it directed the 
Chief Electoral Officers to revise the 
electoral rolls polling booth-wise and 
for that purpose examine cloael,. the 
location of the existing polling booths 
so as to place them on a permanent 
footing after such examination. 

(b) Under the election law, the 
District.. Election Officers in 
the States and Retuming 
Otftcers in the Union Terri-
tories are responsible for the provi-
sion of sufficient number of polling 
stations and the publication of UBt of 
polling stations with the prior ap-
proval of the Election Commission. 
The instructions ot the Election Com-
mission in this behalf are contained 
in the Election Commission's publi-
cation on 'Hand Book for Returning 
Officers'. The main points for the 
guidelines which the District Election 
Officers I Returning Officers are requir-
ed to bear in mind are:-

(i) The average number of vot-
ers to be allotted to each polling 
station should be 750 aDd the maxI-
mum number is 1,000 voters save 
in exceptionl cases. 

(ii) No voter should ordinarlly 
be required to travel more than 2 
Kms. for reaching his polling sta-
tion. In sparsely populated hilly, 
or forest areas, a relaxation of the 
condition up to 3-6 Kms. is al-
lowed. 

(iii) The polling stations should 
as far as practicable have at e ~ 
an area of 20 sq. m. so that it may 
not be too cramped for congested 
making it difficult to take the 
poll. 

(iv) To the extent practicable 
polling stations in rural areas 
should be at the same place as for 
pauchayat elections, so that voters 
could &0 and cast their votes al-
way. at the same place and not at 

cWrerent places for d.ifrerent eIec;:-
tions. " 
(v) As far as possible polling sta-
tions should be located in achoolJ 
(Government or aided) or other 
Government or Semi-Govemment 
institutions. Tho locaUon of poWng 
stations in private buiJdiDla or 
premiaes should be avoided. But 
where this becomes unavoidable the 
buildings should be properly requi-
sitioned and I or consent of the 
owner be obtained in writing. 

(vi) ~ polling stations should 
be located in poUee statiODS, hospi-
tals, temples or placel having reli-
gious Bigniflcanee. 
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Reforms in Election Procedures 

399. SHRI MOOL CHAND DAGA: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state: 

(a) whether Government propose 
to amend the eleetion law with a 
view to reform the election system 
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so that mifttle of CkWernment ma-
chinery in elections could be check-
ed, expenditure on elections could be 
reduced and elections could be held 
free from corrupt practices; and 

(b) if so, by what time, and if 
not, the reasons therefor? 

(lnterrupt,ons) 
THE MINISTER OF LAW, JUS-

TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) 
Yes Sir. 

(b) Comprehensive proposals con-
nected with eleetoral reforms, inclu-
ding proposah for preventing misuse 
ot official machinery, reducing elec-
tion expenditure and providing effec-
tive measures to deal with corrupt 
practices are under consideratIon De-
cisions on the proposals would not 
only require car.eful consideratJ.on of 
the full import of the implIcation 
but also discussions with o t~  
parties, and in some cases with the 
State Governments as well Hence the 
taking of final decisions would neces-
sarily involve quite some time. 
Telephone went oat of ordler in Delld 

trom May to July. 1981 

400. SHRI XAVIER ARAKAL: 
SHRI R. L BHATIA: 
SHRI S M. KRISHNA: 
SHRI CHINTAMANI JENA: 
SHBI RASHEED MASOOD: 
SHRI VIRBHADBA SINGH: 
SHRI ACHARYA BHAG-

WAN DEV: 

Will the Minister of COMMUNICA-
TIONS be pleased to state· 

(a) how many telephones were out 
of order in May to July, 1981 in New 
Delhi, month-wise; what are the rea-
sons; and 

(b) how many have been restored 
to order and what preventive steps 
are taken by department? 

TIm MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(a) and (b) The number of faults per 
day durtag the months of May and 

June, 1981 were tOll and 4121 :respec-
tively. These were cleared wlthln 
an average duration of sis hours. 

During July, 1981, however, the 
faults were more due to cable break-
do ~ during the monsoon. A maxi-
mum of 17,300 telephones were 
out of order on any single day in 
the month of July, 1981 and some of 
these faults took a few «lays to be 
cleared. 

The following steps have been 
taken by the Department to prevent 
break-downs: 

(i) Pressurilation of main cables: 

(d) laying of new cables duly 
pressurised, 

(iii) protection to existmg cables 
by hal! ducts 

(lV) laying of cables in duch; 

(v) Use of Jelly filled cables in 
dlsttlbutlon network s 

12 hrs 

SHRI HARlKESH BAHADUR 
(Gorakhpur)· Rigging 01 electIons 

1'1 Garhwal (Inte'M',/ptlons) This is 
a berious matter (lnterruptlOns). 

MR. SPEAKER: Mr Paswan, you 
should reply to this question yourself. 

tIn.teTTuptiona ) 

IR'SIfW ~ : cflfT ~n Cf;"{ ~  

~ Q'ft1' ~ l1r :s( fon: I 

(In.teTTuption.t ) 

MR. SPEAKER: Mr. B08U what 
do you want to say? ' 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Adjournment Mo-
hans t ave been given. . 

MR. SPEA K.ER: I ha"'e not all()1tr-
ed them. 



SRRI JYOTIRMOY BOSt1: ... about 
-the fa,.ilure of the Chie! Ele..:tor&l om-
cer w'th regard to t..'1! Lok Sabba 
election at Garbwal. .... 

Ma. SPEAKER: 1 have not allowed. 
Not allowed. 

(Inte1"rUpUOJu ) 
AN HON. ME.Ml3ER: How can you 

disallow it? -.. 

MR. SPEAKER: According to rules. 
Nothing is gOing on record. Withou 
my permission. 

(In terroptions). 

MR. SPEAKER: Please sit down. 
Please listen to me. There is the ques-
tion of consensus in democracy, De-
mocracy means discussion. fUnction-
ing by discussion. Please listen to me. 
I am just saying certain things. This 
is just a substitution of fisticuff by 
discussion; that is what democracy 
is. We have decided in the Com-
mjttee. We are going to discuss each 
subjE'C't at a given time. (Interrup-
hon) Please do not interrupt me. A 
representative of each Group is there. 
We have discussed .t there. I am not 
barring any discussion whatsoever. I 
have assured this also. 

~ ~ "'" ~ (f+; 1ff't'i") : 
CffTlftliifil ~ ~ iti ~ it ~ C!Jil 
';ifriiq:r, t ~ t n~ ~ I 

MR. SPEAKER: Why are you in-
terrupting me? Do you observe any 
rule? When I am on my legs, I have 
my say. Mr. Nadar, who made you 
the leader? This is not thE' proper 
way. Why should you do it? When • 
I am speaking, you must listen to 
rne. I try to make the working of 
this House very smooth. I want that 
We should be functional in a very 
productive manner. That is what I 
l11ean. That is why I solicit your co-
operatio!). in that respect. I appeal to 
you. I am open to correction or any 
lIuggestion. We have accepted and we 
haVe decided in yesterday's meeting 
that we are going to discuss each 

subject. Then why should. you try 
to do this noW? 

AN HON. MEMBER: Garhwal? 

MR. SPEAKER: Everything WIder 
the Sun. but within the rules, That is 
what I have said. We have decided it. 
There is no question of a discussion 
here. We have discussed and we are 
going to do it. We shall decide every-
thing according to rule25. 

(In.terruptiom ) 

~ ~  ~ tfh' tn<flfr 
~ ~  qrrlfcrr CfliT t ~~~  

SHRI JYOTIRMOY BOSU: On a 
point of order. 

MR. SPEAKER: Whatever is per-
missible under the rules, we will dIS-
cuss. 

(lnter'lUption8) 

MR. SPEAKER: We 
ed it already. 

have discuss-

SHRI GEORGE 
(Muzaffarpur): We 
cussed. 

FERNANDES 
ha-,e not dis-

MR. SPEAKER: Not th.lt: we 
discussed in the Business Advisory 
Committee and we reached a det'i-
sion. You must ask your representa. 
tive ... 

(Interruptions) 

MR. SPEAKER: All of a sudden 
I do not know 

SHRI GEORGE FERNANDES: •• 

MR. SPEAKER: Nothing i! going 
on record. No, e ~e I have not 
permitted. 

SHRI 
Why? 

GEORGE 

MR. SPEAKER: 
not allow you to 
mission. 

FERNANDES: 

NOt no. 1 do 
make this sub-

SHRI GEORGE FERNANDES: 
I can produce the evidence .... '"'' 

--------------------------------------------------------------. ··Not recorded. 
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JIB. SPZAKER: I am constrain-
ed to say... No, no, nothing is going 
On record ... 

(Inten"Upt;ioona ) 

MB. SPEAKER: Look here, no, 
no. I do not allow. You please sit 
down. These things will come when 
the discussion comes up, not now. 

(lnten-uptions) 

... ~ : ~  ~ 

~ ~  ~ ~ " ~ ~  
~ 'Wm ;r(f t I ~ ., ~t 
if'(f wraT t I...... ~  

.sq ~ ~A ~~ if(t t 
25 ",rot\' t(II! \\t'f lIi l' ~ ~~ 
t~~~t~ 

• ~ 'r" ~~~  
~ .0 ~  t, ~  ~ ~ ~ it 
~ ~~ I (W"",;=() 

:MR. SPEAKER: No, no. I do not 
shut out anything. If they start dis-
cussing, how can I allow? I am not 
going to allow. 

PROF. MADHU DANDAVATE 
CRajapur): In the light of your 
observatIon ... 

(Illterrupt?O)1 s) 

MR. SPEAKER: You 'please sit 
down. I will call one by one and 
allow. I will not allow any irrele-
vant thing to go on record ... 

(Interruptions) 

MR SPEAKER: Now you decide 
amongst yourselves ...• 

(Interruptions) 

SHRI GEORGE FERNANDES: 
The RepresentatIon of People's Act 
whose implementation we are o:on-
eerned WIth has been breached. 

R ~  No, you first 
listen to me and then you say. I 
have told you Mr. GeOrge that we 
will discuss the subject when It 
comes. Ana it is going to come. 
That is what I have told you. -

~  '(T1ff.."w ~  ~  : 
~  iftf ~  ~ t I 

MR. SPEAKER: Let me talk to 
him . 

SHRI JYOTIBMOY BOSU: You 
kindly read Rules 56, 5'1 anel 58. 

MR. SPEAKER: I have gone througb 
it so many times . 

t. 
SHRI GEORGE FERNANDES: The 

statement made by the Chief Minister 
of Haryana ... 

MB SPEAKER: That will come 
when we disCUss it but not now. I am 
not askmg for any argument. I simply 
said that the subject will come up for 
diSCUSSIon and then you can raise your 
argument. 

SHRI GEORGE FERNANDES: We 
have moved a mQbon. 

MR SPEAKER: I do not allow. -
SHRI GEORGE FERNANDES: 

How will you accept a discussion on 
it? 

MR. SPEAKER: No, no. There are 
so many ways. We all discussed 
it .... You cannot bind me down. 

SHRr GEORGE FERNANDES. You 
were feeling that we are not com-
petent to discuss this matter. 

MR SPEAKER: That is why I told 
you that we will find a way. 

SHRI GEORGE FERNANDES: If 
we are not so competent to discuss ••• 

MR SPEAKER: I am not going to 
divulge anything. 
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SltRI GEoRGE FERNANDES: You 
. tell Us bow We are going to have a 
discussion. 

MR. SPEAKER: No question. 

Me) "'! ~ : 
~ ....... . 

~ ~ snci«"( ~~  
t~ ~ ~  &1' ~ ~ ~  ~  ~t qar 
t , ~ 184 it ~  et ~ ~~ i{ 
~  ~ ~  t: l 

PROF MADHU DANDAVATE: In 
the light of your observations, I want 
to make a stlbmission with your per-
mission. 

With your permission, 1 would like 
'(J make a submission. (Interruptions). 

SHRI JYOTIRMOY BOSU: Sir, I 
'I' jse on a point of order. You kindly 
~ t hold o'f this. (Interruptions) 

MR. SPEAKER: I have got by heart 
the rules. 

SHRI JYOTIRMOY BOSU: Your 
neart is very large. I know. But, it 
cannot certainly contain the. book. 

MR. SPEAKER: Yes, Sir. It con-
lains you also. 

SHRI JYOTIRMOY BOSU. This is 
'" very big book. You kindly come to 
Rules 56, 57 and 58. (Interruptions) 

PROF. K. K. TEW ARY rose ... 

MR. SPEAKER: 1 have allowed 
him. He is raising a point of order 
(lnte7'rupticms). Why all these young 
men are standing? 

SHRI JYOTIRMOY BOSU: You try 
to understand one thing. The adjourn-
ment motion means that the matter is 
so very urgent that We can raise it 
'here. 

MR. SPEAKER: I have seen it. I 
:tnow my job. 

SHRl JY0'.r.IlU40Y BOSU: So, it 
18 very ur.ent to enable the Rouse 
to take up this issue. By convention, 
_1317 LS-IO. 

the adjournment· carries the eeB.-
sure ... tte ~~  

MR. SPEAKER: What was ot 
supreme importance in that? 

SHRI JYOTIRMOY BOSU: You go 
On making observations. Try to un .. 
derstaJ1d. this. In the House of Com .. 
mons, it can be discussed. You ar. 
here forcibly shutting this out. 

MR. SPEAKER: There is no quel-
tion. You say the rule is like this. I 
say the rule is like this. 

SHRI JYOTIRMOY BOSU: No. 
Sir.. (Interruptions). 

PROF. K. K. TEWARY rose. 
(InterruptiOns) 

On a point of order. 

&) ~  ~~ ~ ~ A : ~  

r.rml rrir ~  q'(Cfi ~ ~ 
...:0 

MR. SPEAKER: I shall come to you. 
r have allowed him a point of order. 

'IN' ~ ~ "IT ;:r6"r ~  I .:: 

PROF. K. K. TEWARY (Buxar): I 
know that they had unleashed a reign 
of terror there. One of the Members 
of this House was beaten by goondas 
and hooligans. They are not prepared 
to discuss that. But, they are: raising 
this question of rigging. Il at al1 
there was rigging, it was done by 
Shri Bahuguna aDd his Goondas .... 

(Interruptions) 

MR. SPEAKER: No point of order. 

• "" fiRmf ~  ~ 
~  ~ 5S( 3) * ~  'frq' i\' ,,1ft ""r ~ m t~ t t ~ 

~ it ~ q"( "t« It t , ~ 
~~  ",irtl' if 6') ~ 

~~ ~ iff( t ~  ~  '" q ~  

"12' "fer'" I ' .. 1fCfyr;f' .. r Ifr':f\;rT ttl 
58( 3) it !ARlT " t~ 1i q: t 
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Ar ~  ~ 1i trm t ~ ~ 

fCf"!f1l 6it7 lITfirct ~ I ~  lit . 
Cn...w t ~ ?f(i' q"( tt'@f"( tl ~ .. 
iflrtt ;mrwRl' ~  ~  ~ fct,m I .. 
r ~ t ~ ilil ~  ~ ~ q"'( 
~ ~ 

~~ efi) ~nn I ~~ ~ ~  

rl'1ril ~ ~ '"' ~  ~~ ;p;f(fcrt 

~ ~ f..n1fiia fCf'll11 1f{" 

~n ~ t I 

MR. SPEAKER: Not allowed. 

~~~  184 "i 
m lij'(T ~  ~ f"{ otn." t~  
~  if(?: r .. " t~ I ~ t ~ ~  

1"U tn: ~ e  ~ ~~  
tftf;ro; , ~ ~ ~  ir fu« ~~ ~ 
t, mq ~ Cla"<: Wfm , 

MR. SPEAKER. No question. 
(Interruptions) •• 

MR SPEAKER: Nothing of what 
Mr. George said is going on record. 

Prof. Dandavate. 
PROF. MADHU DANDAVATE: 

Shall I formulate my point of order? 

~ e  ~  n ~ "-1 ~ I 

1fi"lf rrtV Wta'T # CflfT ~~ I 

(Interrupti011.S) They do not obey the 
rules. They do not see the l'ules. 
(Interruptions) . 

PROF. MADHU DANDAVATE: 
Sir, I was formulating my point 01 
order. 

You had made certain observations 
about the Business Advisory Com-
mittee. You referrec:t to the Business 
Advisory Committee and said that 
70u would find some methods by 

• ·Not recorded. 

which this Garhwal and other 
problems could be discussed. 
Sir, there will be procedural ditllcultJ-
8Dd that is my point of order. By tb • 
time you try to take up this matter 
fOr discussion in the meantime cer-
tain events are taking place by which 
the discussion will be circumvented. 
How I will tell you. Some responsible 
Members have come out with a sbate-
ment after re-ordering of the poll in 
Garhwal about the review of powers 
of jurisdiction of the Electi\1n Com-
mission. (Interruptions) 

MR. SPEAKER: No, Sir. It is irre-
levant. It is contradictory. 

( Interruptions) 

PROF. MADHU DANDAVATE': 
What is your observation on the point 
of order raised by me? 

~ •• : srrq Cfl.I1 ~ ~ 
~ ~ ~ ? \ifGr ~ ~ ;ffT t 
m ~~ cp.;ff iM'T ~ t: ? 

It IS irrelevant. No. No. 

(Intel"ruptiOns) 

SHRl INDRAJIT GUPTA: The 
Chief Election Commissioner is an 
mdependent authority under the on~ 
stitution I agree with you and, 1 
think, that is whGt is in your mind 
also that the exercise of his powers 
by the Chief Election Commissioner 
cannot be a matter of discussion in 
this House. No Minister is in a position 
to express any opinion either in 
favour "f Or against something that 
the Chief Election Commissioner does. 
Sir, you will recall oD a previous 
occasion there Was a Starred Question 
and every reply that was given b, 
the Home Ministryon that occuion 
was that he could not say aDJ'thinl 
because it was within the competence 
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of the Chief Election Commissioner 
and I hid said on that occasion that in 
that case why such a Question should 
have been admitted at all 

Sir, we have not brought this 
adjournment motion to censure the 
Chief Election Commissioner. We 
have brought it here to censure the 
act of the Government and the Admin-
istration. The point is, Sir, that you 
just now S'Ilid that democracy should 
not be subsituted by fisti-cuifs. I am 
thousand times in agreement with you 
but the democratic process has pro-
duced this House. This House is the 
result of democratic process of elec-
tions you will agree, and whether that 
democratic process is to be carried on 
or not is your concern as well as the 
concern of every MembpT in this 
House. 

MR. SPEAKER: 1 am not curbing 
any discussion. I am not preventing 
any discussion but it has to be done in 
a proper manner. I am not to be 
subjected to any imposition. 

SHRI INDRAJIT GUPTA: Sir, there 
is red-handed, proof and evidence. 
We want to censure the Government 
or Haryana, the Home Ministry and 
the Police for what they have done. 

(Interruptions) 

SHRI K. LAKKAPPA (Tumkur) : 
Sir, Mr. Gupta has rightly stated that 
Election Commission cannot be ques-
tion and there shou1<f be some other 
forum ... (Interruptions) It is the de-
cision of the Election Commission and 
they are questioning the very founda-
tions of the Constitution and it is 
protected under the Constitution. In 
the Business Advisory Committee we 
have also raised that if this can be 
discussed in a different forum. Where 
is the e t ~n of adournment motion? 
Yesterday you allOwed one adjourn-
ment motion and this cannot be a daily 
affair. How can there be an adjourn-
ment motion on every matter? Sir, yOu 
have rightly said that you can give 
another opportuniy to discuss but not 
by way of an adjournment motion. 

(lnterntPfiofla) 

SHRI GEORGE FERNANDES 8ir, the 
Chief Election Commissioner'S state .. 
ment ... 

MR SPEAKER: That will come 
later. Not likp this. I have seen that 
statement 

SHRr GEORGE FERNANDES: Sir, 
the Chief Election Commissioner'", 
statement. 

MH Sl-'EAKE.H: That will come 
when the bme comes. I have told 
you that every motion cannot be 
aU.:>wed. J have gh'en you my assu-
ranCe thet it will be discussed. 

lZ.17 hra 

PAPERS LAIr, ON THE TABLE 
NOTU'!CA'l'ION UNDER INDIAN 'l"E'I&-
GRAPH ACT AND PROFIT AND Loss 
At.::COUNTS ETC. OF TELE-CoXMUNXCA-

nON BRANCH OF P&T DEPfJ."r ... FOR 
1978-79 

'I'HE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. ~ 
I beg to lay on the Table:-· 

(1) A COpy each of the [onowing 
Notifications (Hindi and English 
versions) under sub-section (5) ot 
section 7 of thE" Indian Telegraph 
Act, 1885:-

(i) G.S.H. 59 (E) published 111 
Gazette of India dated the 12th 
February, 1981 containing coni-
gendum to Notification No. G.S.R. 
98 (E) dated the 27th February, 
1976. 

(ii) The Indian Telegre.ph 
(Se(X)nd Amendment) Rules, 1981, 
published in Notification No. 
G.S.R. a91 (E) in Gazette of India. 
dated the 11th June, ~  

[Placed. in LibTaru. See. No. LT-
2597/81.] 

(2) A coPY ot the Profit and Lou 
Accounts 8lld Balancesheet (on 
accrual basis) of the Tele-Cam.-
munication Branch of Posts .neS 
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Telegraphs Department for the 
year 1978-79 (Hindi and English 
versions). [Placed in Libra",. See 
No. LT-2598/S1.J 

NOTIFICATION VNDER On. INDUSTRY 
DEvELoPMENT AcT 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICAL AND FERTILIZERS 
(SHRI DALBIR SINGH): On behalf 
of Shri P. C. Sethi, I beg to lay on the 
Table a COPy of the Oil Industry 
Deve10pment Board (Employees' Con-
tributory Provident Fund) Amend-
ment Rules, 1981 (Hindi and English 
versions) published in Notification No. 
G.S.R. 368 in Gazette of India dated 
the 11th April, 1981, under sub-section 
(3) of section 31 of the Oil Industry 
Development Act, 1974. [Placed in 
L'&brarll. See No. LT-2599/81.] 

NOTIFICATIONS tINDER HIGH COURT 
JVDGES (CONDITIONs OF SERVICE) AcT 
o\ND SUPREME CotJRT JUDGES (CONDI-

TIONs OF SER\UCE) ACT 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
P. SHIV SHANKAR): I beg t~ lay on 
the Table:-

(1) A COPy of the High Court 
Judges (Travelling Allawance) 
Amendment Rules, 1981 (Hindi and 
English versions) published in Noti-
fication No. G.S.R. 360 in Gazette of 
India dated the 11th April, 1981, 
under sub-section (3) of section 24 
0' t"e High Court Judges (Condi-
tlons of Service) Act, 1954. 

(2) A copy of the Supreme Court 
.Judges <Travelling Allowance) 
Amendment Rules, 1981. (Hindi and 
English versions) published in 
Notification No. G.S.R. 394 in 
Gazette of India dated the 18th 
April, 1981, under sub-section (3) 
of section 24 of the Supreme Court 
Judges (Conditions of Service) Act, 
1958. [Placed in Library. See No. 
LT .. 2600/81.] 

NOTIFICATION UNDER BENGAL CHEMICAL 
~ ND PHARMACE'UTlCAL WORKS Lm. 

(ACQ'OISlTluN A1fD TItAN__ OF 

UNDERTAKINGs) MT 

SHRI DALBIR SINGH: I be, to 
lay on the Table a eOPf of the Bengal 
Chemical and Pharmaceutical Works 
Limited (Acquisition and Transfer of 
Undertakings, Meintenance of Ac-
counts and Administration of FUnds) 
Rules, 1981 (Hindi aDd English ver-
sion) published in Notification No. 
S.O. 478 (E) in Gazette of India dated 
I..he 18th June, 1981, under sub-section 
(3) of section 32 of the Bengal Chemi-
ca.l and Pharmace-utical Works Limited 
(Acquisition and Transfer of Under-
takings) Act, 1980. [Placed in Library. 
See No. LT-2601/81.J 

REPORTS OF COMPl'l'ROLLER AND AUDrt'OR 
GENERAL OF INDIA FOR 1980 AND 1981 

AND FINANCE AccotmTs OF UmON 
GOVERNMENT FOR 1978-79. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): I beg to lay 
on the Take:-

(1) A COpy each of the following 
Reports (Hindi and English ver-
sions) Under article 151 (1) of the 
ConstItution: -

(i) Report of the Comptroller 
and Auditor General of India for 
th.e year 1980-Union Government 
(Commercial) Part V-Mis-
cellane;)us topics of interest. 

(ii) Report of the Comptroller 
'3Dd Auditor General of India for 
the year 1981-Union Government 
(Commercial) Part I-Introduc .. 
tion. [PlaCed in Library. See No 
LT-2602/81.] 

(2) A copy of the Finance Ac-
counts of Union Government for the 
year 1978-79 (Hindi and English 
versions). [Placed in Vibra1'll. See 
No. LT-2603/81.] 
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FINANCIAL CO.Ml4ITl'EES, 1980-81 
A RJ:VIBW 

SECRETARY: I beg to lay on the 
Table a coPy each of the Hindi and 
English versions ot the Financial 
Committees, 1980-81 A review. 

ASSENT TO BILL 

SECRETARY: Sir, I lay on the Table 
the Finance Bill, 1981, passed by the 
Houses of Parliament durIng! the last 
session and assented to. Since a report 
was last made to the House on the 8th 
May, 1981. 

12.!1. IU'S. 

CALLING A'1TENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

FAMENJ: .AND DROUGB.'l' COKDlTIONS m 
SOME PATRS OF THE coUKTRy 

MR. SPEAKER. Now, Calling 
Attention. Shri Daga. 

SRKI MOOL CHAND DAGA (Pah) : 
Sir, I call the attention of the Kinis-
ter. (Intemption8). 

[At this stage some Hon. Members 
left the House] 

lZ.!2 hIS. 

[MR. ~t A R in the Chair] 
nte ~on  

KR. 
record. 
tion 

DEPUTY-sPEAKER: Don't 
Shri Daga. Calling Atten-

SHRI MOOL CHAND DAGA: Sir, I 
call the attention of the JIinlster ot 
Agriculture. and Rural Reconaruction 
to t ~ followins matter of urleni 
public importaDCe and I requ_ that 
he 1II8y make a statement thereoD:-

'-rhe reported .erIous faJDjne and. 
ckoucbt coD,CUtloDs in l\IUuthaIa, 
AaaIIta Pradesh, Jeamataka _4 

pans of the count", (CA) 
other parts of the country and the 
stePs taken by Government to meet 
the t t on ~ 

Mit. DEPUTY-SPEAKER NOW, 

the hone Mintster. 

THE MINISTER OF AGRICULTURK 
AND RURAL RECONS'l'RUCTlO1f 
AND IRRIGATION AND crvn.. 
SUPPLIES (RAO BlRENDRA 
SINGH).: AlthoUJh the monsoon in 
the year 1980 was more or less-satis-
factory, drought conditions prevailed 
during the POst monsoon season in 
the year 1980 was more Or less satls--
Pradesh, Haryana ltarnaiaka, Kaba-
'rashtra and Tamii Nadu. ~ the 
post monsoon period, the total area 
affected was 213.12 lalm hectares 0\-
volving a human population ot m .• 
lakhs IUld cattle population Of 6'5.91 
lakhs. Central Teatns visited all til .. 
States and as a result at deciaioraa 
taken on their reports. a cellin.a at 
expenditure of RB. 70.45 crores wu 
approved fOr purposes of central asaia. 
tanee during the year 1980-81. Ira 
addition, foodgrains were allotted 
under the National Rural Dnploymen.t 
Programme (NRlCP) and short-term 
loans were also sanctioned for U.e 
pur.chase and distribution of agricul-
tural inputs. 

The drought conditions conUnuec:t 
during the pre-monsoon period thla 
year also in Andhra Pradesh, Kama-
taka, Haryana. Rajasthan and Tamil 
Nadu. In these five states. 75 district. 
involving a cropped area at 160.IS 
lakh hectares. a human population of 
746.87 lakhs and cattle population of 
673.99 lakhs continued to be at!ected. 
At the request of the State Govera-
ments, Central Teams visited. these-
States during April-May, 1.1 and, 
on the basis of their reports, a ~ 
ceiUng of expenditure of as. 121.13 
meats, Central Teams vls1ted. t ~ 

Central assistance. 'l'be ~  
assJstance included provision for 
emp1oJ"mem. leneration e ~ 
drinldng water supply, 8ubal.dy tor 
alricultQ.ral n ~  fodder ~  

artablements $. lp, ac1dttion. ~ .. 
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[R&o Birendra Singh] 
term loans for purchase and distribu-
tion of aaricultural inputs during the 
current Kharif season have also been 
sanctioned. These five States have 
also been allotted foodgrains under the 
National Rural Employment Pro-
cramme, besides cash assistance. 

Drinking water posed • serious pr0-
blem in the affected areas of these 
States. At the request ot the state 
Governments, the D.G S.&D. placed 
Indents for 97 fast rlgs for boring 
drInking water wells In hard rack 
areas. Thirty six rigs were supplied 
before the on-sea of the monsoon. On 
the intervention Of the Prime Minis-
ter, 42 fast rigs were supplied, mostly 
aIlong wIth CrE'W, by othl"r States. 
The total number of rigs deployed in 
the affected States was 688. Special 
allocation of cement was also arrang ... 
ed fOr these States. 

In order to mitigate the dlstress to 
the cattle population, the state Gov -
ernments set up cattle camPs and 
fodder banks in the affected areas. A 
sum 01 Rs. 46 lakhs Ul'lder Plan and 
~  ~  lakhs under Non-Plan has 
been sanctioned for this purpose. 
Special trains were arranged in 
Andhra Pradesh for transportin, 
fodder to the critical areas. 

The twelve-point Programme tor 
drought management l5uggested. by 
the Prime MInIster durmg the severe 
drou&ht of 1979-80 continued to pro-
vide the basic strategy and guidanc. 
at all levels for mectmg the drought 
situation. A crop-weather watch 
sroup at the Centre has been con-
tinueusly monitoring the situation and 
suggesting rcmedidl measures to the 
t t~ Governments. The States have 
also been advised to set up similar 
groups at state and districts levels. 
Steps have been taken to maintain 
supplies of cerenls nnd othel essential 
commodities through Fair Price Shops 
in the drought affacted States. It is 
gratitying to note that no starvation 
death or cattle mortality or epidemic 
On account of droU&ht ba.s been 
reported, by the State Governments. 

I am happy to state that ibe dia .. 
tress which the people in the droUCht 
affected States were passing throu,ah 
ended with the onset of monsoon this 
tyear. The rainfall in practically all 
parts of the country has been very 
satisfactory. However. the Govern-
ment is alive to the recurrent drought 
condU:ons and is taking all prossible 
steps to mitigate the effects of such 
aberrant weather conditions on plant, 
human and cattle population. 

..-I\' ~ .... wm : ~  Cfl!i1 it\ 
~ m lAm ~  q;m-Clif ~ R~ n c;ffflr 
~ t, 'ill lRil'f ~ t: -arf, ifi ~ it 
~ ~~ $ '(!:q' 1f ~ ~~ qtflff tI:cf 
~ iti' ~ oq-T I ~  ~ ~~ ~  ~~ qr 

~~ t , it ~ I'1"<ntt I ~  ~t ttt~ 

iln wn: ~n t ~  t ~ ~ ~ ~ U"1f 
~ uit t , ~ ~n  ~ ~ tr { iflTifC' qti\" 

if: ~ ~ ~ ~m  .. ~ Cfft ~ ~ m 
~ t. etf;r t ~ it ~~~  ~ , 

~  smr ~  ~ e t ~ t( 'iflfCfl1.. 

~ m t ctt ~  ~ , ~  ~  if o t~  
'tim' fr6 ~ ~ U1l'T <fiT ~n e  it 
ii1T=t it ~m ~ ~~ ~ lfT 1980-81 lr 
\ih ~~ '1"1 ~t  <."frT ~ ~ ~ ~ I ~~ em 
~ ¥:IT Rt i\' 1981-82 <tit ~t ~ 

~ ~ ~~  it(f ~R  ifl ~ t  ~ 

~~  ~ q 3ftGf ifit ~ ~ (, ~~~ t 

it ~ \ilrq iI'tc: t ~ ~ c.r(l" ~  

~  ~ ~  ~  ~ m i\' 

CfZrr ~ ~  m tdr m ~ t ~ ~~ if • 
Cf7sarT, o ~t ~  ~  t ~ if 
~ ~  t I ~t ~ mq' ~ tfTQ '1T\;f 
tit t{ ~ arm ~~  ~ n ~ fr.p ~  ~ 

if1 ~~ ~ t ~ t: !A'l'wt ill ~n  I 

~~ it ~ m  3 ~  =« ~~ t 
~ lAT\lJ 'Ifi ~ ~~~ t. I men 
it; ~ mm ifit ~ m ~ ~ "'T«T if 
~ ~~~~ ~~~  t ~ 

~ ~ ~t~~~~ ~~t  
q'f\if ~ ~ fiorir o:q-ro i\{\' at ~ '11t qt;ft 
~  ~  t ~  ~ ~ t 
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dr( !AN -~ t tr ~  "tf (\ -qr t 
~ $fN ifrt ~t  ~ ~ ~ Ifff ~ 

~o n ~ I ~ ~ itr ~ ~~ 

it f.srPf ~ ifPf miff ~  ~ 

~ ~  Tq(§q'f ~ ~ wi ;t\" ~ 
it f, ~ aTrr ~~ ~ iRtar( ~ 11ft tRWl'(I 
If(\" ~~ "({r t , ~ Qt GIl tf(T q; 
~t  -

"1 am happy to state that tbe 
distress which the people in the 
drought-affected States were pas-
sing through ended with the onset 
01 monsoon this year." 

~ GJ7fT ~ ~  ~  ~  ~ Ai 
:qil' ~  ~ itrea &: I ~ t it t(ifl 

ifRf ~ " f1f, ~ ~ .qr ~  

~  t ~ ~ "l" ~~ ~ 
~~ ~ cti'T i%e 'q"(f \il'RfT ~ I ~ 

-nil' (Rft Gl'i(ft t ,,;rn ~n~ ~  ~  

maT t , ~~ ~ ~ ~ 1QTtt ~ ~ 

;:, ar;mfr t ? ~ « ~  Gtil ~ fttfti 
~ ~ I 'lr:r FtlfT ~ if"aN f'Cfl tmT1, 
~  ~n~  ~ ~  ~~ ~~ 

if ~  e ~ ~ ~ ~ ~m aGfl ? 
'1Ttl ~ ~ ~  qt-q ~ 1!i' ~ t  ~ 

ijf ? ifln' ~  it, qorn 1:e it: ~t  

~  ~~ it ~~~ 
lifm ~ t? f 1;(1;:[ trw 

::I 

~ ~~~~~ ~~ 

~ if lR'N ~ ~ ~  i t irt 1Ttcf 
ifl" qm ~ ~ tct1ij1'f "" 9;1q'i\" ~  
~~ Gt'T ~ err ~ ~ t ~ ctf\' ~ 
~ ~ ~t  \TrI cpr ~m it ~  ~  

~ ;r F. it ctiiif Gfl( ~ ~ t tf( l 

~ ~ 0 CflT ~ ~~  ~ ~  ~ ~t  

tre;tr "rq' cF\' ifar ~  ~ I R~ ~~ 

~ ~~  JFTit'J:' 1:1 t~ t~  

~  i Nt ~ ~ iti qre ~ ~ 
'1m. t ~ it ., arn-r.n ~ ~ fit, 
n t ~ ~ ~ ~~  ~ .. . 

ci\' ~ ~ t  t, \3'9 it f2fi(t;ft ~ 

~ ~ 1:, ~ i1"((fJO ~ ~ , ? 

~~R Q.Cfl .-rn ~~~  t fifr 2 ~  

2 5ltJl'n: ~~ ~ ctft 2,'IflTif ~ ,1ft\' t, 
lit $I.3l' arm' t: t it \iffiftlr ~  i r"fl 
Nt., 1fAl Cf'T t~ ~ Fulfr t, mJfivr 
~ it ct1(f ~ ~  ar;r ~ ~  

t ? it ~ ~  ~  ~ fCff ~~ Sl'Ta 
Cfi) ~ .T i fit, ~ t t ~  tl'i'?JI' 1f 
~~  ~ ~  ~ ~ , ~ t lI'«1' 
fli ~ ~ (fTrr ~~ t ~ ~ 1f) 1Jj 
~~  

~~ fCf1fTQ ~ t ~~ ~ fca \iii 
~ t ~ ~  ~  ~ ~ 3,000 

~~~~~~~ it 110 
~ t ~  {lifT ~ I 3, 3 ~n  ~ 

R~ i6 ~ m ~ « $:til" " 1i:t 
~ q ~ &.1 ~ t I ~ ott ~ 

~~~ ~t~ tt tt ~ ~ 

m em-~ ~  t , mm ~ ~ -
fl;ttr' qr;ft ~  iffiT t: , ~  ~ 

fct1 ~~ ~~ ;r W ~ n * 
iff?: ~ ~ 1f q-lir CfJT tn;ft' ~ 
~ ~ ~ f.frrtir tTtcf !R1f) ~ ~ * 
~ ~ ? itu ~ n t fGft ~ feAt itr 
~~ ~~~ ~t ~ 

~ ~ ~  qr;ft ~ ~ ~ • 

ql\if ~ ~  ~ ~ t tfTir C{ff q-r;fr ;r(t 
t. ~t  ~~~  ~ ~ I wi iI'f!f 
~ wi" ~  ~~ ~ ;ft ~  

~ t 'l'tt twftm ctl' lQN'F ;t lR"l t, 
~ ~ {, ~ ~ iI{f ~ 
~ I 

ittT t ~ t "' ~  r.t!ff ~ il'q 
,fAN ~ ~ ~ • ~ ~  ;, 
"FiI an ;wtn;r 'Am ~ ~ fCf,1fT tl 
ft ~ 'IN R ~ fctr ~~  itr 



~ t  ~ .-rm] 

A\;:r-fir.1t fat'" it ~ t .rt<. if(T 1f<. 
.. 1f e~ fifaffifl' ~ t  It t, ci\"( filraift 
~ ,"1ft i\' ant t? it(T t~  t ~ 
~ ""Iff it ~~t  • i11f 'fT, 'Cfil ~  

iift=t ~~ t ? 

'IN ~ iRT ri t, trrf 'f'l1. t ~ t  
~  if\' ~ .. ~ fip(, f ~ ~ r ~t  

~ 1fUt" I ~A ~ lfq'T q'6T t fc4! ~  

m ~ t I 'AN a) 1f(T tn: ~  q'r.f\' 
t~ ~ t t~~ ~t  ~ tAA ~ 
ft;A q'r;ft Cl\'T ~ ~ ~ '4\" ~  

qrt I ri ~ m m~~~~ t~ 

~  ~ ~ ifi'T rrAr ~  ~ , 

It A ~ ~  II'Qft ~  ~ ~~  

~  i f.t1 art ~ t no  ~ ~R  *' 11T( ~~ R it: ~ T( ~ ~  

W fit; Cltr q"l. tfm ~ lfqr ~  ~ 
~ , ? 

• q 1fT ~  ;!(1t6T v:rT fit; ~  

if ~ iti ft;rq ~~ q"( 'AYQ ~ ~  

"qN t: ~ fattaif ~ ~~ ~ ~~ 9;C[tt' 
'I1TQ ~  C1f\M t ~ it. ~ ~ 
~  ~ 1ft' ~ fcf: ~~ if1fif' ~ 

~~ • ~ ffitt fitiq t ? 

'IN ;lr ~ t~ n Gfirri c'T ..n ~ 
it __ To t ~ ~ ~ , ~ ~  
fill ~ q ~ ~ \roll ~~ 1ft( ~ , 
~ ~  ~ ~t  ~ ~ ~ 

ani\'. i(1'it" ~ ~ q'( "ftC ~ 1f'T\ 
q'JqT r. ~t ~ ~ qir ,tat lIT, 
R t ~ ~~~~  

Sit" " ~ 1ft( ~ ~ ? 

" i((f , ~ .. t ~ t, 1:lt 1fB" 
.T r.R ~ t irflf';f wrq' ft ifT6' ilrr ~ 
ftt '" IIff ~ ~ l ~ ~ ~ fifr 

'(AI"", ~ 90 ""... 'fl'" ~ tJirtiw 
~ .-1Ift ~ ij t I ~t tn: "'Iff 1Ii') 
lIi'71f .. (1 ~ ~  t I Cfi'lf ~Rt  t fiIf 
~tt t 7 ~ ~  ~ GtRff " 

~~ ~ ~  ~  ~ ~ t t ,ft 
~ ~ t I qr q"( ~ ~  

~ 11ft ~ t filtf.if iff ~  t: , ~ 
~  ~ qom ~ ~ Ric:( q'f;fr if{t t, 
ci 'If« t , ~ t  ~ ~  7ft ~ ;;(\" t, 
~ m t ~  ~  ~  ~ ~ 

srnn iiIf'r ~~  ~ n t ~ t t:, 
"1') ~  1filff it ~  t, ~o  tfr ~t  

~ t: I 

it \;f'r;j'rir ~d  R fCil f\if'f ~ t <ttr 

~ ~ fitrlrr ~  Cftrr GttT q'"( ~ ?:rwt 
\l\jff ~ I ~ R ~ m i( ~ ;f(l' 
~ \ii'nriT, a1 ~ Cflir ~~  :q ~n  

tfTifl ~ $fflf\il-, {il 6t;ff em ~R  ~  

i?r ~  ifTVir ~  , it \ii'fi\";fT ~  

~ fit; ~ t~ ti\\ ~ Cfi) ~  "\.;r 
it ft;-C( Gft;tr ~ ~ \iTT ~ ~ ? 

R~mt ~ ~ 

~  P.alT ~  it \ill ~ ~  ~ t 
~ t  llir ~  ~~ ~  iiTt if iU 
t~A t ~  t f ~ it CIlia ~  1f.t 
t~ .. t ~  I ~ ~ ~~ o
1M, ~ o ~  ~~~ ~ ~ ~ 

~  ~ ~m 1ft ~ ~o t ~~ it 
ilflrT ,""c. lit, t ~ ~  ~ if 
Cfii{aT 'IT I "" lITGr ~ ({) ~ ctft it m 
1f;, ~t I ~ mr ~ ~ it: .it it 

~ ~ t  ~t  1ITvtl' ;Jilt' Ii' 
~  i1,T ~  , 

C"\ 

1:F\iI,'fA if 1,"11r.f 6t.. ~  , .. q, 'qT , I ~ f it..-rfur J/5 
~ ~ ~A ~  'GI;r 1f it ~ f1fi 
1hfIIA ;ft _"r ~ n 11'f6 ~n  f«'I+di'" 
if ~ A ~ IITft« ~ t .... 'ff 
~t  _t. __ ~  



-
PCl","'e.l\o'. 4Tov.Oht S'RAVANA 27. 1903 (SAKA) eonditioftB itt some. 300 

3°5 JJCWtt of the count", (CAl 

V\' ~ itr lft,\lI ii ~  'lR=l'Rt .. ~ " t rain fall has already been received. I 
:..... cannot go into village-wise lIgures. If 

~ it wt 1I'iIf "(f ~ ~  t ~  ,,<. oi!f1 there is any particular place which 
lIif't;r, Cf{i' ~ ~ ~ ~  ~  o t~ has been left out ..... 

~  ~ t  ~~ ~ CRT qiffi ~  Mit. DEPUTY-SPEAKER: If you 

~ t I ~ t  ~ it 387 t aln::Tir ~ have got figures, furnished him. 

~  t ~ 35 =t.:I ~ ~  , I RAO BIRENDRA SINGH· I can 

n~ ~~  1Ii{ t Ai ~ ~  ~  Ii if) T furnish him figures. . 

f8 ~ tn till" ~ ~ t  :qn:: ~ Tt SHRI MOOL CHAND DAGA: What 
~  t I ifl'fur &tt ~ t{'I \A has he done about it? Is his Depart-

~ 1{Ti\:' -, ~  qOil' ~  ~ 2 0 ~  ment having an upto-date knowledgp 
.... a ~ ~ • tot "1 ~ ,u r;o about it or not? 

~ ~ I ~ ~ !tJ ~  i; ~ 

~  t. art 'li' ~~~ t I ~  

if 22 ~e  ifiEiffr t I ~ ~ it 
~ inmr arft ~ ~  ~  t:f(f t~  

"''ll'6' t I ifziffiF ~ ifTfur ar(a ~  

~e  t, tf ... ~ fCfJo;:rT anftw ~~t q, ~  
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SHRI MOOL CHAND DAGA: Please 
excuse me, Mr. Deputy-Speaker, Sir, 
for interrupting. But the hone Minister 
must give specific answers to the 
questions which I have put. It he says 
that there is rain in my district or 
that it is there in Jodhpur, Barmer or 
Bhilwara, he should give details. He 
should not say things in general 
terms. I don't want to hear such ans-
wers trom tlae hone Minister. He 
should give a definite reply to the ques-
tions. There has been absolutely no 
rain. I said, absolutely there is no rain; 
then is no drinkiaa water; there is 
no grass; there is no fodder. (lnter-

~  

BAD BIRENDBA SINGH: When I 
say _to tIl.loe has been nomud rain, 
it m'" that IiJl ... whlch Au 
beerl,t ..... r_ •• the a"'''' 

M<& 1(' '"" 11m( ( R ~ ~ ) • 

~ t ~ t  ~ i) ctrJf' e ~ n ~ 

~ it ~~ ~  ~ if;" iUfur It 
tl 

MR. DEPUTY-SPEAKER: Every-
body knows that you have also inter-
vened. becaUse you are from Rajas-
than. You give that prominence to. 
Mr. Daga, not yourself. 
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wise, block-wise, tehsll-wise figures of 
rain fall. They should put certain 
questions and I will give them com-
.plete information, even with regard 
to fields if they like. It may take seve. 
ral years to collect them. That is a 
.di:f!erent thing. 

Mr. Daga wanted to know how 
much relief had been provided for 
Rajasthan. Rajasthan has already been 
given an assistance to the tune or 
Rs. 40.30 crores during the year 1980-
81. During the year 1981-82, the 
central assistance given to Rajasthan 
is Rs. 33.93 crores. Sufficient amount 
of money has also been provided for 
drinking water. They wanted to know 
what has been done in the matter of 
provision for drinking water. 2028 
villages have been covered for sup-
ply of drinking water on a permanent 
basis in Rajasthan during t)Us drought 
period. Ninety-six rigs are available 
in the State. Nine thousand nine hun-
dred and ninety-six bores have been 
successful and are being used for 
drinking water. Two hundred and 
twenty eight cattle feedIng ent ~ 

clnd 132 migration depots for cattle 
have been opened and arc being ope-
rated. He wants to know these de-
tails. I can give him as much de-
tail as I have got readily available 
with me. But jf he wants any fur-
ther information, he can always ask 
mE' and I will write to him. He had 
asked about the money provided for 
drinking water. Under the non-plan 
provision during the poc;t-monsoon 
period, lac;t yeaar, for drinking water 
schemes, Rs. 40 lakhs have been pro-
vided and under the plan head, Re,. 
4.35 crores have been T'lovidt:>rl, Dur-
ing the pre-monsoon period this year, 
another Rs. 183 crorec; n~  ]"Ion-
plan and Rs 5 82 ('rares have bpen 
provided undpr the plan hE'ad for 
Rajasthan State alone. If they want 
to know figures about. aU the States 
I can read the statements from my 
supplementary informtiaon papers. 
But it will be better it other han. 
Members ask about their States and 
I give them the reply. 

parts of the countru (CA) 
Drought is no doubt a recU1'l'in.g ca-

lamity in India. But steps are being 
taken to find a permanent solution. 
The first solution is irrigation to sta-
bilise agriculture. Even in the most 
advanced countries in the world today 
agriculture mostly depends upon wea-
ther, monsoon conditions and other 
weather conditions. 

PROF. N. G. RANGA (Guntur): 
But we have to insure against these 
calamities 

RAO BIRENDRA SINGH: That is 
a different question, Mr Ranga. For 
a long time the Government of India 
started looking into the problems of 
drought prone areas. There are 
large areas in the counrty, but you 
know, as long ago as 1970-71 the 
drought prone areas were IdC'ntified 
and a programme was frQlmed for 
those areas. It was called the DP AP 
Drought Prone Areas Programme, ~ 
to 1978-79 it was one hundred per 
cent subsidy fOr thif'l programme. Si-
mi!arly Desert Developml'nt Program-
me also was started for de~e  t e ~  

During the Sixth Plan period we 
have allocated a sum of Rs. 175 
crores for Drought Prone Areac; Pro-
gramme only, Another sum of Rs. 50 
crores in the Sixth Plan outlay has 
been providCld for nps('rt e ~ lonmE'nt 
Programme. All these o~  "ammes 
aim at ridding drought prOD('" areas 
from this recurring misery. Under 
Drought Prone Areas Programme 
alone, whkh extenrlc.; to a ]arp.,e num-
ber ot blocks and districts, 557 blocks 
in 13 states are covered and the De-
sert DE'vC'loprnE'nt Prop,ramm-.! similar-
ly looks after 132 blocks in a large 
number of districts. About 13 lakhs 
is provided to each block annually 
under the DE"sert DevE'lopment Pro-
gramme. Similarly works for irriga-
tion, soil conservation, afforestation, 
sct ting up of milk co-operatives, pro .. 
vision of milch animals for weaker 
section. of society and establishing 
sheep co-operativeS

t 
,nd genez:.attng ~ 
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employment-all these programmes 
are taken up under the Drought 
P.rone Areas Programme and it has 
also been of immense use in these 
areas. About 2.5 lakh hectares have 
been provided irrigation facilities un-
der the DPAP Programme alone. This 
is apart from our other irrigation 
programmes. We want to extend irrl-
gatlon to larger areas. As you know, 
so many times, I have stated in the 
House that India perhaps stands first 
in the whole world in the fast rate 
that it has adopted for extension of 
irrigation. During the Sixth Plan 
period alone, we want to cover ano-
ther 14 million heca tres and this 
programme will look after the drought 
affected. prol{ramme in the future. 
Similarly, we have taken about 12.5 
lakh hectares in the drought prone 
areas under soil conservation measures, 
afforestation in 3.12 lakh hectares, 
3,325 milk. co-operatives have been 
started, 62,000 milch animals have 
been distributed up to the year 1978-
70 and this programme is continuing 

So, It cannot be said, and the han. 
1V'ember has a wrong impression, if be 
tbillks that the Government is not 
aware- 0 the difficulties that the peo-
ple are experiencing in the drought 
prone areas. But another fact I would 
li:'[g to mention i'3 that perhaps the 
hun. Member is more worried than 
the Rajasthan Government itself: 
Because so far we haVe not re-
ceived any me-morandum or request 
:from the Raj asthan Government for 
relief for drought in certain areas. 

l\t.tR. DEPUTY-SPEAKER: When 
they are in Rajasthan, they will be 
very active. 

!tAO BIRENDRA SINGH: They are 
ID(,re active here in Parliament than 
in their constituency in Rajasthan. 

~ e e are some of thE" points that 
the hone Member made and I think 
he would be satisfied. 

SHlU M60L CHAND DAGA: He 
haa not replied to my questions. 

pam of the count", (CA) 
MR. DEPUTY-SPEAKER: Morc 

than what you required has been fur-
nished by the Minister. I am satisfied. 

SHRI MOOL CHAND DAGA: Kind-
ly tell me how many villages have 
been covered at least in my district. 
whether drinIqng water has been pro-
vided .... 

MU. DEPUTY-SPEAKER: 
go al1d meet him. 

You 

SH.RI MOOL CHAND DAGA: Peo-
ple are dying of hunger. 

BAO BIRENDRA SINGH: The dif-
ficulty is you do not appreciate the 
efforts that we are making. 

MR. DEPUTY-SPEAKER: Shri 
Chandrashekhara Murthy. 

SHRI M. V. CHANDRASHEKHA ... 
RA MURTHY (Kanakapura): gir, 1 
rise to draw the attention of the hone 
Minister for Agriculture and Rural 
Reconstruction to the severe drought 
condItions prevailing in the States of 
Karnataka, Andhra Pradesh, Rajas-
than and other parts of the country. 
As rightly pDinted out by my learned 
friend, Shri Daga, our country and 
our people are continuomdy subjected 
to natural calamities like :floods, la ... 
mine and drought. But these are acts 
of God, which no Govcrnnlent can 
prevent. But tImely and speedy relief 
should be given. Otherwise, 
it would be meaningless. Suppose 
a drought affected area is to be iden-
tified, the Deputy Commissioner of 
that area gC"ts a report from his 
subordinate officers and submits his 
report to the state Government. Ulti-
mately, the State Government makes 
out n case for central assistance, which 
is a time consuming process. The 
Government should evolve some me-
thOd to minimise or curtail these bu-
reaucratic hurdles. I do not want to 
comment much upon this aspect. I 
want to know the Government's deci-
sion on the following pojnts, vi3!., 
whether the Government is tlrepared 
to set up a famine and drought re-
lief board at the state level, so that 
they can tackle the problem imme--
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diately and timely relief may be 
liven to the people; if so, the details 
thereof. Secondly, what are the broad 
S .. 1 cltegles the Government propose to 
adopt other than the 12 point program-
me proposed by our Prime Minister, 
to reduce the severity of the drought 
and famine in our country and how 
much money has been spent in the 
last three years for the State of 
Karnataka? 

I want to say something ahout my 
State. Due to failure of rams and 
delayed monsoon, some parts of Kar-
nataka are reeling under severs fa-
mine and drought and I urge upon the 
Minister and the Governm(.nt to pro-
vide adequate funds to the State Gov-
erllment, so that they can tackle the 
situation in time. t e ~ I re-
quest the Minister and the Govern-
ment to give standing instructions to 
all the State Governments to postpone 
the recovery of I!ooperative loans 
from those people who are hit by 
famine and drought. 

13 hrs. 
BAO BIRENDRA SINGH: I have 

already given some information in 
general about the metnOd by which 
the Government is trying to tackle 
this problem. I have also given infor-
mation about certain parts of Karna-
taka whiCh are still deficient in rain-
fall. The question was about the 
existing drought condition 3 in some 
States. I am not in a position im-
mediately to provide to the hon. 
Member figures or relief prov ided 
during the last three years. If he 
wants to know that ! will give him 
the ftgures later on. 

lin tact, as the hon. Membet· knows, 
th ........ 1. G tamine C'Ode in NC'h ~ t  

and aU relief opera.tions are under-
taken by -the State GoV'!l'ftments un-
der the provissions of the famine code 
I do n.,t know whe+her this famine 
code has been amended by the kar-
_taka Government after Indepen-
cUmce or It fs the same as existed 
cbuin, tbe Brit.iBh dQ'IIJ. If It Juae 
Dot been m~  It is open to tJie 

State G"\le.rnmen, tu amend it. 1 
admit that the relief provided to the 
p()Or farmer a and the weaker sections 
particularly in the rural areas, 
under the famine code as it 
exists in all the States in India, 
is not enough. Under the revenue 
laws, to my mind, it is only about 10 
per cent Of the damage that can be 
compensated. That is not adequate. 
But it is not possible for the Gov-
ernment of India to fully insure 
against damages and losses in aU na-
tural calamities. Somehow t do not 
know how it bas happeneG-. But tor 
drought we do not give enough com-
pensation because this is covered un-
der the famine code. For :ftoods upto 
'1'5 per cent of the approved expen-
diture incurred by a state Govern-
ment over and abOVe the mugin 
money is met by the Government of 
Inc:lia. I do not understand why we 
should be more sympathetic to peo-
ple who are washed away than those 
who die a lingering death by starva-
tion and thirst. But these matters 
can always be looked intO. 

For providing immec:liate relief 
every State Government has at its 
disposal a margin money which is a 
substantial amount of money. 

SRBI M. V. CHANDRASHEKHA-
RA MURTHY: It is not a substantial 
amount. 

RAO BIRENDRA SINGH: That was 
decided by the Seventh Finance Com-
mission after taking into consideration 
the ftnancial position of the Govern-
ment of India the ftnances of the s.tes 
and the intensity and magnitude of 
drought and :flood in various SlaW. 
It cannot be chanlad now. But thla 
has been laid cio'Wl) by tile Fiftance 
Commisaion. This amount is o~ --
mediate 1.lIe. They neecI ~ .. the 
Government of India when and how 
to use it. It Ja cm1J' when tIuI 
expencS1ture goea be)raad. ~t JQaf'IIa 
money that they C!CIIiDa to 1:be ..,. 
emment of India. We tI7 to ..... 
them .. !ar .. ""bIIs. ' t 1. \: 

~ .... 
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PROF. N. 0 RANOA: What about 
postponement of collection of dues? 

RAO BlRENDRA SINGH: Bemis· 
sian of recovery of interest, loan, etc, 
all these are covered under the fa-
mine code. The Government of In-
dia has nothing to do with that. Ac-
tiOn has to be taken by the respec-
tive State Governments. We shall 
certainly convey to the state Gov-
erument the feelings of hone Members. 

SHRI B. V. DESAI (Raichur): I do 
not want to take much time of the 
House because most of the points 
havE' already been made by Mr. Daga 
and by my friend, Mr. Chandrashe-
khara Murthy. 

In some of the districts of some 
particular States there is acute shor-
tage of water and drought conditions 
PJ.·evail over there. In Karnataka 
::,ome of the districts like Bijapur. 
Gulbarga, Kolar, etc., are very much 
affected. Just now the hone Minis-
ter was pleased to state that the per-
centage of rains ore already there 
.md if It is 0.2 less than the normal 
rams, it ~ taken as deficient. I would 
likE' to point out to him that this is 
not the right way of dealing with 
this. The total rainfall may not be 
deficI(mt but if it is not timely, it will 
very e~e e  affect the crops. There-
fore the Government of India should 
ver; definitely come to the aid of the 
t te~ when they require it badly. 

In the case of Karnataka, some of 
the demands which the state Govern-
ment have made have not been sanc-
tioned. According to the figures men-
tioned by the han. Minister, the 
figw'es are as follows: 1978-79 Rs. 40.63 
lakhs· 1979-80 Rs. 63.90 lakhs; 1980-
81 ~  954.05 lakhs ::md in 1981-82 
they have demanded Rs. 1,182.55 lakhs. 
To use his own words, the Govern-
ment 0 .. India have fixed a ceiling of 
Rs. 806 lakhs. Although their Com-
mittee has visited the area, they have 
fixed a ceiling of Rs. 806 lakhs. Till 
14-8-81 it has not been released. Once 
YOU fix a ceiling, the amount should 

be released. I would request the hOD. 
Minister that when the discussion is 
over and he goes to his office. he 
should immediately release the mo-
ney and send them a telex message. 
There is no point in fixing a ceiling 
and then sitting tight on it. 

Yesterday I asked a question, 
Unstarred question, regarding the 
drought conditions in Karnataka. The 
same reply was given that thE-y have 
fixed a ceiling of Rs. 806 lakhs on ex-
penditure for drought relief. If that 
amount has been sanctioned, it should 
bE: released so that it could actually 
be spent. 

While Shri Daga was speaking, the 
hone Minister was kind enough to say 
rather loudly that Rajasthan has not 
sent any memorandum till today. The 
Karnatalta Government has SEmt a re-
port long back. It is still with the hon. 
Minister and no action has been taken 
on it. In that memorandum. apart 
from temporary relief to the drought 
affected areas, the Karnataka Govern-
ment have suggested some permanent 
solutions. I would quote a small para 
in this connection from the Memo-
randum: 

"However, the truth stares us in 
the face that there are certain dis-
tricts like Bijapur, Gulbarga and 
Kolar, where year after year, the 
whole district has to face cOIldi-
tions of scarcity-only its intensity 
being mercifully less in one or two 
years in a five' year cycle. Logic 
would indicate that it may be wiser 
to undertake as part of the relief 
measures the creation of durable 
assets which would provide a lasting 
l;olution to the problem. We would 
commend to the Government of 
India the acceptance of this ap-
proach." 

I would like to ask the hon. Minister 
whether he will accept this percep-
tion 0' thp 'fnvernment of Karnataka 
for a pE'rmanE:'nt solution. Instead of 
giving doles year after year to the 
drought-prone areas, why not have a 
lasting solution, as suggested by the 
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[Shri B. V. Desai] 
Governmfm.t ot Kamataka, for which 
they have asked for a total sum of 
Rs. 255 crores for Bijapur, Gulbarga 
and Kolar? It is still pending with 
the hon. Minister. Will he kindly look 
into it and see something is done in 
this regard? 

Since both floods and drought are 
destructive in nature, they have to be 
equated. Certain areas of our country 
face a lot of difficultiE:'s due to floods. 
The same condition applies to drought 
also. Therefore, in order to minimise 
both, schemes were promulgated or 
schem('s were actually brought for-
ward by one Mr. K. L. Rao. Of course, 
every o.ne knows him, he is an engi-
neer and he was here. He had propos-
ed. Ganga-Cauvety link. Probably it 
was too ambitious a scheme and it 
was far-fE:tched, Rs. 30,000 to 
Rs. 40,000 crores were the expenses. 
Probably it was not thought fit to be 
considered by the Government of 
India. But again, onE:' eminent com-
pany, Dastur & Co., have suggested 
Garland Scheme so that from the nor-
thern part of our country where the 
floods are always there, the excess 
water can be taken into Soutb and 
other drought-stricken areas and thus 
a permanent solution can be found. I 
thiilk now this is the time' when we 
should take this up on a permanent 
basis and at least make a start in this 
regard. I do not say that the problem 
is very easy, it is very colossal, but 
nonethE:lless somewhere some begin· 

~ ning has to be made whether the Gov-
ernment has considered this problem 
as a flood-cum-drought measure by 
which Wf! have to mitigate this. 

MR. DEPUTY-BPEAKER: By whiCh 
the Cauvery water dispute also bet-
ween Karnataka and Tamil Nadu can 
be solved. 

SHRI B. V. DESAI: Yes, that also is 
possible. We will get more' water, 
there Is no doubt about it. There 
won't be any problem for that. 

Therefore, as a permanent measure, 
I would like to ask the hon. Minister 

- -Not recorded. 

parts of the CD""ftt,ou (CA) 
whether any consideration has been 
given to this pe'l"manent solution about 
nood and drought. 

SHRI G. Y. KRISHNAN (Kolar): 
Mr. Deputy-Speaker, Sir, only one 
point. 

MR. DEPUTY -SPEAKER: You can-
not raise a point. There is no rule. 
You can get that information. You 
meet the Minister separately aod get 
the information. 

(InterruPtions) 
MR. DEPUTY-SPEAKER: No, you 

can meet the Minister separately. 
(I1t.teTTuPtions) 

MR. DEPUTY-SPEAKER: Rules 
do not permit. You meet him separa-
tely and get this infonnatiOil. No, this 
will not be allowed. 

(Interruptions ) 
MR. DEPUTY-SPEAKER: I am 

sorry, I cannot make an exception in 
this, Please sit down. Please takf" your 
seat. We are guided by rules. 

(l n terruptions) "' ... 

MR DEPUTY .SPEAKER: This will 
not go on rl'cord. We are strictly 
guided by rules. Mr. Minister, you 
pleaSe reply. 

RAO BIRENDRA SINGH: It ''''ouId 
not be proper for me to go into the 
merits and demerits of the ambitious 
programme which the hoo. Member 
mentioned, II ke tHe Garland Cana1 and 
linking of rivers in the North and then 
linking them with the Southern rivers. 
But as you rightly pointed out, Sir, 
the difficulty is that the States are 
not even prepared to sc.ottle their 
inter-State disputes even when it is 
only between two states. The Karna-
taka State has not even been able to 
fully utilise the Cauvery waters for its 
own State and you know there 11 a 
dispute pending between Tamil Na4u. 
Kamataka and Kerala. But We! have 
already decided to establish a Water 
Resources Development Agen-EY for 
that purpose aDd this national agency 
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WI first survey al Ithe rivers in the ' . 
. peninsula and. See how best their Drinking ~e  needs are also beina 
waters could be utilised. to irrigate the fully looked mto. 
drought prone areas in all the States 
in the South. 

Sir, the Central assistance to Kar-
nataka during the last year was 
Rs. 6.65 crores. This year, as the hone 
Member knows, it is Rs. 8.06 crores. 
We only recommend the assistance on 
the basis of a memorandum that we 
receiVe from the State. A Central 
team visits the State, goes into the 
details and then its recommendations 
are considered by the high level com-
mittee. I am not aware 01 the fact that 
the amount that was sanctioned for 
relief has not been released. 

SHRI B. V. DESAI: Sir, there is a 
Telex addressed to him only. It was 
dated 14-8-81. It is only a ceiling which 
has been fixed and the amount has 
not been released. There is a Telex 
about this. 

RAO BlRENDRA SINGH: Imme-
diately as the ceiling is fixed, this 
ceiling is also fixed by the- Ministry 
of Finance and the amounts are also 
released by the Ministry of Finance'. I 
shall talk to my colleague, the Fin-
ance Minister and certainly there 
would not be .... 

MR. DEPUTY -SPEAKER: His able' 
deputy is here. 

RAO BIRENDRA SINGH: I am sure 
there is no difficulty in the release of 
moneY that has already been sane· 
tioned. Sanction might have been issu. 
ed and the money might be on its 
way. 

The Central assistance' for mini-
mum needs programme for Karna-
taka during the year 1981-82 is of the 
order of Rs. 9 crores. That for accele. 
rated Rural Water Supply Scheme 
which is a 100 per cent grant by the 
Government of India, the State does 
not have to give a penny. the amount 
is of the' order of Ra. 2.53 crore •. 

I do not think there is any othe-l 
point that needs to be mentioned here. 
But I only assure the hon. Members 
through you that .... 

MR. DEPUTY-SPEAKER: He 
mentioned. something about Memo-
randum. 

RAO BIRENDRA SINGH: So far 
as my information goes, there is no 
Memorandum pending with us from 
the Government. of Karnataka. 

SHRI B. V. DESAI: It is just 
Sir. 

I tre 

RAO BIRENDRA SINGH: Every 
time when we receive a memorandum 
from the Government, we de-pute a. 
Central team. 

Action has been taken on all memo--
randa that were received. At present 
there is no memorandum pending 
WIth us. 

MR. DEPUTY-SPEAKER: The 
House stands adjourned for Lunch 
We shall meet again at 2.15 p.rn 

13.17 hrs. 

The Lok Sabha adjourned. for Lunch 
till fifteen minutes pa.crt FO'l.t.rtcen. o.f 
the Clock. 

MR. DEPUTy·SPEAKER in the Chair 

PERSONAL EXPLANATION BY 
MEMB$ 

MR. DEPUTY-SPEAKER: Personal 
Explanation under Rule 357. Prof. 
K. K. Tewary. 

MOl'. K. K. TEWAR'Y (Buxar); 
With your permission, Sir, under Rule 
357, I rise on a POint ot personal ex-
planation .... 

~ t  ~ : ~ ~  
~  JR.1' t ~~ SI1;r ~ ? 
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MR. DEPUTY·SPEAKER: Don't reo 
('ord anything. (Interruptions)t t This 
has been circulated. Except the perso ... 
nal explanation, don't record anything. 

(Interruptions) III 

MR DEPUTY-SPEAKER: Persona] 
Explanation undpf Rule 357. Prof. 
K. K. Tewary. 

PROF. K. K. TEWARY: Under Rule 
~  I rise on a point of personal ~  

planation. Shri Jagjivan Ram, an Hon. 
Member of the House, while speakiJlg 
on a point of personal explanation 
yesterday alleged that I was responsi-
ble for the printing and circulation of 
a poster aga':nst him. I strongly repudi .. 
.lte his charge which .s without any 
hasis. The fact IS that the poster car .. 
ries certain names and also the n~me 
uf the Printers. Only a hlgh level 
prot.e can reveal their conneC'tions ar.d 
the motive which prompted them 10 
t)ring out this poster. 

MR. DEPUTY-SPEAKER: Now the 
Motion regarding Report of select Com-
mittee. I am not perlnitting anybody 
to speak. I am not permitting extension 
of time. There is no discussion It is 9 
personal explanation. 

SHR! CHANDRAJIT YADAV (Azam-
~n  I am on a point of order. 

MR. DEPUTY-SPEAKER: Flease 
llstE'n. There is "ctually a vacuum in 
the House. There is no suuject under 
dIscussion. You have asked. my permis-
sion to ra'sc 3 point of order. I have 
pt>'rmitted you. 

SHRI CHANDRAJIT YADAV: I am 
un a point of order. I think every 
Member has a right for personal expla .. 
nation That is a fundamental ri.lht of 
every Member. But, the tradition and 
the Rules of the House demand that 
clny personal explanation which Is 
given in this House should be shown to 
you before it is given. 

MR. DEPUTY-SPEAKER: It is cor-
rect. Yet. It has been circulated to 
YO •. 

... "'Not recorded. 

SHRI CHANDRAJIT YADAV: J 
have no objection to that part of Mr. 
Tewary's explanation where he said 
tbat thp charge is baseless and that he 
was not responsible for that poster. 
But the second part in his personal ex-
planation where he demands a high· 
power probe. has nothing to do with 
the personal explanation. That should 
be expunged. It cannot be a personal 
explanation. That part should be ex· 
punged. Otherwise, it will be a very 
bad precedent. 

~ ~ ~  t ~  \ifR 
~  ~ I ~  ~ t  i{ ~~ ~t  
~ I' ~ ~ t ~  ~  t l 

MR. DEPlrrY -SPEAKER: Please 
listen. 

SHRI J AGJIVAN RAM (Sasaram): 
I rise on a po\lnt of order. 

MR. DEPUTY-SPEAKER: Yes. 

SHRI JAGJIWAN RAM: I aaree that 
the member has every right to make 
a personal explanation. But he has 
gone beyond that and he has demand· 
eel a high-power enquiry. 

MtR. DEPUTY-SPEAKER: You have 
raised a point of order. I will give my 
decision on the point of order. 

SHRr JAGJIVAN RAM: I have not 
finished. Now he has said that the 
names of the Members have been prin-
ted on the poster. I say that bogus 
names have been given on the poster. 
There is a t t t o ~ name of the Press 
and it has been printed by somebody 
else. 

~ 1II11I1'f ttl: ~  ~ 
$ITtI' 'If\' ~~  ~ ~ ~  ~ ~ ~ 

~~ ~ ~~ t ~t  

SHru JAGJIVAN RAM: Therefore, 1 
.am suggesting that as the Member has 
demanded bieb-J)ower CommIttee. J 
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demand that a Committee at. the Hou,,-e 
be let up to iDveaUpte it. 

PROI'. K. K. TEWARY: Give me one 
minute's time to explain. 

MR. DEPUTY-SPEAKER: Please do 
not complicate things. 

P,ROF. K. K. TEWARY: Please allow 
me to speak just for a minute. 

MR. DEPUTY-SPEAKER: There is 
no debate on this pd:nt. I must mak.e 
It very clear that a member maY, with 
the permission of the Speaker, make a 
personal explanation. There is no ques-
tion before the House. But, in this 
case no debatable matter may be 
brought forward.. No debate is allowed 
1 allowed only a point of order. There-
fore, there is no question of debate. 

Now, Mr. Anbarasu. 

14.!6 hl"s. 

CHIT FUNDS BILL 

Extension of time for presentation of 
Report by Select Committee 

SHRI ERA ANBARASU (CbeIlgal .. 
pattu): Sir, I beg to move: 

"That tli's House do extend upto 
the last day of the first week of the 
Winter Session, 1981, the time for 
presE-ntatlon of the Report of the 
Select Committee on the Bill to pro-
vide for the regulation of chit fl:nds 
and for matters connected there-
with.t' 

MR. DEPUTY -SPEAKElt: The Clues-
tion is: 

"''that thiS o ~ do ext-;nd UlJto 
the '£lst dJV of thE:' "!"st week of the 
Winter Session, 1981, the time for 
presentation of the Report of the 
Select Committee on the Bill to pro-
V:de for the regulation of chit fUnds 
and for matters connected there-
wltb." 

'7'M motion to" adopted. ----DU.LS-l1. 

BUSINESS ADVISORY COMMITTEE 
SSVENTJ:BlU'u R&POftT 

THE MINISTER OF PARLIAMEN-
TARY AFFAlRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) : Sir, I beg to move: 

"That this House do airee with 
the Seventeenth lreport of the Busi-
ness Advisory Committee. presented. 
to the House on the 17th August, 
1981." 

MR. DEPUTY .. SPEAKER: P,iotion 
moved: 

·'That this House do agree with the 
Seventeenth ,Report of the Business 
Advisory Committee, presented to 
the House on the 7th Aueust. 1981." 

There are three substitute motions 
given notice of by Dr. Subramaniam 
Swamy. Shri George Fernandes and 
Shri Chandrajit Yadav. Are they mov-
ing? 

DR. SUBRAMANIAM SWAMY 
(Bombay North-East): Yes. 

SHRI GEORGE FERNANDES (Mu-
zaffarpur): Yes. 

SHRI CHANDRAJIT YADAV (Azam-
garh): Yes 

DR. SUBRAMANIAM SWAMY: 
Slr, I beg to move: 

That for the original motion, 
substitute 

"That this House do agree to 
refer back to the BAC the Seven-
teenth Report presented to the 
House on the 17th August 
because of the failure to allot 
time for the following item: 

The phenomenon of Meenakshi-
puram and inadequate time for 
the Delhi University (Amend-
ment) Bill." (1) 

SHRI GEORGE FERNANDES: Sir, 
I beg to move: 

That for the original motion, 
."batittde 
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[Shri George Fernandes] 
"The 17th Report of the Busi-

ness Advisory Committee be re-
ferred back to the Committee 
with the following recommenda-
tion: 

-"The Committee do consider 
immediate allocation of time to 
discuss the circumstances in 
which the Government of India 
bas sought a loan of Rs. 5,000 
crores from the International 
Monetary Fund and the condi-
tions which the I.M.F. have 
sought to impose on India.' J, 

(2) 

SHRI CHANDRAJIT YADAV: Sir, 
I beg to move: 

That for the original motion, 
substitute: 

"This House do agree that 17th 
Report of Business AdVisory 
Committee may be referred back 
to the Committee for reconsidera-
tion and allotment of more time 
to (1) Income-tax (Amendment) 
Bill and (2) Delhi UniverSity 
(Amendment) Bill, and to include 
discusslon on the question of Ull-
e~n o ment  (3) 

MR. DEPUTY-SPEAKER: So, you 
want these items to be included ... 

DR. SUBRAMANIAM SWAMY: Let 
me say what these items are. 

MR. DEPUTY-SPEAKER: Let it 
be short. 

DR SUBRAMANIAM SWAMY: I 
am always very short. You are very 
strict with me. I do not know why. 

MR. DEPUTY-SPEAKER: May be 
because we both belong to the same 
place. 

DR. SUBRAMANIAM SWAMY; 
Thls House must have before it a 
sense of priority. A number of issues 
are before the country which the 
House should discuss. One of them 
is the question of conversions that 

~ taken pla-ce in the country. Some 
people utilise conversion as a method 
of cenerating ill-will between !:!om. 
munities. Then all kinds of state-
ments come out. The Home Mtnister 

was quoted in Madras as 881m, that 
there was an international on ~~ 
of conversion. Then the Rome. 
Ministry comes out with a contradic-
tion in Delhl that the Minister did 
not say that. He himself does not say, 
but the Home Ministry says that-
on the timely intervention ot Mr. 
Jagjiwan Ram. Similarly the Minis-
ter of State, Mr. Makwana, says one 
thing and Mr. Venkatasubbaiah san 
something slightly dilferent, not very 
different. •. 

MR. ~ A R  You 
come to the subject proper. 

DR. SUBRAMANIAM SWAMY: 
The Business Advisory Committee dicP 
not see the urgency fOr discussing .•• 

MR. DEPUTY-SPEAKER' You 
mean, the entIre Commlttee including 
your Party Member? 

DR. SUBRAMANIAM SWAMY: 
There is no questIon of Party. It does 
not go by Party; it goes by members. 
I am standing here on behalf of the 
people of IndIa. Are you a member 
of your party there? You are not. 
Inside the House I represE'nt the 
people of IndIa. Therefore, SIr. this 
is a very senous matter and this I''lust 
be dlScussed I will press tb13 s .. lb-
stitute mahan unless tha MUlister, 
says that he has now understood thl..l 
importance of the phenomenon ot 
Meenakshlpuram and, therefore, he 
will imme<ilately find time from Gov-
ernment account for discussion. 

There is another item also. The 
Delhi Universlty history text-books 
are developing a marxist bias. This 
House must devote more time lor the 
discussion of this. (Interruption) 
What you are doing in West Bengal. 
you cannot do here .... 

SHRI NIREN GHOSH (Dum Dum): 
What are we doing in West Bengal? 

, DR. SUBR'AMANIAM SWAMY: In 
West BeD.8al they are saying that the 
!freedom movement was led by Mr. 
Lenin and not by Mahatma Gan4bl· 

r:: • SHRI NDtEN GHOSH: No; that is 
wronlj we have DOt sdel that. 
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There is a Marxist bias in the history 
.textbooks of Delhi University, and 
this must be discussed in full length. 

SHRI GEORGE FERNANDES: I 
have moved an amendment that the 
.Report of the Business Advisory Com-
mittee be referred back to the Com-
mittee with the recommendation that 
e'the Committee do consider immediate 
.allocation of time to discuss the 
circumstances in which the Govern-
ment of India has sought a loan of 
Rs. 5,000 crores from the International 
Monetary Fund and the conditions 
which the I.M.F. have sought to im-
pose on India". 

1 am aware of the fact that the 
Finance Minister did make some kind 
of a wishy-washy statement here 
yester6ay and said that nothing that 
would hurt the dignity. self respect 
and so on and so forth of this country 
would be allowed to be done. He has 
also said that he would come before 
the House again before any final 
decision is ... 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): After 
the Agreement. 

SHRI GEORGE FERNA..1I.lDES: That 
makes it worse if he is go:ng to come 
.after the Agreement. I thank him for 
correcting me; I stand corrected. If 
be is going to come before the House 
after the Agreement is arrived at, it is 
all the more seriOUS. I would, there-
fore, request time to discuss thls 
matter. I have been told, and on 
very reliable authority, that the Gov-
ernment of India is accePting certain 
conditions from the IMF which, in-
cidentaly has the reputation of being 
the end~  of the last resort; in other 
words, when you are totally bankrupt, 
you go to the lender of the last resort. 
And the company which the qovem-
ment of (ndia, under the distinguished 
1eadersbJp of the Prime Minister, is 
now going to keep it with such 
.. tiop. as Haiti, Jamaica, Sri .Lanka, 
1"bU!pp!aee Bad some other banana 
Jlepublica ••• 

SHRI R. VENKATARAM9i ADd 
the United Kingdom . 

SHRI GEORGE tERNANDES: I 
did not know that yOU were ve17 
proud of keeping links with the 
United Kingdom. 

The conditions which the IMF have 
imposed and on which the Govern-
ment is apparently wanting to capi-
tulate are: (1) devaluation of the 
currency; (2) cut in Government 
spending, particularly in health. 
education, food-for.work programmes 
and other programmes designed for 
the welfare of the poor; (3) wage 
control, which has already COIge 
through the EssE"ntial Services Main-f 
tenance Ordinance. About this 
Essential Services Maintenance Ordin-
ance while some of our friends out-
side 'were saying tha t this had come 
through the world Bank, a lot of 
people were trying to pour ridicule 
on that: It is now obvious that the 
IMF had had a say in making the 
Government accept this wage control; 
(4) interest rates should be raised; 
raising the interest rate would in .. 
variably mean that the farmers and 
small businessmen in the country 
woulij be at a tremendous disadvan-
tage; (5) remove the barriers to 
foreign investment and foreign com-
,panies; (6) further multi-lateral and 
private bank credit should invariably 
be given after the IMF clearance. It 
these are the terms on which the 
Government ;s currently negotiating. 
they are obviously out to mortgage the 
interests of this country. 

Therefore. I insist that the Business 
Advisory Committee's Report should 
go back to the Committee, and the 
Committee should fix top priority to 
discuss the IMF loan negotiations 
that the Government is currently 
carrying on behind the back of this 
nation. 

SHBI CBANDRAJIT YADAV: MY 
amebdment is also that the Report 
should be referred back to the 
ausiness Advisory Committee. The 
reaSOns are the followlnl:-
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has not taken into account the impor-
tance of the subjects which need to be 
urgently discussed. The first tubject 
which should be dlscussed immediately 
and about which the whole cQuntry 
feels concerned is the rising prices. 
In Delhi where we all live, even 
tomato is being sold at Rs. 8 per kilo; 
yOtt-Cannot purchase any vegetable for 
less than Rs. 5 per kilo. even cucum-
ber is costing Rs. 6 per kilo. The co 'U-
Ulon man, the mlddle class, people le-
longing to the fixed income group, are 
really suffering because of the con-
tinuous rise in prices. Therefore, 
that should have been given top pri-
ority. The Bus.iness Advisory Com-
mittee has totally ignored this sub-
ject which is not proper. We should 
discuss it within this week. There-
fore, I am requesting a reference 
back to the Committee. 

The sE'cond is the questIon of un-
employment. Today. two crores of 
educated boys and girls, young peo-
p1e, in thiS country are unemployed, 
and the framers of the Sixth Plan 
have admitted that, by the end of 
the SIxth Plan, ten million more 
E:ducated young people would be ad-
ded to the army of the nem~o ed 
in this country. ThIS is creating 
demoralisation; this is bringing 
down the morale of the youth of 
this country. Top priority should be 
given for discussing this. In the last 
two or three Sessions we have been 
making efforts, but the Government 
has not agreE:d to d.Jscuss this. So, 
this is another subject that the 
HOUse nlust discuss. 

The third is what my friend, Mr. 
George Fernandes, has rightly rais-
ed. The Finance Minister decided 
to make a suo motu statement, but 
that statement does not giVe the cor-
rect picture. I would demand that 
thE!' Finance Minister must place on 
the TabJe of the House the Agree-
JIlent w1l:h the IMF and the maio con-
ditionS'. It is not enough that only 
the mal fl features are given. All sorts 
.of .stories are going around. Our past 
~ e ee also shows !bat rmy de-

velopine country which had gone ia 
for E;uch a big loan has been humJ.,. 
liatE:d and put to certain severe co.n-
ditions. Therefore, the total Agree-
ment should be placed before the 
House and the HOUse should have 
ample opportunity to discuss it. We 
are told that we are subjected to so 
many condItions. The last DOe I would 
say ..... . 

MR. DEPUTY-SPEAKER You 
have taken three Items and now you 
are gomg to the fourth. 

SHRI CHANDRAJIT Y ADA V: 
These subJects have been mentioned 
here. For example Delhi Umvrsity .• 

MR. DEPUTY.SPEAKER: Pre-
viously yOU were a member of the 
Business AdVIsory CommIttee. Now-
a-days you are not? 

SHRI CHANDRAJI'I YADAV: 'rhe 
entirE: teachers of the Delhi Univer-
SIty went on a strike because a 
teacher who has been serving for 
the last 4 years has not been "'eap-
pomted. So there was a senous 
resentment amongst the teacherC3 that 
thE:' Delhi University to-day is being 
run not on princIples or 1 ules but 
on the whims of certain people and 
certain authorities in the University. 
Therefore, one hour for the Delhi 
Uruverslty Amendment Bill is not 
enough. 

So is the case with regard to In-
come-tax Amendment Bill. The Fin-
ance Minister will agree that the 
present Income-tax law needs a 
thorough overhaul. Government 
always bring amendments in tit ... bits 
---one clause or one section and some 
amendments. It needs total restruc-
turing. Therefore. the time allotted 
for Income-tax Amendment Bill is 
not enough. 

WIth these words I will request-. 
let the Minister fen Parliamentary 
Affairs agree that it should go back 
to the Businea Advisory Committee 
whieb may flx m.e priariq- far ... 
discussion. • ~ 
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SHBI BBlSIDIA NARAIN BINGH: 

Very humbly I want to place before 
you that ibis is a mation which I have 
placed for approval of the report of 
the Business Advisory Committee. 
These matters can be raised in the 
next meeting of the Business Adviso-
ry Committee. But at the moment it 
jt not possible tor me to agree with 
the amendments moved by the three 
hon. Members. 

DR. SUBRAMANIAM SWAMY: 
But will you agree to find time for 
the items I have mentioned? .••.• 
You make a commitment. You say 
you will plead for it. 

SHRI BHISHMA NARAIN SINGH: 
Just now I cannot make any commit-
ment. 

MR. DEPUTY-SPEAKER: Shall I 
put all the amendments to vote? Or 
are you goiong to withdraw in view 
of the request he has made bec.ause 
in the next Business Advisory Com-
mittee meeting yoU can raise it? 

SHRI GEORGE F\ERNANDES: 
The Finance Minister is here. 

SHRI BHISHMA NARAIN SINGH: 
I do not think it proper for me to 
say anything on behalf of the Busi-
ness Advisory Committee. I cannot 
take the authority of tbe Committee. 

MR. DEPUTY-SPEAKER: You 
wanted to express your views on 
theSe important items. Then you 
need not stand on prestige .. - -

(Interruptions) 
SHRI CHANDRAJIT YADAV 

Will the Minister at least say that 
he will discuss these prposals in the 
Committee? 

SHRI BHISHMA NARAIN SINGH: 
I have said these points can be 
raised in the Committee. 

DR. SUBRAMANIAM SWAMY : 
Will he support us? 

SHRr CHANDRAJIT YADAV: 
Will he take note of these points 
and discUSS it in the Committee? 
What is the harm in that? 

SBRI BHISHMA NARAIN SINGH: 
At the end of the week, the busl .. 
ness :tor the nex week is announced 
and every time hon. Members make 
suggestions. TheSe suggestions 1 take 
dOwn and whatever suggestions I 
consider proper, I place them before 
the Business Advisory Committee. 
But this is a report of the COmmittee 
which has be.en unanimously adopted 
aDd I have no power to make any 
amendment in it. 

SHRI CHANDRAJIT YADAV: 
We are not asking you to ch.ange it. 
We are only asking you that in the 
next Business Advisory Committee 
meeting you should please place 
these points before the Committee. 

SHR! R. VENKATARAMAN: Mr. 
Fernandes does not know. I do not 
possess t11e authority to mortiaaa 
this country. 

SHRr GEORGE FERNANDES: 
But under the dynamic leadership. 

MR. DEPUTY-SPEAKER: Now 
are you withdrawing your amend-
ments? 

SHRI GEORGE FERNANDES: I 
am cot withdrawing. 

SHRr BHrSHMA NARAIN SINGH: 
I again request the hon. Members. 
You see as a ruling party .... 

SHRI GEORGE FERNANDES: Let 
the ruling Party say that these will 
not be discussed. 

SHB! BHISHMA NARAIN SINGH: 
No, that is not the point. This is a 
unanimous decision of the Businesc; 
Advisory Committee and we should 
all abide by that. If you create this 
precedent-as the ruling party we 
can cany jt through as we have the 
majority, but this should not be 
done on majority alld minority basis, 
when UJ;)animous things come before 
the House. 

MR. DEPUTY-SPEAKER: AlL 
right, I will put it to the House. Dr. 
Swamy. are you withdrawing? 

DR. SUBRAMANIAM SW AMY :: 
Under what condition? 
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MR. DEPUTY-SPEAKEB: Un-

conditional withdrawal. ..•• No, DO, 
you are not withdrawing? 

DB. SUBRAMANIAM SWAMY : 
All I am saYIng is that he should be 
a little bit reasonable. 

MR. DEPUTY-SPEAKER: He has 
already said that these can be raised 
in the next meeting of the Business 
Advisory Committee. 

DR. SUBRAMANIAM SWAMY: 
Not this can be raised. Will he raIse 
it? 

SHBI BHISHMA NARAIN SINGH: 
Why not you ask your Party repre-
sentative to raise it?. You know 
the Rules. Sir, Dr. Swamy knows 
everything. 

MR. DEPUTY-SPEAKEf(: Has 
Dr. Subramaniam Swamy the leave 
of the House to withdraw hiS amend-
ment? 

SOME HON. MEMBERS: Yes. 
MR. DEPUTY-SPEAKER: The 

amendment, by leave of the House, js 
withdrawn 
Amendment No. 1 was, bll leave, 

withdTlHDn. 
MR. DEPUTY-SPEAKER: Mr. 

George, are you not withdrawing? 
SHRI GEORGE FERNANDES: I 

am not withdrawing unless he gives 
me an assurance. 

MR. DEPUTY-SPEAKER: I shall 
put the amendment gIven notice of 
by Shri George Fernandes to the 
vote of the House. 
Amendment No.2 was put and nega-

tived. 
MR. DEPUTY.SPEAKER: I 

shall now put the amendment moved 
by Shri Charanjit Yadave to the 
vote of the Bouse. 

Amendment No.3 was put and ne-
gatived. 
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MR. DEPUTY-SPEAKER: 
question is: 

'ltfhat this House do agree 
the Seventeenth RepOrt of 
Business Advisory Committee 
sented to the House on the 
August, 1981." 

The motion 'Was adopted. 

14.44 brs. 

The 

with. 
the: 

pre-
17th. 

COMPULSORY DEPOSIT SCHEME 
(INCOME-TAX j PAYERS) AMEND-

MENT BILL-
THE DEPUTY MINISTER IN THE 

MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): On behalf 
of my colleauge, 1 move for leave 
to introduce a Bill further to amend 
the Com,pulsory DeposIt Scheme-
(Income-tax Payers) Act, 1974. 

MR. DEPUTY·SPEAKER: The 
question is: 

"That leave be granted to lOtro-
duce a Blll further to amend the 
Compulsory ~ o t Scheme (In-
ca:ne-tax Payers (Act, 1974". 

The motion was adropted 
SHRI MAGANBHAI BAROT: I 

introduced·· the Bill. 

STATEMENT RE. COMPULSORY 
DEPOSIT SCHEME (INCOME-TAX 
PAYERS) AMENDMENT ORDI-

NANCE, 1981 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): On behalf of 
my colleague, I lay on the Table an 
explanatory statement (Hindi and 
English versions) giving reasons for 
immediate legislation by the Com-
pulsory Deposit Scheme (Income-tax 
Payers) Amendment Ordinance,. 
1981. 

Extraordinary Part II, SecUOD 2, dated 

• ··Introduced with the recommendation of the President. 
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(iii) NEED FOR ENHANCING RATES 01' 

POST-MATRICULATION SCHOLAR" 

SHIPS TO S.C. AND S.T. STUDENTS. 

8KHI ARJUN SETHI (Bhadrak): 
Mr. Deputy Speaker, Sir. under 
Rule 377 I want to raise the follow-
ing matter of urgent publie impor-
tance. 

Post-matric scholarships are awar· 
ded to Scheduled Caste aDd Sche .. 
dJ.11ed Tribe students at rates ap-
proved by Government of India. 
Difterent rates are prescribed for 
students of different groupS as inal-
eated in the scheme of Post-matrie 
scholarship prepared by Government 
ot India. 

In the scheme it has been provid-
ed that Rs. 70/. p.m. for boys and 
BB. 80/. p.m. for girls will be given 
for general courses upto graduate 
level. Over and above. the rate pres-
cribed by Go'gerDment of India, the 
State Government of Orissa are 



89'5: . iiiittb •• der A t~  " hie· arl ~  

~ ~~ ~ ~~  ." ~ ~ ~~ ~ 2,77,800 t ~ ~  -1. 
~~ R  .. 101.-: P.m:·fOr.P8:1" student ~ ~t  ifta "", ... 1fl' ~ 
at a flat rate since·1912-73. The rates ~  ~  t I 
prescribed by tlie' Government of 
Ic1di. are in. existence' since 1974·75. 
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.althoUgh . the price of essential com-
modities has Jone up cpnSiderably 
with the ~ t the Scbeduleci Caste 
n~ Schedu1iCi /Tribe students :are 
experiencing immense' financial' 'dif-
~ t  tor 'prosecuting their post-
matric studies._ 

The State Government have moved 
Government of India to increase the 
ra.tes of post .. tNltric scholarship's by 
Rs. 50/ .. at a fttf rate per month. 

Hence in the best interest of the 
students Of the Scheduled Caste and 
Scheduled Tribe of the State, I urge 
upon the Minister of. Home Affairs 
through you, Sir, to accept the pro-
posa)s of the State Government at 
the earliest. 
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(vii) LA'l'Itt CIlAaQB ox A nocamnr 
01' BALMDaS IN CBUfDIOAaR ON 
AUGUST 17. 1981. 

.. 1 ~  .,.."r (ft{ifn:) 
~  R~  IRW ~  Itt .. · 
MR. DEPUTY-SPEAKEB: What-
ever YQU have givell in wrlting only 
man go on record. 

,,' q;i)'tfq -"f1," : 1 7-8-1 98 1 * ~ ~~  if ~ ~  Cfl'T 
Gr'AI ~  R ft ~ ~ 'qT ITT .. c-

f.ti 2.f(l{1' Cfi'krftlit if; ~~ ~  

~ ~  ir e ~ it ~ ~  

~  ",1 If)., g( ~  ~t  

t=rm 'if1' ~ ~ ~  ~ \3tA' ~ 
~tt ~ ~ 'rf, ~~ iIlmyf Cfil 
\i1nt ~ ~o  ifi ~ ifilt ~
'4 Tf ... ~ t ~  ttf ~~ ~~  ~  if 
.m ~  ~~ ir CF)f tit. ~ 

~ ~ ~~ ~ ~ t iI\T 

~~  mt:a ~  ~~ ~~ ~~  

~ 17-8-81 if)) ~ ~ tn: moT 
~ t ~  f\;f{tlr ~ ~ ~~~t  ~ 

Ilt I ~~  ~ ~  ~  ~ 

~  t ~ d"rt (\JfFlf ~ ~  

itt ~  iiprt-c(ft i!fi1' \;fr;rl' ~tt 

~~ ~ t~ Cfft ~  'iT ~~ 

'i"ailT if ~~ ~ mT iti" I 
(viii) NEED TO ENSURE SMOOTH FLOW 

OF CARGO CLEARANCE AT eA ~ A 

.ADmoRT. 

SHBI NmEN GHOSH (Dum 
Dum) : Over the years, the Calcutta 
Airport, the l>est AIrport in India 
according to International Airport 
Autbority of India. has been syste-
Dlatically neg1ectec1 by the Centre. 
Nobody knows the reason behind 
this, becaUSe though repeated com-
plaints over this have appeared 111 
the press, the process of denigration 
or the Calcutta Airport has conti-
nued according to a plan, it seems. 
MaUers have reached a dangerous 

Pas. abQut accumulation of CUCo ~ 

the Calcutta Airport. 

The All India ShIppers CouncJl bas 
pubhcly expressed CODcern. Accord-
Ing to AISC, about 180 tODS of cargo 
had accumulated at the Air Carlo 
Complex while the capacity of htt-
Jqg cargo had been reduced to about 
10 tons a day. AISC has alleged that 
despIte repeated requests to d e ent~ 

hIgh level for\QJlS, nothing had been 
done so far to clear the backlog. 'the 
Airport Cargo Department saId t.hat 
at present 114 tons of cargo were 
lying at the complex and on an ave. 
rage 20 tons were being bfted dally. 
They held that ftlghts iocluchne cargo) 
flights frOm Calcutta AirPOrt were 
Inadequate and much less than that 
in Bombay, Delhi and Madras Air-
ports. As a result, the quantum of 
cargo had fallen by about 25 ID 
1980-81. The AISe holds the Cal-
cutta Airport where tbe first Inter-
national Alr Cargo Complex was set 
up had suffered from neglect. The 
number of westbound :ftiahts from 
Calcutta Airport had been curtailed. 
There was 110 reason for this. The 
past five years haVe witnessed thIS 
process. Tht: British Airways used 
to run a chartered flight fOr lifting 
only cargo from the region. It used 
to run a passenger flight also which 
lifted six tons of cargo as well. These 
flights had been cancelled. The Air 
IndIa ftight had also been cancelled. 
Four years ago the main air cargo-
from Calcutta was carpets. Because-
Of irregularities in fligbts. the ex-
porters had stopped despatchiog their-
goods to Calcutta. Carpets were now 
sent from Delhi. For the same rea-
son gannents were now sent from 
Bombay and leather frOm Madras. 

Trucks with export commodities 
were not allowed inside the Airport. 
They had to walt outside. Damage 
was caused to the goods -because ot 
this and exporters had to pay de-
murrage for the waiting period. It -
passes ones comprehension whY' 
chartering and sub-charterlnl of air-
craft should not be freely anowed to-
ensure smooth flow ot carlO. 
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Ia fine, a dan.erous sItuation has Now, I com.e to the pr..Q,Visions of 

been brouebt about having far-reach- the Bill. Clause 10 describes the type 
J.ng consequenc.. Of business which ihe Exlm Bank 
. I demand that matters be .rectified will undertake. Clause 10(1) says: 
forthwith. 

15 bra. 

EXPORT-IMPORT BANK OF 
INDIA BILL-Contd. 

MR. DEPUTY-SPEAKER: The 
House will now take up further con-
sideration of the following motion 
moved by Shri R. Venkataraman on 
the 17th August, 1981, namely: 

~ t the Bill to establish a 
corporation to be ~no n as the 
Export-Import Bank of India for 
providing financial assistance to 
exporters and importers, and for 
fuoctioning as the principal finan-
cial institutiOn for coordinating 
the working of institutions engag· 
ed in financing export and import 
Of goods and services with a view 
to promoting the country's inter-
national trade and for matters con-
nected therewith or n d~nt  
thereto, be taken into consldera. 
tion." 

Shri P. K. Kodiyan to continue his 
speech. 

SHRI P. lC KODIYAN (Adoor) : 
Mr. Deputy-Speaker, Sir. yesterday I 
was referring to the Financial Memo-
randum attached to the Bill which 
says: 

"It is proposed that a sum of 
fifty crores of rupees may be pro-
vided in the budget for 1981-82 
for setting up the ExPort-Import 
Bank of India." 

It is not a small amount and the 
proposal for setting up an Export-
Import Bank has been under the 
consideration of the Government for 
quite some time. I dO not know why 
no provision was made in the cur-
rent year's budget for this purpose. 

"The Exim Bank may grant i-n 
or outside India loans and advan-
ces by itself or in participahon 
with any bank or financial instItu-
tion whether in or outside India 
for the purposes of export Or im-
port and shall also function as the 
principal financial institution fo[" 
coordinating the working of 1nsti-
tutions engaged in financing of the 
export and import in such man-
ner as it may deem appropriate." 

Then in sub-clause (2) there is a 
long last of items of business ,vhich 
the Exim Bank may undertake. 
These are listed from (a) to (x), 
that is 24 types of business. Of 
course, it is said in sub-clause (2): 

"The Exim may also carryon 
aDd transact all or any of t~e fol-
lowing kinds of business." 

It need net undertake all these 
items; it can pick up any of these 
items mentioned here. But, at the 
same time, it can simultanously car-
ry On business in relation to all the 
items listed in sub-clause (2). This 
seems to be a very impressive list of 
activities of the proposed Exim Bank. 
The coverage seems to be very wide. 
Particularly, r want to refer to item 
(s) in sub-clause (2), that is planning. 
promoting, developing and financing 
export-oriented concerns. Then 
item (v) says: "Collecting, compiling" 
and disseminating market and cre-
dit information in respect of inter-
national trade." There is sub-clause 
(3) also. In all there are 24 items. as 
I pointed out earlier. The list seems 
to be quite im.pressive, but I want 
to ask the hone Finance Minister. 
whether the proposed EXinl Bank 
will be in a position to undertake 
such a wide range of activities which 
involves planning, promoting. deve-
loping and fiaancing export-oriented'" 
concerns, and also collecting, com--
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piling and disseminating, marki!tma 
and credit information in respect of 
internatlonal trade. There are a large 
number of other items, but I take 
only these two Items. If you take 
only these two items, it requirei very 
hIgh level of expertIse, because the 
bank nas to go into the various lll-
ternational markets. uodertake sur-
veys, study the situation there, com-
pile the data and give it to t le ex-
porters for their ready guidance. It 
is not a small thmg. 

When I see this formlClable list of 
business whIch the Bank IS SUPPO:3-
ed to undertake, I want to ask: Is 
there any prIorIty fixed for under-
taltloflg thIS tYPe of busmess"" What 
type of export is the proposed Bank 
gomg to concentrate on ? When you 
say export promotIon, there are a 
large number of ltems in our export 
11st. There are the tradItional items 
bke tea, Jute etc Then the engmeer-
ing goods; a,nd also lately IndIa has 
developed the technologIcal capacIty 
to export proJects, to provIde con-
sultancy servlces and also to under-
take very large constructIOn pro-
jects. especially in third world coun-
trles. So, what sort of priority hac; 
the Government- envIsaged in actual 
operatiOon of the Export-Import 
Bank? Unless the priority IS 11 stet! 
out, even before the actual COnlLng 
into existence of the proposed Bank. 
the very mtellignt exporters, the 
very clever exporters, very power-
ful export con eel ns ln Collu;:.lon VTlth 
some of the bureacurats may dic;tort 
the Very obJectives set before t.le 
Export-Import Bank 

Now, SIr, I come to the public ('ost 
of export promotion in our country 
which has been rapidly going up in 
the last several years There is a 
huge eost of export promotion by 
way of cash subsidy and other o m~ 
of aid Some are very visible ani 
some aids are not publicised ,·ery 
much. tn their dissenting minutes 
.attached to the Tandon Committee's 

Beport, Dr. R-lOeUr and one an-
other e~ e  particularly referred 
to this rising cost of export promo-
tion. They say the expenses have' 
gone uP from Rs. 110.27 crores in 
1971-72 to Rs. 627 crores in 1978-79. 
I want to ask the hone MinIster 
whether this huge expenditura met 
from the public excheqper in the 
name of export promotion is til CCIl-
tinue even after the Export·lmpolt 
Bank comes into existence; or, is it 
the inention ot the Government to 
~o  this Exim Bank In such a way 
that it gIves, apart from flnanclal 
assistance, the expertIse for promo\--
Ing our e o t ~ items in forelgn 
countries-by providing a better ex-
change rate, better service, better 
information system and timely nn::m-
clal asslstance--and ao:; a result of 
which our exports will be in a PJsi-
tlon to have a better return and win 
enable us eventually to e mm t~ thi. 
huge publIc expnedlture on r'XpOl·t 
promotion WhICh we are now .orovid-
ing. by way of cash subc;idy? 

I now come to the ~t pain" V1Z 
imports. ThIS assistance has to be 
given to Imports also en~  the "on 
FinanCe MInIster may ,:,ay that It 1 .. 
not strlctly relevant to thE.' propoc;("-d 
Bill. But as a Member fro'll a state 
whose ecapomy has been rumed by 
the wrong Import policy of the Cen-
tral Government, I cannot help ex-
pressing the mger, protest and an-
gUIsh of the peasant oroducerc:o I'l mv 
State, Kerafa. By allowmg the Im-
port Of 40,000 to.tlnes of o on ~ oiJ 
this Government has rUIned thE' cul-
tivation of coconuts; and 90 ~  cent 
of the peasaats In Kerala are pr'l-
ducing them 

THE MINISTER OF FINANCX 
(SHRI R. '\TENKATARAMAN) The 
champion of consult' ~  is pleadmg 
for producers 

MR. DEPUTY-SPEA K.ER The 
Minister is saying thr' 1"": 'lntnplrm 
of the ~n me  IS now talking in 
support of the proclucers . 
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SRm P. K. KODIYAN: I alree-on 
~  of the small producers. 

I was pointing 'out that 40,000 tonnes 
of coconut oil were imported, presum-
ably for industrial usej but they were 
not used for industrial purposes. The 
result was that the price of coconut 
oil which ruled at Rs. 1800/- per quin-
tal in 1980 has now come down to 
Rs. 1200/-. Similarly, it is in respect 
of the import of rubber. import of 
cocoa etc. So, I want to impress upon 
the Central Government, particularlY 
on the Finance Minister who is in 
charge of the economic stability of the 
entire country, to see that such a 

... wrong import policy does not create 
great harm to the economy of any 
single State. and to advise his colleague 
to reverse this very dangerous import 
polIcy. 

SHRI SATISH AGARWAL (Jaipur): 
Mr. Deputy Speaker, Sir, I rise to 
speak on the motion for consideration 
moved by the hon. Finance Minister 
yesterday regarding Export-Import 
Bank of India Bill. 1981. So far as this 
Bill is concerned. I welcome the mea· 
sure. But while welcoming the mea-
~ e 1 have certain reservations so 
}.ar as the provisions of the Bill are 
~on e ned  1 wish to put on record my 
complete disapproval of the tendencY 
on the part of any Government wl10 
mtroduce a completely new measure 
without referring that -particular Bill 
to a Select Committee. The Govern-
ment of India in this particular case 
took a decision on the 7th of January, 
1981, to bring out such a measure and 
the Bill under consid.eration was intro.. 
duced in this House on 8th of May, 

, 1981. Motions for referring this parti· 
(ular Bill to a Select Committee were 
moved then. It would have been much 
better if a measure of this type Which 
is something new. had stood the'scruti-
ny of a Select Committee. that is Par .. 
liament. Tben across the Table, it 
WoUld have been much better for us to 
excbanp views with the hon. J'inance 
MinUter aDd aWe our auueat10ns 80 
tha.t ~ coul4 have be-. incozporated 
in the fmJ.: and then tbiI Bill havin. 

the sanction Of the Select Committee 
or the 'flarUament would. have been 
passed through without much debate. 
This tendency is not desirable. 1 would 
expect and request the Government, at 
least in cases of those Bills which do 
not involve any finn policy commit-
ment within that particular measure. 
and if that particular Bill is just a new 
one, to refer it to a Select omm tte~ 
so that in the intervening period of 
two sessioQs, the provisions are e ~ 
amined in depth by a Select Committee 
comprising of members belonging to 
both sections of the House, and then 
there will not be that much lacuna. 

I apprehend that after six months • 
the han. Finance Minister will have to 
come before this House far makmg am-
endments in this particular Bill. ThIS 
is really undesirable that instead at 
taking Members of Parliament into 
confidence, discussing across the table 
various provisions, the Government 
simply depends on the draftsman; 
whatever has been drafted is God's 
words for the Government. It is not 
fair enough. This has become practi-
cally fait accompli for us because any 
suggestion, even if it is acceptable to 
the han. Finance Minister in his heart. 
he will not be in a position to accept 
because no formal amendments have 
been moved; and if they are movE'd, it 
is not customary also to accept all 
those suggestions on such a large scale. 

Another objection is-oas 1 said dur-
ing my speech on the Finance Bill in 
this vert House-that this Parliament 
is being bypassed in certain matters. 
This Parliament is to sanction amount. 
vote grants tor various demands of the 
Ministries. The total public expendi-
ture of the Government of India is ap-
proved by Parliament. Naturally this 
Parliament has got the jurisdietiozi and 
should have the power to scrutinise ex-
penditure for any pie. I am sorry to 
say that to scrutinise the public ex-
penditure, this Pa1'liament has consti-
tuted certain Financial Committees 
a"lrl the Public Accounts Committee is 
one of them. but the LIC wbi(:h haa 
lot a f3ua1ness of 1\1. 20,000 crons and" 
the baDldng sector which baa got ... 
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business of nearlY Rs. 35-40,000 crores, 

. tbey are beyond the purview of the 
Financial committees that is beyond 
the scrutiny of the expenditure and 
workmg of Parliament. That point 1 
.made then and I repeat it ~  e ~t 
In this connection what I find In thIS 
caSe also a provision haS been m d~ in 
Clause 24 wherein it has been prOvided 
that the audit of this particular ~ n  
shall be carried out by the auditors 
whose names are on the approved list 
according to the Companies Act. and 
so on. And, if it is not carried on by 
the CAG, the Comptroller and Auditor 
General of India, then the audit report 
is not presented to the President, na-
turallY the PAC is not entrusted with 
the task of scrutimsing the audit objec-
tions contained therein. 

An effort has been made by the hon. 
Finance Minister under sub...clauSe (6) 
to appoint the C & AG to examine and 
report on the accounts, in respect of 
certam transactions or Items or as a 
whole. I do not know their mind. They 
can also ask C & AG to do some audit. 
My objectIon is and my strong plea to 
the Government and to the Finance 
Mimster is that, please for God's sake, 
do not eliminate expendlture from the 
purview of Parliamentary sC'rutiny. All 
public expenditure, all monies that 
foon the Consolidated Fund of India, 
they should be subJect to the scrutiny 
{)f Parltament. i.e. its committees and 
so I do not approve of the provision in 
'Clause 24, so far as this aspect is con-
cerned. Now in this particular case 
we are going 'to provide them with an 
autborised capital of Rs 200 crores, 
which may be raised to 500 and thiS 
whole money bas to be sanctioned by 
Parliament. This wbole money bas to 
be sanctioned by Parliament, that 
means this whole money has to be 
given from the Consolidated Fund of 
India. If such huge investment is being 
placed at the disposal of the statutory 
corporations which are wholly owned 
by Government, Tbis particular him 
Bank is wholly owned by Govemment. 
It 1s a statutory corporation aftectlDJr 
tbeo int.rests of the whole country. and 

I ask, ''-'by tbis kim Bank aCcOunts, 
balance sbeets and other t n t o~  
are being kept away from the ~e  . 
of the C & AG audd, and beyond the 
purview of the Parliamentary 8cNtl.ny 
through the financial committees. 

So far as this corporation ia concern-
ed, now, this Corporation has been 
named as the Export-Import Banlt of 
IndIa. What impression does it actual-
ly give was if it is a bank, only a nor-
mal bank like the Reserve Bank of 
India or ~t e  nationalised bank? This 
name. nomenclature, the title Of the 
Bill is somewhat misleading about thE" 
functions that this corporation or t ~ 
busmess that is to be conducted is con .... 
tained in clause 10 and apart from for 
financing and re-financing there are 
prOVisions in sub-clause (2) that the 
Exim Bank may also carryon and 
transact all or any of the following 
kinds of busmess. namely ..... " It 
makes a mention from (a) to (x). Why 
have you left (y) and (z)? It could 
have covered from (a) to (z)! You 
have widened the scope of the provi-
sions In order to cover all sorts of 
types' of actiVIties like Issuing bonds or 
guarantees, subscribing to, investing in, 
purchasing of stocks, shares, bonds or 
debentures ot'any development bank: or 
Export-Import Bank of any o nt ~ 
outSIde India, opening of any o n~ 
jn any bank in 01' outside India or the 
making of any agency arrangement 
with. or acting as an agent or corres 
pondent of any bank or other institu-
tion in or outside India ~ issuing of par-
ticipation certiftcates--'!.n India or ab-
road? What type ot business is covered 
in providing for technical administra-
tive and financial assistance of any 
kind for export or import? Why tech-
nical and financial aSSistance? Lastly, 
it is provided in (w)-ICdoing any other 
knd of business which the Central Gov· 
ernment may authorise". What type of 
any otber kind of business you should 
have for developing an Import and Ex-
port Bank? You should have Q.uaIifled 
it here. This is the least that could 
have been done. Then in sub-clause (3) 
in the functions of the Bank it J8 mEm-
tioned that they wU1 rea1t8e ~ 
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aon, brokei"aae. interest, reznunera-
·tion. or feeS' etc .• etc. I fail to uhder-
stand the provision made in clause 14 
tbat the Exim Bank may receive gifts. 
.grants. donations or benefactions from 
Government Or any otber source in or 
,outside India. What do YOU mean by 
gifts? Gifts in the form clothes? Gifts 
in what form? Is it a charitable orga-
nisation? Will it discharge some bene-
volent wOrk in famine-hit or tlood-hit 
areas? Where is the question of dona-
tions? I do not know what is in the 
mind of the Government. That is why 
1 said it would have been much better 
if the' Bill had been referred to a Se-
lect Committee for detailed discussion. 

There has been a study made in the 
Mmistry of Commerce recently and 
they have projected our exports for 
another decade. The position of ex-
ports is very alarming. There is a trade 
deficit ,and the balanCe of payment is 
very tight now. I appreciate the diffi-
culties of the Government on that 
score. But what is our projection for 
1990? In 1979-80 our total exports 
were Rs. 6400 crores .,.ving a trade 
deficit of Rs. 2250 crores. Our projec-
tion for 1984-85 IS Rs. 10,200 crores. 
Our projection of exports for 1989-90 
is Rs. 20.600 crores. But the same study 
mentions- I fail to understand how 
llaving made so much claims of invest-
ment in the agricultural sector and 
bavmg made so much claims of bumper 
crops, green revolution etc., our ex-
-ports from agriculturai products will 
come down from 43 per cent to 27 per 
cent. It is for you to consider. The 
paper said that-

u •••• the main reasons for the de-
'Cline in agricultural exports has been 
the stagnant output and the low -per 
acre yield. The productivity levels 
-:for various commodities are consider-
-ably lower than those realised in 
most of the other competine CQun-
-tries. There are variations in pro-
ductivity levels of various crops even 
mo~ t~ different States within the 

eountry. With adequate investments, 
4t Is poast,ble to raise productivity 
and output levels substantially wbidl 
=aht enable pmeration of l&raer 
'?"POrtable .lUr:Pluse8." 

This is somethlng alarming. I am not 
dwelling at length on it. but tbe expO'l't 
content of the agricultural od ~ 
will come down from 43 per cent to ,.., 
per cent. This is not what I am sayiD8; 
this is the outcome of a study done b7 
the Commerce Ministry! 

In the export side, there have been 
so many schemes with regard to subsi-
dies and cash assistance. I would draw 
the attention of the hon. Finance Min-
ister to the report of the Public Ac· 
counts Committee (1980-81) presented 
to the HOUSe where instances have 
been given as to how the cash assist-
ance for deoiled rice bran amountin8 
to morE' than Rs 12 crores in one par-
bcular year has been misused. So, care 
bas to be taken. This report also men-
tions another instance. There is a pre-
vision in the customs and excise law 
that exporters can keep their goods 10 
runnmg bond accounts and pay the 
duty later On. whenever they export 
the goods But cases have come to 
light where the goods have not been 
exported. but the excise relief bas been 
claimed; all the benefits from the ex-
port promotion councils have been 
availed but the goods have been diver-
verted fOr home consumption and the 
arrears of excisE' duty at the end of 
the year amounted to as high as 
Rs. 23.67.19.623.29. This is what the 
report of the PAC says based on facta 
furnished by the Finari.ce Ministry. It 
these are the manipulations done OD 
the export side, Government has to 
take care of it. 

With regard to the exemption on the 
customs duty under Section 25(1) and 
(2'), particularly (I)-general exemv 
tions, I am sorry to say that once Par-
liament has approved the rates the 
Government has the authority' and 
power under Section 25 (1) of the CUll-
toms Act to grant exemption if it feelS 
so necessary in the interest of export 
and import. The average exemptiona 
.ranted by the Government so tar-
whetber tbe Janata Government or tile 
COI1,IJ. (I) Govemment--was bardb 
between Rs. 15 crores and 20 crona 
every year. wm tbe bon. Finance JiIIa. 
IBter institute an enquiry as to ,..,. 
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during 19'19-80 these exemptions am-
ounted to not Rs. 20 or 25 crares or 
R •. 50 or 100 crores but Rs. 250 croreS. 
Sometimes exemptions are granted in 
the name of import or in the name of 
export. I hope the Finance Minister 
will look into it. 

I wish to bri"-lg to your notice that 
there are 7000 engineering units which 
are registered as export houses. I 
want to see the exhibition of the engi-
neering industries some time back. I 
got an authentic information that out 
of these 7000 engineering units which 
are availing of concessions and benefits 
from the Government, only 2000 are 
actually eXporting. And the rest 5000 
units are availing of Government pat-
ronage, concessions and benefits with-
out exporting anything. So such fake 
type of export units which get them-
selves registered in order to avail of 
tbe benefits given by the Government 
should be eliminated. 

15.32 hrs. 

[SHRI GULSHER AHMED in the Chair]. 
There should be a thorough enquiry 
into all theo;;e matters. 

Once again while welcomIng the Bill 
I urge upon ~ e Government that what-
ever lOopholes may be found by these 
exporters or importers whether through 
under-invoicing or through manipula-
tion of foreign exchange, those should 
be plugged. We have given such wide 
and sweeping powers to the statutory 
corporation without a closer scrutiny 
by Parliament. This is highly objec-
tiOnable. But even then I hope the 
Finance Minister will bear all these 
points in mind and he will not permit 
this bank to be a dumping ground for 
aick exporting units as is the case in 
our nationalised banks wherein 22366 
units are reported as sick and the total 
amount outstanding is Rs. 1622.55 
crores. Out of these only 378 are large 
tadustrial sick units and the amount 
N.din, against them is Rs. 1158.48 
c:tores. This is to the knowledge of the 
IlnaDCe Minister. I am sure he is 
eonacioua of the fact that let this hi .. 
tar.r be not repeated 10 far as the 
JIlxlrn BaDiE 1aI eoncetned. 1 hope YOU 

will keep a stiret watcb and J.nfona 
Patlimnent annually with relal'd to 
its development, bus'nes$ transactions 
and progress so as to take Parliament 
in confidence. With these words, I wel-
come the r.neasure, 

SHRI Y. S. MAHAJ AN' (Jalgaon): 
Mr. Chairman, Sir. I rise to e om~ 
this long awaited measure whiCh bas 
been in gestation for over 10 years. 
The Bill seeks to provide for the esta-
blishment of a corporation which will 
be knOwn as the Export·Import Bank 
of India to strengthen and broad-base 
the E"xisting institutional arrangements 
to meet thE' credit and otht:'r require-
ments of our mternational trade. 

The value of our export trade was 
only Rs. 668 crores in 1961-62. that is, 
.at the heginmng of the Third Five Year 
Plan. In 1980-81 It has gone upto 
Rs. 6578 crores-Part of thIS increase 
bemg due to the steep rISe in prices in 
thp intervening period. With the conti .. 
nuing rise in prices of oil imports from 
other countries and the threat of a 
yawning gap in Our balance of pay-
ments posItion-the gap Was Rs. 2400 
crOres in 1979-80 and Rs. 5200 ('rores 
in 1980-81-the need to boost our ex-
port l8 urgent and important. This 
cannot be done without providmg bet-
ter and wlder credIt iaclhties and other 
services necessary for international 
trade. 

As tbings are it cannot be said that 
credit facihties' for exports are inade-
quate. Since the beginning of the First 
Plan, Government have taken steps to-
cnsur(' that credit would be available 
to exporters as and when they 'lced. 
But there have been some difficulties. 
In expanding the international trade. 

At present export finance is provided 
by the commercial banks, the Industri-
al Development Bank of India, the-
RBI and other specialised agencies. 
About 75 per cent of the total credit 
is provided by the commercial banks. 
The Export Credit and Guarantee Cor-
poration facilitates the" flow o.t 
finance from banks to exporters. and 
exporters to buyers, with the help of a 
aeries of luarantees and insurance 
policies to cOVer tJa EDIb cat ftuUu.... 
tions in trade and eOam.erce. ~ 
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The roBI is an apex institution of 
the country on the domestic front for 
providing technical, administrative and 
flnancial assistance for industrial deve-
lopment. But it has also came up as 
an important export flnanciD.jt institu-
tion of the country. 

This whole institutional structure, 
along with the mechanism ot financing 
international trade and the arrange--
ments for dealing in international cur-
rencies, has been examined by the 
Finance Ministry in great depth during 
the last 2-3 years and, as a result, it 
has come forward with this Bill to set 
up an Exim Bank. which wnl not only 
provide financial assistance to export-
ers and importers, but also act as the 
principal financial institution for CO" 
ordinnting the workina Of institutions 
engaged in financing export and m~ 

port of goods and services, with a view 
to promoting the country's interna-
tiOnal trnd('. 

This Bank will meet the crying need 
of the country for improving our posi-
tion on the international front. The 
first thing that strikes the eye is that 
the Exim Bank w·n tuke over the ex-
port financing functions ot the IDBI. 
Tbey shall stand transferred to and 
vest in the Exim Bank. Section 26 
::.uys: 

"On such date as the Central GOv-
ernment may, by notification. ap--
point, all business, property. assets 
and liabilities, rights interest, privi-
leges and obligations of whatever 
nature of the Development Bank in 
So far as they relate to the export 
financing functions of that Bank shall 
stand tranSferred to, and vest in, the 
Exim Bank." 

Section 26 thus affects an important 
change 1n OUr institutional structure. 
The IDBI will. be restored to its origi-
nal purpose. as an apex bank concern .. 
ed with the industrial development of 
this country. 

The commercial banks, which have 
a 110n'. abare In this business. have 
remained untgJ.tcbed. Their activities 
1317 LS-12 

are to be co-ordinated. 1 hODe this will 
involve the elimination of unhealthy 
competition between them. They are 
all public sector banks. StUI, some of 
them have designated a large number 
of branches for foreiln exchange busi .. 
ness. This involves not only duplica-
tion of work but unhealthy competi-
tion. I hope the Exim Bank will be 
able to establish branches on a rational 
basis at home and abroad, which will 
provide more efficient and speedy ser-
vices to its customers. 

Similarly, there is need- to rationalise 
the branch network of Indian banks 
abroad. The small size and middle level 
management of these branches have 
come in the way of their effective func .. 
tioning abroad. The Exim Bank can 
co-ordinate their work and improve 
their management. 

In this context, we have to take into 
account the developments in interna-
tional banking in recent years. Foreign 
banks have resorted to consortium and 
joint banking to reap the advantages 
of large size. Many ot them have set 
up even joint bankinit ventures. The 
potential for business in the interna .. 
tional field is vast. And though our 
financial resources are lnmited aDd our 
share in the world trade is small, the 
scope for improving our position is 
more only with the formation ot a bank 
l1ke the Exim Bank with its vaatIy 
greater resources and managerial skill 
than the public sector banks at prpsent. 

The Bill details the functions of the 
Bank in a very comprehensive manner. 
Apart from financing of Indian exports 
and imports it will be entrusted witb 
the functions Of (1) financing of exports 
from and imports of goods and services 
into third countries, (20 financing of 
joint ventures in foreign countries. 
(3} financing of export and import o' 
machinery and equipment on lease ba-
sis; and (4) providing loans to an In-
dian party So as to enable that partJ' 
to contribute in the share capital ot • 
joist venture abroad. 
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This will enable the Bank to play a 

dynamic role in improving our position 
in international trade. 

Section 10 of the Bill also enables 
the Bank to undertake lImited mer-
chant-banking functions such as under-
writing of stocks, shares. bOnds and 
debentures of companies engaged in ex-
port and import trade etc. The Bank 
will thus have a distinctive character. 
It will be not only a Bank for finanCIng 
exports and imports, but it will also bE' 
a development Bank so far a9 the ex-
port-oriented industries are concerned 
and particularly It will also perfonn 
some of the functions of merchant-
banking. 

There was a lot of crIticism of thIs 
Blll from the other side. Yesterday, 
the fir')t speaker was Mr. Jyottrmoy 
Bosu. HIS speech I must say '" 

MR. CHAIRMAN: Please conclude 
There are a number of speakers. J 
thInk the Mmister will talk on what 
the other Members have said. 

SHRI Y. S MAHAJAN: Mr. Bosu's 
speech was so much sound and fury 
signifYing nothing. He indulged in his 
usual fuhninations against the Govern-
ment and the Ruling Party. He even 
went to the extent of saying that this 
Bill is an Instrument by which the 
Government will explOIt the people for 
the benefit of American capitalists. 1 
think only the gullible can belIeve 
such cock-and-bull stones. An Qbjec-
tive study of the BIll makes it clear 
that the Bank, when it comes into 
eXIstence, w1l1 be a great factOr in 
improving our precarious position in 
the international trade. 

With thesE' few words, I suppOTt the 
Bill. 

SHRI XAVIER ARAKAL (Erna-
kulam): Mr. Cha.iIman, Sir, on the 
whole practically all Members have 
supported the philosophy, the ide .. 
and the scheme of this BUl 

Sir, the Export aDd Import Bank of 
India Bill is an important bandal 

Bill in relaion to foreign excb a nae, 
trade and commerce. It is • chronic 
problem. when we think about our 
foreign exchange that this country hat 
always been exposed to htaallt :import. 
and lesser and lesser export. in value 
terms. U you re!er to 1977-79, the 
value of imports was Rs. 6,814 crores, 
whereas the value of exports was 
Rs. 5,726 crores. Thereafter the im-
ports in value terms have gone up and 
up. Therefore, the Economic Survey 
for 1980-81 in Chapter vrll very 
cautiously said: "The tmde deficit is 
hkely to exceed Rs. 4,000 crores." I 
presume it has exceeded, Rs. 5000 
crores now. 

SIr, baving the chronic import pro-
blem, after assuming the power, this 
Government bas issued two important 
documents One is the Export Policy 
of 2nd April, 1980, and the other is 
Import Policy of April 15, 1980. U we 
analyse these two documents, we will 
see that the Government is aiming, by 
all means, to bridge this gap between 
huge import and deficit in export. 
Summing up the problem of this 
export 'and imPQrt, the Sixth Five Year 
Plan in Chapter VI has said very 
correctly: 

"However, On present reckoning, 
the balance of payments problems 
faCing the country during the Sixth 
Plan ~ lIkely to be acute and will 
require innovative approaches to 
cgpe wIth situation." 

Therefore, on February 28, 1981 the 
Finance Minister said: 

"Hon'ble Members will recall that 
in my Budget Speech last year I 
stated that the Government has 
taken a decision to establish aD Ex-
port-Import Bank to assist in financ-
ing of International trade. '!'be 
details of this proposal have nOW 
been workeci OUt and it is proposed 
to introdUCe a Bill in the current 
session for setting up the Export 
Import Bank as a statutory corpora-
tion. I alB provldJllC B.s. 'm c!Ol'eIf ID 
the Bud,et tor this purpose." 
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Having this in mind we h'ave to 
examine in total two aspects; 

1. What are the financial agencies 
catering to the needs of importers 
and exporters? 

2. What are the other agencies 
involved in eXpoI"t and import 
trade? 

These two parts h'Bve to be analYsed 
objectively. If we take the financial 
aspect, we have mDI, IFC, NIDC, 
JeIC, nationalised, scheduled Banks, 
Industrial Development Bank, etc. I 
would like to know from the hon. 
Minister what are the functions of 
these banks? Whether in comparison 
to this proposed bank, how rar those 
})Ianks have channelised their eoonomic 
resources for the purpose of export 
nnd import. That is the point which 
J would like to stress here. Is the 
finance the main cause of huge deficit 
in eXport import? If it is the finan-
cial aspect, I submit there are various 
agencies, as I said earlier. So, the 
blame has to be sh'Bred or distributed 
within that category. If finance is not 
the aspect, then what are the agencies 
involved in it? I am very much in-
volved with the sta1! and officers of 
many Government export agencies-
Export Promotion Council Export In-
'3pection Council, MPDA and sO on 
and so forth. 

I have oa bit bitter to talk about the 
Export Inspection Council. But this is 
not a forum. I am highlighting the 
point. Why can't we organise and 
form one agency to tab all these re-
sources. mobilise our export, instead 
of various kings having different 
realms in this area? I had suggested 
this earlier. Again I am suggesting 
this proposal. Various Departments 
are putting their finger in this export 
pie. So many agencies are involved 
in the eXport import for exemption 
purpose as well. Should We examine 
this asPect as Well in depth as the 
ftntlileial aspect? It 1s fOt" the Depart .. 
ment 8114 •• Qovernm.ent to emtsider. 

Then, I refer to the Statement tit 
Objects and Reasons, Preamble and 
Clause 10 of this Bill. There again, I 
see two difterent categones. I fully' 
agree with Mr. Kodiyan as well as 
Mr. Satisb Agarwal ""hen 
they referred to this aspect. If you 
permit me, I can take clauses, one by 
one. But dUe to the shortage of time, 
I am just pressing my point. One 
function is to give financial assistance 
as loans and advances and the other 
is, to coordinate the working of in-
stitutions. This has to be viewed 
separately. This may come within 
the banking purview and banking 
functions. 

But you refer to some other part of 
the Bill. For example, there is the 
definition of the word "services" con-
tained in sub-clause (j). It says: 

"'services' includes,-

(1) providing personnel (includ-
ing skilled or unskilled workmen 
and persons for rendering tchnical 
Or other services) for the purpose of 
any work or project ... 

(II) transferring of technology," 

Now, you refer to claUse 10, sub-clause 
(q). You have provided sub-clauses 
upto (x). As Mr. Satish Agurwal 
said, two more ~e  (y) and 
(Z) COUld have been added. Instead 
of doing that, they have put a general 
chuse. In sub-clause (q), it is 
stated: 

"undertaking and financing of 
reseerch, survey ... I, 

This is purely a financial transaction. 
It has nothing to do with the banking 
system. We need some clariflcation 
on this aspect. I am pressing a point 
whiCh require some clarification here. 
What is the object of this Bill? It is 
to be a banking institution or partially 
banking and partially non-banking? 

Then, if you refer to the statement 
of Objects and Reasons, it is stated: 

.. .... to strengthen and broad-
bue the existlhg iDStltuttcmal 
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arrangements to meet the require-
ments of intenmtional trade." 

It goes on to say. 
"(1) •••. will also undertake limit-

ed development and merchant 
banking functions ••• " 

I do not know where this falls, under 
what function it falls. 

So, if you refer to the statement 
o.f Objects al1cl Reasons, Preamble and 
Clause 10, you will see that there is 
something whIch is not a bankmg 
function but a dlfterent function. It is 
not a bankmg functIon; it is some-
thing else, something more. That is 
the point I am pressing here. This is 
a matter which has to be looked into 
and clarified. 

ReferrIng to Chapter III, Manage-
ment of the Exim Bank, I may be per-
mitted to say that the Government is 
the creator, the protector and the des-
troyer oC this institutIOn ... There is 
not a function or authorIty undertaken 
without the Government. 

Going through the clauses, one bY 
one, very minutely, I thought this was 
a part-tIme pastime for a full-time 
Government Secretary. Probably, it 
is for the pleasure trip. I do not 
know I have my own subjective or 
obJective crIticism about the existing 
executive system and the functioning 
of this Department. Going throngh 
clause by clause, I appreheIld that 
this is a monopolostic behaviourism of 
the bu"eaucrats This is the time that 
the Housn should review the execu-
tIve system of OUr Government. 

My hone friend, Mr. Daga, referred. 
to the composition of Board of 
Directors 

SHRI SATISH AGARWAL: 17 
Directors. 

SHRI XAVIER ARAKAL: If you 
gu through it, can YOu find that we 
have no voice in it? How can we 
achieve this object? Have YOU got 
anv voice Or say or to criticise It? 
When I was reading the speech of the 

Finance Minister, I thought this w1l1 
be an autonomous body, probably 
similar to the Industrial Development 
Bank or something like that. But this 
1s not the case. My personal view is 
that we require a review of this Act. 

Now, I will cO¥1e to the last point. 
I am taking you to Clause 34 because 
that is an important Clause. Page 60. 

"No brief Or other legal proceed-
ing shall Ite against the EXIM Bank 
or any Director Or any Officer or 
other employees of the EXIM Bank 
Or any other person authorised by 
the Bank" and SO on and so forth. 

I may be permltted to give a small 
lllustration, about how this Export 
Inspecting Agency refused to inspect 
D con .... Ig n':Ilent on a fhnsy ground 
whlle the importer wanted to take it 
Irom Indla. Now you assume that 
such a situation happens here, can 
that expt.)rter file a suit for damage? 

MR CHAIRMAN: He can file a 
SUIt against the Government. He is 
an employee of the Government. 

SHRI XAVIER ARAKAL: Now, 
an exporter or importer, if he 
happens to go 'from pIllar to post here, 
how m'any Departments he has to go 
through? HoW many finanCIal insti-
tutIons he has to step in and step out 
and make a bribe? This institution 
bhould not be a part to the existina 
ineffectIve and inefficlent instItution. 
That is why I am posing the problem. 
with all my sincerity, suppose such .a 
situation comes with regard to this 
B'ank where can he go as long as 
there' is clause 34 in the Bill. As it 
happC'ned in the Export Inspection 
Agency, he had to make 5 trips to 
Delhi. And when the Director gave 
the sanction, the Assistant Director 
would not comply. I am giving an 
example. 

Therefore, my submission is that 
thi::; Clause is unwarranted. In prin-
ciple and in practic, I hope that this 
is a sound economice approach as far 
as export-import policy is concerned 
and that it wU1 boost up the trade. 
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SEmI C. T. DANDAPANI (Palla- difficult position. The doubling or oil 
chi}: Mr. Chairman, Sir, I rise to prices has been mainly responsible for 
support the move of the Finance this. The value of imports in 19'19-80 
Minister for bringing a legislation was Rs. 8,908 crores whereas in 
under the title of Export Import Bank 1980-81 it went up to Rs. 11,'183 crores. 
of India. The increase is so much. But it is 

The object of the Bill, it has been 
stated very explicitly, is to boost ex-
POrt in the field of trade, to earn more 
foreign exchange aIld to narrow down 
the gap of trade balance. 

It has been statecI here that this Bill 
has to be referred to the Select 
Committee. 

MR. CHAIRMAN: Should have been 
referrec:i to the Select Commitee. 

SHRI C. T. DANDAPANI: My 
Hon. friend, Shri Satish Agarwal, 
former Minister of Finance, has vast 
knowledge in the field of finance. 
I would like to say that, after the 
natiunalisation of a certain group of 
banks, OUr Government, particularly 
our Banking Department has acquired 
adequate knowledge to run the bank-
ing industry either in the matter of 
export orientation or in the matter of 
internal development activities. There-
fore, even though it has been delayed. 
it is good that this legislation has been 
brought forward before this House at· 
least now. The original idea was 
mooted by the Ministry of Commerce 
some ten years ago; that is, the Indian 
Institue of Foreign Trade made a sur-
vey and they recommended to t ~ 
Ministry of Finance to bring forward 
this legislation as early as possible. I 
would say 'sorry' because this Bill haa 
been delayed for about a decade. That 
was the reason. I was pointing out in· 
the beginning: if this Bill is again 
referred to a Joint Select Committee, 
it will take another two years for that 
to complete its job. Therefore. it is 
gOOd that thev have brought it before 
the HOUse. The Bill should be passed 
immediately and the Bank should 
start functioning immediately. 

18 hrs. 

The previous speaker has potnte4 
.ut that our balance of trade is in a 

noOOdy's fault. It is because of the 
ftuctuetion in aU prices. At the same 
time We have made some achievement 
in the matter of export. As far as our 
performanCe is concerned, in ternally 
we have made a very good perfor-
mance. In 979-80 the expJ t value 
was Rs. 6,459 crores whereas in 
1980-81 it was Rs. 6,578 crores. There 
is a small margin in the matter of eX-
port, but it is Government's responsi-
bility to augment our exports and to 
narrow down the gap between export 
and import bills. 

So rir as our export promotion 
activities are concerned, the Govern-
ment !bas earmarked is per cent ex-
port, the minimum should be ten per 
cent and that too, it should be allotted 
to the small scale selected goods. As 
far as iu#lirect partiCipation of ancillary 
production is concerned, our target 
is 20 per cent. So. all the small and 
ancillar.., units need more asc;istance, 
more finance. That is the on:v reason 
why Go v"I"nment has brought forward 
this Bm; it is only to assio;;t thp small 
ent e en~ t  in promoting exports. 
I do not see any lacuna in this Bill, 
and manV' Members have stated that 
here. r.I hf' business of the Rank has 
been st! tP'l very clearly in tho Bill: 
granting loans and d n ~ to a 
scheduled bank. etc. All these t n ~ 
have been stated here. 

t' 

Here another thing bas bnp., ~t ted  
Even my friend. Mr. A r a1dol has 
stated that all the n~  8,·tivities 
are covered in the SUh-"l I' ~ , Mr. 
Satish A garwal hac; also c;tatn 1 it But 
when a bank somes into hpin" it ~ 
to function as a bank. So it has to 
eover all the t t t ~ nt n  

credit, )of)'t-term and short-t" .. 1'l1 and 
whatever it is, it has to C"ovpr a 11 the 
economic activities of the society. 
Therefore, I do not think there is 
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anything wrong in this one. It has 
covered all the areas. 

But one thing I want to make it 
clear-as far as (a) is concerned. 
nat is about granting loans and 
advances to a Scheduled Bank or any 
lther Bank or tinancial institution 
notified in the official Gazette by the 
Central ~ e nment in this behalf by 
way of refiDance of loans and advances 
granted by it for the purpose of eX-
ports or imports. In this provision I 
!have my ovm doubt. Will it not ~ a 
duplication of work? I am referrlng 
to clause 10(2) (a). Some financial 
institutions are already making some 
advances tn. a particular exporter or 
business epf-.repreneur. Again we are 
giving financial assistance or loan, 
whatever it may be to the banks 
which are already ~ e and which 
are already in a :;;ound position to 
lend advanees to the exporter or im-
porter. Why should we take this re-
sponsibility and give assistance to the 
Banks when we have a separate Bank 
for a particular purpose and for a 
particular reason clOd why should we 
divert our money to other financial 
institutions? The Government should 
think over it. 

Secondly granting loan and advances 
outside India for any Indi an joint ven-
ture. I would like to say il1. this re-
gard that as far as joint ventures are 
concerned, at present there were 302 
proposals for Joint ventures and out 
of them 195 could not be implemented. 
So only 107 joint ventures are in pro-
duction with an investment of Rs. 35 
crores. I would like to ask the Minis-
ter and the Government. Out of this 
investment in the joint ventures, how 
much profit we are makingl how the 
joint ventures which have been establ-
ished in foreign countries are working, 
whether they are properly staffed or 
not and whether those joint ventures 
which have been. financed by the Gov-
ernment are being manned by an effi-
cient managerial staff. I would like to 
ask all these things from the Minister. 

A word about the Regulations. Mr. 
Agarwal raised a very good polnt-
about our contribution to the Bank. 

That is, Parlial1)ent gives money and 
we have no right to ask about the 
functions of . the Institutions. For 
example, on page 17, it is said 'Every 
regulation made by the Board UDder 
this Act shall be laid as soon as may 
be after it is made before each House 
of Parliament.1 Only the regulation 
will be laid not the functions. The 
functions should also be laid on the 
Table of the Hous.e, and the Parlia-
ment should have the right to ask 
about t'he tunctions of the Bank. Not 
only that, we have seen that in the 
lOBI and other banking industries 
the GOvernment has no control over 
them. The Government has no control 
over them. Their functIOn is entirely 
dll'terent. Some of the banks go 
against the principles laId down by 
Governemnt sometimes. In that case, 
what are we gomg to do? I would like 
the Minister to examine these aspects 
as they seem to be most important 
accordmg to me. Aiter formation of 
the banks, we ':Dust examine-we 
mean the Government--to see parti-
cularly whether they have any say 
ahout the functioning of the Banks. 

Before r conclude, I want to say one 
more thing. That IS about the mana-
gerial staff. There are nom ne~  from 
the !DBI and other professional areas 
in the Board. This WIll not help. Before 
we nominate them to the Board of 
Directors, we must see whether those 
persons will deliver the goods. Secon-
dly, Sir, the retired persons are being 
nominated to the Board of Directors. 
They had already served for many 
years in the departments. Again their 
services are not at all useful. 

We have seim, for instance, in IDBI 
and other institutions, they nominate 
only the retire({ people. They go there 
aJld sleep. They only avail of some 
entertainments there. Therefore, I 
would request that for Heaven's sake 
please do not 'f.\omina-te the retired 
persons to the Board of Directors. 

With these few words, I conclude 
my speech. 

SHRI p. RlttAGOPAL NAIDU 
(Ch!ttor): Mr. Chairman, ~ I COIl-
gratulate the Finance Minister for 
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bringin.gl %orward here 1ihe Exp'Ort-
Import Bank of India Bill, 1981. 

Sir, On page 162 toe National Com-
mission on Agriculture, in their report 
1976, Part III, Demand and Supply. 
states the following. I quote: 

"Provision of adequate and timely 
finance is indispensable :for export 
production and export marketing. 
There exists a gap in the existing 
institutional structure of the export 
credit system. We would suggest 
that to bridge this gap the estab-
lishment, of an export-import bank 
might be considered to provide 
medium and t n t ~m export at 
the pre-shipment and post-ship-
ment stages.'1 

I am not going mto the technicali-
tIes. I am leaving it to the experts. 
But, I can tell you that though the 
Export-Import Bank is going to be 
~ t  blished, the policy enunciated in 
the past shows tliat the Government 
IS always agamst the agriculturists. 
There are lobbies of capitalists. Also 
the wholesale traders are against the 
agriculturists. Therefore, the agricul-
turists are always at a disadvantage. 
For example, I can tell you that wben 
the agriculturists are reaping the crops, 
the price for their product is very 
slow. The agriculturists wanted the 
export of groundnut. Government is 
not willing with the result all the 
groundnuts went into the hands of the 
wholesale merchants, the traders. The 
policy of the Government is relaxation 
in the exports. Because of that, only 
the traders used to benefit. Therefore, 
I say that when the Bank is befng 
established, the poncy must also be 
enunciated which should be in favour 
of agriculturists. TOe trade gap is over 
Rs. 5,000 crores. Unless we promote 
production as well as export of agri-
cultural oommOdities and other agro 
Products, it is Dot possible eveo to 
bridge the -gap. . 

Now, Sir. from the statement giveD 
to me, it has been stated as follows: 

Exports-April ... Sept. 19s() (Agricul-
tural Commodities) 

Rice. 

Wheat. 

Cereal preparations. 

e ~t e and fruits .. 

Oashc-w kernels. 

Others. 

Tobacco umnanufactUJ cd tobacco 
rofu!ol' . 

Oilsceds and OlkagiTlous ii-uit!>. 

Cotton raw. 

Jut(o. raw. 

(In crores 
of rupees) 

40.13 

6.92 

4.13 

70.79 

33.60 

102.58 
5.36 

77.29 

0.21 

This is Vf'ry small. Therefore, Govern-
ment should see that the exports of 
agricultural commodities are streng-
thenee.. and arE.> increased. Now, we 
are not concentrating upon fruits and 
fl')uit products; fish and fish products; 
wool and animal products; leather 
goods, billets and eggs. There is great 
possibility of expo rUng these things 
and earning foreign exchange. There-
fore. our Government should see that 
all these things are exported. OUr 
strategy must be export promotion and 
also import substitution. I am very 
sorry to learn that we are importing 
15 lakh tonnes of wheat. On the other 
hand Our agriculturists must be en-
couraged to produce bY' giving them 
better price. Then it is quite possible 
to increase wheat production and we 
wiD be seif-sutftcient and it will be 
possible for us to export wheat also. 
Now, 'aggery is not exported. Jaggery 
prices are falling down. So, jaggery 
can be exported. .,... 

Lastly, Sir, instead ot exporting' 
raw-materials in agricultural sector it 
would be better to convert them into 
agro products and export them. Tben 
we will let more money in agricultural 
products exportation. 

$¥I B. V. DESAI (Raichur): :Mr. 
Chal1'1D.aD, Sir, I rise to support thEr 



367 AUGUST 18. 1881 g68 

[Shri B. V. Desai] 
Bill which has been brought before 
this august House by the bon. FlnaDee 
Minister. In fact. this BIll is long 
overdue. Probably in the last so many 
years this has been thought over and 
finally I must congratulate the hone 
P'inance Minister for bringing this 
BiU. 

Now. Sir, without wasting any time 
of the House I would like t ~ 
away to go into Section 10, VIZ., busi-
ness of the EXlm bank. Sir, here the 
entire claluses have been taken on the 
model of IDBI. In fact. this EXlm 
bank also proposes to do the same 
type of banking and other trading 
business on the nxn!s of IDBI and 
other ftnancial institutions. The t ~ 
ture in our country is that IDBI direc-
tly finances the customers as well as 
it helps the customers by re-financing 
other institutions. They in turn finance 
the customers. In fact, down below 
every State has Development Cor-
porations and State Financial Cor-
porations. Their limit of lendill,i. is 
limited. state Financlal Corporations 
can eive upto Rs 301akhs and DevelOp-
ment Corporations can glve upto RS. 50 
lakhs. If any customer requires more 
than Rs. 80 lakhs then he can approach 
the IDBI who in turn either directly 
alone can lend or in consortium with 
IFC and other financial lnstitutlons can 
come to his aid. IDBI can go to the ald 
of instItutions lIke banks and the banks 
can inturn give help to the customer. 
It is proposed that the Banks which 
are engaged 10 Export and Import 
trade will be helped by re-financing 
from this Institutlon. Of course, here. one point arises which has to be con-
sidered. This may not have been 
mentIoned In the Act. But I would 
request the hon Mintster to see that 
this re-floQanc1ng should be at a con-
cesional rate and the banks should not 
charge the customer or trader more 
tlhan 1 per cent excess than the ori-
nary lendmg rate. In this way, such 
concessional finance could be routed 
through the banks and other financial 
Institutions to the customers and 
traders of this country The maximum 
1endina rate also should be ftxed In 
respevt of thele different lnstltutioD8 

and nationaU.eci btmks. ,.\nd over and 
above that Umt, EXIM Bank shOlUld 
directIy lend to tbe customers. MY 
friend Mr. Arakal made a point re-
garding item (q) which says about 
undertaking and financing of research. 
surveys, techno-economic or any 
other study in connection with the 
promotion and development of inter-
national trade. With due respect to the 
Hon. Member. I could s.ay that any 
finacial institutions have got to under-
take this kind to techno-economic 
survey. Probably he has looked at it 
from purely a lawyer's point l>:l viE!'W 
and not as a financier because in every 
such case, such technical committeE'S 
have to be constituted. In fact the 
IDBI and other corporations in the 
different States have already got such 
techV0-economic survey teams which 
will help the entrepreneur to come 
forward and to see that his 1)roject 
is completed in time. So, I think, thi-.; 
clause is quite m order. 

So far as foreign trade IS concerned. 
it is a tricky job and I would request 
the hone Minister to see that more 
non official members wlth the reqUlsite 
qualities and experience in foreign 
trade are associated, so that they will 
be able to guide the E}\IM Bank in the 
initi\! stages so that thls Bank will ~ 
able to function in an effective way. 

RegardlDg Chairman and Managina 
Director a poin t has been made whe-
ther these posts should be comoined 
or they should be two different per-
sons. In my view, the Chairman should 
be different from the Managing 
Director. The Managing Director 
should be a wholEt-time incumbent. The 
Chairman should be a non-official per-
son having requisite knowledge and 
skill in foreign trade. 

Regarding the opening of offices, I 
am extremely happy that the Head 
Office is located in Bombay which is 
supposed to be the barometer of our 
country's economic activities So" I 
welcome the provision that the Head 
Office should be there. But, Sir, along 
with that, EXtM Bank's btancbes at 
Calcutta. Madra. and Delhi should be 
opened immediately as forelp vade 
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happens to be routed through all these 
four places. 

Now, my friend Mr. Satish Agarwal 
made a point regarding Class 24 of 
the Bbl. It ia my view that this lnstl-
tution should be sUuJect to the on~ 
trol of the Auditor General of India. 
It should come under the purview of 
the Auditor General. What I feel ia 
that proper thought has not been liven 
to this aspect. The hon Minister pro-
phesied that the Government will come 
forward with amendments within 6 
months. I feel his prophesy should 
not come true, and he should bring 
forward an amendment to this effect 
just now and be done with it. This is 
my request to the hon. Finance Minis-
ter. It is quite correct to say 
that this augu'lt House must 
have an opportunity to look 
into their accounts. EXIM bank 
should be made accountable to this 
august House It should come under the 
purview of the Auditor General just 
like other big financial institutions 
which have come under Auditor 
General's control for purposes of audit. 
The Public Accounts Committee of 
Parliament must have an opportunity 
to look in to their accounts. 

Now, I come to the question of the 
transfer of a part of the business of 
the Development Bank. At present, 
the ~ D.B.I. looks after the foreign 
trade also. All the functions of the 
foreign trade are belDg transferred to 
EXIM bank. In the same way, it has 
been mentioned in the Bill that all the 
other functions of the IDBI will be 
transferred to this Bank. I think that 
the Government intentions to transfer 
some more bUsi'less otheT than the 
foreign trade business should be made 
clear. I do not know what the other 
functions are. So, I would request the 
hone MlDlster kindly to expJ.ain that. 

Sir, I am unable to understand under 
what item these gLts, grants, donations 
etc. come? I am not able to under-
stand this and I woulcl request the hone 
Minister to throw some light on this 
I do not k'loW whdt type of gifts 
he is referring to. As per this, we 
have got different funds. development 
funds and reserve funds and whatever 
Protlta are 1bere, would ftnally ao to 

the EXIM bank. Therefore the 81fta 
which are being given to the EXIM 
bank would go to the Government 
ultimately. I do not know what type 
of gifts are to be given to this EXIM 
bank. With these words, I fully sup-
port this Bill. 

MR. CHAIRMAN: Mr. Nadar, you 
are given five minutes. 

SHRI SATISH AGARWAL: Mr. 
Chairman, I may submit that inform-
ally we have an understanding with 
the Speaker that on n .. bihs and new 
subjects, more Members may be ac-
commodated and more time may also 
be given to those who want to speak. 
So far as the allocation of time is con-
cerllE"d, you should not insist on the 
time schedule. After all this bill can-
not be passed today because clallse by 
clause discussion is also to be com-
pleted and thc hone Minister has rep-
lied to the debate. The Bill has to be 
passed tomorrow and not today. Today 
at 5 O'clock we are gOing to take up 
Assam Bill. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): We have to 
pass it today. 

MR. CHAIRMAN: Time allotted for 
this Bill is two hours. 

SRR! SATISH AGARWAL: It is true 
But it is suCh an important and abso-
lutely new Bill that you may allow 
more time for this. We are not con-
demning or criticising this Bill. We are 
making valid suggestions. 

~  ~  ~ - ~ ~ ~  
~  CfiT ~ 9/r"( Ri'f'f CfiT ~m 

~  t~ ~~  \it,,," ~  I ZleT 
t:t-- T ~  \i(f ~  t I 

WW'Nf" IT", II ~ qttf 
~ ~  ifr ~  ~ ~~  ii(f(i T ~ , 

During the meeting with the HODr 
Speaker, you should have decided 
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[Mr. Chairman] 
about the time. You should have asked 
him lor 3 or 4 hours. tor this l3ill 

SHRI P. K. KODIYAN: Sir, it is a 
very important Bill. Many of us did 
not know that on the first day itsc-lf 
this WOluld be brought forward before 
this House. 

MR. CHAIRMAN: What can we do 
flOW? More than two hours have been 
taken. 

SHRI A. NEELALom'rHADASAN 
NADAR (Trivandrum): Mr. Chairman, 
Sir, I totally oppose this Bill and I 
would request the han. Finance Minis-
ter to withdraw this Bill immediately. 
This bill is meaningless. It is made 
clear even in the speeches made by 
the ruling party Members like Mr. 
Arakal and Mr. Daga. Their specclhes 
have clearly indicated that this Bill has 
been brought forward by the hon 
Finance Mmister just to confuse the 
situation. Yesterday, while movmg thE' 
Blll, the Finance Mimster said: 

"It is, therefore, our Intentlon to 
establish the Export-import Bank as 
a flexible and a strong institution 
capable of responding quickly and 
effectively to the legitimate demands 
of the exporting commumty" 

Now, whom does the exporting om~ 
munity represent? Here, it is clearlY 
written that this is a Bill to establish 
a Corporation to be known as the EJC-
port-Import Bank of India for provid-
ing financial assistance to exporters 
and importers 

I do not think that if we are having 
a deficit balance in the international 
trade, it is due to the lack of finances 
of the exporters or importers, but it is 
because of the lack of a definite com-
prehensive import and export policy 
of the Government. 

Further, the import and export trade 
of our country is being completely con-
trolled by the big business people and 
tbe multinationals. Therefore, any 
assistance by this Bank would only 
help the representativN .of the big 
business people and the multinatipDals. 

The present FinaDce MiniSter who 
has moved this Bill has done some 
wonders during D1s span ot 18-19 
months, for example be came forward 
with the black money bonds. He stated 
in this House and before the nation 
that he was going to do some wonders 
with the black money bonds. Now 
nobody is there not even the Prime 
Minister, to take the responsibility for 
that. She has said in public that she 
was not interesteC!. in these black 
money bonds, only some others were 
interested in this: she only allowed 
them to do that. Only an irresponsi-
ble Prime Mimster can state like that. 
Simllarly, after some time when the 
Bill is passed, she may state in pubic 
that she did not want this Bill, some 
others who wanted -it, moved it and 
got It pdsscd. That is the way to which 
the country 15 gOlng. 

Unless the Government is ready to 
lree the ~te n t on  trade, as tar as 
[ndlo is concerned, from the clutches 
oC the big me~  people and multi-
nationals, I do not think we can do 
anything in tblS field. I would like to 
remind this House, particularly the 
Members of the rullng party, that at 
one time we were having a programme 
for natlonahsation of Import and ex-
port trade. After] 969, the then Gov-
ernment under the leadership of the 
present Prime MinistE'r and the ruling 
party at that time, had a programme 
to natlOnalise the export and import 
trade also just after the banks nation-
alisation and the stopping of priVY 
purses etc. Now, nobody is talking of 
that. What I would like to suggest is 
that first yoU should nationalise the 
export and import trade. The money 
which you are gOIng to utilise for this 
meaningless purpose should be used for 
setting up a public sector agency to do 
lmport-export trade. 

Similarly, as I said, if there is 8 
deficit balance in so !'ar as our trade 
1s concerned, it is because of the 
failure of our export-import poliey. 
Last year, while . we nad exported 
$!gar on the one liand, we had lm-
POrted su,ar also on tti.e other. -FOr 
what purpose? It was only to aet 1IOJDe 
backdoor transactIon, to get lome 
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m.oney and some opportunity for some-
body eODDeeted with the ruling party 
throulh this Export-Import business. 
That is what has been going OIl in this 
country. complete corruption has been 
go:ng on in this area. They are not 
even. allowing Parliament to go througb 
the accounts. They are not even keep" 
lng the accounts of this proposed Bank 
with the Auditor-General of Il1dia. 
The Ruling Party and the Finance 
Minister are deliberately doing these 
acts to get as much of money they 
need from this Bank. That is wbat 
is going to happen. 

Similarly, import policy of this Gov-
ernment is highly against the interest 
of the States like Kerala. Mr. Kodiyan 
has already stated all these things 
before this House. On the import of 
Copra and coconut oil. Government is 
going against the interests of t.he 
growers of these tlllings in Kerala. 
While Coco rubber and the coconut 
growers of Kerala are in trouble be-
cause of accumulation of their pro-
duce in stores, the Government is going 
on importing these things only to 
please the big industrialists and only 
to please those who are interested in 
this sort of transactions to promote 
their own interests, and not the coun-
try's interest. 

So, I would once again oppose thla 
Bill and demand a complete nation-
alisation of Export-Import Bank and 
formulation of a public sector agency 
to carry on the export-import business 
completely. 

SHRI T. R. SHAMANNA (Banga-
lore South): Sir, I am sure this im-
portant institution that is going to 
come up may be a boon to our 
country if it is properly managed. 
But since many institutions have been 
mismanaged, some of OUr :Criends 
doubt that this Bank may not come 
up to the level of our expectation. 
We can only hope that Government 
will take steps to see that the inst-
tution is brought up on proper lines 
80 tllat the ecoDOJDy and export and 
iDlPOrt of this eountry is built up at 
the proper level. 

In this connection I have to brina 
for your consideration two facts viz. 
I have given one motion 8$king that 
the Bill may be sent for circulation 
so that the public opinion is obtained. 
Second is that I have moved a ntull-
ber of amendments. 

I would like to speak first on the 
need for sending the Bill for circula-
tion. 

Sir, the British vested interests 
never bothered about setting up a 
bank like this. But it is a pity that 
such an institution to finance the im-
port and export trade of the country 
has not been set up till now and 
more than 30 years have passed after 
IndepE'ndence and a Bill of this 
nature has not been brought up 
before us. The Bill has to be circula-
ted for the reason that apart from 
Importers, exporters and traders, the 
suggestions of other agencies also will 
have to be taken into account. viz. 
of manufacturers, shipping agents, 
insurance companies and consumers. 
These people also have an interest in 
the institution that is going to be 
started. So, circulaton is very neces-
sary. 

BeSIdes, we have got a number of 
foreign exchange banks now working 
in India, most of whom are of foreign 
origin. They have a monopoly in for-
eign exchange business. They have 
branches in the interior parts of the 
country. from where they are taking 
large deposits. They are malting huge 
profits and giving 40 per cent to 45 
per cent dividends from out of this 
business. We should see that OUr in-
terests are safeguarded, as against 
these foreign exchange banks. They 
would like to see that this new bank 
does not succeed. In the past they 
have done so. Any such institution 
will affect their interests. So, care 
must be taken to see that these exis-
ting foreign exchange banks are put 
under our ('ontrol, so that they are 
not able to play mischief in the 
working of this new institution. 
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If the foreIgn exchange banks of 
foreign orlgm play any Dllscblef, we 
should retabate agalnst their bran-
ches In our country 

Tlus new bank wIll not only I fin .. 
ance the lDlport-export busmess, but 
wul be connected wIth tourIst pay-
ments, servIce of our people m foreIgn 
countrIes, our mvestment abroad and 
Investment by other countnes here 
All these factors should be taken 
Into account whIle estabhsrung thIS 
bank We have to see that the new 
bank works In the best Intel ests of 
the economy of our country 

AgaIn, We have not got enough 
tramed manpower In this regard 
ThIS subJect has to be studIed pro-
perly There are foreIgn exchange 
banks of forelgn ongln here There, 
responsIble posItIons are not gIven to 
IndIans, even though Government of 
IndIa's polIcy IS to see that It is done. 
Posts on the management slde are not 
gIven to Indlanc; And we have not 
got enough tramed perc;onnel In thiS 
regard So, steps must be taken to see 
that the personnel who run the new 
bank are glven proper trammg, so 
that they understand the Interestc; of 
our country well. 

We reqwre huge capItal Govern-
ment bas offered Rs 200 crores as 
capital In course of time, they Wlll 
gIve another Rs 300 crores The 
value of money 18 less these days. 
This amount of Rs 500 crores IS 

not much, becaUSe we have to have 
branchec;; of thls bank all over the 
world For many years It wIll not 
make any profit We have to stand on 
our own legs A new bank wIll not 
have any busmess outside ThiS bank 
wIll have to work all over the 
country also Thus Rs 500 crores 
may not be enough 

There s this bike in 011 pnces An 
attempt IS bPIDg made to import 
sugar, wheat. cament edible oil etc. 
As a result we will have to spend 
more Foreign exchange is a very 
delicate matter. The bank to be star-

ted must be eqwpped in such a way 
that foreJgn exchange is conserved. 
OUr foreIgn exchange reserves are 
dwmdhng every year. We have an 
unfavourable balance of trade. To 
make up thiS deficit, there is need 
to take credit from other InstItUtIOns. 

MR CHAmMAN Now Mr Kash-
yap 

SHRt T  R SHAMANNA Srr, 
please give me some tIme to speak 
on my amendment'!' 

~  ~ ~  ~~~ ~ ~ ~ ~  

~ ttt  lftT",tf, if ~ ~ 'tIT ~  

~  R I itt fW ~ t ~  

~ ft=tcic;rr iittl::itT ~  ~  ~  6 if 
Gil ~ t t  ifll ~ t~ ~ ~ ~ ~ if 

sryq'"Q'P1 t ~  ~t ~ it ~ rt ~  
~ ~  ~ I 'Aftt"ir ifi'WT ~ 

fctr 12 ~  ifq;:fira- ~ 

er.ml' ~ m  5 ~~ ~  it; 1Hftrnr-

~  ~ t I ~  ~ ~ fif)' '{PI G'T;q-
m:tctG« ~ q;l-{'i fcq Iiit-a ~ ~ 
~~ ~  ~ t qh: ~  ~  vr1 
t ~~ q !A'i'Ci a ~ ~ {f ~~ C(d {{T 
~~ ~~~ ~~ n ~ aTfitl' 
«fiJI' ctr ~ R  ~ ~ ~ ~ ~n~ if 
~ tt~ t t ~ ~  I 

~ t  im ~ ~ ~  ~ ~  

iR1T'1' 6 it ~ t 

"Not more than four dIrectors 
shall be persons who have special 
knowledge of or profeSSIonal eX-
penence In, export or Import or 
ftnancmg thereof" 

iru ~  ~  t ~ ~tn  lft;ft-
'i"r\" ~  it ~ ~ ~ ~ 

it. my 1fi) ~  ~ ~ W-Ir 
m ~ ~ ~ tI ~  ~  ~ 

i-t ~~  ~ it ~ trcm-
qTl "" ttif" q"( {iAi''' Jfr;ftqtft m-
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~ '" ~  I ~~ ~ ~ 
itr ml iIli ~  ~~~ ;r(f iI;;"T;IT 
~~ ~ fif1 ~ SfIm ~ r{T;n-
~  ~  ~  ~ ~ I 

~~ ~  ~ o ~ ~ ~ fCf1 ~ 

~ ~~ ifiT \Tr ~ t ifiW 'QA ~ r 
'0 

~ (=ITffi ~ iti ~  ~ 

~ CJi) ~ lFl ~ ~ ij o ~ 

!lCffR ~ ~  t ~ {tifi''' I 

~~  ~  : ~ '!Al"fi 

~ ~ \itT'lllIT I 

~~ ~ R  t=fn;r ~ : ~ 

~ ~ ~ i1:llJ'q)13 ~  ~ t~ 

~  i!fliTfen ~ ~ Cfilf ~~ 

;;ir ~~ I 

~ t  ifu ~~ ~ fC1l' ~~ 
i:qd ~  t ~ t  ltffl'6 ~ t ~ .. c 
t ~ ~ t  t t~  '11'1: '(fCfCtt(ijz 

f;l'r'l ~~ ;ffu{1 it ~ iAllI;r ~  

n ~~  f"li'ltT t I ~  118 ~  ~  t 
fCf) ij1=I Gfl ~  ~ ~  ~~ t 
~~tt ~ ~ !ATtfi t~~  ~ ~  

~tm ~  

16.4' Hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

liflt ~  ~ ~  ~  ~  llT 

~ 'iff t ~ ~t t~  \if'iI' o"li' 

~ t ~ qrq; ~  ~  <=I-(t ~  

ail" tier: ~  \n1 Sl'CflR: ~ ~ t t t  lfi') 

~ ~ t ~ ~~ I ~~ ~ ij 
~ t  ~tt t ~ al'er: ~ t  

~~ srafi1'1: ctT tmr ~  a) ~~  
~e t~ ~ ~~ q'"( W1(f m 
itolT ... ~  IfliTfctf ~~ ~ ttw ~ 
~ Gff'r ~  ~  ~ t, 
1i« ':'1..rr ~~ ~  ~ tlf e) Mf;(O 
~~ ~ t  ~ IfiT ~~ .. 
_ilIFf I 

~ .'It ~A t ~  t ~ 
23 if Gatt@ ~  itt lin: if-

Clause 23 (2) on page 11 of the Bill 
says as follows: 

"After making provision for bad 
and doubtful debts, depreciation of 
assets and for all other matters for 
which provision is necessary, or 
expedient Or which is usually pro-
vided for by Bankers and for the 
reserve FWld referred to in sub-
section (1), the Exim Bank shall 
transfer the' Balance of the net 
profits to the Central Government." 

It further provides, "After making 
Plovlsion for bad and doubtful debts" 

i;fl't ~ ~ ~  ~  ~ it iR 
~ ~~~ ~ itl ~  if ~  
snfc:I\ilif ~ efT ~ o~~ ~ 

~ ~d  ~  ~  ~ CflT 

t~  Q ~  ~~ ~~  ~ ~ 

~ 'ale- ~ ~~  ~ ~~ ~~  
ct'" ~ ~  c:trt I ~~ ~ SAin: ~ 
'SIFfl:fiif rit ~ ~ ~  ~ ~  ~R  

et~ I 

~ t  ~ ~ 33 it 9ilNif 
~ t ~ ~~~ -.fit ~ ~ 

~~  ~  llT ~  ~  ~  

~ ~ ~ t ~ ~  ~ ~ 

it m"tt:t ~ ~ m  (i) ~~ ~~ 

~ ~ tf1: ii«t 8Ff\", iro" 
~  t: fiff 'lTi( ~ 'ttl' ~ t  

~ ~ ~ ~ lift ~ ~  

6{\". ~ ~  ~ ~ m ~~ aA 
~ ~ ~~ %' aiq"t ~ ~ 
\JITift ~ I ~ ~ ~ _arE," . 
If".;r , tl ~ ,ft C,,{tif(;( Vfq ~ 
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if. '!iT ~ ... \t ~~  if t ~ 

~ ~ ~n  , ~ tt ;r) '1ft ~ 
iWPr ~  11«6 ~ ~~  ri ctf1: ~ 
iAY ~ ~ ~  'tel ~ ~m 
~ ~  ~~~  ~ ~ ~ 

m ~ Iff\' ~ ~ ~ itl ~ 
(tYf) ~  crar ~  ~~ ~ t  ~tt  

~ SAlR ~ liif""t;of' ~~  , 

-n it: ~ if«TiSf 3 7 if UN if 
~ ilftf « ~ ifil ~ Wottl ~ , 

tt3ft ~  err ~~ e ~ ~ n  ~ 

iff\' ~ ~~  ~R  ~  ~  a"(q) 
~ aflfJ ~e ~~ it t~ mfi«;r 
(T qqr ~  ~d  an ~ -it ~ ~~~ 
iT'"' ~~ tf1.: e ~ ~  ~  ~ 

Cfft' ~~ ifiT ~ t ~ ~  ~ I 

~ ~ it ~t  ~ t ~  t ~  ~ 

m ~ tr<rrfife itl ~ R  ctT t(qrQ;s 
'IlT IfiVfT ~  \ 

iem;:r 40 if ~ elefl ~  ~R ~  

~  ~  ~ va'f ~  tTl(f ij: I 
it f ~~ ctl'VfT ~d  ~ ~ ~  ~  

t~~~ ~ ~  00 ctfi ~  

a-vrr ~ srctiR Cfil ~  ctft 
o ~tm  ~ ~~ i(yq' ~~  STern. Cf)T 
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,; fir-m t ~ ~ t ~ ItTT ~ ~ 
it ~ n  tpn' flfrf{i\', 

It!f'Wii' 39 it erri 1fii ~ ~  

~ em tt ~ f?:lrT 1tt\'t " ~  
~ ~ ~ ;rfr 1r«a' ~ ifit' 
l1i t: filfi' t!'f ~ 'il'i{T ~  ~ ~ 

t ~ e~ ~ 'tffr -amf 1(;) ~ 

~ ~ fGr« ifTf ~  ~ ~  ~ ~ 

'(J ! 9: it'f aCifI ~ f\(f iA tffiT, 
~~ ~ R  ~  ~ f.:\7.(I:f' 
~  t ~~ ~ ~ ~ ~ ~ 

~ 'WiT ~ ~ ~ ~ 

lilfCtll ~ ii ~ ~ ~  ~~~  

~  ~  ~t  ~~ ~ ~~ 'if .. 
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~~ 'if\" ~ ~ ~ ~ \ii'rtf 
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~ ~ Cftl't ~m \ ~~ ~ 
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~  ~~  ~  

,qr6' ~  ;frfd ~ ~ ~  ;f 
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it ;r\Jf.,r ~  ~ tt( ~ q'( ~  

mn: ~ I 

~  ~~ ~  ~  ~ t  ;rrc ~ ~ 

~  ~~ ~ mq if ~ t~ ~ tn: 

~  em Jf't<t1r ~  ~ I 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRl 
MAGANBHAI BAROT): Sir with the 
honourable exception of ~  Nadar 
all the members who participated in 
the delbate have welcomed the Bill 
in principle. This Bill has been 
brought to fulfil a commitment we 
made to this House. The House will 
recollect that on 18th June, 1980, 
while presenting the budget, the Fin-
ance Minister said: 

"Hon. Members are aware of the 
critical role played by exports in 
our development efforts. Therefore, 
Government have over the years 
endeavoured to provide all facili-
ties and full encouragement to ex-
port promotion efforts, Management 
of credit and investment finance for 
export promotion in an increasingly 
complex. There is, thus, a need 
however, becoming more and more 
complex. Ther(! is thus, a need-
fOr a specialised institution which 
will become a focal point for all 
aspects of export credit and which 
will devote concentrated attention 
to the needs of the exporting com-
munity. Government havet accor-
dingly decided to set up an Export-
Import Bank to assist the figancing 
of our international trade. We 
hope this specialised institution 
will give the desired boost to our 
export promotion effort." 

To fulfil this promise we have 
broUl'ht this Bill. The n;"'le purpose 
with which it has been brought j. 
set out in the preamble at the begin .. 
ning of the BUl. By bringing this BUI 
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and estabhsJl,mg the Exim Bank, we 
are join'ng some ot the world's ad-
vanced countries who have establic;h-
ed similar institutions for taking care 
of their export-lmport trade. United 
State bas done it. Japan stands first 
amongst the exporting nations and 
Japan has also established it. So, we 
are jOining these two countries by 
providing fOr such an instltutlon to 
coordinate our efforts. As Rangaji 
says, thIs is a long over-due measure 
WhICh we have brought now. 

Before I deal with the various 
points raised by hone members, parti-
cularly Shri Sat ish Agarwal and 
others. It would like to refer to the 
speech 01 Shn J yotirmoy Bosu, 
who opened the debate yesterday. 
He is normally known for his full 
preparation, but he appeared to be 
thoroughly unprepared so far as this 
suhJect IS conc(>rned. He spoke ubout 
e e ~t n  except this Blli. He spoke 
about the Commerce Ministry Tandon 
Report and everything except this 
Bill. 

MR. DEPUTY -SPEAKER: It is noW 
5 o'clock. You can present the Assam 
Budget. 

17.00 hrs. 

ASSAM BUDGET, 1981-82 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BARor): On behalf 
of Shri R. Venkataraman, Minister 
fOr Finance, I beg to present a state-
ment of estimated receipts and expen-
diture of the State of Assam for the 
year 1981-82. 

Statement 

Sir, I lay on the Table of the House 
the Budget of Assam for the finan-
cial Year 1981-82. 

2. The Budget of the state of Assam 
tor the current year was presented 
to the State Assembly on 23rd March 
1981. Though the deman4a 'OD ~ 

count' for four months were voted 
by the State Assembly, the connected 
Appropriation Bill could not be pas-
sed before its prorogation by the 
Governor of ABeam on 31st March, 
1981. The state Government had 
thereafter to be placed in funds by 
the Governor by issue of an Ordi-
nance authorising expenditure for a 
periOd of fouT' months (1st April to 
31st July, 1981). After the State was 
brought under President's rule on 
30th June, 1981. the President, in 
pursuance of proviSion of arUcle 357 
(1) (C) of the Constitution, authorised 
further expenditure beyond July, 1981 
pendmg sanction by Parliament. 

3 The revenue receipts for the 
cur;ent year are estImated at Rs. 
367.47 crores showing an improvement 
of Rs. 65.20 crores over the last year's 
Revised Estimte. This improvement 
1S dUe to larger receipts from Central 
taxe& and dutIes, revisio.n of royalty 
on crude oil, better collections expec-
ted under State taxes and dutIes, 
beSIdes larger Central grants for Plan 
schemes. The expenditure on revenue 
account fOr the current year is esti-
mated at Rs. 385.67 crores showing 
an Increase of Rs. 1658 crores over 
last year's Revised Estlmate. The in-
crease is mamly dUe to higher inte-
rest charges and larger provision for 
Plan schemes. The overall deficlt 
for the current year, after tak"ng 
into account the effect of transactIons 
on Capital and Public Account, will 
be Rs. 19.04 crores as against Rs. 
29.65 crores in the last year's Revised 
Estimates. The State Government 
will be considering measures to re-
dUce the defiCit to the maximum ex-
tent possible 

PLAN OUTLAY 

4. Assam continues to enjoy the 
status of a special category State An 
allocation of Central assistance for 
the state Plans. The Annual Plan 
for 1981-82 envisages a flnaneial out-
lay of Its. 210 crores, of which 
Central assistance will be Ra. 159.10 
crores and the State's contribution 
Rs. 50.90 crores. The State Plan for 
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the current year includes Jts. 45.94 ere-
:res for agriculture and allied SEthices, 
Rs. 77.47 crores for power. Rs. 22.26 

... crores for health and other s().Cial and 
community services, Rs 19.20 crores 
for transport and communications, 
Ba. 16.10 crores for education and 
Rs. 14.80 crores for irrigation and 
flood control. The State Plan also 
includes Rs. 15 crores for Hill Areas 
development. Besides, a provision ot 
Bs. 12.55 crores would be available fOr 
the Special Hill Plan. The Budget also 
provides for Centrklly Sponsored. and 
Central Sector Plan schemes amount-
ing to about Rs. 42 crores; these in-
clude Brahmaputra FlOOd Control 
(Rs. 10.10 crores), Rural Water SUp-

'

ply (RB. 5.51 crores), National Rural 
Employment Schemes (Rs. 7.87 
crores), and NEe projects (Rs. 4.22 
('rores). 

5. Food production in the State is 
expected to increase by 8 per cent 
during the current year. The rural 
development programme will receive-
further impetus with the decision to 
convert all bl',Jcks in the State into in-
tegrated rural development blocks. 
The National Rural Employment Pro-
gramme envisages providing employ-
ment to about 1000 persons in every 
community development block in the 
State> fOr about 100 days in a year. 

JProvision is being made for extending 
arinking water supply to about '700 
villages of which over 200 will be in 
tribal areas. In addition, 100 villages 
in plain areas and 48 villages in Hill 
Areas will be covered by the Centrally 
sponsored accelerated rural water 
supply programme. 

6. In the power sector. the Bon-
gaigaon Thermal Project and two 
units of 15 MW e6ch Of Lakwa Ther-

, mal Project have been commissioned. 
Three mobile gas turbine units have 
been installed to utilise the natural 
gas in the oil fields for generation of 
electriCity. During the year, one more 
unit ot the Lakwa Thermal Project, 
the second unit of the Bongaigaon 
Project and four more mobil" gas tur-
bine unite ere likely to be commis-
131'1 LS-13. 

sioned. About 1800 vma.es are pr0-
posed to be electrUled dwin. the year 
bringing the total number of vUlages 
under the rural electrification pro-
gramme to 7280. 

7. During the year f about 900 kms of 
new roads would be confiruated In-
cluding about 150 kms in tribal area •. 
About 150 kms will also be surfaced. 
The extension of the broad gauge rail-
way line from New Bongaigaon to 
Gaubati is expected to be completed 
by March, 1982. 

8. Assam is visited by floods almost 
every year. Floods during the current 
season caused wide-spread damage to 
life and property. Besides, several 
roads and embankments have been 
extensively damaged. Prompt reliet 
dnd rehabilitation measures have been 
,aken to mitigate the sufferings of the 
Affected people. 

9. With the gradual restoration of 
11Ot'malcy in the state, it is hoped that 
the economy of the State would be 
quickly revived and the plan pro-
gra''llmes speedily implemented. 

10. As Hon'ble Members are aware, 
Government have been making earnest 
~ o t  to resolve the foreigners' pro-
DIem in Assam. There have been 
several rounds of discussions to find a 
dolution to the C\)mplicated problem. I 
00 not wish to go into the details as 
the House is fully aware of the 
IIltuation. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): Sir, I beg to 
lay on the Table a COPy of Notification 
l'io. 8.0. 610 (E) (Hindi and English 
versi<lns published in Ga7.ette of India 
Clateo. the 27th July, 1981 oontainiUC 
the President's Order in regard to the 
authorisation of expenditure out of 
th .. Consolidated fund of the State of 
Assam. [Pltlced in UbTtl'l1l. See No. 
LT-280'1/81.1 
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11.12 lars. 

EXPORT-IMPORT BANK OF INDIA 
BILL-Contd. 

THB DEPUTY MINISTER IN THE 
~ R  OF .FINANCE (SHRI 
¥AGANBHAI BABOT): Some points 
were raised anQ..a doubt was created 
as to what is this bank for. If there 
aa other institutions such as the com-
IlUQ"Qial banks, why is it at all neces-
sary? If at all it is coming up what 
would be its role? How would other 
lDstitutions be associated with it? 
Also a question was raised as to why 
so much money is required to be 
gtven 'to this Bank whereas hon. 
M,bm.ber, Shri Shammanna has said 
that Rs. 200 crores is not enough and It 
• iiould be financea with more funds 
SQ. divergent view were expressed. 
But I Will clear some of the doubts 
raised by Members about the function-
ing of this institutions. 

One 01 the points raised by Mr 
Satish Agarwal was: what will be its 
purpose for bringing it out and what 
will It do? It is very well known that 
lOBI i:J an institution which is also 
looking after OUr export business 
ThiS Bank will be subs.tituting only the 
III ,crnational finance wina of the IDBL 
In that event you will appreciate that 
we are giving to this Bank not only 
that important functioning of the IDBI 
but also coordinating with commercial 
banks as they are also engaged in the 
(·}..port and Import work. As the Fin-
anre Minister said in his speech. here 
is aD. attempt to coordinate all ot them 
together and to bring in the country 

17.0! hrs. 

rSftRt HARINATHA MISRA in the Chair] 
an institution to which one can look for 
expert knowledge, aavice, ftnance and 
for all kinds Of assistance particularly 
to t o ~ who- are dealing with export 
and import business whieh Is so vital 
to our country in the citcumatances in 

• ) whiCh. OUr economy is passing today. 

In .hat manQ,er, many of the doubt. 
were · raised by the hone !4eIllDerB. 1 
am sure, it they have been pleased te.,-
look to other relevant pl'itvisions of 
the BlU, they would not have raised 
such doubt$. For example, Shri Satisb 
Agarwal has said that this has been 
exempted from the scrutiny of the CAG 
and aU tJ1,at. I would request him to 
look at Section 24, sub section (5) 
which provides as under: 

"The Exim Bank shall furnish to 
the Central Government within four 
months from tbe date on which its 
accounts are closed and balanced, a 
copY of its balance-sheet and a<'-
counts together with a COpy of the 
auditors' report and a report of the 
WOrking Of the Exim Bank during 
the relevant year, and the Central . 
Government shall, as soon as may be 
after they are receive by it, cause 
the same to be laid before each 
House of Parliament." 

Therefore, there is a prOViSion in 
thls or supervision and the supremacy 
of this House to look into Its affairs 
remains unchecked. 

Simtlarly I would request him to 
refer to clauSe 29 which provides as 
unaer: 

"The Exim Bank shall furnish. 
from time to time, to the Central 
Government such returns as the 
Central Government may require.' 

So, the Central Government can ask 
for not only its accounts but also any 
thing. And the Bank will be under 
obligation to supply the same to the 
Central Government. I am sure that) 
will be taken as subject to the scrutiny 
ot this hon. House. 

SHRI SAT ISH AGARWAL: That is 
not subject to scrutiny by this Parlia-
ment. 

I 

SltRI MAaANilHAI BAROt: Clause 
24 will answer your question. Clause 
29 is an additional one . 
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SHRI A ~ AGABWAL: Claqse 
24( 1) ~ d de  the juri8dlction of tbe 
C&AG and the Public Accounts Com-
mittee. 

SHRl MAGANBHAI B,AaOT: As the 
hon. Member knows, tbis 1s D,ot the 
tl.rst lnstitution ot its kind. We are 
only followina' the principles we have 
already accepted in the case of other 
financial institutions. 

SHRI SATISH AGARWAL: The Fin-
ancial institutions are subject. to tbe 
scrutiny of the Public Accounts Com-
mittee. 

SHRI MAGANBHAI BAROT: As in 
the case of other ftnancial institutions, 
clause 24 eives ample power to this 
House to look into the accounts, be-
ca use the accounts are laid on the 
Table of the House. 

SHRI K. P. UNNIKRISHNAN (Bada-
gara): You have not replied to that 
pom! 

SlIBI MAGANBHAI BARDT: My 
reply is that clause 24 is enough, So. 
I have repliea to your question, though 
it may not satisfy you. 

Then, I dld not (>xpect senior Mem-
bers to raise the question about the 
provision on "gifts" and "'benefactions' 
This is an enabling clause. In every 
such law, by which an institution '..s 
brought into being, this is provided. If 
in any circumstances such a thing 
happens, the gift Or benefaction will 
go to this institut·on. This provision is 
borrowed from similar enactments. 

Then a question was raised as to 
what will happen if somebody has de-
frauded this institution, or the institu-
tion has defrauded somebody. I woula 
invite their attention to clause 3(2), 
which reads: 

"The Exim Bank shall be a body 
corporate with the name aforesaid, 
haviDl' perpetual sUCCMsion and a 
common seal with pcwe .. , su'bject to 
the provisions of this A t~ to acquire 
1;101d and d ~ 01 o~  and 
tQ-eOl).'b'ac1, and. may, 'Oy that name 
SUe or be sued." 

As a corporate body, as an institutIon, 
it has the pQwer and authorit.:y to .ue 
someone; it is equally Hable to be sued 
by somebody in case it acts in a WTOng 
way. 

Then a question was raised about 
the funds or thi.- ~ t t on .. Diver-
gent 'fiews were expres&eei on thl, as-
pect. \One Member "sked why Rs. 20 
crores \ should be given. This is the 
sum to begin with; this is not the total 
sum that is contemplated. We hope 
and trust that as its work will increaie. 
its funds will also increase and the 
requirements ot this institution will be 
met. 

A question was ~d ;IS to w1J4lt will 
be its oorrelation with other ~ e 

cial banks. Today we have the banks, 
IDBI alld other institutions through 
which the import export busifteas is 
carried out. Several new tldnp are 
also to be brought in. We are not 
stopping anyone from dolne it. We 
are providing an instit\ltion, to which 
one can look not only for fi.nanQe but 
also or expertise. Beinll a co-ordinat-
ing institution, it will have l;nOre 
marketing information from the inter-
national world. In addition to provid-
ing financial help, We need an expert 
institution for improving our export 
and import business and we hope tbis 
institution will serve that purpose. 

The very purpoSe of this Bank has 
been to concentrate attention of fin-
ancing exports, particularly project 
exports, capital and enelneerinl' goods, 
to provide finance 'for export promotion 
activities, development banking activi-
ties etc. in a cO ordiaated manner and 
to provide re-finance to commercial 
banks for export credit. 

Sir, as reaards some of the Members' 
apprehensions about the Directors 
workine and not \Vorkin.. etq. etc., I 
would say that the very instiiution is 
coming wbere we have provi.deo that 
expert. havin, special knowled&e of 
the export and ilJlport shall be drawn 
fl,"ODl non-o.tftclal Dfr\'ectQrs and ~e 

omciet ~ t  ~  ~ ~ o ~ 
ed. The ReserVe Bank Is tbere, the 
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institutions are there, those wh1ch are 
export institutions are also to be re-
presentative there, and therefore .... 

AN HON. MEMBER: Member.; 01 
ParUament should be appointed t~ e  

(Interruptions) 
SHRI MAGANBHAI BABOT: About 

Members of Parliament being appoint-
ed I would tell the hon. Members that 
on' an appropriate occasion the Finance 
Minister will deal with that point. So 
far as this law is concerned, as it 1S 
we are providing for the opinion of 
varied sections of sOciety. particularly 
those who have a special knowleage 01 
export and import and. therefore. I 
respectfully submit .... 

SHRI SATISH AGARWAL: 1 am not 
in favour of appointing Members of 
Parliament. 

SHRl MAGANBHAI BAROT: I am 
glad. Sometimes adversaries come to 
our help more than friends. 

SHRI SATISH AGARWAL: But tnis 
body should be accountable to Mt'rn-
bers of Parliament. That is the pO;1'\t 

SHRI MAtiANBHAI BAROT: The 
dIfference ot opinion is expressed h k<" 
this and many a time adversaries om~ 
more to the help than friends them-
selves. So I take Mr. Satish Agarwal's 
advice. 

I think this House will welcome thIS 
Bill. It meets the long standing re-
quirement of the country. As I said, 
we are joini'ng the great <..'ountries' 
efforts or following the illustrations of 
the countries hke Japan and USA, and 
let us hope that our country which 
needs exports more and more to be 
encouraged will benefit from the insti-
tution wnich is coming up. Thank 
you. 

SHRI SATISH AGARWAL: You 
have not clarified one point with re-
gard to cash assistance and subsidies 
etc, Onc.e we are having a concession-
al finance and all sorts of assistance 
from this EXlm Bank, will the Govern-
ment do away with all subSidies, assis-
tance etc. for eXPOrt promotion, assis-
tance for which you are ctvmc in cash 
DOw? ~ should. be d.oae aw-.y with 

now. It is may feeling because con-
ceBaional ftnanae 18 available, assist-
ance is available, technical mowahow 
Is avanable. survey. marketing and 
everything is available from thil 
Exim Bank. Let this Bank be a nodal 
point for providing all assistance what-
ever you want to provide to the ~ o t 
houses, but there should be no other 
scheme of casb assistance and subsl-
dies this way or that way. 

SHRI K. P. UNNIKRISHNAN: Mr. 
Chairman, under clause 10(2) (w) lOU 
have the power. Win you utilise it? 
That is the pOint. 

SRRI P. K. KODIYAN: The hon. 
Deputy FinanCe Minister was ref.eull"f: 
to the Export-Import Bank in 
America aod Japan. Is he aware ,,! 
the fact that in the American law there 
is a provision that committees of both 
the Houses, the Senate and the Cong-
ress. have the power to scrutinisE' hll 
major advances, financial ad,rances of 
Exim Bank? Is he aware of that'! 

THE MINISTER OF FINANCE 
(SHRI R. VEJNKATARAMAN): Mr. 
Chairman. I am sorry I was not here, 
but my colleagUe the Deputy Minister 
has really given a very satisfactory 
reply to this debate, as I see. 

Now, the pOint whiCh has been r.l'S-
ea by Mr. Satish Agarwal is whether 
after establishment of trus Expol't-
Import Bank all cash assistance ... ubsi-
dies etc. for the promotion of exports 
will be done away with. My answer 
is .... 

SHRI K. P. UNNIKRISHNAN: Not 
done away with. but should be routed 
through Exim Bank. SubSidy and Caf.R 
,aSSistance should be stopped. That is 
the point. 

SHRI R. VENKATARAMAN: Peal/le 
should have a little patience. I was 
gOing to answer methodically e~  y 
one of the points. 

The first is, we cannot do clway witb 
cash assistanCe and subsidies if r our 
export because our balance of payment 
position is SO aUftcult that unless by 
a concerted effort at improviDg the 
exPOrts we reach a sort of balance in 
our P87ZDeot poaltloo., tile ~  

prolft!Sl wm be et ~  Tberetore. 
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takin. into account the o e ~  needs 
of the country, it is very necessary to_ 
promote exports and that promotion 
will have to be done by gl \'in. a cer-
tain amount of subsidies ~ d c.e··tain 
amount of assistance. 

This cash assistance and subsidies 
are paid in two ways-

1. To compensate !or the "anollS 
taxes and excise duties which 
80 Into tbe manutacture or 
exported articles. 

2. To make these .inkles com 
petitive in the il1ternational 
market. otherwise it will be 
dimwIt for our goois to com-
pete in the international mar-
ket where there is sophiBtioat-
ed methods of production and 
very sophisticated Intruments 
of production like machine' y. 
etc. Therefore, it is not possi-
ble to do. 

The second question is if it is not 
possible now and it has got tu be COll-

tinued, would you route It through 
the Exim Bank? We are just starting 
on an experiment. Weare gc·ing to 
start this for the first t m~ Imme-
diately the functions wh:ch we wHl 
undertake is to tn n ~ the exp'Jrts 
Even the importa will not be taken lll" 
immediately. We will do it in a I!IIC'w 
way. All oUr exports will ~ financed. 
This will be the main purpose. But 
We have provided in Clause 11l the 
power to do some of these- thing·· 
carying out surveys, carrymg ('l\..l 
marketing, intelligence and all 1bps( 
things. As this institution grows III 

-momentum and experience, t ~n at 
that staae We will considE'r to what 
extent these other funchor.s can IJe 
transferred to the Exim Bank. 

So far as the question put by Shrl 
Kodiyan is cO"lcerned-in Amen ca it 
i, beiDI' scrutinised-he 1s, I thought 
one person who never want. to follow 
America, why does he want me to 
foUow.America in this regatd, r do not 
know: 

SHlU P. K. KODIYAN: To ell&Ure 
parliamentary control. 

SHRI R. V!lNKRTARAMAN: Now 1 
come to the real answer. After all I 
must also score a few debating points, 
otherwise things become dull. 

The point really is that this institu-
tion is to function like IDBI. IDSI IS 
financinc all the internal industries.. 
It is subject to the audit and rontrol 
Of the Reserv& Bank. This is natural-
ly a:a.ot!ler iDatitutioJlS. wIUch will come 
under the supervision of the Reserve 
Bank and if this institution is subject 
to a greater amount ot scrutiny than 
any other institUtion, then the tunc-
Honing of this institution will be 
hampered. Therefore, I do not think 
this should be subject to scrutiny ot 
the kind which the Member wants. 
At the same time I can aSlure the 
House, on any matter the House will 
be entitled to get information by put-
tIng an interpellation and it will get 
answer just as they get In the case of 
lOBI and other nationalised banks. 

SHRI T. R. SHAMANNA (Bangalorp 

South) : What steps will be taken to 
see that the Foreign Exchange Ballks 
particularly in Inala and outside do not 
obstruct its ~ o t  

SHRI R. VENKATARAMAN: Hon 
Member may know that at the present 
time there is a separate Section of the 
IDBI which is looking after export anrt 
import financing. This function is 
going to be taken by Exim Bank. Our 
presene experience is that IDBI· s 
functioning, financing and export 01:-11-
astion is not in any way hampered by 
the Foreien Exchange Banks. I d'l 
not think ForeilI1 Exchange Banks 
finance the' capital outlay or the lonq 
term financing of the institution. 
They only finance trade and com-
merce. Here, we would go a little 
further and give a person or an icu;ti-
tution export machinery or equip-
ment. The eost of machinery will be 
given to the exporter and the money 
will be recovered from him In inatal-
ments. This kind of 10 year or 5-Year 
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financing will be dotle by this !;Sank. 
The commercial banks will just ftn-
ance trade and commerce ~ t of it. 

MR. CHAIRMAN: Now, there are 
certain amettdments to the consickr-
ation modem. I shall flrst put tbeztl to 
vote. I put Amendment No. 1 moved 
by-Bhri T. R. Shtnnanna to the vote 
of the .ouse. 

Amendment No. 1 Was put and 
negatived. 

MR. CHAIRMAN: There is an 
alXWlciment A~endme t No. 14) 
moved by Shri M. C. Daga. 

SHRI MOOL CHAND DAGA: I do 
not ~  it. 

MR. CHAIRMAN: Has Shn Mool 
Chand Daga tbe leave of the House 
to withdraw his mendmen~  

Amendment No. 14 was, by leave, 
withdrawn. 

MR. CHAIRMAN: I shall now put 
the motion for consIderation to the 
vote of the House. 

The questIon 15' 

"That the Bill to establish a cor-
porat1On to be known as the Export-
Import Bank of IndIa for providing 
financial assistance to exporters and 
importers, and for function:it.,g as 
the PI inClpal financial institution for 
co-ordinatmg the working of insti-
tutions engaged ifl financing export 
and import of goods and services 
with a view to promoting the coun-
try's international trade and for 
matters connected therewith or in-
cidental thereto· be taken into ('on-
sideration." , 

The motion was adopted. 

MR. CHAIRMAN: We shall now 
take up the m~e e consider. 
ation of the Bill. 

There is I'lO amendment to Clauses 
2 and 3. So, I shall put them together. 

The question. is: 

"That Clauses 2 and 3 stand part 
of theA"Bill:" ~  

The motion was adopted. 
Clau8es 2 and 3 were added to the 

BtU. 
Clause 4-(AuthoTiaed CaPt-ted) 

SRRI T. R. SHAMANNA: I beg to 
move: . 

Page 3, or lines 13 and 14. sub-
stitute-

61(2) Seventy-five per cent of th.e 
iSSUed capital of -the Exim Bank 
shall be subscribed by the Central 
Government and twenty-five per 
cent shall be subscribed by the Na-
tionalisee! Banks including the State 
Bank of India." (2) 
All that I want is this. In regard to 

the 8ank that 1S going to be started, 
the whOle capital is to be subscribed 
by the Government. What I press 
here is that the Government may ~ 
scribe 75 per cent of the capital and 
other 25 per cent may be subscribed 
by the nationalised banks, mcluding 
the State Bank of India. Since he has 
gIven representation to nationaliEted 
b8llks in the Board of Directors, I 
expect that theSe nationalised bankt'> 
may be utilised for export and 1mport 
trade. These are also Government 
banks. They may be allowed to sub-
scribe a portion of the capital So that 
they may have a rich experience in 
export-import trade and help in run-
nmg this Bank. 

SHRI R. VENKATARAMAN: Slrt 

the amendment is not acceptable. We 
have said that it will be wholly con-
trolled by the Government. There is 
no advantage in giving representation 
in tl1e capital to the nationalised 
banks. The nationalised banks will be 
nominated in the Board of Directors. 
There is no need for them to subscribe 
to the capital. In any event, the monev 
comes fI'om the same kitty, whether it 
is nationalised banks or the Central 
Government. 

MR. CHAIRMAN: Are you with-
drawing your amendment? 

SBBI T. :R. SllAll'ANNA: I am not 
pressin, my am_elment. 



4mendment No. 2 1041, btl ,-vet 
withd,.awn. 

MR. CHAIRMAN; The question is: 
--That Clause 4 stand part Of the 

'Bill." 

The motion was adopted. 
Clause 4 was added to the Bin. 

Clause 5-(Management) 
MR. CHAIRMAN: Then, Clause 5. 

Mr. Shamanna, are you moving the 
amendment? 

SHRI T. R. SHAMANNA: Yes, Sir. 
MR. CHAIRMAN: Mr. Mool Chand 

Daga, are you rridving the amendment? 
, SHRt MOOL CHAND DAGA 
(Pali): Yes. I am moving my 

amendment. 
SHRI T. R. SHAMANNA: The Bank 

has 16 Directors. We have Chairman-
cum-Ma.naging Director. I o o ~ 

that thE' Bank's Managing Director anti 
t ~ Chairman must be di1ferent be-
caUSe it is a big Bank and it requires 
good organisation, particularly because 
it has world-wide jurisdiction. ~  

Chairman also must be a full-time 
officer. The Managing Director also 
must be a full-time officer. Therefore, 
I propose that instead of having one 
Chairman-cum-Managing Director, 
there should be two big officers, one 
'Chairman in order to have over-:111 
control of the working of the Bank 
and the other, the Managing Director. 
in order to look to the executive side. 
I press for mY amendment. 

I beg to move: 
Page 3-

fOT lines 23 to 29, substitute-
"(a) the c'lairman who shall 

be a whole-time director shall 
have over-all control of the 
bank administration, or 

(b) the managing director 
shall be a whole-time director, 
iftlie chairman is absent," (3) 

saRr MOOL CHAND DAGA: I 
beg to move: 

Page 3, line 87,-
for "gu.!ded" 

"bound". 
sub,titute 

(18) 

~ 

In the discharge Of its functions under 
this ~ t  the EXlM Bank shall be 
"uided by such directions in the mat-
ter of public policy involvina public 
interest and the Central Government 
nilly ~ e it in writtns; the directions. 
In all matters of pOlicy involvtng pub-
lic interest, the Central Government 
will give certain directions. It will not 
be s.im.ply that they will guide it. But 
1 say that in the discharge of fun<:-
tions under this Act, the EXIM Bank 
shall be bound b1 the directions given 
by the Government because it is for 
the salte of public interest. Sometbn-. 
you simply give guidSilce to t ~  
But I say that it should be bound by 
this guidanee. So, I haVe said that this 
substitute word hbound' should be 
there for "guided". It you agree, it is 
well and good. 

THE MINISTER OF FINA!'lCE 
(SHRI R. VENKATARAMAN): So 
far aR Mr. Shamanna's amendment is 
concerned, Government proposes to 
have a ('ombined Chairman-cum-Man .. 
aging Director at the initial stage sa 
that there may be a unified control. 
Later on, when the functions increac;e 
and the work of thE' Export-Import 
Bank becomes large, then, at that 
stage, it will have the option to llP-
point two different persons, one c if 
Chairman and the other as Managing 
Director. But, Mr. Shamanna wants 
that there must be, even at the initial 
stage, two people. I do not think it 
is necessary. 

So far as Mr. Daga's point is con-
cerned, the word "guided" shall mean 
that it would be guided by the in-
structions and directions from the 
Government. It is the appropriate word 
and language. To say that one should 
be bound is to make it appear as if 
they are the subordinate authority to 
whom the Government is giving a 
direction and it is bound to act in 
obedience. 

This is the language which is used 
and I do flot think he envisa,ed any 
possibility In which the Export Im-
pOrt Bank win Dot abide by the dlrac-
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tions given by the Centl'al Govern-
ment. TherefOl"e, I am unable to accept 
the amendment. 

MR CHAIRMAN: Mr. Shamanna, 
are vou wIthdrawing your amend-
ment? 

SHRI T. R. SHAMANNA: I am 
helph'ss in t:,e matter. Therefore, I 
withdraw 

Amendment No. S was, btl leave 
withdrawn. 

Mit CHAIRMAN: Mr. Daga, are 
you wIthdrawing your amendment? 

SHRI MOOL CHAND DAGA: I 
may be allowed to withdraw my 
amendm.ent 

Amendmt'nt No 16 was, btl leave, 
unthdra.wn. 

MR. CHAIRMAN: The questIon is' 

"That Clause 5 stand part of the 
Bill." 

The mohan was adopted 

Clause 5 was added to the Bill. 

Clause 6-(Constituhon of Board) 

SBRI T. R. SHAMANNA. SIr, I 
beg to move: 

Page 3,-

O1mt hnes 44 and 45. 

Page 4, line 10,-

add at the end-

(4) 

"including a senior ofIlcer of 
the State TradlDg Corpora-
tion" (5) 

Page 4, line 37,-

t&dd at the end-

"by giviog proper notice and 
reasons for his removal" (6) 

Page 5, line 1,-

after "times" i"ren-

u, normall, once in a month," 
(1) 

SKat MOOL CHAND DAGA: Sir, 
I beg to mOve: 

Pale 4, line 7,-

for '-twelve" substitute "eight" 
(17) 

Page 4, lIne 9,-

for "five" sub.Citute ttfour" (18) 
Page 4, line 101,-

add at the end-

"of whom one shall be from ' 
Mmistry of Plnence and one 
shall be a person. specially q ua-
lifted in ~ (19). 

Page 4, line 114-

for "tl.1ree dir-ectors" substitute 
"one d ~  (20) 

Page 4, liRe 13.-

for "lour'" substltu.te "three" 
(21) 

Page 4, line 33,-

jor det~ned  

·'presc1d,ed'· (22) 

Page 4 line 42,-

substItute 

for "two" subst1tute "three" (23) 

Page 4, lmes 45 and 46,-

fOT "durmg the pleasure of the 
authority nom.klatmg hIm" sub. 
stltute "for a period of three 
years" (24) . 

SHRI T R. SHAMANNA. A large 
pal t of import and export business is i 
carried on through the State Trading 
CorporatIon I have, therefore, sug-
gest8ci that, out of the five directors 
who w1l1 be nominated by the CentraJ. 
Government, one should be a senioV' 
officer ot the State Trading Corpo-
ration. Whether it is necessary or not, 
I leave it to the Finance Minister to 
decide. 

SBRI MOOL CHAND DAGA: Ac-
cordin, to the Bill, the Board is to 
consist of 17 directors. I feel that it 
should not be sUCh a blC Board; it 
sbbulcl be a smaller Board 10 that It 



can function in a better way. I have, 
therefore, moveci these amendments. 
On pag 4, line 7, kl (e), instead of 
not more than twelve directors' , 1 
have suggested "not more than eight 
directors". Again, on page 4, Une 10. 
It should be added at the end, "of 
whom one shall be from Ministry ot 
Finance and one shall be a person 
:spec'ally qualified in law": five dIrec-
tors will be oflicials :from. the Cl:.dtral 
Government according to the Bill, and 
I have suggested that the number 
'five' should be reduced to 'four', and 
of these, one shall be from Ministry 
of Finance and one shall be a person 
specially qualified in law. Again 011 
page 4, line 11, I have suggested that 
~t ee directors' be substituted by 
'one directors'. Again Oil 
page 4, line 13, I have suggested that 
three. instead of four, are sufficient. 
These amendments will reduce the 
total number ot directors to twelve--
from seventeen. 

It is stated in the Bill that: 

"The chairmaa and the managing 
director shall hold office for such 
term, Dot exceeding three years ... " 

whereas 
"Any director nominated under 

sub-clause (iii) of clause (e) of 
sub-section ( 1 ) shall hold ofllce for 
a perIod of two years". 

I have not understood why these di-
rect,1rs should, have only a period of 
two years whereas the chairman is 
ba viug a period of three years. There-
fore. I have suggested that, for these 
directors also, the period should 
be three years. 

Sub-clause (7) on page 4 reads: 

"Any other director nominated 
under this section shall hold oSce 
during the pleasure of the authority 
nominating him." 

Why should this be so? And 'pleasure' 
of which authority? It is 'durlng the 
pl.sure of the authority nomklating 
him'. So, the authority who nominates 
hqn can tum him out. That should not 
be so. The director nOhlin.ted should 

have a period Of three years. You 
haVe used the term 'dUl'iDg the plea-
sure'. What is the pleasure of the 
Govrnment? 

SHRr R. VENKATARAMAN:.l will 
tell you. I will take Mr. Dap's 
amendments Brst. It is easy to Cive a 
series of amendments sayin" that 
'four' sboulci be chanced into 'three' 
or 'two' sheuld be chan.ad into 'five' 
and something like that. After all. 
Government, when it brings forward 
a legislation - about the number of 
Directors, goes into the questioo of 
representation or various intereats. 
Persons who have no bowled.e and 
who have no involvements- can go OD 
suggesting that it may be changed 
from 4 to 3 Or from 2 to 1. ... 

MR. CHAIRMAN: Changing the 
permutations .... 

SHRI R. VENKATARAMAN: 
and combinations. That is right. 

The second point which he raised 
was that the Bill sPys that some Direc-
tors will hold office during the plea-
sure and some people will hold oftice 
for 2 years. I am afraid Mr. Daga has 
not read the "Bill at all ..... 

PROF. MADHU DANDAVATE 
(Rajapur): That is the fUndam.ental 
right. 

SHRI R. VENKATARAMAN: Di-
lectors representing Ministries and 
Departments are liable to be transfer-
red from time to time and if a man in 
the Commerce Ministry is transferred 
to Works and Housing Ministry and 
he is there as a Director in the him 
Bank, then the Govemment will have 
the authority to change him and ap-
point some other person. Therefore, 
he holds office during the pleasure 0; 
the authority appointing him, that is, 
the Government and this is the nor· 
mal language uSee! wheclever an ofB-
cia! who represents of8.ce ex-
officio or when an oftlcial is 
appointed tor a particular rep-
resentation. In the case of other 
people, they -are appointed fOr 2 yeaTS 
because they are representatives Qf 
trade interests. And we want to give 
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_. much representation as possible to 
uae trade interests by chanain' tb.em 
once In two years. This IS the principle 
mvolved. He bas contused the whole 
thine lna h'e did Dot see the distinc-
tion 1H!t-een the nominees of the De-
pbtment and the 'representatives of t. "Trade and bas argued and made 
~ ana' cut jokes at' the Govern-

ment 'and the draftsmen and I am 
sutprised that thi!l kind of a ~ peech 
should have been made. 

The next point is the one which is 
1'8lleel by Mr. Shamanna. Here also 
'be Gomme"te Ministry wIll be rep. 
I'eSented in the Board and it is left to 
U'le Commerce Ministry to either ap-
point a persoo from the MMTC 01 
STC or anyone of the orgal'lisatlOos 
which they think IS necessary to be 
represent-ect In the Board and we 
cannot tie down the lreeOom Or the 
discretIon of the Commerce MinIstry 
or the Government by saying that 80 
and so alone or STC alone should be 
appointed. That 15 why I am unable to 
~e t the amendment. 

SHRI T. R. SHAMANNA: I am 
not pressing. 

MR. CHAIRMAN: In other words, 
you are withdrawing. 

PROF. MADHU DANDAVATE: He 
is allergiC to the word 'withdraw'. 

MR. CHAIRMAN: Is it the pleasure 
of t.ae House that the amendments 
moved by Shri T. R. Shamanna be 
withdrawn? 

Amendmerlots Nos. 4 to 7 were, by 
leave, withdrawn. 

SHRI MOOL CHAND DAGA: I 
am not pressing. 

MR. CHAIRMAN: Is it the pleasure 
of the House that the amendments 
moved by Shri Mool Chand Dap be 
Withdrawn. 

Amendments Nos. 17 to 2" were. btl 
Ieo.ve, withdrawn 

MR. CHAIRMAN: Now, the ques-
tIon IS: 

"That clause 6 stand part of the 
Bill." 

The motIon was adopted. 
Clause 6 was added to the BUL 

ClauS'e 7-(Committees) 

SHRr MOOL CHAND DAGA: 1 beg 
to move: 

Page 5, line 23-

after "purposes" 
SUCll time". 

Clause 7 says: 

,nsert ".for 
{2i) 

"The Board may constitute ~  
Committees whether consIsting 
wholly of directors or wholly of 
other persons of partly of dn ec-
tors and partly of other rE'a ... on& 
for such purpOSe or o~  a<; 1t 
may thmk fit." 

I do not understand what IS the 'such 
purpose or purposes' and for what 
time and for what period. So I say 
there should be a l1mltation of hme. 
OtherWISe the Committee may be 
conshtuted for any length of time. And 
for what purpose? So, I have ~ m  

saId that It should be mentlonerl 'ior 
such time'. 

SHRr R. VENKATARAMAN: FOl 
the functioning of the Board, they 
constitute sub-Committees. ThE'Y can 
also constitute Standing Committees. 
The sub-Committees are constituted 
for the purpose Of dealing with the 
ad hoc Issues while the Standmg 
Committees will be constituted for the 
purpose of dealing with the recurrent 
Issues or permanent issues. Thereforf', 
the discretion for the appointment of 
the Standing Committees and the 
Sub-Committees ad-hoc committees--
should be left to the Board. So, that 
cannot be prescribed in tbe law. 
'l'herefore, I am unable to accept the-
ameJ1dmenl 
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MR. CHAIRMAN: Mr. Daga, are 
you pressln, your amemiment' . " .. ".. .. 

SHBl MOOL CHAND DAGA: 
am not pteitlinl. 

I 

MR. CHAIRMAN: Has Shri Daga 
the' leave of the House to withdraw 
his n en~en  

SOME HON. MEMBERS: Yes. 
r ' 

Amendment No. 25 was, b!l leave, 
withd1'o,wn. 

MR. CHAIRMAN: Since there are 
no amenBl1'lents to Clause 8. I shall 
put both Clauses 7 ~nd 8 together. 

The question is: 

"That Clauses 7 and 8 stand part 
of the Bill". 

The motion was adopted. 

CLcluses 7 and 8 were added to the Bill. 

Clause 9-(DisquaZifi,cati-on8) 

MR. CHAIRMAN: There is only one 
amendment to this Glause by Shri 
T. R. Shamanna. 

Are you moving? 

SHRI T. R. SHAMANNA: Yes, Sir. 
I beg to move: 

Page 6,-

after line 5. insert--

"(f) has an interest in a bank 
which is domg foreign ex-
('hange busmess." (8) 

I want to Know why the management 
should normally meet once in a month. 
It is an important meeting. It should 
meet more than once. 

SHRI 'R. V'ENKATARAMAN: Sir, 
the e~t on posed by him was: why 
should they meet once a month and 
not more than once a month? WhethE'r 
it should meet once in a month or 
once in two months or onCe in a fOl i-
night, that should be left to the BO..lrd 
itself and for the Chairman to de-
cide. It wUl depend on the kind of 
work. If there is no work, why should 
the Board meet? Why should they pay 

travelling allowance to the Members? 
Tl\erefoN. it is not necessary to t~ 

cribe it . 

MR. CHAIRMAN: Are you with-
drawing the amendment? 

SHRI T. R. SHAMANNA: Yes. 

MR. CHAIRMAN: Has Shri Sha-
marma the leaVta of the House to 
withdraw his amendment? .. 
SOME HON. MEMS":RS: Yes. 

AmendmeNt No. $ was, bll e ~e 

withdrawn. 

MR. CHAIRMAN: The question is:. 

"That Clause 9 stand part of the-
Bill". 

The mot ton WCl s adopted. 

Clause 9 was added to the Bill. 

Clause e~  of Exim Bank} 

MR. CHAIRMAN: There is one 
amendment by Shri T. R. Shamanna. 
Are you moving'] 

SHRI T. R. SHAMANNA: I beg to' 
move: 

Page 7, 

after line 39, insert 

"(y) undertaking the transfer 
of d~ from one centre to an-
other In the form of bank drafts 
01 travellers cheques; 

(z) lSSUIng letters of reference 
to approved customers". (9) 

In order to maintain the secrecy 
clause, I moved my amendment (f) 
has an interest l:Cl a bank which is 
doing foreign exchange business." 

If one has interest in another tor-
eign exchange business. he shall Dot 
be a Member of the Board. It is 
necessary in the interest of maintain-
ing the Spcrecoy Clause that hac; bepn 
£(iv('n in th'J Bill. 

SHRI R. VENKATARAMAN: Gov-
ernment will appoint the Board of 
Directors after taking into account 
certainly the quaUdcations as wel1 as 
the disquaU1icationa of the persona. 
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MR. CHAIRMAN: Are you with-
drawillg your amendment? 

SHR! T. R. SHAMANNA: Yes, Slr. 

MR. CHAIRMAN: Has Shri Sha· 
manna the leave of the house to with-
draw his amendment? 

SOME HON. MEM8ERS: Yes, Sir. 
Amendment No.9 wa.s, btl 18a.ve, 

withdraum. 
MR. CHAIRMAN: The questioc is: 

"That Clause 10 stand part of the 
Bill." 

The motion was adopted. 

CLaUSe 10 was added to the BilL 

ClaUSe l1-(Loans btl Central 
Government) 

MR CHAIRMAN: Now we come to 
Clause 11. There is one amendment 
by Shri Daga, Are you moving'? 

SHRr MOOL CHAND DAGA: 1 
move: 

Page 8, line 7, 

for "five and a quarter per cent" 
substItute "ten per cent" (26) 

After all why thiS loan of Rs. 20 
erores is being given at a low nte e~t 

rate of five and a quarter per cent to 
busInessmen? 

SHRI R. VENKATARAMAN: Sir, 
MI. Daga's suggestIon is very welcome 
to me as a Finance Minister because 
I will earn some klterest. But if the 
obJect is to promote exports and make 
'the institutions function successfully 
giving facilities for export of commo-
dities from India you cannot burden 
that institution with a heavy rate of 
interest. That is why we have givea 
concessional rate of interest. 

SHRI B. V. DESAI: Sir, YOu have 
not clarified about the lending rate. 

SURI R. VENKATARAMAN: The 
lending rate will be bed by the 
-Chairman/Managing Director in con. 
sultation with the Board. 

MR. CBAIRMAN: Mr. D-.a. are 
you withdrawing your amendment? 

SHRI MOOL CHAND DAGA: Yes, 
Sir. 

MR. CHAIRMAN: Has Shri Mool 
Chand Daga leave of the House to 
withdraw his amendment? 

Amendment No. 26 was, btl leave, 
withcl7"CJ4Dfl.. 

MR. CHAIRMAN: The question is: 
''That Clause 11 stand part of the 

Bill.t' 

The motion was adopted. 

Clause 11 was added to the Bill. 
New Clause 11.A 

SHRI T. R. SHAMANNA: I beg to 
move: 

Page 8, after 1ine 17, insert--

"IIA. For the purposes of re-
payment of the loan the Exim 
Bank shall create a Sinking Fund 
and transfer such sums annually 
to it as may be necessary. (10). 

My amendment No. 9 reads: 

"Page 7.-

after lItne 39, insert-

.. (y) understanding the 
transfer of funds from one 
centre to another in the form 
of bank drafts or travellers 
cheques; 

(z) issuing letters of refe-
rence to approved customers." 

SIr, several functions of the Banke; 
are enumerated from (a) to (x). I 
want to add (y) and (z) TheSe are 
necessary clauses aDd that is why I 
have given the amendment. Let it be 
accepted. 

SHRI R. VENKATARAMAN: The 
Exim Bank is not thinking of indulg· 
ing in commercial' bafnk activities. 
In fact, it is intended to give only 
support and credit assistance to the 
exporters. There are a number of 
nationalised banks which lssue 
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drafts as well as cheques and so on. 
There is no need to make the Exim 
Bank also do commercial transac-
tion. It shOUld not be burdened with 
tasks of commercial banks. It should 
confine itself to the special. task of 
promoting exports and financing ex-
ports. That is why I am unable to 
accept it. 

MR. CHAIRMAN: Are you with-
drawing? 

SHRI T. R. SHAMANNA: Yes, Sir. 
MR. CHAIRMAN: Has the hone 

Member leave of the House to with-
draw his amendment No. 10 for in-
sertion of a new clause? 

8HRI R. VENKATARAMAN: You 
have not moved No. 10. Have you 
moved No. 10 also? 

SHRI T. R. SHAMANNA: No, Sir. 
I have not. 

SHRI R. VENKATARAMAN: That 
is right. 

MR. CHAlRMAN: He has moved 
No. 10 for the insertion of a new 
clause. 

SHRI T. R. SHAMANNA: That is 
(y) and (z). There is another clause 
llA. 

MR. CHAIRMAN: But your am-
endment is therefor insertion of a 
new clause. 

SHR! T. R. SHAMANNA: As I 
have told T am not moving that. It 
is (y) and (z) . 

MR. CHAIRMAN: You have al-
ready mOVed it. It has already been 
moved. 

SHRI T. R. SHAMANNA· Yes, 
Sir. If it is already moved now a 
decision has to be taken whether I 
aIm allowed to withdraw the amend-
ment or not. 

MR. CHAIRMAN: Yes. I enquired 
about it. As I understand, you want-
ed not to press it or withdraw it. 

SlUtI T. R. SHAMANNA: This is 
about Amendment No. 10. 

MR. CHAIlUIAN: Amerldment No. 
10 for iDsertlan Of a Clauae. 

SBRI T. It SBAMANNA: Tbat Is to 
be wltbaraWll. 

MR. CHAIRMAN: Has Shli Shaman-
na the leave of the HOU8e to withdraw 
bis Amendment No. 10, for insertion ot 
a New Clause U-A? 

SOME HON. MEMBERS: Yes. 
An hone Member: ll-A is not: 

moved. Sir. 
IVJB.. CHAIRMAN: 'l'he Amendment 

is withdrawn by leave of the House. 
Amendment No. 10 was, by leave, 

withd"'awn 
MR. CHAIRMAN! Now We ~o to' 

Clause 12. 8bri M. C. Daga. Are you 
mov:ng your amendment? 

SHR'I MOOL CHAND DAGA: Not 
moving. 

MR. CHAIRMAN: The question is: 
"That Clause 12 stand part of the 

Bill." 
The motion was adopted. 

Clause 12 was added to the Bill. 
MR. CHAIRMAN: 8hri Shamanna-

to move his amendment. 

SHRI T. ,R. SHAMANNA: I am not 
moving my amendment No. 11. 

MR. CHAIRMAN: All rilht. So tar 
as Clauses 14 and 15 are concerned 
there are no amendments. So. I will 
put Clauses 13. 14 and 15 to the vote 
of the House. The question is: 

"That Clauses 13, 14 and 15 stand 
part or the Bill." 

The motion was adopted. 
Clauses 13, 14 and 15 we.,.e added too 

the Bill. 
Clause 16.-(Credits to Export Deve-

lopment FU1Zd). 

MR. CHAIRMAN: Mr. Sh:1rnanna 
a re you moving the amendment? 

SHRI T. R. SHAMANNA: Yes, Sir, I 
am mov:ng the amendment, No 12. I 
beg to move: 

Page 9,-
Clifte..- line 33, In8ert-

"(e) all the net profits earned by 
the bank for the first fifteen years 
after the bank is started" (12). 

Now, the new Bank to be started .. 
to be exempted from the Inccme-tu 
that is payable. 
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Sir. th:s is after all a Business orga-
~t o  and it .is not ~ charitable 
e>r,ansatloD. What 1 su"est is this: 
The profit ear,o.ed is to be taxed l:ke 
.any other institution. And the Go-
vernment may help it in the from of 
:subsidy or grant, so that, we may be 
..able to know how far the Bank 1S 
successful, what Is the profit, 
wbether the PJ:oftt earned IS real 
or not. While they do not pay Il\come-
tax, many other concerns are beina 
asked to pay; 60 per cent or 70 per cent 
af their proM will go as Income-tax. 
And if this Bank is allowed 50 per cent 
concession you will not be able to lmow 
the real working of t ~ Bank. There-
fore. I have suggested here that lncmne-
tax should be charged. Any other grant 
or subsidy may be given by the Govern-
ment so that we will be able to know 
the real wortb of the Bank. Therefore, 
1 have said that Income-tax shouJd be 
charged to this Bank also, though it is 
a book adjustment. 

THE MINDITER OF FINANCE 
(SHRI R. VENKATBAMAN): Sir. I 
can explain the principle. 

In respect of institutions like the 
lOBI. the purpose ;IS to promote the 
objects, namely, exports, development 
of industr·es., development of agricul-
ture etc. And the surpluses which they 
~ n should go to build up adeQuate 
reserve. 

That is why we have not CJaid that 
they should be liable to pay Income-
"tax. Tbat is the reason for not m~ 
Incomt>-tax. 

MR CHAIRMAN· Are you with-
drawing the amendment Mr 
Sham anna" • 

SHar T R SHAMANNA: Not 
pressing. 

MR. CHAIRMAN: Hac; Mr. 
-Shamanna the leave of the RamIE' to 
withdraw his amendment? 
Amendment Nn. 12 was, bll leavp, 

tDithdrn"Wn 
MIt. CHAIRMAN: The questfO'l is: 
''That Clause 16 stand part ot the 
~  

The mofton.. 'IDa. tldopted. 

Claus. 16 tUGS GdCkd to the Bin. 
MB.. CHAIBMAN: There are DO 

amendmft\ta to o.uses 17 and 18. I 
will put them. toptber to tbe vote of 
the House. The question is: 

"That Clauses 17 and 18 stand part 
of the Bill." 

The motion W48 adopted. 
Clauses 17 and 18 wet'e added to 

the Bill. 
Clause 19.-Accounts and audit Of 
Export Development Fund. 

MR. CHAIRMAN: Clause 19, Amend-
ment No. 13. Mr. T. a Shamanna, are 
you moving YOUr amendment? 

SHRI T. R. SHAMANNA: I beg to 
move' 

"Page 10. line 47.-
for ubalance sheet and accounts" 

Substitute-"half yearly profit 
and loss account and balance 
sheet". (13) 

Sir. this Is regarding the preparation 
of half yearly profit and loss account 
and balance sheet. The Commercial 
Banks are required to prepare half· 
Yearly profit and loss account and 
balance shE"ct It would be very ad-
vantageous if we have the same 
pnnclple here also so that we may 
know how the bank is working. So just 
as any other bank does. I want that 
thiS EXIM bank should also have a 
half-yearly proflt and loss account and 
balance sheet because it will be in 
the interest of the bank and instead 
of every 12-months, we may know the 
working of the banking evrey six 
months Therefore, I request that 
this amendment may be accepted. 

SHRI R VENKA'fARAMAN: It is 
not necessary to publish the half-
yearly profit and loss account and the 
balance 8beet. It Will only add to thE:" 
expenditure. It is enough if an 
annual account it published. But so 
far as the preparation of account is 
concerned. ev.-y bank prepares 
internally &r its own ~e .balf-yearly 
accounts. the • ~~ m that it 
shouldr, pu . isQ ,.hall-f.eaTly ACCOunts, 
I would say that it is not necessary 
to publish it, 
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MR. CHAlJUILUf: I aball now put 
Am~nt No. 13, Clause 18 Ploved 
bY' Shri T. R. Sh&lJ,)anna, to the vote 
of the House. 

Amendment No. 13 'lOU put and 
negatived. 

MR. CHAIRMAN: The Question ia: 
"That Clause 19 stands part of 

the Bill." 
The motion was adopted. 

Clause 19 was added to the Bill, 
Clauses 20, 21, 22 and 23 were added 

to the Bilt. 
Clause 24-(Audit) .. 

SHR'I MOOL CHAND DAGA: I beJr 
to move: 

Page 11, line 34,-
Fa". "Central Government" su.bBti-

t1Lte-"Comptroller and Auditor 
General of India" (28). 
Page 12, l:ne 22,-

after "accounts" insert "for any 
period". (29) 

Slr, on page 11 of the Bill. under 
Clause 24, the following has been 
stated. 

"24.(1) The accounts of the Exim 
Bank shall be audited bY auditors 
duly qualified to act as auditors 
under sub-section (1) of section 226 
()1 the Companies Act, 1956. who 
shall be appointed by the Central 
Government for such teIm and on 
such remuneration as the Central 
Government may fix." 
I have suggested in my amendment 

that instead et the Central Guvern-
ment, the Comptroller and the Auditor 
General of India should appoint the 
auditor for this Bank. The Comptroller 
and Auditor General of India is an in-
dependent person and he should be 
appointed for sud'ting the accounts of 
this Bank. 

The second amfW.c:buent which I have 
moved is regard!nw the insertion of a 
few words in Clause 24(6). It reads 
as-

"24(6) without prejudice to any 
thin. cont&b:.ed in the preeeama sub-
sections, the Central Government 
may. at any time, appoint the camp-

troller and A d to ~e  of IDdta 
the examine and report upon the 
accounts of the Exim Bank ... " 
Here after the word 'examine'. I 

have sugaested insertion o! tile wolds 
"for any period". It means that if tbe7 
like to exam Ine tile accounts for any 
period, it should be allowed. 

SHRl R. VENKATARAMAN: I amI 
unable to accept his amendment. 
Normally all the nationalised bankS 
are audited by Auditors aPPointed by 
the Reserve Bank of India and when-
ever this Govemment .PPOiota the 
auditor, it can consult ~ Belerve 
Bank and the Reserve Bank of Jndia 
is the proper authority to advise us in 
th's regard. 

So far as the second amendment 
is concerned, if any ~  audit 
has got to be done, it can be speci-
fied at any time; it is not necessary 
to put it in the Bill. 

SHRI MOOL CHAND DAGA: I 
seek leave of the House to withdraw 
mY amendments No. 28 and 'Ie. 
Amendments Nos. 28 and 29 we1'e, 

by Zea'l.!e, withd1"4wn. 
MR. CHAIRMAN: The question 

is: 
'That clause 24 stands part of the 

Bill." 
The motion was a.dopted. 

Clause 24 was added to the Bill, 
Clauses 25 and 26 were added to the 

Bill. 
SHRI R. VENKATARAMAN: t 

request the HOUSe to sit for a little 
more time to pass this Bill today. It 
will take another 15-20 minutes. 

SHRI SUNIL MAITRA (Calcutta 
North·East): Yesterday, on the ftrst 
day of the session, we sat upto 
7.40 p.m. and you want us to sit late 
again today. 

MR. CHAtRMAN: It is a question 
of ~  m~n te  only. 

PROF. MADHU DANDAVATE : 
We CIUl sit late. 

MANY HON. MEMBERS: Yes, yea. 
MR. eHAIRMAN: The HOUse win 

continue to sit till this Bill is paned. 
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The question is: 

"That clause 2'1 stands part of 
the Bill." 

The motion was adopted. 

Clause 27 1DCl8 added to the Bill. 

Clauses 28. 29, 30 and 31 were added 
to the Bill. 

Clause 32- (An-angement wi.th Exim 
Ban.k on appointment of directors to 
prevail). 

SHRI MOOL CHAND DAGA : I 
~  to move: 

Page 15, line 7,-

after "directors" insert "on the 
board of directors" (32) . 

Page 15, line 14,-
after "directors" insert nre_ 

tirement by rotation". (33) 

As regards amendment No. 32, it is 
a question of language only. This 
clause says: 

"Where any anangement enter-
ed into by the Exim. Bank with a 
company provides for the appoint-
ment by the Exim Bank of one or 
more directors .... " 

I want to add 'on the board of direc-
tors'. It is a question of language, 
which you may consider. 

As regards my amendment No. 33, 
I want to add 'retirement by rota-
tion' after 'directors' on page 15, line 
14. I want that it should be retire-
me.nt by rotation also. 

SHRI R. VENKATARAMAN: As 
regards his amendment No. 32 again 
my friend Shrj Daga is under a 
misconception. He has not understood 
the section and he complains about 
the drafting. Exim Bank advancel 
loans to other institutions and on 
those institutions to which the Bank 
advances loans, it has a right to 
nominate directors. And therefore it 
nominates Directors Oll the Boarcb of 

those assisted companies. That is 
exactly what the lancua'e says: 

"Where any arrangement enter-
ed into by the Exim Bank with • 
company providing for the ap-
pointment by the him Bank of 
one or more dh'ectors ot sUCh com-
pany." 

The wnrd 'such company' means 
'assisted company' . I hope yoU will 
understand it now. 

SHRI MOOL CHAND DAGA: You 
say 'on the Board of such company', 
whereas lHY amendment is to add ·on 
the bNlrd of directors' after 'direc-
tors'. 

SHRI It. VENKATARAMAN: 
There are some people, Mr. Chair-
man, who are vanquished. but they 
argue still. It is like the village school 
master of Goldsmith growing rich on 

C 40 a year. Though vanquished, 
you argue a lot still. This is the posi-
tion you have. So, I am unable to 
accept t his amendment. 

MR. CHAIRMAN: Shri Daga has 
never been a school master. 

SHRI R. VENKATARAMAN: Had 
he been a school master hf:' would 
have appreciated it. 

SHRI MOOL CHAND DAGA: I 
seek leave of the House to withdraw 
my amendment. 
Amendments Nos. 32 and 33 were, 

by leave, withdrawn. 

MR. CHAmMAN: Now the ques-
tion is: 

"That clause 32 stand part of the 
Bill." 

The motion was adopted. 

Clause 32 was added to the Bilt. 
Clauses 33 to 40 we"e added to the 

BUt. 

Clause 41-(Power to rem.ove 
di.tfictJ..ltll ) 

MR. CHAIRMAN: We take up 
Clause 4:1. 
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SHBI B. VENKATARAMAN: Sir, 
I have a clariflcatory amendment to 
this Clause. I beg to move: 

Page 17, line 40,-

for "date of commencement of 
this Act" su.bstitute-

date on which this Act receives the 
assent of the President." (15). 

Sir, Clause 41 reads as follows: 
"If any difficulty arises in giving 

effect to the provisions of this Act, 
the Central Government may, by 
order, do anything not inconsistent 
with such provisions, for the pur-
pose of removing the difficulty; 

Provided that no such order shall 
be made after the expiration of 
three years from the date of com-
mencemnt of this Act." 

Now the Act provides that some 
provisions can be brought into fo.rce 
at ODe time or one date and some 
can be brought into force on another 
date. In order to avoid anY confu-
sion and to clarify the situation. I 
have moved this amendment that foT' 
the words 'date of commencement of 
this Act', "the date on which the Act 
receives the assent of the President" 
may be substitutd. so that the date is 
definite. Within three years of the 
date on which this Bill receives the 
assent of the President, change can be 
made to remOTe the ditDculties. 
Threafter it cannot be made. 

MR. CHAIRMAN: The question Is: 
"Page 17 t line 40,-

fOt" Cfdate of commencement of 
this Act" 

substitute-
Udate on which this Act re-

ceives the assent of. the President." 
(15). 

The motion was adopted. 

lIB. CRAIlUIA.N: The question Is: 
'-rbat elauae 41, as amended, stand 

P,rt pf th,? BiD." 
The motloB .,. ~  

Clause 41, as amended, lOas dd~d to 
the Bill. 

The First Schedule and the Seccmd 
Schedule were added to the BiU. 

Qa.-use 1 'WClS added to the BiU 
The EnCJCting FonnuZa and the Title 

were added to thft '"'Bill. 

MR. CHAIRMAN: Now the Minis-
ter. 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): I 

beg to move: 
"That the Bill, as amended be 

passed." 
MR. CHAIRMAN: Motion moved: 

·That the Bil1# as amended, be 
passed." 
Mr. Sunil Maitra, you wanted to 

speak at this stage. 
SHRI SUNIL MAIT.RA (Calcutta 

North-East): The Sixth Plan docu-
ment says that during the last 34 
years of our independence, almost 
every year we have had deficits in 
our balance of payments position, 
except during very few years. To-
day, this Bill is coming in the context 
of this deficit in the balanee of pay-
ments position rising to more than 
Rs. 5,000 crores. 

You must understand that for an 
under-developed country like ours, to 
compete in a fiercely competitive 
intemtional market is really very 
difficult. I understand from the 
Finance Minister that it is to obviate 
these diftlculties that he is coming 
up with thi. Bill on the Export-
Import Bank. But I was also a little 
taken aback when the Deputy Mini&-
ter insisted that because Japan had 
such an export-import bank, USA, 
U.K. and Italr had them. and let me 
inform him that Italy waS doiDa very 
well with the export-import bank. Be-
cause of this. we are alSo equating OUl"" 
selves with them as it by havin, an 
export-import bank, we are in tbe!r 
company. we can also be compared to 
these countries. 

Let u,s be reaJJstic, and realize the 
e tt ~ of the situation to-dO'. 'It 



Export-Import AUGUST 18, 1981 Bank of India Bin 420 

(Shrl Sunil Maitra] 
is not because it has floated the eX-
port-import bank that Japan is Japan. 
To-day, they, are challenging America. 
They are saying that by 2000 A.D. 
they are going to overtake America. 
It is not by floating an export-import 
bank that you can equate yourself 
with Japan and America. It is your 
economic might and economic founda_ 
tion which ultimately will determine 
whether you can really compete with 
them or not. 

This bank which this Bill wants 
to float, will play the roles of a 
commercial bank and a develop-
ment bank as also the role of a 
merchant bank. All these three roles 
have been combined in the functions 
and activities of the proposed Exim 
bank, and the Bill provides the bank 
with such wide-ranging powers that 
to me at least it seems to be very 
dangerous, e ~ e as per the provi-
sions of the Bin, the bank has been 
authorized even to aq uire equities and 
debentures in countries outside India. 

Just think it over-whether for an 
under-developed country like ours 
which is traditionally ('apital st:lrved, 
are you not opening the door, through 
which you ar£! allowing the capit'1! to 
be exported to third countries; and, 
in the guise of joint ventures with 
other countries are you not allowing 
capital to flow to other countries-
which is not conductive to the interests 
of India? It means you are preparing 
the ground to play the role of sub-
contractors fOr the multi-nationals. 

Thirdly. Japan is Japan; aDd Japan 
is an imperialist country. And one of 
the basic features of an imperialist 
country is that it exports capital, 
whereas you have not achieved indus-
trial revolution in this country and 
every year, you are raising taxes and 
public borrowings. You are trying to 
raise your capital from deficit financ-
ing. This way you are trying to form 
your capital. You are allowing this 
Bank to float this capital out of this 
country. Somebody should give this 
Parliament a 'Cost evaluation of our 
export. What is the cost of our ex-

port? In order to earn Rs. 100 in 
hard foreign currency, we have to 
spend Rs. 300. That is exactly the 
cost of our export. Today, this way 
1:0 float a rank and allow th;e wealth 
to float out of this countl."y will be 
very dangerous. The constant stand 
of our party has been the rationalisa-
tion of foreign trade. Had there been 
nationalisation of foreign trade and 
had such a Bank been formed to re-
gulate foreign trade.. both export and 
import we would certainly have 
supported the Government. But here 
the Bank is being floated with the in-
tention of subsidising your export 
which oalready stands subsidised by 
how many agencies nobody knows. 
After all, it will be a State secrct. 
Exemption from custom duty, con-
cession on custom duty, cash assis-
bncC', then various forms of subsidy, 
all these things are there; and in addi-
tion to this today, yOU are floating 
Export-Import Bank in order to give 
the exporters further Assistance and 
further l'onccssions. This is surely 
going to harm Our economy. There-
fore, I oppose this Bill and we shall 
continue t • .) oppose it. 

SHRr R. VENKATARAMAN: Mr. 
Chairman, SiT', I cannot agree more 
with Shri Sunil Maitra when he said 
that it is the economic strength of the 
country and not an instrument like 
Export-Import Bank that Wi} help to 
huil d the economy as wen as export. 
That I agree with him; and in order 
to do that, we are trying our best to 
increase our export to pay for the 
imports which are so vital and neces-
sary. If we do not have an instru-
ment of this kind, then it will be diffi-
cult to promote our exports through 
adequate finance, concessional finance 
and also taking into account the 
various needs that the export promo-
tion require that we have to take 
measures which are very necessary; 
and this is one of them. Now I only 
want to say that the Government are 
fully aliVe to the problems of improv-
ing economy, and it is for that purpose, 
as one of the instrument for improv-
ing the. economy, we have put up tbe 
Export:.Import Bank. 
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The next point that he made is 
about the joint ventures which are 
costing this country a lot; and he 
wanted that an assessment should be 
made of the export of capital from 
this country. Joint ventures, though 
initially involve export of certain 
capital, in the long run they bring 
back not only the capital invested, but 
return on the investment which we 
made in other countries. We get 
dividends; we get repayment and that 
is how the point venture abroad has 
been helping us. I am not aware oi 
any joint venture in which the country 
has lost its capital and has not got 
anything in return. On the contrury, 
it is the joint ventunes which have 
helped to somo extent, not to a very 
great extent, in earning a little more 
of foreign exchange through export of 
Our capital g.Jods. For instance. the 
hon. Member Shri Maitra may not 
know, when we engage ourselves in 
~t joint venture'. we do not send capItal 
F"om her·c in the shape of foreign 
exC'hange. We supply machinery and 
E:'quipmcnt produced in India as part 
of the capitnl which we export to 
other countries. And to that extent, 
we are exportincr, or helping in the 
{'xport of OUr products from the 
country nnd we are also incidentally 
exporting technology and know-how 
along with the machinery. Suppose 
we open a textile mill, paper mill or 
sugar mill in any other country as a 
genE:'ra.1 venture we send sugar machi-
nery. textile machinery or paper 
machinery a.long with it and we also 
sE:'nd the 1E'C'hnical know-how for 
establishing it as well as for running 
it. Therefore, I do not think that 
my hon. friend is right when he says 
t ~ joint ventures cost the economy. 
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The next point which he said is that 
we are spending three hundred rupees 
to earn one hundred rupees of foreign 
exchange. This is an exaggeration on 
the face of it. Certainly, We do spend 
certain amount of money in some 
cases, Income-tax deduction up to 
130 per cent is given for expenditure 
for exports up to one handred. Some 
of these things we do give. But if 
we take the totality, what we spend 
on the export promotion is far less 
than what we get. by way of export 
earning. In Cact, our export earnings 
and very much higher than what we 
spend by way Of export promotion 
expenditure. I, therE-fore, want to 

~ the House that this instrument, 
this Bank. when it comes into being, 
will accelerate our foreign trade and 
will also help OUr exports. I am 
happy that there is no criticism of 
this Bank as such and somc members 
have snggested improvements; they 
win he taken note of and will be 
passed On to the Bank for adoption 
as and when npcessary. I think the 
House once a.gain. 

Sir, I move. 

MR. CHAIRMAN: The question is. 

'That. the Em, as amended, be 
passed". 

The ~ ot on was adopted. 
MR. CHAIRMAN: The House 

stands adojurned to e~ em e at 
11 A. M. tomorrow. 

18.22 hn. 
The Lok Sabha then adjourned till 

Eleven of the Clock on Wednesday, 
August 19, 1981/Sravana 28, 1903 
<Saka} . 
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